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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 2, 1983/Sravana 11, 1905
(Saka)

The Lok Sabha met at Eleven of the Clock

[ MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Shri Ram Gopal Reddy.
SHRI M. RAMGOPAL REDDY : Ques-

tion No. 121 Sir, I came all the way from
Hyderabad running.

Settings up of a Digital Electronic telephone
Instrument Factory

SHRI M. RAMGOPAL REDDYT*:
SHRI RAM VILAS PASWAN:

Will the Minister of COMMUNICATIONS
be pleased to state :

"121

(a) whether there is any proposal under
Government’s consideration to set up a fac-
tory for the manufacture of digital electronic
push botton telephone instrument in the coun-
try in collaboration with some foreign coun-
try;

(b) if so, broad outlines of the proposal;
and

(c) financial implications thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.

{b) and (c) Does not arise,

SHRI GEORGE FERNANDES: Sir,
Question No. 126 may also be taken up to-
gether.

MR. SPEAKER : I think, there is no
oppositign from any angle. 1| think, we can
take it up, '

2
Are you agreeable to take up Qn. 126 also

Mr. Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): I think, it is regard
ing Gonda. It is all right.

MR. SPEAKER : Q. 126 is to be asked by
Shri Bheekhabhai. Is he present? I think, he
is not present. Sorry, it cannot be taken up
now.

PROF. MADHU DANDAVATE: He
might be hand in glove.

MR. SPEAKER : With whom?

SHRI M. RAMGOPAL REDDY : Sir,
the Minister is a knowledgeable person. But
I no not know why he has chosen to say ‘No
and also ‘Does not arise’.

I would request the Minister to inform the
House whether there was any proposal at any
point of time and if so what is the result?
Have any tenders been called and if so what
is the decision taken on the tenders? What
were the proposed sites which were selected
earlier for this project ?

SHRI V. N. GADGIL : Sir, the question
is whether there was a proposal for the manu-
facture of digital electronic push button
telephone. I understand that electronic digital
push button system as such does not exist
commercially anywhere in the world. Some
experiments are going on.

What probably the hon. Member has in
mind is the electronic* push- button. With
regard to that, the position is like this. The
ITI started manufacturing telephone instru-
ments in 1948 —probably the first public sector
undertaking after independence. Then, they
went on developing first in the 60s and var-
jous versions were developed by our own
engineers. First it was called ‘6017, then it
was “671° and then 677", the latest which
is being manufactured. In spite of this im-
provement, the total demand for instruments

in the country went up and if is increasing
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more and more. Therefore, a proposal has
been made to manufacture 10 lakh telephone
instruments and 15 lakh critical components
with foreign collaboration.

" Earlier, we tried to improve the plastic dial
with the knowhow acquired from a Japanese
firm called Timura. But we thought that more
demand will come up and, therefore, 10 lakh
telephone instruments and 15 lakh critical
components with foreign collaboration should
be manufactured. The proposal tenders
were floated and, ultimately, it was short-
listed to four and, out of them, two Tes-
ponded and, finally, one was found to be
more economical on capital goods and cost
of production. Therefore, a project for
Rs. 18.33 crores with Rs. 10.98 per cent
foreign content was found to be economical.
The investment has been approved and we
have approached, the Project Approval Board.
The matter is pending there.

1 may also add, apart from these 10 lakh
instruments, four licences and letters of intent
have been issued to four State Undertakings of
Gujarat, Tamil Nadu, Karnataka and Kerala
Electronics Corporations, with 2 lakhs capa-
city each, and a Committee has been appoin-
ted with the representatives of these four cor-
porations plus the Ministry of Communica-
tions and the department of Electronics to
decide on collaboration and which collabora-
tion to have. That matter is also pending.
This is the nature of the project.

SHR1 M. RAMGOPAL REDDY: I want
to know whether there is any difficulty with
regard to the Electronics Department in fina-
lising the contract and whether negotiations
are going on between the two Departments.
There is a rumour that the Department of
Electronics is not agreeing with the proposal
of the Ministry of Communications.

SHRI V.N. GADGIL: 1Itis not correct.
Some baseless reports have appeared that
there is some kind of conflict between the
Ministry of Communications and the Depart-
ment of Electronics. Not only at all levels
but myself and my colleague, Mr. Sanjeevi
Rao, sit together and sort out the things.
There is no problem between the Ministry of
communications and the Department of Elec-
tronics. They have not objected to it. The
only thing is that since it concerns clectronics,
we thought that there should be a Committee
conmsisting of the representatives from the
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Department of Electronics, the Ministry of
Communications and the General Managers
of four Corporations which should decide
about the collaboration.

ot T faere qrEETA ¢ Aede |G-
39, AU 9% &4l 121 & AR AEAE
diar wig &1 987 gear 126 ar faaw
gl 741 ¢ & Far ag 99 2 {5 swany-
fas gaszifas afwsar & faa...

s} W iR qfewr o HOHET F4T

feFra 8 7

PROF. MADHU DANDAVATE: He
thought zero hour had started.

AR WEEQ : WANT qfaFr o,
g Ffzw )

SHRI SATYASADHAN CHAKRA-
BORTY: Are they going to succeed you,
Sir? Are they under training?

ut TR faeE qeEw c §9 9 St
qIT § FEAAY & aL

dsgwgrar fagar 2z a9 f&
TN 7 OF gaaZIfAF 1T I F1 EqI-
9T AT AT @I 7 T NG SFF H
el ST A g1 g fF “awmi F e,
gax 3w ¥ fefaew shazmifas wagds
STEFT a4 % fav us wgAr wrfaa
F39 &7 faua fear g -

ST qqe Wi wat: 98 999 SHRE
Qs @ gafgs g avg a3 EdwA EL
Az @ qdfaq §, A1 957 qa7 T §,
TAAT A1 HFAT AT FT GAHAT FIEC |

qEae WD © qAAT  qETET S,
T GAfaeF Trq Fai Far @ F ?

st 77 faenig qraam ;. gafao fs

7 qgar & wer arfd AT w1 T9T FT
faar stra o

WY WA : IE A8 H qHI ¢ |
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Y iw et areaw - & SAarg s
QF QFSS ¥ gafgd g A1 98 9T 987
q grafag & & ot sMT FI9 126
F AT H LB EIFAT Argar g oA q
IFTT § Fraar Fgar g f& g3 awwi
T g 2 fr gl fa=rudta § & faua
 faar § 1 &l g@ @2q ¥ aFaed § @9

Fgd @ :
“No, Sir; does not arise”.

Y faee @9 9 FT AT &0 ag @
ged &I AT FIA F @ K T
I § srAar =gar g 5 Ccargfadaa
fafaedY Tz @iz fe&”’ #1€ 912 @ ¥
7§} fawer | “gaazifas fsniddza feal-
sq arq ke ga’ ofewvds fazfaa
fafaegt’? 3% Ay & asT w@ AN
GEF Sl AIAT | HAT HI15 @A AT 74T
giar @ guIl 9§ §ag dIEl & N
9N F  HEASTFAT T g, W' &
F9g &1 91 HIA FT q1FITFAT 7 Frav |

Fdt aqgq wgr & & sqd TEe Fiw
f&d, & sraar sgar g 5 fea-faa w3t
¥ 19y deT F1 5T ? 7 e fewl-
& qE-deq FT ITAATA ALl FIA AT G
g a1 aqurT sgaEqr ¥ 1 9 wfgma T
w17 faegw @ud §, dz.9w@c QU g
FIE TSGR 17 TG T 731 &, Acq
qET & THIGIT AT 19 AgF T @I
g =9 SHIHIT AITAT Fl g *F faq
ATT g7 HIH JBT G & 7

SHRI V. N. GADGIL: There is some con-
fusion. I do not blame him. These are all
technical matters. I am not Prof. Dandavate
who can understand physics. I1try to learn. I try
to learn the basic difference in certain techno-
logies. What is being manu factured in Banga-
lore and Naini is telephone instruments, what
you have on your table. What is proposed to
be manu-facutured in Gonda is Electric Swit-
ching System which is used in the exchange.
These are two totally different things.

SRAVANA 11, 1905 (S4AKA4)
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Secondly, the Hon. Member wanted to
know which are the tenderers. The *tenderers
short-listed are Wéstern Electrics, NEC Japan,
Siemens and FACE-Standared of Italy. ITI,
as I told you earlier, on an assessment came
to the conclusion, that the proposal of FACE
was found to be more economical both from
the point of view of capital cost and the cost
of production. On the advice of ITI, after
getting clearance for investment, we have
made a proposal to the Projects Clearance
Board and the proposal is pending there.
Apart from the four State Undertakings, this
is the present position.

sit TR fasE oo 0 #AL 95 FT
sqta ®gf @rar ? A wgr 5 qm wew
1 e gafwo fEar qar av & gaam
THIGIA  =a7Eq1 V& g7 A F17  AGY F
WEN R, AT I TAIRIA FY gITAT FY

gad # fau a1 SHI FT W E ?

AT WEAT : T8 FL @ & |

SHRI V.N. GADGIL: As I mentioned, no
such system as digital electronic push botton
system exists anywhere in the world. I am
told in Denmark some experiments are going
on. What you have probably in mind is about
electronics. As far as electronics is concerned,
the present production has a model which
later on can be adoped. This is the present
state of affairs.

SHRI K. LAKKAPPA: According to my
information, there is absolutely no controversy
between the two Ministries and the whole
issue has been settled down. The only ques-
tion is about the setting up of what is called
the Digital Electronic Telephone Instruments
Factory and the location of the factory.

I would like to know whether it is a fact
that for this purpose the Government of "Kar-
nataka and the ITI have brought out all in-
frastructural facilities and also convinced the
Board of Investment of every aspect of it to
locate this Digital Electronic Telephone Ins-
truments Factory at Bangalore and it was a
total commitment by the Government of
India regarding installation and setting up
of this instruments factory?

I would like to know from the Hon. Minis-
ter whether the decision stands for setting up
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of this Digital Factory and whether the Hon.
Minister will give a categorical assurance on
the floor of the House of abeut setting up of
a Digital Electronic Telephone Instrument
Factory at Bangalore because all infrastruc-

tural facilities have been offered in Bangalore.

SHRI V.N. GADGIL: I have already
said that the factory would be installed in
Bangalore.

Bifurcation of Post and Telegraph De¢partment

"122. SHRI BASUDEB ACHARIA:

SHRIMATI MADHURI SINGH :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that Sarin Commi-
ttee have recommended bifurcation of Posts

and Telegraph Department; and

(b) if so, reaction of Government there
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) The Committee’s recommendations on
the subject are still under consideration of the
government.

SHRI BASUDEB ACHARIA : The post
and tele-communication services have been
functioning under a common P & T Depart-
ment. The suggested separation will have very
wide impact and far-reaching implications
on the functioning of the services. Govern-
ment have to consider carefully all the pros
and cons of the proposal before arriving at a
decision. Is it not a fact that the P & T
services have already been bifurcated upto
Circle level from 1974, but the results obtain-
ed cre ‘nil’, on the contrary, the tele-communi-
cation services have deteriorated further ?
Also is it not a fact that the bifurcation
of the P & T Department shall belp in the
creation of two posts of Director-General,
two posts of Secretary and a dozem more
posts of Additional Secretary ? But the
services for the users have remained the same
in a deterioratcd condition.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL). The Sarin Com-
mittee made several recommendations

AUGUST 2, 1983
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numbering to about 437, Out of these,
31 have not been accepted, 28 are pen-
ding with various other Ministries and
inter-departmental committees and four
recommendations which are important and
which are under consideration are separation
of P & T, Expanded Tele-Communication
Board, integration of the civil wing with
Tele-Com. and splitting of the ITI. Since
this question has been raised several times
here and elsewhere, I would like to briefly
state as to what is the position. This is going
to be a major policy decision affecting a
large number of people. Therefore, we are
carefully considering it. I would like to give
to the House an idea of the problem. We
have 1,40,000 post offices, 3,000 Exchanges,
23 lakh telephones, roughly three lakhs of
employees in telephones, three lakhs in Posts,
plus extra-departmental roughly three lakhs,
two public undertakings, then hundreds
of buildings and offices ; we have combined
offices. Therefore, when we take a decision
on this, it is going to affect such a large
number of people. Moreover, as the hon.
Member pointed out, we have to consider
whether there was any advantage in splitting
it at the Circle level in 1974, whether any
benefit has been derived. There are two
points of view here. One point of view is
that there is no benefit ; and the other point
of view is that, because we bifurcated at
Circle level, a considerable amount of
development took place in tele-communica-
tion. Then again we have to consider what
has been the experience clsewhere. In France,
they split it and now partially they have
joined. Germany has declined to split it at
all.  About Singapore, I got a letter only
Jast week that they split it into two but again
they have joined. In England they separated,
and you will be interested to know as to
what has been the result. One Committee has
reported that after the split, after the Tele-
Communication Board was made, things did
not improve because that is not a magic
formula, by itself it did not : the Committee
has said that the losses are so huge that they
require to be recorded in the Guinness Book
of records. The Tele-Communication Board
of Britain came out of the red when it was
allowed to put its hands into the pockets of
subscribers deeper.

Therefore, it is a complex problem. It
cannot be decided in one day,

-’
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SHRI BASUDEB ACHARIA : I want to
know whether separation of Tele-Communi-
cation is a prelude to hand over the tele-com.
services to private management or public
corporate sector.

SHRI V.N. GADGIL : I have said that
there is no decision as yet, there is no split
decided. Therefore, it is a hypothetical
question whether it will go to private
enterprise or public enterprise. No such
decision has been taken.

MR SPEAKER : Prof. Ranga

PROF. N.G. RANGA :1]1 am satisfied

with the answer.

SHRI D.K. NAIKAR : The main issue
in this connection is about the service condi-
tions of the employees serving in the diffe-
rent departments. The Minister is already
aware that the people who are serving in the
Telephones, they cannot be utilised for Posts
and Telegraphs and similarly, those people
who are serving in the Posts and Telegraphs
cannot be utilised in the Telephones. Now,
what is the combined effect of not bifurcat-
ing the Department ? Here telephone is not
an essential service. Even you can demand
any amount of deposit and they give it and
mostly the services are made available in
urban areas, whereas so far as the Posts and
Telegraph offices are concerned, they are
essentially needed for the rural people.
Therefore, there is the annual price rise for
the services in both the Departments.

1, therefore, request the hon. Minister to
let us know what is his view and what
are the difficulties in bifurcating the two
Departments, even to improve the efficacy
in this connection ?

SHRI V.N. GADGIL I have already
mentioned the complexity of the problem.
It will affect a large number of people and
therefore, you cannot decide it in a hurry.

SRAVANA 11, 1905 (SAKA)
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Zetfas srAwal & gargw » e s
wifea a1 TigHlzT wvTET

*123. =it ey A@ sfear @ QT
gaa1 w7 s #e fArafafaa sasd
ZFTA AT faaTor G971 929 9¢ @A &)
FaT 730 5 37 ¥ 1983-84 F YA -
faga s1as91 F 9917 F F=qU7 UST-
T f&a-f&a eqrat av w7 wfw qer Zig.
qreT My Jgy ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
H.K.L.. BHAGAT).

A statement showing State-wise names of
the places where low-power (100 Watt) T.V.
transmitters are proposed to be installed in
the country during the Sixth Plan period,
is laid on the Table of Lok Sabha.

STATEMENT

Government has recently approved esta-
blishment of 113 low power transmitters and
13 high power T.V. transmitters during the
VI Plan period. These are in addition to the
13 high power transmitters already under
execution as part of approved VI Plan
Projects.

A list of 118 places, where low power
T.V. transmitters are proposed to be set up
is at Annexure. Of these, low power trans-
mitters at five places are proposed to be
installed after high power transmitters are
established at Agartala, Patna, Bhopal,
Indore and Jammu. Low power transmitters
are already operating at these places at
present.
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ANNEXURE
S. No. Location State/|Union Territory '
1 2 3
1. Dibrugarh Assam
2. Tezpur
3. Warangal Andhra Pradesh
4, Rajamundry
5. Nellore
6. Nizamabad
7. Kurnool
8. Anantapur/Produtur
9. Tirupati
10. Adoni
11. Cuddapah
12. Mehboobnagar
13. Karimnagar
14, Dhanbad Bihar
15. Jamshedpur
16. Gaya
17. Bhagalpur -
18. Darbhanga
19. Munger
20. Purnea
21. Bettiah
22. Surat Gujarat
23. Vadodra
24. Bhavnagar
25. Navasari
26. Bhruch
27. Patan
28. Hissar Haryana
29. Bhiwani
30. Hubli/Dhanwad Karnataka
31. Mysore/Mandya ‘
32. Mangalore
33. Belgam
34. Bellary
35. Devanagere
36. Shimoga/Bhadrawati
37. Bijapur
38. Raichur
39. Gadag Betgari
40. Hospet
41. Calicut Kerala
42, Cannanore
43. Palghat
44 Jabalpur Madhya Pradesh
45. Gwalior
46, Ratlam
47, Sagar



13 Oral Answers SRAVANA 11, 1905 (SAKA) Oral Answers 14
1 2 3
48. Burhanpur
49, Rewa
50. Murwara
51. Bilaspur
52. Korba
53. Singrauli (Waidhan)
54. Sho]apur Maharashtra
55. Nasik
56. Kolhapur
57. Aurangabad
58. Sangli
59. Amravati
60. Malegoan
6l. Akola
62. Dbhule
63. Nanded
64. Ahmednagar
65. Jalgaon
66. Jalna
67. Bhusawal
68. Chandrapur
69. Latur
70. Parbhani
71. Gondiya
72. Loktak Manipur
73. Rourkela Orissa
74. Berhampur
75. Koraput
76. Jodhpur Rajasthan
77. Ajmer
78. Kota
79. Bikaner
80. Udaipur
81. Alwar
82. Ganganagar
83. Bhilwara
84. Khetri
85. Jaisalmer
86. Barmer
87. Pathankot Punjab
88. Tiruchirapalli Tamil Nadu
89. Salem
90. Vellore
9]. Thanjavur/Kumbakonam
92. Coimbatore
93. Nayveli
94. Bareilly Uttar Pradesh
95. Moradabad
96. Aligarh
97. Jhansi
98. Sultanpur
99, Rae-Bareilly
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1 2 3
100. Faizabad
101. Etawah
102. Behraich
103. Shahnahanpur
104. Rampur
105. Pauri
106. Farukhabad
107. Sambhal
108. Nainital
109. Kharagpur West Bengal
110. Bardhaman
111. Siligiri
112. Balurghat
113. Shantiniketan
114. Kulu Himachal Pradesh
115. Leh Jammu & Kashmir
116. Kargil
117. Tura Meghalaya
118. Pondicherry Pondicherry (UT)

Y geg ATCAw FfEQ: ALTT AR,
qraflg gest S 4 23 FEIFIT arear
% agd faa-fea camAl gz &1 g4z e2aq
AAIQ FAT, IFHT JEAFIL €Y 8 Afawq
fedee stum f& ®a 3, F37 Fai, fFa
feg a¥ ¥ fFay fFad cigdlzy @amg
J1E, TAFT AEFIU A Q1 IFA
ITIGT I A1 AEHA € g «f6A
A9 QT oA &f FAEFA g 3
faad wefea) &Yx SiamR adg F4T @
& | gur Fgr g1Ad A @aa 3w Faq
fadar, fasgr o §2 ARE TG
Arsfra &, aEr o o F FTT FIF
wifas sgwa g fage sm & 1 faea
o dYo &1 «gar wfegr agi g &9
gg ¥ wel Y 7 Faw g IATT HIWA
£ @ qrawr & &, argEIAT FIAT F4
SrAsI{Y 487 &Y & 1 A 93T ag g f& O
qraz gy, faasY 100 J1E HY Fadr
3, ffadl g aF gRT A FT WA FUA
¥ Yeaa fecda waxa gt aar gig qrax
grgz wgi 9igi am @ & ¥ fdad
gaar ¥ g a1 gAwr Weaw fsew
Fa3st fawaar g ?

wWIE RN | EeeET § A Qg

a1 F4Y, ag W 9@ AT

st Qo Fo U0 Wi : T § -
FLFIGT & AT & Jq719 G ar g 5
Afever & grd qiaT zradeT qTar &
W@r 2 A1 wrawge fefegaz (Sad aaigy
MT Gifsesr A aifaer §) s darg &
7o gae fefezaza w1 oY vax w31 &
gg ! aqr g, 91 AG TNFHI g
TS A ar g, Igiy g7 {) fagr a1
M H 3§ Fara WY 27§ |

wfear awga 7 1 gwr, #ar qq
wrar e a ga qarg -

st mew Ao wfear ;. F A€ R
JF1 g, fev amE 2 w@rg

5t g ®o THo WA : fear #igq
T gz ®31 f® warg greagr &1 fzar war
qt qMA FAE G FEIAL F g
qr  IgE AT KT gB0 gAY 91
UL qrd qiezIaT &1 A 307 g
fras wYezga gz g §  AfFa
IGF FAA H GAT AATT 93T A ENHT
qga Ia% faq qars &30 a1 48Y | w)E
1T 9T & 7g $gA1 A1qAT § fF qieeda
¥ IR { 1A QQ TG www g o
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I¥ATT § gAY ad ANTAT & I G-
Fgz giar arfgy, s=g wmwmw g13 [ifggy
IR 3 | Vo dlo & HITFWA Feed I
AT FT FFHT FIA & A G TIFHIT
faary T @ 2 | ra<t @@ 9 9 F
qIX H g § | AT FrAAIT F IS 10
¥ 15 fear Mz & gfuar g, Sfes
aga fga qv g ai g1 gFar g f+ sarar
W g1 griEqraTar I 70 ¥ 80 fFHal-
M= & gfagrT g

=t g oA Afear ;. FFLA A0-
gq, ¥ TAST qurE a1 I &A1, AfEwA
ISqAT & 419 A fawig &9 9T F qiEr
TF q4T |

qeqer WE'Ad ¢ AT FT @ 2 |

oY geg AR@w @fzar ;o F A9F
qreqH ¥ FZAT AZATE [+ 1f 197 gi4-
WET GMFT ISAA ® FI LA I
ARATET § a1 & q91E % Q1T & gr | 9=
Iq: ISHA S FIET 2 HIT agi azq @
foor sggfea anfa & g1 & ag saan
Tigal g f& #ar Isora &1 Hr gr§ qra}
sigEleT &7 % fao fagre &30 ?

st gao Fo gHe WA : § WA
qgEq &1 A |gar § fF grang g
qIEY TTAHIET AMAT  §9a g 1T A
3V B | WA H 0F gr§ 91g¥ ZraHIET
|/TAT QM 91 fF g, @una @)
3qTY AYT ISAT FT HT FIT HAAT |

Y TR qR afqer . d=AE AgIEd,
qgA AT T FT a9 yaAqr g fF R aq
¥ e Y & ;e 75 Sfawa ararEt g3
TUT TigWIET ¥ $T FA A1 W@ 8 |
WF fawT #Y oF gF @ FI<y gaAr i,
fSad ag mzewigey &t g§ 9 fw fea-
o earal &1 adgar & sirqay o fas
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FIX g18 S, qagq a=t, § @ s fwa
q1, TN TG 4T A€ TATH, TIGAT
digaaa, wefigaa dee @IT AaT dw
griY agh 2o dYo grax Mgy | fasrigy,
w19a, fqadl, sgr 9T 93w & -fagi§
fastat gYat 8, g 9% fafas 57 & |
gq% 13T QA g, FIAA FT KRG @,
gIgse ez WY § | FT A7 AGIIT AT
METATTT & AT 92 faqar sl =lqq
arfg Sagt 9T o dlo F@T @AM HT
qRIIgT A -

Y qFo Fo TUHo WIF : ASALT HE)-
3T, ®S THIFG FT AT AZ FIAT ], 4-
fag & a7 efreq & I H FaqET A1gar
g arfs F1§ Taqawgdl 9 W 1 TF qr ag
T HIAET TR 2, g QAT @y )
B3 FIZT-LATCANT H HIT HY T oY 3T
dradt gage qqr A AT AT | 5
JT AW F I ¥ 70 Ifaawa swaw
gnil | ga% gaIfaFs oF g ¥ saEr
qIgATT F AT I 3, ITFT w4 frar
TAT & | 9% FA1AT AT A, AT AW
qUT 2, IGH WEITF IR AIE &)
FATIFAT TIT | T 90 SIAIH 7Y
@ e, araifis a7 &, Ia% Fa< fear
Tar g, WU HgAT g & @@ 70 wfgaa
AIEET FAT NI | FAY Fgd AR
zrgae fefezaze ot gar fefegaea Wt
FAT EIT | TIEH FI9 §  FIA-F19 §1
STE AT FIAFA  FIT g AIAT, q%
TR G 910 FF-97132  fopar s w@r{o
THT AT H FI1E W qrANIT TET FAFIQ
F(ET A1 FIE AT AT MFA, TH TAH
T HAA | 39 AR A ITY (HAHT 13-
&3 A w1 afas J sfas g gwar
g, SEF1 H St Fifgw F |

st fadradt aqad @ asae qg)-
g9, G9Y g9 at ¥ wEANG 94 qgeg
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# aqig 1 Tigdr § 5 2w H 70 wfa-
x| T, fF Fgi-#gf 9 Ao Ao g7
AT, gt 0F faee garR amEy Ag g |
wesl wgred geadA s a7 9 €1 gr afv.
fag # &lx S8 was1 U TG
Bage 4 gy =@ga WY E | BT
aqdY gegfa, aifga, sar oY sfaga &
T H AT TR AT g1 YT TAAT § |
Wt @area zegia feo # 7 200-250 fHeT-
W7 § 1% q9dF AL 21 g@waR A
#x anqd fafaa o fadea fear 20 Fm
¥ g+ valen ¥ g7 9edE 7% fF I
qT &Y ¥ g8 § wifee #2977

qeqer wgaq © wA @1 3 fagEn ar
2fear g s & fau T a9 FW F
faq 1 ang |1 g7 § Fi@ H AT

sftact fagwaat agadt - gy I F
qata ay fawar g Trfge | wfesr % fao
ar Tegld g fRar & 1o (smawm)

s gHo Ho TFo WAJ : HAAIGT
gIeal A 91 937 3@ B, IgF fa@
TFEIT TgF T gE FEr g AT H T8 A
fam=or 2 aF1 g1 IR W& garF@
AT g9 faufasr 4 qrga &0 )

SHRI N.K. SHEJWALKAR : I thank
the hon. Minister for giving an assurance
for opening a television centre at Gwalior
when he came there Jast time. I also thank
him for re-assuring it when I called on him
three days ago. [ want to submit two things
only. The programme of carrying out the
promise has pot started. When is it guing
to start? Secondly, did he rake into consi-
deration that Gwalior is a famous place for
music and art and with that respect is he
going to arrange the programmes from
Gwalior so that programmes can be devc-
loped and broadcast from Gwalior itself.

SHRI H.K. L, BHAGAT : Gwalior is
also identified as one of the low power

transmitters and we will try to see—I do not
want to commit any date —that it gets it as
soon as possible. Gwalior has been brought
to my notice by the hon. Members like
Shri Madhavrao Scindia and several other
organisations of Gwalior. We are trying to
sce what best can be done.

SHKI N.K. SHEJWALKAR: What
about programmes from Gwalior.

SHRI H.K.L. BHAGAT : This isto be a
relay centre. It will get the programmes
when the relay centre begins.

Provision of Telephone Exchange and
Post Office Within Every Five Kilometre
Radius

“124 SHRI GHULAM RASOOL
KOCHACKT :

SHRI B. V. DESAI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Centre had embarked on an
ambitious programme for providing one
Telephone exchange and one post office
within every five kilometre radius in the
country by 1990;

(b) if so, the details of the same; and

{c) by what time this plan is likely to be
started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

SHRI GHULAM RASOOL KOCHAK :

1 would like to know whcther any norms
have been laid down for setting up of tele-
phonic exchange and post offices and also
wherher these norms are universal in charac-
ter and apply to all the Statesand also what
is the position with regard to J & X State,
Itis not a fact that Jammu and Kashmir
State despite its interpatiopal position iq
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tourism is highly deficient in telephonic and
postal facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : Sir, there is little
bit of confusion about this...

SHRI ATAL BIHARI VAJPAYEE : On
this sice or that side.

SHRI V.N. GADGIL : On this side
‘oever’. The policy is based on two things.
The National Council of Applied Economic
Research has bceen asked to divide the
country with maps on hexagon basis so that
within five kilometers by 1990 postal and
tele-communication facilitics are made availa-
ble. It does not mean telepione exchange
for every five kilometers. 1t means telephone
facilities and post-offices. For that the policy
with regard to tele-communications 18 like
this. We are trying to develop a 10 line
exchange. Until that is developed we ha.c
sanctioned 25 line exchange within a radius
of five kilometers if certain conditions are
satisfied. One condition is that expected
revenue should be 40% of the recurring
expenditure. As the lines go on increasingly
it can be converred into 50 lines and 100
lines. This will again depend on availability
of suitable building, power, batteries, cables
and allied material.

As far as manual exchanges are concer-
ned, that is not possible because for every
such small manual exchange, you require
five operators and unless there are 100 lines,
it does not become economical. With regard
to the Post offices in urban areas, no post
office is opened unless it is going to be
remunerative. In rural areas, they are divi-
ded into two categories—one is normal rural
areas and the other is tribal and backward
areas. Now, in Gram Panchayat, village
post office is opened if two conditions are
sasisfied, namely, there are no post offices
within a radius of 3 Kms. and the expected
income is 25%, of the expected expenditure,
In Non-Gram Panchayat the population
must be 2000 and with regard to the 25% of
the expected income, in tribal and backward
areas, it is relaxed. More liberal policy is
followed. In their case norm of 3 Kms. and
10% of the expected expenditure is to be
satisfied.
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With regard to the non-Gram Panchayat,
it should have a population of 1000 or more.
The hon. Member asked about the Jammu
& Kashmir. T may pcint out that the same

norms are applied and this is with regard to
Exchange also.

With regard to what is called Public Call
Offices, exception is made with regard to
expected income. Even if it is a loss, for
example, if it is a pilgrim place or tourist
centre Or project concerning power, agricul-
ture, irrigation power projects, etc., in all
such cases loss is not taken into considera-
tion.

SHRI GHULAM RASOOL KOCHAK :
I had asked a specific qusstion. In view of
the international importance of tourism in
Jammu & Kashmir, is there any provision
made for this State or in the decision you
are making about expansion of exchanges
and improvement ? In the light of that, can
I expect that you would assure this House
that in view of the international tourist im-
portance, such facilities should be made
available to Jammu & Kashmir ?

SHRI V. N. GADGIL : I have already
stated that the norms appl.ed to all parts of
the country. With regus* to tourist places,
we have relaxed. Even if there is loss, a
P,C.O. is started with, regard to pilgrim
centres and tourist centres.

PROF. SATYASADHAN CHAKRA-
BORTY : Sir, now there will be more tele-
phones and exchanges and all that. But
before that, [ would like 10 ask the hon.
Minister whetier they have undertaken a
study as to how any telephones are really
operatiog in the country. Before you expand
the programme, you should stabilise what
you have. Have you actually undertaken
any study as to how many telephones are
decad and what steps you propose to take to
reactivate them including the telephone
exchanges. There are 60,000 telephones in
Calcutta and also there are so many in many
other cities. 1 would like to know whether
you have undertaken a study and what steps
you propose to take in this regard.

SHRI V.N. GADGIL: When a Calling
Attention was discussed last session, I men=
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tioned the various steps that were being
taken. 1f the House wants, I am prepared
to repeat them. As I said, my five-month
study shows, although I am not a technocrat
or technician, that there are three basic pro-
blems. One is the number of telephones per
thousand population. In India it is only 3
whereas in Western countries, it is 5or 6,
The second problem is the maintenance,
Some time back 1 attended a Seminar of the
Institute of Plant Engineers and 1 was surpri-
sed to bear the President say that 707 of loss
in India is attributable in all the industrics
to lack of proper maintenanoe. The third and
the most important problem, according to
me, is investment. For example, the electro-
pic trunk automatic exchange which was
established in Bombay in April last for 8,000
lines, had cost Rs. 14 crore. Now, unless you
have a massive investment, things are not
likely to improve. The basic problem, accor-
ding to me, is that priority should be accor-
ded to tele-communication and invesiments
be made. Otherwise, the problem may not
improve to a great extent.

In regard to Calcutta I agree. I have

deputed specially an Officer there. He is
expected to report Lo me next week. Sir, the
Hon. Member knows that the basic problem
there is that its stronger exchange is old and
secondly continuous digging goes on theref or
various reasons.

PROF. SATYASADHAN CHAKRA-
BORTY : Sir, he has identified the reasons,
but what steps is he going to take ?

MR. SPEAKER : That he will take after
the Report. You are jumping at the conclu-
sions first.

PROF. NARAIN CHAND PARASHAR :
Sir, as you are aware in India most of the
telephones are available in the cities. So, far
the expansion of telephone facilities in the
rural areas - since this is an International
Communication Year - may I know from the
Hon. Minister whether any policy or pro-
gramme has been evolved to divide the
country into hexagon of five kilometres each
and then provide a system of telephone
known as MRRAS?
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SHRI V.N. GADGIL: Sir,1I bave already.
mentioned that with the help of the National
Council of Applied Economics we are propos-
ing to divide the country into hexagon with
five kilometres radius and tele-communication
facilities are sought to be provided there. Sir,
the Hon. Member is right to this extent that
Multi-Axis Rural Radio System is proposed to
be installed in hilly, desert, tribal, forest and
other difficult areas.

st IS waTg A1IT: FAT WA A FIT
g & a7 agufvais Y qve samEr @A
faar =1 731 21 & fagre & gzean fefegse
® FIX 4 AqTA1 ALAT g FHY d HAL-
fas agi 9T 22 &€ wmifew HAIT gU &
afra zad afusifal w1 agar § fr gw
gfexd § 4 qiee anfew gfqgaq & ara
aigd | # @A #gIRT § SAAT AIEAT
f6 &7 @ #8791 e afeg a9 g
% § IATI Al WA F) SqIEG[ T A0 |
9T HAl Welgy LHE! a@H 7

SHRI V.N. GADGIL: 1 have already
stated that one of the constraints 1s non-avail-
ability of equipment. As soon as equipment is

available, preference is given to the backward
areas.

St gz fag mzg : 39 fawa & qd
g1 Y 7 fazw fau ¥ & o7 g9e g3Eg
TF & vE9 @i g ST gA% uig ¥ afy
1% TiF@Er dgy g ar wafawar &
FIe1T 9T 87 qiee FA1fEmq a1 Ji9 e
arfes Y ot Hwa Y @ra frar sroar
g SEAsrd fast g 5 se arga & S
# wigt 7 a1 qree wifeg e far 1 &
fFa g9T 7Y F137 AT & TiFl 6 ST

fear war & | #a1 ot gl & wiar §
qiez Aifsa @iay &1 sqqeqr F oy ?

SHRI V. N. GADGIL: Sir, I am no
aware of any statement made, but no discri-
mination will be made.

PROF. MADHU DANDAVATE : Sir, I
would like to know from the Hon. Minister
whether it is a fact that for the purpose of
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postal facilities, certain areas are declared as
backward areas. But is it not an irrational
practice that is being followed that strangely
.enough in a single district, which is backward,
half of it is declared for postal facilitics as
backward and half is supposed to be non-
backward. To give an illustration, is it not a
fact that in the West Coast of the Konkan
region of Maharashtra in the original Ratna-
giri district, the northern portion was declared
as backward and the southern portion was
declared as forward? And accordingly a differ-
ent attitude and approach was taken for
offering the facilities. I would like to ask the
Hon. Minister whether he will end these irra-
tional norms and see that if a particular dis-
trict is backward, the entire district is treated
as backward and accordingly the facilities are
offered.

SHRI V.N. GADGIL : Sir, I have al-
ready mentioned the norms. The norms difTe:
for tele-communication and the postal services,
because of the nature of the operation is
different. Therefore, different norms are pres-
cribed. 1If some anomaly is there, we will try
to correct it. And since, he says that of origi-
nal Ratnagiri, I may state that I am also ori-
ginally from Ratnagiri.

PROF. MADHU DANDAVATE : Sir,

let him have the original approach and say
that he will correct the anomaly.

geger wEtag ¢ § fFas o<y gv
qOGr && | g% avd@ § T q1ar |

Always the same question comes and the
Professor is lagging behind.

French Technology for Digital Telephone
Exchanges

“125 SHRI SUDHIR GIRI: Will the
Minister of COMMUNIACTIONS be plcased

to state :

(a) whether it isa fact that Govern-
ment are going to buy French technology for
its digital telephone exchanges which is in the
process of discarding by the French authorities
in favour of another newer lec-hnology; and

(b) if so, the reasons for hurry in buying
an obsolete technology without waiting for
the never one, which is in the pipeline in the
same country?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Government
is buying French technology for digital tele-
phone exchanges which is current in France
and will be used in French Telecom.
network in future.

(_b) Does not arise.

SHRI SUDHIR GIR1l: How many tele-
phone exchange projects are there in India,
which have been selected for being equipped
by the French technology? Secondly, has the
Government made any plan to produce all the
required digital telephone equipments in the
country; and if so, when is such a goal going
to be attained? If not, what are the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) : There are two pro-
jects. If the hon. Member is referring to the
electronic switching system, two projects are
therc : one has been sanctioned for Gonda,
and the other for Bangalore. It is on the basis
of French technology of CIT-Alcatel.

SHRI SUDHIR GIRI : My question was
whether Government has made any plan to
produce all the required digital telephone
equipments in the country.

SHR! V. N. GADGIL : To manufacture
the electronic switching system in India, two
projects were sanctioned, of 5 lakhs capacity
each every year —one in Gonda, and the other
in Bangalore,

SHRI SUDHIR GIRI : How many bids
were offered for the digital telephone exchange
units, for which the French technology has
b2en selected? Secondly, what is the basis of
sclection of the French technology, by discard-
ing all other tenders?

SHRI V. N. GADGIL : International
tenders were invited: and as you are aware, it
falls in two categories : the first is technical
assessmznt. The Saran Committee which went
into this question, had recommended that on
the basis of the contemplated development in
India, the future exchanges of electronic
switching system should be on the basis of
5.000 lines. Among all the tenders, only CIT-
Alcatel satisfied this criterion of 5,000 lines,
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st weet fagrdr qTaqQat @ Far ag @9
2 f& wmw fadas) 3 afer & 3 #9ifqa
w37 & faais agdr yg A 7

SHRI1 V. N. GADGIL : No, Sir.

SHR1 EDUARDO FALEIRO: May 1
know from the hon. Minister as to whether
they have received a proposal from a non-
resident engineer based in USA to develop a
new technology for the manufacture of digital
electronic exchanges; and if so, what is the
reaction of the Government to this proposal?

SHRI V.N. GADGIL : Our aim is to
develop indigenous technology; and therefore,
we are considering the setting up of a project
by which even in the ficld of switching, indi-
genous technology will develop. And for that,
one proposal has Ueen received from non-
resident Indians. Several others are also likely
to come, but our insistence will be on the
development of indigenous technology.

SHRI AMAL DUTTA : The answer says
that this is a technology which is current in
France and that it will be used in the French
telecom network. I would like to know whe-
ther the French are already using this techno-
logy; if so, for how long, and what has been
the extent of success of this technology in
France. Secondly, for manufacturing the
electronic switching system, factories will be
set up in Gonda and Bangalore. Assuming
that these will be producing the same thing,
will thc components be made in India, or a
portion of them are to be imported? How
much, on value basis, will have to be import-
ed?

SHRI V. N. GADGIL : As regards the
first, the French have been ordering and using
this system right from 1979—one million lines
per year.

That is the information I have got. Secon-
dly, with regard to components, initially for
first 18 months, the components will come
from there, but later they will be manufactur-
ed here. Ultimately, after 54 months, the
complete production will be at Gonda and
Bangalore indigenously, of course, with the
foreign know-how. With regard to the exact
figure regarding the value, just now, I do not
bave it.
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ALt TeayY 9T sty aw faga
fana &t asmn sty

* 128. #7 @ed.g ArevAw fagf
Mo sifaa wAIT Agar }

FT Fof 97 I AT FT FIU FE F

(¥) #ar ag a9 g f& sad  usyy
X U qiq faga farw & wid g4,
ufar awET @

(@) afe g, @ @ @99 # Q¥ qeq
Fgr 2; A

() |IFIT GIV 3T gedes F HY A7
W@ FIFATE FI AV AT 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) to (c) A
Statement is 1aid on the Table of the House.

STATEMENT

(1) and (b) The outstanding dues against
various Electricity Boards of Northern region
as on 26.7.1983, due to the sale of power from
Singrauli Super Thermal Power Station (STPS)
owned by National Thermal Power Corpora-
tion (NTPC) are given below:

(Rs. Crores)

Electricity Boards Outstanding
against Energy
Bills

Delhi Electricity Supply

Undertakings (DESU) 0.57

Uttar Pradesh State Electricity

Board (UPSEB) 17.73

Rajasthan State Electricity

Board (RSEB) 4.33

Punjab State Electricity Board

(PSEB) 0.01
Total : 22.64

The management of Badarpur Thermal
Power Station has also becn entrusted to
NTPC. The details of the outstanding dues
against various beneficiaries are as given
below: -
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S. No. . Beneficiary Badarpur
dues (Rs. crores
as on
26.7.83)
l. Delhi Electricity Supply

Undertaking 153.59
2. U.P. State Electricity Board 2.52

3. Rajasthan State Electricity
Board 14.16
4. Haryana State Electricity Board 7.84
5. Punjab State Electricity Board  NIL
6. H.P. State Electricity Board 0.38
7. Jammu & Kashmir 0.45
8. Salal 1.01
9.  Baira Siul 0.19
Total : 480.14

The above figures do not include the inter-
est on outstandings of 8.19 crores and Rs. 1.82
crore for supply of power from Badarpur and
Singrauli Stations respectively.

(¢) Regular follow-up action is being taken
for the recovery of outstanding amounts from
DESU and the State Electricity Boards.
Efforts are also being made at all levcls to
finalise contractual agreement with all benefi-
ciary States for power supply from thec Sing-
rauli Super Thermal Power Station and for
early settlcment of dues of BTPS. A Memo-
randum of Understanding based on an interim
tariff has already been signed between NTPC
and UPSEB for sale of power from Singrauli
STPS.

A penal interest of 2%, per month is being
charged on the outstanding.

SHRI SATYENDRA NARAIN SINHA -
My specific question is : what steps are being
taken to realise the outstanding dues? The
statement says, “‘Regular follow-up action is
being taken for the recovery of outstanding
amounts...”’. Nothing has been said about
the specific steps. Secondly, it has been stated
here that ““efforts are also being made at all
levels to finalise contractual agreement with
all beneficiary States...”’. It appears that there
has been no contractual agreement so far and
the supply is made to the various States Boards
without any agreement, Thirdly, it has been
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stated that “A Memorandum of Understanding
based on an interim tariff bas already been
signed...”’. All these are vague answers. I
would like the Minister to give a specific ans-
wers so that we can ur:derstand it.

SHRI CHANDRA SHEKHAR SINGH :
The replies are vague only to the extent that
the situation has not fully crystallised and the
position has been madc very clear in the
replies. The Ministry of Energy, right from
the Minister of Energy himself, the Chairman,
NTPC and other functioncaries have been
writing to the States for realising dues; and a
Memorandum of Understanding has been
reached only with UPSEB which relates to
certain matters. Regarding interim tarifl rate,
charges, incidents of transmission losses for
supply to outside UP system, accounting,
billing and payment system, now that UPSEB
has reached a Memorandum of Understanding
with the NTPC, other SEBs would also follow
it and we hope very soon this understanding
will be reached with all the SEBs; and a final
agreement will be entered into in which NREB
will play a vital role.

SHRT SATYENDRA NARAIN SINHA :
According to the statement, about Rs. 200
crores arc outstanding. The Minister has said
that an understanding has been reached and
efforts are being made to reach such under-
standing with other SEBs also. But he has not
given any reason for this large outstanding
amount. Is it-because there is no agreement
of understanding that these SEBs have not
been paying their dues?

SHRI CHANDRA SHEKHAR SINGH :
Now an understanding has been reached only
with UPSEB. The basis of calculation for

the tariff is 35.53 paise per unit plus excise
duty.

SHRI SATYENDRA NARAIN SINHA :
It means there was no such basis so far.

SHRI CHANDRA SHEKHAR SINGH :
No. And the arrangement was that, for the
period when no agreement was reached or no
understanding was reached, a chirge of 35
paise per unit would be made from all the
beneficiary States or beneficiary SEBs. Now
an understanding will be reached with other
SEBs and the final agreement would also be
reached with all the beneficiary States.
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): May I add one
thing? So far * as this question, of under-
standing is concerned that relates to the
super thermal power stations that have been
set up in the central sector. It is true that as
the hon. Member has said, more than Rs. 200
crores is due, but a large chunk of the amount
is with reference to Badarpur whose manage-
ment has been entrusted to the National Ther-
mal Power Corporation.

If you kindly look up the answer, with re-
ference to Singrauli the dues are at a very 'ow
rate. Of course, this is. as my hon. friend has
explained, because of the fact that the Memo-
randum of understanding_has not been rcach-
ed, apart from the fact that we have been pres-
sing these electricity boards (o pay the money,
and their conditions have also been appa'ling.
The fact remains that merely because they do
not pay the duecs we cannot stop the supply of
electricity. Aflter all this is an essential ser-
vice which cannot be stopped. It is true that
the dues had been piling up, be it Badarpur or
be it Singrauli. But what steps have to be
taken is a matter wherc we have to talk to
them, I have mysellf written to the various
Chief Ministers, to the Electricity Boards and
we have been tuking mectings. though of
course a little bit of pressure tactics ate boing
exerted; but they could not be exerted to an
extent where the stoppage of clectricity 1tself
takes place, this being a public welfare or
public welfare or public utility service. There-
fore, we have got to be a lilttle restrained in
these matters.

MR. SPEAKER:
Mehta.

Prof. Ajit  Kumar

Sto Wiwa FWIT Agar : HETH HII.
73, qA Wi 4 AL A1 FAT QAT R 1H
FAT-HUT 200 FUT &1 FH0AT §, HTZ
ag Agi qarar {5 & & & A1 g9F1 YA
FE & fag q197 a1 fwar st gHE
fg St STl F1 (6T AT FIT AT -3
& ggF1 o eIt A ¥ oo e -
Ig & A9 fHaT & FgT a¥ 67T g 4,
gg at ang & A Afwa ag @i & Fa
w< {6 ga Uufa § saq@ &@ & fag g
a7 3YE INF ATATY S0 B E ?
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WRITTEN ANSWERS TO QUESTIONS

Installation of Electronic Phone I'actory in
Gonda

*126. SHRI BHEEKHABHAT Will the
Minister of COMMUNICATIONS be pleas-
ed to state:

(a) whether it is a fact that an Electro-
nic Phone factory is being installed in Gonda;

(b) whether the selection of site is in
conformity with the opinion of experts;
(c) whether infrastructural facilitics for

highly sophisticated clectronic project exist in
the location;

(d) the probable annual output and
amount of saving in foreign exchange; and

(e) any proposal to upbring the infrastru-
ctural facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI1
V.N. GADGIL): (a) to (e) It has been decided
by the Government to set up a factory for
the manutacture of digital electronic exchange
equipment, at Gonda in Uttar Pradesh and
the work is in progress. The decision about the
site has been taken with a view to develop the
industrially backward arcas. No infrstruc-
tural facilities exists in Gonda at present for
sophisticated electronic project but necessary
infrasturucture would be created in the area
for meeting the requirements of this factory.
The ultimate annual output planned is 5 lakh
equivalent lines of digital electronic exchange
equipment. Savings in foreign exchange per
anopum at rated capacity production will be
approximately Rs. 10,096 lakhs at 1982 price
level,
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T.V. Centres at Aurangabad and Nasik

*127. SHRI BALASAHEB VIKHE PATIL:
Will the Minister 6f INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have received re-
presentatations/from the people urging upon
Government that T.V. centres be set upat
Aurangabad and Nasik in Maharashtra;

(b) if so, the reaction of Government in
this regard; and

(c) by what time T.V. centres of relay
centres will be set up at these places?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Yes, Sir.

(b) and (c) It has been decided to set up
low-power T.V. Relay Ccntres at Aurangabad
Nasik during the Sixth Plan period.

Setting up Advisory Committee For each
of Delhi Exchanges.

*129. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of COMMUNICA-
CATIONS be pleased to state whether Govern-
ment will set up an Advisory Committee for
each of the Delhi Telephone Exchanges, with
certain powers and authority and also a Cen-
tral Advisory Committec for the whole city?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
V.N. GADGIL): A Central Teliphone
Advisory Committee is constituted covering
the entire Delhi Telephone system. There is,
however, no proposal to set up ap Advisory
Committee for each Telephone Exchange.
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Decision to nationalise Bengal Immunity
Co. Ltd.

"131. SHR1 NIREN GHOSH: Will the
Minister of CHEMICALS AND FERTI-
RLIZES be pleased to state:

(a) whether Government have decided to
nationalise the Bengal Immunity Company
Ltd. soon; and

(b) if so, by what time he decision wil
be implemented?

THE MINISTER[OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-

LIERS (SHR1 R.C. RATH): (a) and (b) The
preparatory procedural and legal formalities
are being worked out for introducing a Bill
for the Nationalisation of Bengal Immunity
Company Limited (BICL). As and when
those formalities are completed, necessary
legislation would be enacted.

Supply of I'hotovoltaic System

*132, SHRI1 P. RAJGOPAL NAIDU: Will
the Minister of ENERGY be pleased to state:

(a) the agency which supplies photovo-
Itaic systems for the ONGC platforms; and

(b) whether
them so far?

the agency has supplied

MINISTER OF ENERGY
(SHRI. P.SHIV SHANKAR): (a) and (b)
Central Electronics Limited and Bharat
HBeavy Electricals Limited (both Central
Government Undertakings) manufacture
Photovoltaic Power Supply Systems. So far
such systems has been supplied by Central
Electronics Limited.

THE

More Coverage for Locally Produced
Programmes

*133. SHRI ABDUL RASHID KABULT:
Will the Minister of INFORMATION AND
BROADCASTING be plcasgd to state:
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(a) whether T.V. programmes origi-
nating from New Delhi and beamed to vari-
ous stations including Sripagar T.V. centre
are being weighed or discussed and opinion
sought from the State Governments; and

(b) the action being taken to give more
coverage to the locally produced programmes
which as a result of more coverage to satel-
lite relayed programmes is not getting
enough time and preference?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT): (a) and (b) A statement is laid on
the Table of the House.

STATEMENT

The National Programme of Doordar-
shan, at present being telecast from Door-
darshan Kendra, Delhi between 8.30 P.M.
to 10.00 P.M., is relayed by all the TV cen-
tres in the country including Doordarshan
Kendra, Shrinagar, The National Pro-
gramme is not wholly originated by Door-
darshan Kendra, Delhi but consists on
selected items produced by various Door-
darshan Kendras, including Doordarshan-
Kendra, Delhi and Doordarshan Kendra
Shrinagar. Various aspects of the National
Programme like the timings, quality of coin
tents, etc. have been examined from time to
time so as to bring about improvement
quality and widen the programmes accepta-
bility. In fact, with a view to improving the
National Programme, suggestions from the
Chief Ministers of six States (where Door-
darshan XKendras with full-fledged pro-
gramme production facilities exist), includ-
ing the Chief Minister of Jammu & Kash-
mir were sought. In addition, Doordar-
shan also conducted an Audience Research
Survey in ten big, medium and small towns
of the country to assess the reactions of the
viewers to the National Programme and
ascertain their suggestions for improve-
ment.

After the introduction of the National
Programme, tho total transmission time of
the regional Doordarshan Kendras has been
increased. Even at present a large propor-
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tion of the prime viewing time (7.00 P.M. to.
9.00 P.M.) is available for telecast of local/
regional programmes because the National
Programme starts at 8.30 P.M. The National
Programme is in fact helping in expanding
the viewership of the regional programmes
as those which are included in this Pro-
gramme are seen all over the country. |

Keeping in mind the suggestions received
from Chief Ministers of many States as well
as those received from viewers, in general,
the following steps are being contemplated:-

(i) The commencement time of the
National Programme is proposed to
be changed to accommodate more
regional programmes during the peak
viewing hours and also increase the
time gap between the regional news
bulletins and the national bulletins
in Hindi.

The format of the National Pro-
gramme is proposed to be modified
to increase the content of the re-
gional programmes in the National
Programme itself. Such improve-

ments are, however, a continuous
process.

(i)

Production of serial programmes on
the themes of national integration,
communal harmony, family welfare,
etc., on the one hand, and entertain-
ment as well as educational theme,
on the other, has already been plan-
ned. Various Doordarshan Kendras
have been asked to produce different
series of programmes in this connec-
tion.

(1i1)

The existing news-gathering system
for preparation of the two national
news bulletins in Hindi and English
is being strengthened to increase the
content of regional news feeds from
various Doordarshan Kendras as well
as the number of visuals.

Thermal Plant at Notabani in West Bengal

*134. SHRI CHITTA BASU: Will the
Minister of ENERGY be pleased to state:

(iv)

(a) whether the proposal to set up a
Thermal Power Plant at Notabani in Ganga-
jalghati Police Station of the district of Ban-
kura (West Bengal) has since been approved;
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and

(b)
now?

if not, at what stage does it rest

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR): (a) and (b) No, Sir. The
DVC’s proposal for installation of thermal
power station comprising 3 units of 210 MW
each in Lotiabani Mouza near Gangajalghati
(Mejia) in Bankura District of West Bengal
has been accorded techno-economic clear-
ance by Central Electricity Authority. Coal

Linkage and funds for the project are yet to
be tied up.

Supply of Electricity to Tamil Nadu and
Karnataka from Kerala

*135. SHRI A.K. BALAN: Will the
Minister of ENERGY be pleased tolay a
statement showing:

(a) how many units of clectricity have
been supplied to Tamil Nadu and Karpataka
from Kerala since 1982 on words; and

(b) whether any private industry of
Tamil Nadu is getting power straight {rom
Kerala State Electricity Board?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) Electricity supplied
by Kerala to Tamil Nadu and Karpataka
from January 1982 to 24th July 1983 is given
in the attached statement.

(b) No, Sir.
STATEMENT

Power supply to Tamil Nadu and Karnataka
from Kerala from January’82 to July’'83

Month Power sup- Power sup-
ply to Kar- ply to Ta-
taka mil Nadu

(Figures in MU)

January 1982 57.16 93.02

February 1982 38.72 66.13

March 1982 63.76 54.52

April 1982 59.35 78.46

May 1982 38.97 111.73

June 1982 53.30 121.67

July 1982 36.95 (-) 0.08
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August 1982 14.30 —
September 1982 9.09 29.03
October 1982 2.05 4.01
November 1982 2.42 0.54
December 1982 (—) 0.10 0.06
January 1983 (—) 0.36 (—) 037
February 1983 (+) 0.17 0.30
March 1983 (=) 0.37 0.21
April 1983 (=) 0.55 (—) 3.01
May 1983 3.13 (—) 0.62
June 1983 (—) 13.95 (-) 1125
July 1983 (—) 15.67 —
(upto 24th)

Tata’s Proposal For Second Unit of
Thermal Plant at Trombay

"136. SHRI J.S. PATIL: Will the Minis-
ter of ENERGY be pleased to state:

(a) whether it is a fact that the Tata’s
have submitted a proposal to set up a second
unit of 500 MW thermal power Plant at
Trombay (Bombay) and the Maharashtra
Government have recommended the same;

(b) if so, when the said proposal and re-
commendation were received;

(¢c) whether it is a fact that some envir-
onmentalist groups have objected to the
said proposal;

(d) if so, what are their specific objec-
tions; and

(e) what decision
taken in this regard?

Government have

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (e) A State-
ment is laid on the Table of the House.

STATEMENT

() to (e) Yes, Sir. M/S Tatas’ proposal
to set up a second 500 MW thermal power
unit at Trombay as replacement for three
units of 62.5 MW each and one unit of 150
MW which have become unreliable after
remaining under operation for about 20 year
was received in February 1983. The Govern-
ment of Maharashtra have reccmmended the
proposal subject to the following :(—
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(a) Tata Electric Companies would

(b)

(c)

(d)

(e)

obtain the necessary clearances from
the concerned authorities for coal
linkage, finance, pollution and envir-
onment angles etc,

They would also comply with the
conditions to be prescribed by the
Urban Development Department,
Govt. of Maharashtra, as anti-
pollution measures.

There will be no financial partici-
pation by the State Government in
this project.

The sanction of the Tata’s project
by the Government of lndia will not
be in substitution of the projects of
Maharashtra State Electricity Board,
State Govt. and the Tata’s project
will be outside the State Plan.

Mabharashtra State Electricity Boards
requirement of gas for its turbine
power station will have priority over
the requirements of the Tata’s power
station.

Government of India have also received
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Bombay. For a balanced develop-
ment of the whole region it would be
more appropriate '0 locate this unit
at a more convenient location where
additional employment opportunities
could be made available to the local
people.

(iv) Transport of coal for the unit in

Bombay would add to the already
enormous difficultics in the existing
transportation network. In the past
transportation of coal the created
serious traffic problems and many a
time Railways had to curtail their
movement even in respect of essential
industries because of non-availability
of coal at right times.

(v) Disposal of ash is a gigantic problem

in any thermal plant and it can pose
even more sericus problems in the
congested Greater Bombay.

(vi) The Bombay Metropolitan Region

Development Authority and the
Municipal Corporation of Greater

Bombay are also opposed to the
proposal.

representations from the ‘‘Save Bombay
Committee™ registered under the Societies
Registration Act and Bombay Environmental
Action Group, against the Tata’s proposals
in which the following points have been
made : —

(1) Although the Tatas have proposed to
run the unit, initially, on the Bombay
high gas, this would not be a per-
manent arrangement. Ultimately the
unit would run on coal causing
environmental pollution.

(ii1) The thermal power unit would expose

millions of residents of the congested
city of Greater Bombay to serious
health hazards due to suspended
solid particles and gas emissions and
the damage would be irrepirable.
Particularly the Chembur-Bombay-
region already faces pollution pro-
blem due to the existing industrial
umits.

(iii) With a perfect electric trapsmission
grid throughout Maharashtra there
is no particular locational advantage
in setting up the unit in Greater

Before the project is finally cleared, its
feasibility will be examined keeping all
relevant factors, including environmental
aspects, in view.
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(7) afe gi, @ ga ZwT F wfas
T ATH FAT 9T |

Fot wt (s dto fm @A) @ (F)
Y, g7 1 & ardq-9x ifasw &3 fxan
Tar 2

(@) =i, & |

(1) W@ & =N S{F@QE  HIIATT
gAY | &9 HIAW § gg Wl Q& HqUE!

3 |
New L.P.G. Connections

*138. SHRI MOHAN LAL PATEL: Will
the Minister of ENERGY be pleased to state:

(a) the number of persons enrolled for
new LPG connections upto 31 March, 1983;

(b) the requirement of new cylinders
including new enrolment and replacement of
old cylinders for the year 1983-84;

(c) the number of new cylinders likely to
to be available;

(d) steps being taken to meet the demand
of public for LPG connections during the
year 1983-84; and

(e) the number of customers likely to be
covered during the year 1983-84?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The number of
persons enrolled upto 31.3.83 is approxi-
mately 56 lakhs.

(b) The requirement of new cylinders for
the'year 1983-84 is estimated at 50 lakhs.

(c) The entire requirement of 50 lakh
cylinders is expected to be procured during
the year.

(d) Steps are being taken to meet the
public demand for LPG by augmenting the
procurement of cylinders, pressure regulators
valves, increasing the number of distributors,

opening of new bottling plants and expand-
ing the capacity of the existing ones ctc.

(e) During thc year 1983-84, 16 lakh
customers are likely to be covered.
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Production of ammonia in
fertiliser plants

"139. SHRI AK. ROY: Will the Mini-

ster of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) cost of production of ammonia in
plants of difflerent capacities bascd on
petroleum gas with specific reference to 600
tonnes, 900 tonnes and 1350 tonnes per day;

(b) whether it isa fact that the Indian
expertise is capable of making plant of
capacity of 900 tonnes (ammonia) while
Government are going for higher capacity
making the country perpetually dependent
on foreign expertise in this vital sector ; and

(c) if so, facts in details and reasons

thereof? .

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C. RATH) : (a) The cost
of production of ammonia in plants of
different capacities based on petroleum gas is
indicated below as a ratio :

600 TPD — 1.15
900 TPD — 1.06
1350 TPD - 1.00

(b) No ammonia plant of any capacity
has been built yetin India entirely with
Indian technology and expertise.

(c) Does not arise.

Total Investment to Cover all Villages
With National T.V. Programme

*140. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) how many T.V.R.O. (Television
Receiver Only), the low-power transmitters
have been installed so far in the rural areas
of our country and at what cost;

(b) whether it 1s not an urban-oriented
approach exclusively so far;

(c) the specific reasons for showing pre-
ference to comparatively small and less
important towns while ignoring big and
important towns in installing T.V.R.O., the
low-power transmitters in the beginning; and
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(d) what would be the total investment
further required to cover all our villages with
out National T.V. programmes through these
low-power transmitters?

THE MINISTER OF STATE OF THE
M INISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a)to (d) A statement
is Jaid on the Table of Lok Sabha.

Placed ir Likiary. Sce No. LT-6795/83]
Functioning of Calcutta Doordarshan

1386. SHRI S AIFUDDIN CHOW-
DHARY Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

The reasons why timc and again the
Calcutta Doordarshan extensively covering the
meetings of even ward level leaders of a
particular party and its mass organisations
while it almost totally suppressed meetings of
the leaders of the left front in West Bengal
and different mass organisations supporting
the front?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPAR-
MENT OF THE PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
It is not true that Calcutta Doordarshan
1s providing coverage to a particular party.
News casts from all Doordarshan Kendras
are governed by the guidelines laid down by
the Government to ensure accuracy, objecti-
vity, impartiality and balanced representation
to the activities of all parties, groups as well
as events. Doordarshan Kendra, Calcutta
originates and telecasts only one daily news
bulletin, in Bengali, the duration of which is
10 minutes. Within this limited time, a
balance is maintained, on the one hand,
between major national and international
news and local and regional news and, on the
other, between political news and social,
cuttural and developmental news. Thus, at any
given point of time, events, whether poli-

tical or otherwise, are included in the
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news bulletins depending on their relative

newsworthiness.

Amendment in Laws Regarding
Transmitting etc,

1387. SHRI N.K. SHEJWALKAR : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is any proposal for
amending laws regarding transmitting, etc. so
as to give facility to people of India to make
use of modern science such as wireless
equipments in telephones, taxies, hotels, etc.,
and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : (a) No sir; even
under the existing laws, the Central Govern-
ment can grant licences to privale parties for
operating various type of wireless equipments,
subject to examination of cach requirement
from technical and administrative angles and
decisions in the light of the samc.

(b) Does not arise.

Proposal to set up Power Projects in
West Bengal

1389, SHRI SUNIL MAITRA : Will the
Minister of ENERGY be pleased to state :

(a) whether the Central Electricity
Authority has received any proposal from the
West Bengal State  Electricity Board for
setting up power projects :

(b) if, so, when and what are those pro-
posals; and

(c) what is the exact position of those
proposals and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.

(b) and (c) The details of the power
projects received from the West Bengal State
Electricity Board which are under appraisal
for techno-economic clearance in the Central
Electricity Authority are given in the attached
Statement. ”
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STATEMENT
Sl. Name of project Installed Date of Present status of scheme
No. capacity receipt
(MW) in CEA.
THERMAL SCHEMES
1. Murshidabad 4 < 500 O:tober Coal linkage has yet to be
1982 established. The Central
Electricity Authority have
sought clarifications/infor-
mation regarding soil
investigations, water avail-
ability, environmental
clearance etc. which are
awaited from the West
Bengal/State Electricity
Board. The CEA, have also
requested the Board in
April, 1983, to submit the
detailed project proposals
Incor-porating all the
requisite information.
2. Santaldih 2x210 March The feasibility report is
Extension 1983 under appraisal in the
Central Electricity Author-
ity.
‘HYDRO SCHEMES
3. Raman State-I 2x15 March Revised project  report
1978 based on the various com-
ments of CEA/CWC is
awaited from the project
authorities.
4. Mangpoor 4x1.25 December Uunder appraisal in the
1982 Central Electricity Author-
ity.
5. Lodhama Dilpa 41 January Under appraisal in the
1983

Central Electricity Author-
ity.
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Public Servants working in Ministry of
Information and Broadcasting which
are under suspension

1390. SHRI MANOHAR LAL SAINI:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) the number of employees of his Mini-
stry and its attached and subordinate offices
who are under suspension or were under
suspension on grounds other than criminal or
against whom disciplinary proceedings are in
progress during the last five years together
with reasons for taking the above action;

(b) when were they suspended or disci-
plinary proceedings instituted and in how
many cases suspension were reviewed ;

(¢) was the subsistance allowance reviewed
immediately after 90 days of their suspension;
if not, reasons thereof together with steps
taken to authorise the increase or decrease
therein with retrospective effect;

(d) in how many cases were the charges
not communicated to these¢  Government
servants after suspension; and

(e) the present position of the cases pend-
ing investigation or trial and what steps are
proposed to expedite them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to (e) The infor-
mation is being collected and will be laid on
the table of the House.

wrw wT A fawm ¥ fawnmaz
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Proposals for Thermal Plants Received and
Pending With Central Electricity
Authority

1393. SHRI ZAINAL ABEDIN : Will
the Minister of ENERGY be pleased to
state.

(a) the number of proposals received by
the Central Electricity Authority from diffe-
rent State Electricity Boards/State Govern'®
ments regarding the setting up of thermal
power stations ;

(b) when were these proposals received by
the CEA;

(¢) the position of each proposal ; and

(d) the reasons for the delay to clear the
proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to (c)
Details of 22 project reports for thermal
projects received from the State Governments
State Electricity Boards, which are under
appraisal in the Central Electricity Authority
for techno economic clearance, are given in
the attached Statement.

(d) Central Electricity Authority endea-
vours to appraise all the projects expedi-
tiously. Before according techno-economic
approval to the projects, C.E.A. has to
reconcile and resolve various complex issues
involved under the proposal, a large number
of which is outside its own control. Further,
C.E.A. being a statutory body provides
clearance only to such projects which under
the circumstances represent the best technical
and economic alternatives to meet the system
requirements.
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Sl. Name of the Capacity Date of Estimated Present Status
No. Scheme proposed receipt cost Rs.
(MW) of P.H. lakhs as
per project
Report
1 2 3 4 5 6
NORTHERN REGION
1. U.P.
Partabpur TPS 4 x 500 15.1.83 132492 i) Coal linkage has not yet been
established.
(Distt. Allahabad)
ii) Clarifications on essential inputs
are awaited from UPSEB.
i1i) Clearance from Deptt. of Envi-
ronment is awaited.
2. PUNJAB
Ropar TPS St. II  3x210 4.9.81 34691 i) Coal linkage has not yet been
established.
ii) Cooling water is yet to be tied”
up.
3. Gurunanak Dev 2x210 2.3.82 32400 i) Coal linkage has not yet been
TPS St. III - established.
Bhatinda
i) Punjab State Electricity Board
has to obtain clearances from
civil ,Aviation Deptt. and State
Water Pollution Board.
4. RAJASTHAN t
Gas Turbine Pro- 1x3  21.1.83 240.5 i) Clearance from Deptt. of Envi-
ject (Distt. Jaisalmer) ronment is awaited.
WESTERN REGION
GUJARAT
5. Replacement of  1x120 22.2.78 3938.00 i) Clarifications on ash dump area
unit at Utran. (Original) and cost estimates are awaited
26.11.82 8475.00 from Gujarat Electricity Board.
(Revised)
6. Narmada TPS 4x500  10.5.82 120000.00 i) Coal linkage has not yet been

1)

established.

Clearances from Deptt. of Bnvi-
ronment and State Pollution
Board are awaited,
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7. Gandhi Nagar

8. Kawas TPS

10.

11.

1x210 3.6.82

TPS Extn. (Unit-
V)

3x130 25.8.82
(Gas based combin-

ed cycle)

Sabarmati TPS 1 %X67.5 27.6.83
(Replacement-
cum-Modernisa-

tion Scheme).

MADHYA PRADESH

Bandhav TPS 4x500 May'8l
(A joint project
of Gujarat & MP)

Mand TPS 2x210 15.7.83

(A joint project
of Gujarat & MP).

12800.00

27367.00

6000.00

99060.00

37099.0

iii) Clarification on water availabi-
lity are awaited from Gujarat
FElectricity Board.

i) Coal linkage has not yet been
established.

ii) Clearance from Deptt. of Envi-
ronment is awaited.

Certain clarifications on water

availability are awaited from
Gujarat Electricity Board.

1i1)

i) Availability of gas has not been
confirmed by Deptt. of Petro-
leum.

11) Certain clarifications on water
availability, land etc. are await~
ed from Gujarat Electricity
Board.

i) Coal linkage has not yet been
established.

ii) Clearance from Deptt. of Envi-

ronment is awaited.
iii) Clarifications regarding availabi-
lity of land, water etc. are
awaited from Gujarat Electricity

Board.

i) Coal linkage has not yet been
established.

1i) Clearances from Deptt. of Envi-
ronment & State Pollution Board
are awaited.

Gujarat and Madhya Pradesh do
not have adequate funds during
Sixth Plan for starting the
project.

iii)

1) Coal linkage is yet to be establi-
shed.

ii) Project report is under examina-

tion in the Central Electricity
Authority. ‘
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2 3

12.

13.

14.

15.

16.

17.

18.

MAHARASHTRA

Dabhol TPS St. 1 2x210
St. II 3x210

Khaperkheda TPS 3x210

Trombay TPS 1x 500
Extn. Unit No. 6

Parli TPS Extn. 1x210
(5th Unit)

SOUTHERN REGION
TAMIL NADU

Tuticorin TPS 1x210+4+
Extn, St. III 1x500

North Madras §%210

Neyveli 3rd TPS 5% 210
(TNEB) (Lignite
based)

10.6.81 19070 i) Coal linkage has not yet been
26030 established.
i) Provision of Port facilities to
handle coal at Dabhol are yet to
be confirmed by State Govt.

iii) Clearance from Depitt. of Envi-
ronment is awaited.

24.6.81 35904 i) Coal linkage has not yet been
established .

14.9.82 34801.6 i) Coal linkage bhas not yet been
established.

ii) Certain clarifications on coastal
shipment of coal, water linkage
are awaited from M/s TEC.

1ii) Clearance from Deptt. of Envi-
ronment is awaiteg.

29.1.83 16643.5 i) Coal linkage has not yet been
established.

i) Clearance from State Pollution

Board, Deptt. of Environment
are awaited.

iii) Certain clarifications are awaited
from Maharashtra State Electri-
city Board.

13.1.82  41077.25 i) Coal linkage has not yet been
established.

ii) Clearance from Deptt. of Envi-
ronment is awaited.

iii) Certain clarifications are awaited
from Tamil Nadu Electricity
Board.

11.1.82  61465.00 i) Coal linkage has not yet been

established.

ii) Cooling water studies are yet
to be carried out by Tamil Nadu
Electricity Board.

1.6.83 80249 i) Lignite availability has not been
established.
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2 3 4 5 6
ii) Tamil Nadu Electricity Board
has yet to obtain clearances from
Deptt. of Environment.
KARNATAKA
19. Raichur TPS 2x210 31.3.83 24959.00 i) Coal linkage has not yet been
Extn. St. 1 established.
11) Certain clarifications are awaited
from Karnataka ~ Power
Corporation.
20. Santaldih TPS 2% 120 Mar., '83 13651.0 i) Coal linkage is yet to be
Extn. established.
ORISSA
21. I1.B.TPS 4x%x210 24.8.82 42400.00 i) Coal linkage has not yet been
established.
o i) Certain clarifications are awaited
from Orissa State Electricity
Board.
NORTH-EASTERN
REGION
22. ASSAM
Lakwa Phase-II 4x15 MW 8.4.83 3218.72 1) Availability of gas has not been

C.T. sets.

confirmed by Deptt.
leum.

of Petor-

News-Item Captioned ‘“‘Bihar to Set up Low
Capacity Power Units”

1394. SHRI VIJAY KUMAR YADAV:
Will the Minister of ENERGY be pleased to
state;

(a) whether Government are aware of
the news item published in the ‘Economic
Times of Delhi’ in its issue of 6 July, 1983
captioned as ‘‘Bihar to set up low capacity
power units’’;

(b) if so, what are the proposals of the
Bihar Government to set up low capacity ther.
mal power stations in the different areas of
Bihar State to improve the power position;
and

(c) is there any time-bound programme to
complete the said power Stations ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY(SHRI CHANDRA
SHEKHAR SINGH) : (a) Yes, Sir.

(b) No such proposal has been received.
(¢) Does not arise.

Jurisdication of Bombay High Court
Bench at Goa

1395. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that Bombay High
Court Bench has been set up in Goa;

(b) if so, whether the district Bar Asso-
ciation from Maharashtra has passed a reso-
lution demanding the inclusion of Sindhu-
durg district of Maharashtra within the
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jurisdiction of the high court bench of Goa;
and :

(c) the reaction of Government thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
JAGAN NATH KAUSHAL) : (a) Yes Sir.

(b) According to the information received
from the Government of Maharashtra, the
Sindhudurg District Bar Association has
passed a resolution demanding the inclusion
of Sindhudurg district of Maharashtra within
the jurisdiction of the High Court Bench at

Goa.

(c) Any consideration to such a matter is
given only on receipt of a proposal from the
State Government. No proposal in this con-
nection has been received from the State
Government.

Setting up of a Relay T.V. Tower in
Muradabad

1396. SHRI GHULAM MOHAMMED
KHAN : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether it is proposed to set up
a high power relay television tower in Mura-
dabad; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTAY AFFAIRS
(SHRI1 MALLIKARJUN) : (a) and
(b) It has Dbeen decided to set up a
low power (not' a high power) T.V. relay
Centre in Muradabad during the Sixth Plan
period.

Handing over of Land to Railway at
Naya Nangal by National Fertilisers
Limited

1397. PROF. NARAIN CHAND PARA.-
SHAR : Will the Minister of CHEMICALS
AND FERTILIZERS be please to state :

(a) whether the National Fertilisers Limited
have handed over the possession of land
(19.373 agres) for 2.13 Kms, of railway ling
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being constructed by the Northern Railway
as part of Nangal-Talwara Railway Line in
Himachal Pradesh and Punjab to the Nor-
thern Railway Administration;

(b) if so, the data on which the possession
was handed over alongwith the details regar-
ding compensation claimed from the Rail-
ways; and

(¢) if not, the likely date when this would
be done and the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-

TILIZERS (SHRI R.C. RATH): (a) Not yet,
Sir.

(b) and (¢) Pending settlement of compen-
sation and transfer of land the National
Fertilizers Limited has decided to permit the
Railways to start work at site after depositing
a national amount of compensation.

Building for Extra Departmental
Sub-Post Offices

1398. SHRI R.P. YADAV : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether as per Departmental
Rules, it is obligatory for the Extra Depart-
mental Sub-Post Master to provide the build-
ing for running of the Extra Departmental
Sub-Post Office;

(b) whether it is a fact that in view of the
meagre emoluments of the Extra Departmen-
tal Sub-Post Masters, a financial relief of Rs.
10/- or so is granted to them for sharing the
rent of the building;

(c) whether for opening Departmental
Post Offices, it is the duty of the Department
to get their own building constructed or have
the building on rent from private/Government
parties;

(d) whether any financial limit for the
grant of rent has been prescribed for opening
the Departmental sub-Offices; and

(e) if the answer to (d) above be in aﬁir?
mative, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, sir. He. .
has to provide suitable accommaodation, not
building for running of the Extra Departmen.
tal Sub Post Office.



®3 Written Answers

(b) To provide accommodation for Extra
Departmental Post Office is the pre-condition
for appointment of Extra Departmental
Branch Post Master/Extra Departmental Sub
Post Master. However, Rs. 10/-per month is
granted to Extra Departmental Sub Post
Master/Extra  Departmental Branch Post
Master as office mainteinance allowance in
wiew of the supervisory status held by him.

(¢) Departmental post offices are housed
in buildings tonstructed by the Department
or alterna%ively in buildings taken on lease
from private/Government/semi-Government
bodir;s. Accommodation free of rent is also
‘saractimes made available by institutes/office
complexes etc. at the premises of which post
offices are located.

(d) and (¢) Absolute financial limits as
such for grant of rent for departmental sub
post offices have not been fixed. Accommo-
dation required for departmental sub post
offices varies from office to office depending
upon functions and size of the departmental
sub post offices. Like-wise, rates of rental
accommodation vary for different places/
localities. Reasonable rate of rental payable
for the accommodation taken on lease 1s
determined and sanctioned by Competent
Departmental Authorities, taking into account
‘the area of accommodation takz=n on lease,
‘the place/locality in which it is being taken
and the market rates of rental prevalent there,
the rental worked out by departmental asses-
sing authorities for similar type of departmen-
tal accommodation rentals quoted by tender-
ing parties etc.

Increase in output of Bulk Drugs

1399. SHRI ARJUN SET'HI: Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it isa fact that there has
been an increase in the output of bulk drugs
in the country;

(b)

(c) the details regarding the saving of
foreign exchange as a result of this increase
in the production of bulk drugs in the coun-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHR] R.C. RATH): (a) Yes.
Sir, '

if so, to what extent; and
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(b) Indigenous production of Bulk Drugs
Has increased {rom Rs. 17 crores during 1964-
65 to Rs. 325 crores (estimated) during 1982-
83.

(c) Percentage of the value of imports to
the value of formulations produced has
been more or less content for the past few
years. The increase in the production of
bulk drugs and formulations has kept pace
with the increasing demand. Had there been
no increase in the production of bulk drugs
and formulations, imports would have been
very much higher.

Loss Sufferd for Blowing out in Bombay High

1400. SHRI SUBHASH CHANDRA BOSE
ALLURT: Will the Minister of ENERGY be
pleased to state:

(a) the total loss suffered by Government
due to blow out in Bombay High;

(b) thg detailed break-up of this loss in
terms of money; and

(c) the total expenditure of foreign ex-
change involved therein?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI GARGI SHAN-
KAR MISHRA): (a)to(e) The less suffe-
red due to the fire is accounted for by the
demage/loss of the rig, loss of spores, loss of
third party equipment, cost of well control,
cost of repairs to the platform, cost of clean-
up, cost of removing debris etc. The ONGC
has preferred a claim on the Insurer for USS-
70.55 million, which is under negotiations with
them.

Recommendations of the Sub-Committee of
Standing Committec on Rural organised Labour

1401. SHRI RAM PRASAD AHIRWAR:
Will the Minisier of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the recommendations of the Sub-
Committec of the Standing Committee on

Rural Organised Labour; when where these
submitted;

(b) the recommendations accepted recom-
medation has been implemented;

(c) which recommendations have not been

accepted and the reasons for non-acceptance;
and

(d) the present and futurg course qf re.
lated actions?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAYVIR): @)
and (d) A Central Standing Committee
on Rural Unorganised Labour had constitu-
ted a Sub-Committee on Rural Workers Edu-
cation & Organisation. In accordance with
the recommendations of the aforesaid Sub-
Committee, a Plan Scheme to organise Rural
Workers has been launched in 415 blocks of
8 States. Under the Scheme honorary orga-
nisers kave bcen appointed at block level to
organise and educate the rural workers. The
rural workers arc being educated about their
rights and duties as citizens; being motivated
to organise themselves in the shape of Trade
Unions. : Cooperative etc. and are also being
educated with regard to Labour Laws and
other schemes in operation for promotion of
rural development etc. So far, 265 honorary
rural organisers have been sclected and given
placement in 265 blocks in 7 States.

Installations of telephone Exchanges in
Sunderbans Areas of West Bengal

1402. SHRI SANAT KUMAR MANDAL:
Will the Minister of COMMUNICATIONS
be pleascd to state:

(a) the progress so far made in the matter
of;
(i) linking of Canning Town with Cal-
cutta on STD; and

(11) installation of Telephone Exchan-
ges to Meriganje; Halgachhai;
Bodra, Chhoto Mollakhali, Kali-
nagar and Malancha in Sunder-
bans area of West Bengal; and

(b) when are these projects likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRJ] VIJAY N. PATIL): (a) and (b)

(i) Provision of STD from Canning
Town can bc considered only after
the existing telephone exchange at
Canning is replaced by an automa-
tic exchange of appropriate type.
The present exchange at Canning
is expected to be replaced by an
appropriate type of automatic ex-
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change in the next Five Year Plan
and STD is expected to be provid-
ed thereafter.

(ii) A small automatic exchange al-
ready exists at Kalinagar. At
other places minimum registered
demand for telephones required
for initiating proposals for opening
exchanges does not exist. Propo-
sals can be taken up when the de-
mand builds up.

TR E@@NF & qUF AT THT A

W ST
1403. =it TIRFATT FTEA AT FHWA
A5t ag AT F FIT FIA 6
(%) Fa1 9T 1983 & Jrax awarg §
@AY T § quara &7 #' qA ¥
TE OF JF THT { qTT A9 4F

(@) afz g, artamr FaF F ereoT
1 q; R

(") SuF gl gy wraRrwAT @ 7

FAt T & Wifegs fom |
ST "Gl (st it giw faw) o (%)
feai® 21.6.1983 ® us fady &¢ wre-
TiE & Wt fr wfearga sreaRaa e
sfogar, M@y & fay a4 & Fear &
a1 g A, IaT-qdt WA & agIrer -
WA 9T HIT ®T gHEAT gE A | 3@ gzAr
H, 0% && 7 %1, fyad Jear wu gan
a1, grfe agst 9@f )

(@) o E% A7 & Joar F feadw
qar 59F qadr g§ w1 U ¥ gow
U ooy & FI7 G oY ) o ¥ qu
(TF) 9T q@ @ T Fifs qgi ¥ qg
AL AT IAMST F & g ¥ frd
91 |

(7) ¥ gHeE M & ™I wmfq &
T 85,000 T7F Fr grft gf 41 wEw
afafees, ase gu dear F1 Teq 47,695;20
Ty 97 |



67 Written Answers

Setting up of Fertilizer Plant in Punjab

1404. SHRI R.L. BHATTA: Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have by now
taken a decision to set up some new Fertilizer

plants both in the private and public sectors;

(b) if so, places in which these plants will
be located and their capacity and whether in
private or public sector-in the case of former

the name of the Industrial House floating it;
and

(c) whether one such until will be set up
in Punjab also, if not, the reasons therefor?

"~ THE MINISTER OF STATE IN THE
" MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH): (a) Yes,

Sir.
(b) 6 gas-based fertilizer plants each with

a capacity of 1350 tonnes per day of Ammo-
nia will be set up as per details given below:-

Location Name of party setting up

Madhya
Pradesh

1. Guna District

M/s. National Fertilizers
Lid. (A Government of
India Undertaking)

Rajasthan

2. Sawai Madho- M/s, Zuari Agro Chemi-

pur District cals Limited (Birla
Group)

Uttar Pradesh
Indian Farmers Fertilizers

Coorperatives Limited

M/s. Tata Chemicals
Limited (Tata Group)

3. Aonla, Bareilly
District

4. Babrala, Bad-
aun District

5. Shahjahanpur
District

6. Jagdishpur Dis-
trict Sultanpur

M/s. Shriram Chemicals
(DCM Group)

Pradeshiya Industrial In-

vestment Corporation of
U.P. Limited.

Besides these, M/s. Nagarjuna Fertilizers
& Chemicals Limited are to set up a fertilizer
plant with a capacity of 900 tonnes per day of
Ammonia at Kakinada in Andhra Pradesh.

(¢) There is at present no decision to set
up a fertilizer plant in Punjab. However, the
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State Government have suggested to estab-
lish a fertilizer plant based on Naphtha from
the Karnal Refinery. In taking the decision
to set up the 6 gas based fertilizer plants, the
Government have considered the assessed
demand for nitrogenous fertilizes in the Nor-
theren region. The proposal for a fertilizer
plant based on Naphtha from Karnal Refinery
can be considered only in relation to the
future demand. Detailed assessment of the
demand are being made to determine the
scope of future plants for expansion of nitro-

genous fertilizer capacity.

Circumventing of Drugs ( Price Control)
Act by Unscrupulous Manufacturers

1405. SHRT G.Y. KRISHNAN : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether Government's attention has
been drawn to the ‘Financial Express® of 4
July, 1982 that the drug industry has become
a veritable gold mine for unscrupulous manu-
facturers who have evolved many dubious
ways of circumventing Drugs (Price Control)

Act;

(b) how far is it correct to say that certain
loopholes in the order and the apathy of the
concerned Ministry in initiating action against
the erring manufacturers have in fact, made
their job easier; and

() if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) Yes.
Sir,

(b) and (c) It is not correct to make such
a surmise. Wherever any manufacturer is
found violating the provisions of Drugs (Pri-
ces Control) Order, 1979 which has been
issued under the Essential Commodities Act,
suitable action is taken for violation of the
said provisions of the order. Many statements
made in the press report are also factually |
not correct e.g. there is a smaller pack identi-
fied for Refampicin beside the hospital pack,
the price for 100's pack quoted is incorrect.

Proposal to set up more Public Sector
Drug Units

1406. SHRI SUSHIL BHATTACHARYA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) whether there is any proposal to set
up more public sector drug units to achieve
self-reliance;

(b) if so, the details thereof; and

(c) the steps taken to set up these units so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C. RATH): (a) No, Sir.

(b) and (¢) Do not arise.

Guideliiies Followed by Censor Board for
Certifying Advertisement Films for
Soft Drinks, Cigarettes, etc.

1407. SHRI SATISH AGARWAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the titles, length, censor board certifi-
cate numbers and date of each advertisement

film advertising the soft drinks: Gold Spot,
Limca, Rashika, Campa Cola, Appella,
Campa, Thrill, Sprint, Tripp, Cola Lite,

Campa Orange, Funday, Tingler and Double
Seven which were passed by Censor Board
during last three years along with names and
addresses of producers and advertisers of each
- film;

(b) whether any guidelines are followed by
film censor board while certifying advertise-
ment films for soft drinks, how are these
guidelines different from cigarette advertise-
ment films and how do Government ensure
that ceach cigarette advertisement film specify
danger to health from smoking; and

(¢) the procedure whereby censor board
retains a copy of each censored films and
whether a copy each of the above mentioned
films is available with Censor Board, if so
particulars of the officers in whose custody
these films are held?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS

(SHRI MALLIKAJUN): (a) The infor-
mation is being collected and will laid on the

Table of the House.

(b) All films are examined by the Board
of Fllm Certification in accordance with the
provisions of thc Cinematograph Act 1952
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and the guidelines issued thereunder. There
are no separate guidelines for examining films
advertising soft drinks or advertising cigaret-
tes. However, while certify films advertising
cigarettes, the Board ensures that the film
contains the statutory warning reading ‘cig-
arette smoking is injurious to health’.

(c) The Board of Film Certification does
not maintain a copy of each the film adver-
tising soft drinks and Cigaretters. According
to rules, submission of commentary text is
sufficient for issue of censor certificate in
such cases.

Option For Older French Technoloy

1408. SHRI ATAL BIHARI VAJPAYEE :
SHRI SURAJ BHAN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that P&T Depart-
ment will have to pay Rs. 17.3 crores for
know-how transfer and Rs. 13.5 crores in
royalties annually to the French Co. C1T-
ALCATEL for the electronic switching ex-
change equipment factory at Gonda (Uttar
Pradesh) based on older technology, the cost
of factory itself being about Rs. 31 crores and

cost of training additional;

(b) whether cost per telephone line will
workout to Rs, 80,500 for the Fresh techno-
logy, while for the more recent digital electro-
technelogy from other manufactures it will
work out at only Rs. 3,000 to Rs, 5,400 per
line; and

(c) the reasons for opting for more costly
and older French technology?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to(c) The
Government is setting up a factory at
Gonda based on French technology used in
many countries of the world including
France. The cost of setting up of the factory
has been estimated at Rs. 149 crores with a
foreign exchange content of Rs. 74.22 crores.
The foreign exchange content includes
Rs. $1.11'corers for import of machinery and
tools for manufacture and Rs. 22.81 crores
towards khow how changes, including lump
sum knowhow payment, documentation,
training, technical assistance, etc. The expec-
ted royality payment has been estimated at
Rs 7.55 crores at the full production level of
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Rs, 5 lakhs lines perannum. At full produc-
tion level the ex-factory prices has been
worked out to be Rs. 5031 per line. Compara-
tive prices for other systems when produced
in India is not available.

Expansion of Colour T.V.

1409. SHR1 K. PRADHANI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that Government
have recently announced the approval of
Rs. 68 crore special plan for expansion of
colour television net work with 132 new trans-
mission centres to be operational by the end
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of 1984; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and (b) It
has been decided to set up 26 high
power (10 K.W.) transmitters (including 13
such projects sanctioned earlier as a
part of the VI Plan) and low power (100
Watt) transmitters during the VI Plan period.
The details are given in the attached state-

ment.

STATEMENT

HIGH POWER TRANSMITTER (10 KW)

S.No. Location STATE
1 2 3
1. Vijayawada Andhra Pradesh
2. Visakhapatnam
3. Gauhati Assam
4. **Patna Bibar
5. Ranchi
6. Ahmedabad Gujarat
7. Dwarka
8. Rajkot
9. Kasauli
10. **Jammu Jammu & Kashmir
11, Poonch
12. Cochin Kerala
13. Trivandrum
14. **Bhopal Madhya Pradesh
15. **Indore
16. Cuttack Orissa
17. Bhatinda Punjab
18. Kodaikanal Tamil Nadu
19. Allahabad Uttar Pradesh
20. Agra
21. Varanasi
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1 2 3
22. Gorakhpur
23. **Agartala | Tripura
24. Asansol West Bengal
25, Kurseong
26. Murshidabad
LOW POWER TRANSMITTERS (100 W)
S. No. Location State/Union Territory
1 2 3
1. Dibrugarh Assam
2. Tezpur
3. Warangal Andhra Pradesh
4, Rajamundry
5. Nellore
6. Nizamabad
7. Kurnool
8. Anantapur/Proddutur
9. Tirupati
10. Adoni
11. Cuddapah
12. Mehboobnagar
13. Karimnagar
14. Dhanbad Bihar
15. Jamshedpur
16. Gaya
17. Bhagalpur
18. Darbhanga
19. Munger
20. Purnea
21. Bettiah
22. Surat Gujarat
23. Vadodra
24, Bhavnagar
25. Navasari
26. Bhruch
27. Patan
28. Hissar Haryana
29. Bhiwani
20. Hubli/Dharwad . Karnataka
31. Mysore/Mandya
32, Mangalore
3. Belgaum
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1 2 3
4. Bellary
35. Devanagere
36. Shimoga/Bhadravati
37. Bijapur
38. Raichur
39. Gadag Betgari
40. Hospet
41. Calicut Kerala
42. Cannanore
43. Palghat
44. Jabalpur Madhya Pradesh
45. Gwalior
46. Ratlam
47. Sagar
48. Burhanpur
49, Rewa
50. Murwara
51. Bilaspur
52. Korba
53. Singrauli (Waidhan)
54. Sholapur Maharashtra
55. Nasik
5. Kolhapur
57. Aurangabad
58. Sangli
59. Amravati
60. Malegaon
61. Akola
62. Dhule
63. Nanded
64. Ahmednagar
65. Jalgaon
66. Jalna
67. Bhusawal
68. Chandrapur
69. Latur
70. Parbhani
1. Gondiya
72. Loktak Manipur
73. Rourkela Orissa
74. Berhampur -
75. Koraput
76. Jodhpur Rajasthan
717. Ajmer
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1 2 3
-78. Kota
79. Bikaner
80. Udaipur
81. Alwar
82. . Ganganagar
83. Bhilwara
84. ‘ Khetri
85. Jaisalmer
86. Barmer
87. Pathankot Punjab
88. Tiruchirapalli Tamil Nadu
89. Salem Vellore
90. Vellore
91. Thanjavur/Kumbakonam
2. Coimbatore
913, Nayveli
04, Bareilly Uttar Pradesh
9s. , Moradabad |
96, Aligarh
97. Jhansi
98. Sultanpur
99. Rae Bareilly
100. Faizabad
101. Etawah
102. Behraich
103. Shahjahanpur
104. Rampur
105, Pauri
106. Farukhabad
107. Sambhal
108. Nanital
109. Kharagpur West Bengal
110. Bardhaman
111. Siliguri
112. Balurghat
113, Shantiniketan
114: Kulu Himachal Pradesh
115, | Leh Jammu & Kashmir
116. Kargil'
117. Tura Meghalaya

118, Pondicherry Pondicherry (UT)
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qr{omtodto FT JAANT qaT fAFTE ¥

1410. =7t fagiw fag : 31 wwf &N
IZ a1 F1 3 {F .

(%) Far ATEeMo Yo T & HT-
g917 AR fasr &7 F 320 FrgAt &
dad &1 fagwrg far g faasr Saa Nel-
aifeg g'st7 & y@ra fegr o awar @ ek
¥q1 39§99 § 9QF7 q g qw §; &

(8) 37 I SR FIy I9.
w0 famfqet w1 YU Far @ faaw

wraar grew g @ fag gfade 3 ganr

wY aafa sea §

At AT & Wifwgw faw &
avg AR (st anil @E faw) o (F)
FrEodoFo (Ao [T o) FrT
(F7%) ®AIAIR 7 gNHET 71 ¢F fqeqa
oY &Y AT FI& g 320 § afus g
wIoy &1 fawry fear g 54T widy
Wy g garfaa fa&a a0 SFrmfaa)
% fag s 397 e W wfenfag §)
®17-fsqrzd qlterorf & gEIIqEs qU
fear mar & qar g WX gru agAifRa
fear war & |

(@) A1To Qo o T rU fas.
faa e n7 gat®el 1 a3F Uy ud
graaisdta g9 famfars grer agaYes
fear war § 1 fawafafaa grufaay &g @
I VX Ao MAAfza §q7 e w1

gl gam &1 78 g —
1. NI A @ 7T ATATTo 402,
" 405, 407
g4t sfeer 40 &A1
Ao
gaf a1 : & 10.

2. FATH WYg HIIXAT : gaAT Ao
HMTo 405 TAT 407 FoTdeWo
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3. ‘Iqoa’oq\o, qfyaq SR4Y : gaf
AXGT 40 AT oHIo

4. featesz agafarg : aaf sz 20
gscTo 40.

Siaa gregrfas aFAfz § faqg
«gaf Zr & 10 ATAF TH f3Aq IH1C FT
greafaga gq3e §) oftaw Iad ®) Fag
JIqq FrogFodoqFe AT qHoTT oo
grar agmifea faar war 8, st grafay
& famfar &

Opening of Telephone Exchanges and
P.C.Os in District of Rajgarh, Guna
and Vidisha

1411. DR. VASANT KUMAR PANDIT:
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether it is a fact that Government
have framecd a new policy to establish P & L
offices, PCOs and telephone exchanges in
backward areas;

() if so, the details of the minimum re-
quirement and new norms for communication
net-work in tribal, backward and Adivasi

areas: and

(¢) how many such post and Telephone
offices/Telephone exchanges/P.C.O.s would be
established in the Districts of Rajgarh, Guna
and Vidisha during the remaining Sixth Five

Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
VIJAY N. PATIL) : (a) Yes, Sir.

(b) Norms for opening Post Offices are
given in attached statement-I. Normt for
opening Public Call Offices are given in atta-
ched statement-II. Norms for opening Long-
Distance, Public Telephones (LDPTs/ Com-
bined Offices in rural areas are given ip
attached statement-II1. Policy regarding open-
ing of new Telephone Exchanges in rural/
backward and hilly areas is given in attached

statement-1V.

(c) No. of Post Offices proposed to be
opened in the Districts of Rajgarh, Guna and
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Vidisha in Madhya Pradesh during the current
year (1983-84) is given below:—

Name of Number of Post Offices
District. proposcd to be opened.
Rajgarh 2
Guna 3
Vidisha 5

Targ?:t for opening Post Offices during the
year 1984-85 will be decided and allocated

next year.
Number of Public Call Offices/Combined
offices and Telephone Exchanges proposed to

be opened in the remaining period of the
Sixth Plan (1983-85) is given below: —

Name of Number proposed to be
opened during 1983-85

District. Public Call Telephone
Offices/ Exchanges
Combined
offices.

Rajgarh 1

Guna 4 3

Vidisha 1

STATEMENT-I

NORMS FOR OPENING POST
OFFICES IN RURAL AREAS

Post offices to be opened in rural areas
have been classified into two categories:

(1) Post Offices in normal rural areas;
and

(2) Post offices in tribal or backward areas.
(1) Opening of Post Offices in normal rural
areas:

(i) Post offices in ‘gram-panchayat’
villages may be opened subject to the

following conditions.

(a) There is no other post office with-
in the radius of 3 Kms from the

proposed Post office; and

The proposed Post Office is expect-

ed to yield income to the extent of

atleast 25% of its estimated cost.

(ii) Post Offices in ‘Non-gram panchayat,
villages may be opened subject to thg
following conditions :

(b)

SRAVANA 11, 1905 (SAKA)

Written Answers 82

(a) The population of the village
should be 2,000 or more;

(b) There is no other Post Office
within the radius of 3 Kms, from

the proposed office; and

The Post Office is expected to
viled income to the extent of
atleast 25% of its estimated cost.

(c)

(2) Opening of Offices in tribal and backward
areas:

() Post Offices in  ‘gram-panchayat’
villages may be opened subject to the
following conditions :—

(a) There is no other Post Offiee with
in the radius of 3 Kms from the
proposed Post Office: and

(b) The proposed Post Office is
expected to yield income to the
extent of atleast 109, of its esti-
mated cost.

(ii) Post Offices in ‘Non-Gram panchayat’
villages may be opened subject to the
following conditions :—

(a) The village (or an integrated
cluster of villages within a radius
of 1.5 Kms) should have a popul-

ation of 1,000 or more.

(b) There should not be another Post
Office within the radius of 3 Kms.
from the proposed Post Office;

and

The proposed Post Office is
expected to yield income to the
extent of atlecast 10% of its esti-
mated cost.

(c)

Note: The Rural Post Offices fall into the
category of :—

(i) Normal rural areas; and (ii) Backward
and tribal. The Tribal arcas have bee

defined by the Ministry of Home Affairs.
Backward areas from the Postal develop-
ment point of view, - are defined, consider-
ing the state of development of a particular-

area is 1009, behind the all-India averages
of population/area served per Post Office
or not.

(ii) Secondly, when a particular area is
worse off than the all-India average and
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A o

also the Circle average on counts of
population/area served, besides comparing
unfavourably with the Circle as a whole in
respect of percentage of villages provided
with Post Offices, the area is given the
status of ‘““backward”.

»
(iti) The all-India average per Post Office
is 23.10 Sq. Kms. and population 4,805
The backward areas and the tribal areas
are subsidized more in order to bring
them up at a faster pace.

(iv) The concept of *“‘Hilly Areas™ has
been dispensed with as hilly areas which
are also tribal areas, are automatically
covered in the category of “Tribal Areas’.
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(B) Criteria for opening Post Offices in
Urban areas

Post Offices are dpened in urban areas subject
to the following conditions :

(i) The Post Office should be financially
self-supporting; and

(i) The minimum distance between two
Post Offices snould be 1 Km. in cities
with a population of 20 lakhs and
above. In other urban areas, the
minimum distance between two Post
Offices should be 1.5 Kms.

Heads of Circles are competent to relax
the distance condition in 109 of the cases
every year.

STATEMENT 11
POLICY FOR PROVISION OF PCOs ON LOSS CATEGORIES OF STATIONS

District Headquarters.
Tebsil Headquarters.

Block Headquarters.

2. Sub-Divisional Headquarters.
4, Sub Tchsil Headquarters

Places with population of 5000 or more in ordinary areas and 25(0 or more in backward

or hilly areas,

CONDITION FOR PROVISION OF
PUBLIC CALL OFFICES

Will be provided progressively

irrespective of loss and without any
condition of minimum revenue,

CONDITION FOR PROVISION

OF COMBINED OFFICES

Will be provided progressively irrespective
of loss and without any condition of mini-
mum revenue,

Places with Police Stations under the charge of an officer of the rank of a Sub-Inspector

of Police or above.

The anticipated revenue should be at
least 25% of the ARE (Annual recurr-
ing expenditure) in ordinary areas,
and 15% of ARE in backward areas,
and 10% of ARE in hilly areas,

Out of the way places

a. Should be beyond 40 Kms.
(radial distance) from an existing
exchange.

b. The anticipated revenue should be
atleast 259% of ARE in ordinary
areas, 15% of ARE in backward
areas and 109, ARE in hllly areas,

The anticipated revenue should be at
least 25%; «fthe ARE in ordinary areas,
and 15% of ARE in backward areas and
109% of ARE in hilly areas.

a. Should be beyond 20 Kms (Radial
distance) from an existing Telegraph
Office.

b. The anticipated revenue should be at
least 259 of ARE in ordinary areas,
15% of ARE in backward areas and
109% of ARE in hilly areas.

c. The anticipated loss should not
exceed Rs. 2000 p.a. in ordinary

areas and Rs. 5000 p.a. in backward/
hilly areas,
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9. Tourist/pilgrimage centres/agricultural/irrigation/power project sites/townships.

a. The anticipated revenue should be
at least 25% of ARE in ordinary
areas, 15% of ARE in backward
areas and 10% of ARE in hilly

areas.

10. All other stations,

CONDITION FOR PROVISION

OF PUBLIC CALL OFFICES

On the basis of financial viability or in
the case of loss on rent and guarantee
basis.

a. The anticipated revenue should be
at least 25% of ARE in ordinary
areas, 15% of ARE in backward
areas, and 10% of ARE in hilly
areas.

b. The anticipated loss should not
exceed Rs. 2 60 p.a. in ordinary areas
and Rs. 5000 p a. in backward/hilly
areas.

CONDITION FOR PROVISION

OF COMBINED OFFICES

On the basis of financial viability or in
the case of loss on rent and guarantee
basis.

Note: 1 (a) For considering the population figures, the population of the town or village
alone should be taken into account and not that of a group of towns or villages
except in the case of tribal areas where a group of villages within a radius of 10
Kms. from a central village, can considered No two Public Telephones can be

opened under this relaxed conditio
other.

n within a distance of 10 Kms from each

(b) When identifying important central villages for provision of public Telephones,
preference will be given in the following order:

(i) Trial Development Block Headquarters.

(i) Places where LAMPS (Large Sized Multipurpose Co-operative Societies) are

established; and

(iii) Centres identified by the local Trial Development Department for develop-

ment of rural industries and/o
development.

r irrigation projects for intensive agricultural

2. No Telegraph Office should be opened on loss if another telegraph office is already
working within 8 Kms of the proposed office.

STATEMENT 111

REVISED POLICY FOR OPENING OF
LONG DISTANCE PUBLIC TELEPHONES
(LDPTs) COMBINED OFFICES (COs) IN
RURAL AREAS

The present policy of the Department for
opening of Long Distance Public Telephones/
Combined Offices on loss basis during the
6th Plan period (Annexure-1), has been under
consideration of the P & T Board for some
time. The studies undertaken in this regard
reveal that the policy of opening long dis-
tance public telephones without stipulating

minimum revenue on the basis of population
will result in disparity in the extension of
this facility in the rural areas, particularly in
hilly and sparsely populated regions of the
country. After a careful review of the present
policy and with a view to ensuring a more
uniform penctration of telecom, facilities in
the rural areas of all States with greater

emphasis on reliability of service, the P & T
Board has decided as follows:

) While the present policy, as detailed
in Annex. I will continue, the estab-
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lishment of LDPTs accessible within
5 Kms of most habitations in the
country may be adopled as a policy
objective to be achicved progressively
by 1990 beginning from the current
year. Stipulation of minimum reve-
nue as a pro-condition for providing
an LDPT may be removed for LDPTS
required for meeting this objective of
spatial distribution.

Multi-Access Radio Telephone Sys-

tem may be adopted asthe techno-
logy to establish LDPTs to improve

reliability and availability in hilly,
coastal, forest and desert arcas as
well as tribal and scheduled areas and
other regions where power induction
makes the openwire line unsuitable
and in plaints where the place is con-
nected by road beyond a distance
(route length) of 20 Kms and in all
cases, to be cost-eftective also.

(ii)

Non-Departmental LDPT agents may
be employed wherever mnecessary,
either duc to ncn-availability of Post
Offices or where the working hours of
the Post Office is inadequate. The
selection of Non-Departmcental LDPT
agents will be decided by the G.M.T.
of the Territorial Circle.

(iii)

(iv) The remuperation for the Non

Departmental LDPT agent may be 40
(forty) paise per call subject to-
maximum of Rs. 250/- (Two Hun
red and Fitty) per month.
The working hours of the LDPT may
be atleast 8 hours. The remuncration
so received shall not constitute the
main source of income to the LDPT
agent except in the case of handi-
capped persons.

The P & T Board have also directed that
the entire country may be divided into clus-
ters of villages forming hexagonal areas
(with a symmetrical hexagon of 5 Kms side)
leaving out, of course, areas which are unin,
habited, like mountainous regions, rivers-
lakes, deserts etc. and that the village to
serve as the focal point in each cluster, where
the LDPT can be located may be identified.
The task of identifying village clusters for
the establishment of LDPTSs to achieve the §
Kms. accessibility objective has been
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entrusted to the National Council of Applied
Economic Research (NCAER), whose report
with detailed maps, would be available to
the Circles for planning purposes.

On receipt of the detailed maps with the
requisite data for location of LDPTs for the
village clusters as per study by NCAER,
Heads of Circles vill arrange to draw up a
detailed annual programme for opening of
future LDPTs both on open wire system and
Multi-Access Radio System with a view to

implement the above decisions of the P& T
Board.

The Project Estimates for the opening of
LDPTs under the Multi-Access Ra.io System
should, however, continue to be referred to

the Directorate for the purpose of allotment
of equipment etc.

-

STATEMENT 1V

Policy regarding opening of new ‘““Tele-
phone Exchanges in rural/backward and billy
areas.

Under the normal rules of the Posts and
Telegraphs Department, prgjecis for opening
of Telephone Exchanges are sanctioned only
after carrying out a financial appraisal of the
project and ensuring that the annual recurring
expenditure does not exceed the anticipated
annual revenue. With increasing cost of equip-
ment stores and labour, however, it has been
found that a largc number of projects for
small exchanges in rural areas prove unre-
munerative not only in the initial stages but
also after the full connectable capacity is

utilized. To permit extension of telephone
services in rural areas, following liberalised
policy for opening/expansion of telephone
exchanges upto 100 lines capacity has been
adopted with effect from 1.4.1980. This is

subject to availability of finance and
materials.
(i) Small automatic exchanges may be

opened and and expanded in rural
arecas upto 100 lines capacity without
insisting fon each individual project
being remunerative, Instead the
opening and expansion of such ex-
changes shall be governed by the
demand for private and public (other
than service), telephone connections.
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(ii)) A 10 lines exchange may be opened,
provided there is a minimum telephone
demand for 5(five) such connections

in a village or group of villages within
a radius of 5 Kms of the central

village subject to the anticipated
revenue being at least 35 per cent of
the anticipated annual recurring
expenditure. (This is not applicable
for the time being since a 10 lines
small automatic exchange is still being
developed, reference may also please
be made to para (v) below.

The 10 lines exchange may be replac-
ed by or a new 25 lines exchange may
be installed if there is a demand for
10 such connections in a village or
group of villages within a radius of
5 Kms of the central village subject
to the anticipated revenue being at

(iii)

Jeast 40 per cent of the anticipate d

A.R.E.

(iv) The 25 lines exchange may be
placed by a 50 lines exchange when the
demand reaches 23 and a 50 lines
exchange may be expanded to 100
lines when the demand reached 46
subject to the anticipaled revenue
being 60 per cent and 70 per cent
respectively of the anticipated A.R.E.

In general, the initial capacity of a
small automatic exchange at a new.
station should not exceed 10 lines.
However, in view of the fact that
development work is still in progress
on a 10 lines electronic SAX and the
smallest exchang available as on date
is of 25 lines nominal capacity, there
is no objection to opening of 25 lines
exchanges tf{ll 10 lines SAXs are avail-
able freely _subject, of course to the
minimum demand for 10 regular
private and public connections (other

than service.

The above liberalised policy is appli-
cable for opening/expansion of auto-
matic exchanges.

(v)

2. Opening of small manual exchanges
involves employment of a minimum of §
Operators to provide round the clock service
through out the week. As such opening of
small manual exchange involves much higher
losses. It is, therefore, normally not envisag-
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ed that a manual exchange with less than 100
lines should be opened.

3. Thus at present Heads of Tele-
communications  Circles are sanctioning
schemes for opening of 25 lines small automa-
tic exchanges whereever at least 10 prospective
subscribers register their demands with the
prescribed advance deposit of Rs. 100/-. For
this purpose the prospective subscribers may
contact the Sub. Divisional Officer Phones/
Telegraphs or the area.

4. The opening of such exchanges involveg
renting out a suitable building and procure-
ment of exchange equipment, power plant,
batteries, cables, line materials etc. It, there-
fore, may take upto about 24 months for the
exchange to be commissioned once the scheme

is approved.

Steps to Increase Coal Production in Central
Coal Filds and Eastern Coal Fields

1412. SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENERGY be pleased to

state :

(a) whether it is a fact that the production
of coal in Central coal fields and the Eastern
coal fields have decreased;

(b) if so, the reasons of the shortfall in the
production of coal in the above coal fields

and

(c) the steps taken or proposed to be
taken to increase the production of coal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Productoin in CCL in 1982-83
exceeed during the previous year by 10%. Pro-
duction in ECL during 1982-83 was less than

that in 1981-82.

(b) Factors responsible for shortfall in pro-
duction in ECL are frequent power interrup-
tions, law and order problems, absentceism
among workers and the fact that ECL is not
able to open new mines due to resisdence of
the local people who demand employment
in excess of the norms being followed for.
giving employment to land losers.
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(c) Several steps are being taken to increase
production during the ycar 1983-84. These
include efforts to increase power supply,
improving the productivity of men and
machinery, expediting land acquisition for
coal mining purposes, initiating measures
with the cooperation of the State Govern-
ments, for bringing about an improvement in
the law and order situation.

Tripartite Committee to Protect Employm nt
Opportunities in Newspapers Industry

1413. SHRI PIYUSH TIRKI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the All India
Newspaper Employees Federation has urged
Government to call a tripartite meeting to
consider protcetion of employment opportuui-
ties in view of the automation and mechanisa-
tion in the newspaper industry;

(b) if so, what action is being taken by
Government in this matter;

(c) what percentage of employees of news
paper industry are feared to be thrown out
of job as a result of the automation and
mechanisation in the industry; and

(d) by what time Government will take

steps in this 1egard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) The proposal to hold a Tripartite
meeting, made by the Federation is under

consideration.

(c) No details have been furnished to the
Government.

(d) The suggestions made by the Federa-
tion are already under consideration.

Recovery of Expenditure Incurred on
Sickness Benefits krom The Owners

of Factories by The ESI in Tamil Nadu

1414, SHRL;D.5.A. SIVAPRAKASHAM !
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

AUGUST 2, 1983

Written Answers 92

(a) whether E.S.I. Corporation has at
any time during the last three years, resorted

to action under Secticn 69 of the E.SI. Act
to recover the expenditure (extra) incurred

on account of sickness benefit from the own-
ers or occupiers of factories or establish-
ments; and

(b) if so, the details of the factories or
establishments and result of the action taken
in Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-

LITSA_\TION (SHRI DHARMAVIR) : (a) No,
Sir.

(d) Does not arise.

N A ®H AAU & /AD

1415. it goor war fag : 47 wq
AYx gata @+ ag ga@ F7 FA FIA
f& :

(F) 37 & fea-feq wml & wrF
a7t w9 efafqan § faaifca -gaan
Al ¥ FH g AR qegddl gAARHT
ST #4471 §;

(@) faaifd aqd &t ga@@ &
fag axFIT 7 #47 FqW II1C §; AR

(m) F7 as[ f{U AT & 4T F#1R0T
8 7

sq T gAat| A&t (A0 A1
qifeqt) @ (F) ¥ (T) UST &, A
fd i ® sgaga aagd § gmyd J
g¢ wafga sw@ & fag afgaiza:
IAEMET &, gAaw A9 oA F  gqqq
¥ grafrga gaar aqg-a9q QTG @Al
&) ¥ giws fF&Y ag fadant, @ iR
T gl /afyaisal @ dafaa §1 3w &
fafrsr Ml & Haaw W At @
qieafas wsgd & A ¥ gayafewq
JiHg SqAST AZI g | TS ASAEAT
SqHey AAT ¥ WIHAG: dT 9AqdT §
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fr 3 00 g7 & wgj wagy IO afw-
fraw ¥ aetd fruffig O ¥ st
safe 8w & o7 Wil H A T W § |
Wy & ¥ gifaa § & 3 ag
gfafrag &3 f& sad gz fasaifa
gAaq gagdy &1 Fig gagd 1 qT41d
frarsrwr &1 ww fawm & afes
afgmifal 7 wfa & gagn q9gd I
§ gaved ¥ 9aqq 19 7Y gAIE1 FI
& fag aY weal &1 )7 fwar 1 39
gra gt ¥ Ffagy 1 gIfag usy
gYEIA & =urT H @y agr § 1 ggfua
sy gLHIA g fauifa asgd § 7
Ag L A & HIT €U & 91T FI FH)
FI AIGH (AMGA TN & AR H) 37-
fasar, wfa et &1 & gy faww 6
FHASFIT AT, Tagd % F1 41 X Ffy
sfast & dr9 §737 & GIEFT A7 |

Survey of Barar Dam

1416. SHRI SONTOSH MOHAN DEV :
Will the Minister of ENERGY te pleased to
state :

(a) whether the survey of BARAR Dam
(Tipalmukh) project has since submitted by
North Eastern Council;

(b) if so, the details thereof; and

(c) if not, when the survey of the project
is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH) : (a) to (¢) The
investigations for a dam on the river Barak
at Tipaimukh have been completed by the
Central Water Commission and the draft fea-
sibility report has been submitted by them
to the North Eastern Council in March, 1983.
The final report is expected to be submitted
by Central Water Commission to the North
Eastern Council shortly. This is 2 multipur-
pose project located on Manipur-Mizoram
border with the toral installed capacity of
1500 MW. '
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Improper Funclionin. of Salem Telephones

1417. SHRI C. PALANIAPPAN : Will
tte Minister of COMMUNICATIONS be
pleased to state :

(a) what action is proposed to be taken
to improve the functioning of Salem Tele-
pliones office now in a durailed condition
specially with many of complaints not being
rectified fully and with improper services;

(b) whetber Government are aware that
the subscribers are neglected by the Salem
Telephones office and even their telephone
complaints are not being registered and at-
tended to properly; and

(c) the action proposed to be taken to
post more person for better and proper func-
tioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Telecom-
munication services in Salem Telephone
system is generally satisfactory. The perfor-
mance of the telephone system is continu-
ously monitored through standard parameters
of Management Information system to fur-
ther improve the telecom. services.

(b) Adequate facilities have been pro-
vided to receive sucscribers complaints on
'198' and these positions are being properly
manned. Telephones complaints of the subs-
cribers are registered and docket number are
given immediately. The faults are attended
to and rectified promptly.

(¢) Staff strength in Salem Telephones
system is adequate except in a few cadres for
which additional hands are being recruited

and trained.

weq wam & geav fas ¥ geanq
HET & TATAAT

1418. #iY wgww &\ FAT g

VT qAIT /) 9§ &I 7 FYT §@
£

(F) #a1 5 FATE, 1983 ' gT AN
& A1 9faT & gvRwa & Qoo &5
Tg 9Y fF geeara @7 1 faeae fwan
SITQT
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(@) afzgh, @ 7sg 9qw ¥ feaq
g @A Fg @ I FT qEE ¥ AR
¥qT 957 g2 & Fege fawr #, ot fw
arfgar fager a7 & CF g@AT Fem
arar s ooy fasx afzargYy &a
ST FAFT 3G qF

() AT HIFT T g gfaar gasw

FUY o fogs @37 &) wrafasar & & g
o fa=e faRar §; R

(a) =feei, @ =g 7RI FR
T IF Grer STed ?

gaTt wiX qqR™ HATa H  qqu
qadm w@ fawm I AT (=R
wfemmesia) @ (F) S, 8

(@) & () TS dqaddly AFAT &
Fqdw g ¥ IsT WlEd AT 26 -
Wex qur AT AfFT  qTor 118 TTEHIIX
I FIA FT T & | §7 fadE &
IAEY AT & 1, AT F ATHT 709,
SAEEIT FT TTTAT JAT ITAH g AT
A, Wrare AT TR & wew afdd Iy
wiar gigdled &1 ST FErel 99
wfes arr  gra@ed (10 femar) &t
w3 fear srT 1 gE@F wFwIEAT, FEEOR,
wifeas, W@=W, G, A9, gEHYT,
gamar, fasragz, #at qar farde
(F=m) ¥ oo wiF aror argAYeT warfaa
forg STl 1 aeae fer & graga ¥ar &+
famme w1Et WA T |Gaa’ #5y
SqEEEaT 9T fAd F307 |

“To ge Ao ‘@ATATT WILAT
“Gro @Yo arrfe”’ #i fggeam
qaTET & faeg 2faive st
FETR Aaeil wY aFTEr v

1419. =it TR T&®Y @ T g9
#A ag FaT B FIr HA
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(%) “S% 7 amw 5 fean” “gaTEe®
N 1% g fear’, GuTAIT ARG #HI
fggeara g wofadl &Y &k 99,
1983 a& fufirzt s XNEYT Jara &
ferq fraY il a@maT ;&

(@) =T asrar afgay &7 g& &
faq aeFT |1 FrgaE) & T A
IaF 847 qfnH @ § 7

A qAT™g § Ir A (o fawm
qdo aifesr @ (%) =X (@) gfadt @
ATART OFT &Y 7 @ & AR gy
AT 92 qX TG & AT |

Cash Amount Received Later Than
Money Order Forms

14°0. SHRI BHOGENDRA JHA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Pariharpur and other Branch
Post Offices under Madhubani Postal Divi-
sion receive cash amounts sent through
Money order much later than the M.O.
forms causing thereby much hardship to the
addressees and embarrassment to Post
Masters: '

(b) if so, causes thereof; and

(¢) the remedial measures taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) The State Bank of India finances
Madnubani H.P.O."Due to denial of cash
to Madhubani H.O. and issue of bank drafts
by State Bank of India Madhubani huge
liabilities in respect of Money order pay-
ments got accumulated in all the post offices
in Madhubani Division. On 1.7.1983 the Ii-
ability of Pariharpur S.O. was Rs. 10,000/-.

(c) To tide over the situation cash was
obtained from Post Offices in adjacent Postal
Divisions and the Payment of Money orders
made. As on 27.7.83 the liability of Parihar-
pur S.O. was Nil,
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(ii) The matter has been taken up with
the General manager, State Bank of India,
Patna by the Postmaster-General, Bihar
Circle, Patna. The State Bank of India,
Madhubani is now supplying cash to
Madhubani Head Post Office regularly.
However the question of issuing bank drafts

to post offices is being actively neg otiated.

Instructions to State Governments to Pro-
vide Accommodation to the Bonded Labour

1421. SHRI RAM PYARE PANIKA :
Will the Minister of LABOUR AND RE-

HABILITATION be pleased to state :

(a) whether it is a fact that Government
have decided to issue instructions to the
State Governments to provide accommoda-
tion to the bonded labour;

(b) whether Government have also deci-
ded to provide some funds to the State for

the purpose; and

(¢) if so, the total amount thereof and the
target fixed for providing accommodation
to the bonded labour during the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHR]I DHARMAYVIR):

(a) No, Sir.

(b) and (c) Does not arise.

Drought and Power Cut in Kerala

1422. SHRIMATI SUSEELA
GOPALAN :
SHRI E. BALANANDAN :
SHRI A. NEELALOHITHA-
DASAN NADAR :

Will the Minister of ENERGY be pleased
to state :
(a) whether he is aware of the acute

drought condition in Kerala resulting in
large scale power cut and closure of facto-

ries;

(b) what are the measures taken by
Government of India to relieve the miseries
of @be people ;

(c) did Government receive any represen-

tation from Government of Kerala for allot-
ting power from the Central Sector;
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(d) if so, what steps are being taken to
transmit the current from the Central Power
Projects to Kerala;

.(c) if not, when will Government take
action on the request and what is the quan-
tity of current proposed to be given; and

(f) considering the grave situation will
Government come to the rescue of Kerala
by given clearance to all the pending hydel
projects of the State and by taking urgent
steps for the installation of 500 MW
power plant based on oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SEKHAR SINGH) : (a) Yes
Sir. ’

(b) Assistance was arranged from Maha-
{'ashlra/Karnataka to Kerala from 10-6-1983
in view of delayed monsoon and heavy
power cuts in the State. Details of assjs-
tance given to Kerala during June & July,
1983 are given below : —

June, 1983  July, 1983
(upto 24-7-1983)
(MU) (MU)
Karnataka to
Kerala 13.95 15.67
Tamil Nadu
to Kerala 11.25 —

Madras Atomic Power Station, where one
unit has just been commissioned will pro-
vide power assistance to Kerala. The State
has share in Ramagudam Super Thermal
Power Station also. Kerala will start getting
assistance from this Station when the first
unit of 200 MW is commissioned.

(c) to (e) Kerala had in May, 1983 re-
quested C.E.A. for making available about
3.5 MU/day power from Central Sector
Neyveli Thermal Station to tide over the
acute power shortage in Kerala. Since the
entire output from Neyveli stands allocated
to Tamil Nadu and this State was also fac-
ing power shortage, it was not possible to
provide any specified relief from Neyvali
to Kerala. However, Tamil Nadu assisted
Kerala to the tune of about |1 MU during
June, 1983. This assistance has been dis-
continued from 1-7-1983.
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(f) Two hydro-electric Schemes of Kerala
viz. Kallada (2x7.5 MW) costing Rs. 11.8
crores and Lower Periyar 3x60 MW), co:t-
ing Rs. 88.43 crores have been sanctioned by
the Planning Commission after 1980

Details of the Hydro-electric/ Multipur-
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pose Scheme of Kerala pending for clearance
are given in the Statement enclosed.

No request has been received from
Kerala for installation of 500 MW power
plant based on oil.

STATEMENT

Present status

5

S. Scheme Installed Date of
No. capacity receipt of
(MW) project
Report
1 2 3 4
1. Karapara 95 Jan., 1979
Kuriarkuttey
Multipurpose
2. Manantha wady 240 May, 1980

Multipurpose
project

3. Kuttiyadi
Augmentation

Dec., 1976

The project report has been examined in
C.E A./C W.C. and comments have been for-
warded to the project authorities. Project
authorities have indicated that certain chan-
ges in the project features were being affect-
ed. The revised report incorporating these
changes and updated estimates of cost is
awaited. Being a multipurpose project, the
project would have to be first approved by
the Technical Advisory Committee of the
Planning Commission. Thereafter, the power
portion would be considered by the CE.A.
for techno-economic clearance. Meanwhile,
the <chemes has not been found acceptable
by the Environment Appraisal Committee
of the Deptt. of Environment from environ-
mental angle.

The project report has been examined in
the C EA./CW.C, and Deptt. of Power
and comments have been forwarded to the
project authorities. Replies to- comments
on Civil design, hydrology etc. are awaited.
As the project involves the westward diver-
sion of waters of Mananthawady river, a tri-
butorv  of Kabini (Cauvery Basin) for
irrigation and power generation, the inter-
State aspects of this project would need to
b: resolved. Being a multipurpose project
would have (0 be cleared first by the Techni-
cal Advisory Committee of the Planning
Commission, Thereafter, power portion
would be considered by the C.E.A.

The project report bas been examined. The
project involves westward diversion of
waters of Karamanthodu river, a tributory
of Kabini in Cauvery Basin, into Kuttiyadi
basin to augment the power generation at the
existing Kuttiyadi power house. The scheme
could be considered, for techno-economic

clearance after the inter-State issues are
resolved.
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1 2 4 5

4. Pandiar 70 Dec., 1972 The project report has been examined. This
Punnapuzha scheme has been proposed as a tailrace deve-
Tailrace lopment of the Pandiar Punpapuzha Project

formulated by Tamil Nadu authorities. The
Pandiar Punnapuzha tailrace scheme of
Kerala can be considered for clearance only
after the decision on the implementation of
Tamil Nadu Scheme is taken.

5. Silent 120 April, 1978 The project has been cleared by the C.BE.A. in
Valley Feb., 1979. However, in view of the serious
Hydel rescrvations expressed by environmentalists
Project and ecologists, the matter has been re-exami-

ned by the Joint Centre-State Committee,
and decision in this regard is awaited.

6. Puyankutty 750 April. 1981 The project report has been examined and
Hydel comments have been forwarded to the State
Project authorities. While replies on hydrology re-

ccived recently, are under examination,
replies on civil design aspects are still
awaited.

7. Chalakudy 200 Oct., 1982  The project report has been examined in
Stage 11 C.E A /JCW.C. and comments bave been

sent to the project authorities. Replies to
these comments are awaited.

8. Power genera- 2.5 April, 1982 Project report is under examination.
tion under
Malampuza
Irrigation Pro-
ject

9. Madhupatty 2 May, 1983 -do-

10. Pallivassal re- Part report (without Drawings) has been re-
placement 240 June, 1983 ceived and is under examination.
scheme

Reservation of Seats for SC/ST Candidates
in Apprenticeship Training

1423. SHRI LAKSHMAN MALLICK :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government propsoe to consi-
der the question of reservation of seats for
Scheduled Castes and Scheduled Tribes in
regard to apprenticeship scheme;

(b) whetber his Ministry has issued some
directions to the States to ensure that an ade-
quate number of people from backward and

weaker sections were taken in under the
apprentice scheme; and

(c) if so, the details regarding the units
which undertake to train apprentices under
the Apprentices Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a)
Section  3A(l) of the Apprentices Act,
1901, already provides statutory reservation
of training places for candidates belonging to
Scheduled Castes and Scheduled Tribes.

(b) Yes, Sir.

(c) This will cover about 12,000 Central,
State and private sector establishments

coming under th epurview of the Apprentices
Act. 1961,
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Report Regarding Silent Valley Project

1424. SHRI G. M. BANATWALLA :
SHRI AMAR ROYPRADHAN :
SHRI V. S. VIJAYARAGHAVAN:
SHRI A. NEELALOHITHADA-

SAN NADAR :
SHRI P.J. KURIEN :
SHRI PIYUSH TIRKI :

Will the Minister of ENERGY be pleased
to state :

(a) whether the Centre Kerala Joint
Committee of scientists appointed on Silent
Valley Project in Kerala State has since
submitted its report Government;

(b) if so, its findings;

(c) whether the findings have since been
considered by Governmcent and if so, with
what results;

(d) whether Government of Kerala have
submitted proposal of a modified project
with a view to protection of environment:
and

(e) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 CHAN-
DRA SHEKHAR SINGH) : (a) to (c)
Report of the Centre State Committee under
the Chairmanship of Prof. M.G.K. Menon
has been submitted to the Prime Minister
and Chief Minister, Kerala. A final decision
in the matter is yet to be taken,

(d) and (e) No, Sir,

q@atat am, faeelt A witEm A=
fare & maEm o AT

& /AT T
= AT F A

1425.

FIT @ A A8 qATH AT FAT FA
& .

(F) 15 w§, 1983 &1 qTHT W
fegqq wreaa Ja-faoq & Marat ¥ g
st #i® ¥ fraq safeq gg® gu &l
fraY o fedwy w2, wad feaq @
queit § favwie gu, g0 faaor #ar §;
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=

(F) @IFIX T g9 AAAT F a9 &
feay aafeal/saaifeat afasifay &
fazg F1IgaId 1 § 01X 37 fFa g
FT1 302 frar a1 §;

(7) T& RO & UFT & f¢
JIFTL A 37 gaaicas Iqa 67 § &
Fa1 gtafy I fFq 2

(9) #41 AFHEE, TET AT H
fegg faduedl 1 WIH a9 S99 &9
T g aar ¢ 17 afz agf, @1 @H
faarq & a1 F1307 €, AN

(¥) Far GLHIT 27 T & W
§ FEI LA A 9T faa FT W §
At afg g, @ ag wREM gHE ¥
%9 qF geIy TN |

Fut amsa & weifaaw faaw & vsa
"t (s at mwe fAw) o (F) f&Aiw
15 8%, 1983 &1 g feaq sraw F9faa
fafats & agwawt feaq afefan gz
§ AT A F FIAOT A+G IHIG! A [F
g, #2V7 gue geaifa & qrg qar g
g Y A2 g AT 91 | B: & A9 W
efaaed gu @ aWT 91,000 faeex
agqIsq g g ¥ | ArfaF §7 7 AT
280.03 @@ Ty F1 gyfa gg 4v
SIOET gHEAr § A sgfaaal F1 Heg
gs ar |

(@) gfeg ¥ g'feaw sraw sl
fafees & T afewiftal &1 q9r
awfens sRay F1 fawaar fwar §

(T) T gEearet F1 gavdfa &t
A% & faq 52 77 geer gqg fas
TR &

1. dg fedama At &Y sggeyr
Fq & faq FFAE gE AN
Tar |
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2. W9 asfer F far grsge/
foss@ goardY #Y saacar £75

& fag AsawE ® afaa &
frar @r @gr 2

3. mrfer @ I AT X @iE
YIETT FT sTTXW IJUAY HLA
¥ fag ¥ ¥ grag nfog
frar Tar g |

4. BAF GUEA (Gfaw) F@
3 fay +ft W93 § aras carfag
ferar arar §

5. gr:ge gfaarst 1 Igar o
W@rgl

6. g @gwi # fagm  gfamg
IJqeed FAY 1qT § AT @l
ag gfaary fagama gl & 378
IqeAsy HUAT AT @1 g |

7. faasd # @t feafs & w@r
IR

g. g afafg F Fraga g
sfaa A

g, faaed & arg I X A1E)
Ae} 4§ Ieq g 9T I9-
fagas +1 wer FT faar
AT g

(w) aFielaw wiic & ga: ®1a J1H
A8} fear § Fifs g wmsr a9 faed
gzrad & fg=Eruda §

(5) TEIFEN Qo Yo S0 wlE
F1 €1 AT 9T AT FY AT & AGYT
foet oeg o & gasided & gafuq
A & 9w F fa feedt &
squsare § o afafa afsa & g, e
wroer gfafa & faeruaa g
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Chlild Labour Force in India and other
Developed Developing Countries

1426. SHRI B D. SINGH :
SHRI RAJESH KUMAR SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

\a) whether Government have come to
know the child labour force in the country
today ;

(b) if so, how does the child labour force

in the country today compare with tha in
1979;

(c) how does India’s child labour force
in rank with the child labour force
other developed/developing countries and
what are the reasons for the growing child
labour force in the country ; and

(d) what preicse measures have been taken
by Government to ensure strict enforcement
of the legislation which define and restrict
the child labour ?

1THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The census figures of 1981 on
the subject are not yet available.

(b) Does not arise.

(c) Due to divergences in concepts and
methodology adopted by different countries
and dates of collection of their figures, no
meaningful comparison could be made.
Child labour is primarily due to the socio-
economic conditions prevalent in the
couantry.

(d) Regulation of employment under the
Employment of Children Act, 1938 except
in regard to major ports and railways is the
responsibility of the State Governments.
Recommendations of the Gurupadaswamy
Committee on Child Labour, including the
onc on strengthening the existing machinery
for enforcement of legislation relating to
employment of children, have been brought
to the notice of the State Governments for
necessary action.

Low coal output in Bihar
1427. SHR1 A. NEELALOHITHADASAN
NADAR :
SHRI N.E. HORO :
Will the Minister of ENERGY be pleased
to state :
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(2) whetber it is a fact that worsening
law and order situation is affecting coal out-
put in Bihar and if so, corrective steps
proposed ;

“(b) whether Central Government have
taken up the matter with the State Govern-
ment ; and

(¢) if so, with what results ?

“"THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRJ DALBIR
SINGH) : (a) to (¢) Coal production from the
mines situated in Bihar State has been affect-
ed due to several reasons including inter
alia-law and order problems. The Certral
Government and the coal companies are
maintaining close liaison with authorities in
the State &Government to bring about an
improvement in the situation. .

20 g FEFA & JvAva Hiw
sfawl &) sgAgq w9z
T WAATH

1428. =i fasita fag whear : 3
R AT gAala g1 9§ FdE &1 FO
Far f# :

(F) 20 T #1959 & fFar=as &
gy | R g qGifsg gx g #f
sfasl F1 qYL T 4AGIT 4 FIT F O
¥ IAF FA®MT ' 51570 § FAIGF
farwrad &€ &1 W@ & A«
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(@) = fasraal 9T o9 qF ®)
7 FTaIEY &1 suYy FAT R 7

wq HNiv gAata A (o @i
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Requiremeat of L.P.G. Cylinders

1429. SHRI SKARIAH THOMAS
Will the Minister of ENERGY be pleased to
state :

(a) the total requirement of LPG cylinders
in the country ;

(b) the perspective demand projection
in the next five years ; and

(c) the steps being taken to increase the

manufacture of cylinders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF (PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and (b)
The requirement of LPG cylinders is estima-
ted as 50 lakhs for 1983-84, which may even
go upto the level of 60-70 lakhs per annum
in the next five years.

(c) Government is trying to increase the
manufacture of cylinders by encouraging
new manufacturers, both in private and
public sectors. In view of the current short-
age of steel, Government is also cuordinating
the procurement of LPG quality steel from
indigenous and other sources.

Saving of Foreign Exchange on
Import of Crude and Petroleum

1430. SHRI P.M. SAYEED : Will the
Minister of ENERGY be pleased to state :

(a) whether country is expected to save
Rs. 1182 crores in foreign exchange on
import of crude and petroleum in the current

financial year ;

(b) if so, how this conclusion has been
drawn ;

(c) if so, to what extent this has been
achieved up till now ; and

(d) to what extent the possibilities are to
reduce it further ?

THE MINISTER OF STA TE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and (b)
The savings in foreign exchange on import
of crude oil and petroleum products during
some time before they become effective.
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1983-84 is estimated at about Rs. 972 crores
based on estimated net import bill of Rs.
3462 crores for 1983-84 as against net import
bill of about Rs. 4434 crores during 1982-83.

(c) The savings based on net import bill
of crude oil and petroleum products imports
during April-June, 1983 as compared to the
corrsponding period in 1982 are estimated
to be about Rs. 370 crores.

(d) It is difficult at present to quantify
precisely the additional improvement, if any
in foreing exchange savings over that already
anticipated as above, because it will be
dependent on -factors like future prices of
crude oil and petroleum products, sources
of import and behaviour of the exchange
rate between the rupee and the dollar.

Acceptance of Rajadhyaksha
Committee Report

1431, SHRI. D.M.PUTTE GOWDA :
SHRI H.N. NANJE GOWDA :
SHRI AMAL DATTA :

Will the Minister of ENERGY be pleased
to state :

(a) whether his Ministry has urged the
State to accept the recommendations of
Rajadhyaksha Committee on Power ;

(b) whether the Centre has any detailed
information about its implementation by the
States ;

(c) if so, names of those States who have
accepted and implemented the recommenda-
tions ; and

(d) the steps contemplated by the Central
Government in this regard to implement the
recommendations in other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY] (SHRI
CHANDRA SHEKHAR SINGH) : (a) to (d)

The Committee has made several recommen-
dations for improving operational
performance of the power  supply
industry. Many of these recommendations
are within the competence of the States and
suitable guidelines have already been issued
to them for implementing these recommenda-
tions. In view of the long range technical
and administrative measures involved, imple-
mentation of these recommendations will take
some time before they can become effective,
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The Committee has made some major
recommendations regarding the need to en-
large the role of the Centre in generation and
EHV transmission, the need to strengthen
the organisation of the power supply indus-
try at the regional level through creation of
Regional Electricity Authorities as statutory
bodies and the need to improve the overall
management of the State Electricity Boards
through introduction of more objective
procedures of recruitment, tepure and re-
moval of the top personnel of SEBs. The
Committee has also made certain recommen-
dations regarding rationalisation of tariff
structure and higher financial rates of return
to be earned by the Boards.

In regard to the major recommendations
of the Committee on Power, several rounds
of discussions have been held with the States.
The States have expressed their reservation
against implementing the structural changes
recommended by the Committee. It is consi=
dered desirable to continue consultations with
the States for evolving a consensus among
them before and further action can be initia-
ted for implementing these recommendations.

WA ¥ sradiedia oW §AST &
qrRaq o w1 wE Afa # fasg
HTeA g &t sfafwar

=it Yz fag aaa
&t AAVUR UL ¢

1432.
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() efaw aRIFT FY g9T A HIR-
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Increase in Coal Price

1433. SHRI KAMAL NATH : Will the

Minister of ENERGY be bleaszd to state :

(a) whether Government are considering
an increase in coal prices ;

(b) if so, when a decision in this regard
is going to be taken ; and

(c) the reasons for increase ?

THE MINISTFR OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) The Bureau of Industrial
Costs and Prices were requested to study the
cost of production of coal industry with a
view to reccommending appropriate prices for
coal. The Bureau have submitted their
report recently which is being examined by
the Government.

Minimum Wages for Agricultural
Workers

1434, SHRI P. K. KODIYAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the minimum wages fixed for
agricultural workers are seldom enforced ;

(b) whether lack of any machinery for
enforcement of minimum wages in most
States has been one of the main reasons for
the non-implementation of minimum wages

in agriculture; and

(c) if so, whether the Central Government
propose to suggest the setting up of a separ-
ate machinery in the States for enforcement
of minimum wages ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) While there are complaints of
nonpayment of minimum wages in agriculture
in certain areas it may not be correct to say
that the minimum wages are seldom enforced.
Enforcement of minimum wages depends to
a large extent on the economic conditions

prevailing in the area.
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(b) and (c) The 31st Session of the State
Labour Ministers’ Conference held in July,
1980 had recommended that there should be
a separate machinery for implementation of
labour laws in general and enforcement of
minimum wages in agriculture in particular
at the districts and taluks level. The State
Governments are (o take appropriate
action on this recommendation. The Cential
Government have also been advising the
State Government from time to time to stre-
ngthen the enforcement machinery.

Rehabilitation of Bonded Labour

1435. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of [LABOUR
AND REHABILITATION be pleased to
state :

(a) whether a task force has been consti-
tuted by his Ministry to organise the rehabili-
tation of bonded labour in 1983-84 ;

(b) whether the rehabilitation programmes
are proposed to be taken up jointly by States
and the Centre ;

(c) if so, the guidelines sent to the States
for this purpose ; and

(d) the details of the schemes prepared
by his Ministry to' implement the above
programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) No,
Sir.

(b) to (d) Under the Bonded Labour
System (Abolition) Act, 1976, identification
and release of bonded labour and rehabili-
tation of freed bonded labourers is the
responsibility of the respective State Govern-
ments. However, with a view to supplement-
ing the efforts of the State Governments a
Centally Sponsored Scheme has been in
operation since 1978-79. Under this scheme,
the State Governments are provided Central
financial assistance on matching grant (50:50)
basis for the rehabilitation of freed bonded
labourers. The scheme envisages provision
of rehabilitation grant of Rs. 4000/—per
beneficiary, half of which is given as Central
share. The pattern of assistance under this
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scheme can be either land based or non-land
based or skill-craft based. For the year
1983-84, a target for the rchabilitation of
28,804 freed bonded labourers has been fixed
and a sum of Rs.4.50 crores has been alloca-
ted towards the Central share of assistance.
With a view to ensuring that the freed bond-
ed labourers are rehabilitated on a perma-
nent basis, the State Goverements were advis-
ed in September, 1982 to suitably integrate
the Centrally Sponsored Scheme with similar
schemes viz. IRDP, N.R.E.P. Special
Component Plan for Scheduled Castes and
Tribal Sub Plan and other on going schemes
of the State Governments so as to pool and
integrate the resources available under
different schemes for the purpose of an effec-
tive implementation.

In modification of the earlier guidelines,
the power for screening and sanctioning of
the schemes for rehabilitation of bonded
labourers has now been delegated to the State
Governments, who will themselves set up
Screening Committees for the purpose. As
soon as the intimation of the release of the
State share of the Scheme is received by the

Central Government, the Central share of
the grant will be released in one lum sum.

Shortfall in Coal Production

1436. SHRI AJIT BAG : Will the Mini-
ster of ENERGY be pleased to state :

(a) whether it is a fact that due to short-
fall in the coal production, steel plants and
other industries which are playing a great
role to the nation could not fulfil their pro-
duction; and

(b) what are the remedial measures to be

taken in this regard?

THE MINISTER OF STATE IN TIlE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The despatches of coal by coal
India Ltd, during the quarter April to June 83

were 276.52 lakh tonnes as against 265.20 lakh
tonnes during the corresponding period of
the previous years, thus showing an increase
of 11.32 lakh tonnes. However, there was
some decline in the production and despatches
of coking coal to steel plants (which resulted
in decline in the coal stock at the steel plants
and of steam coal to industrial users).

AUGUST 2, 1983

Writlien Answers 134

(b) Action has been taken to ensure better
power supply to coal sector as a result of
which the supply of coking coal to steel
plants has started showing definite improve-
ment. Action is being taken to bring about
improvement in the law and order situation
in the eastern region with the assistance of
the state Governments.

TUTAT TR CFGAA &) caATfAn
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Law Production of Coal in the Jharia

Coalfields in Dhanbad
1438. SHRI KRISHNA KUMAR
GOYAL :

SHRI N.E. HORO :

Will the Minister of ENERGY be pleased
to state :
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(a) whether it is a fact that deteriorating
law and order situation in Dhanbad coal
belt area has seriously hit the production of
coal in the Jharia coalfied; and

(b) if so, has any step been taken against
the mafia gang operating in the area?

THE MINISTER OF STATE IN THE
DEPARTMEMT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (b) Coal production from
the mines situated in Dhanbad Coal belt
area has been affected due to several reasons
including law and order problems. The Cent-
ral Government and the Coal Company are
maintaining close liaison with the authorities

in the State Government to bring about an
improvement in situation.

Special Assistance to State Electricity
Boards With Better Performance

1439. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of ENERGY be pleased
to state :

(a) whether Government have decided
to give special financial assistance to the
State Electricity Boards which give better
performance;

(b) if so, how much amount has been
earmarked for this purpose and how much
has been distributed; and

(c) the names of the Boards which have
received the assistance and the amount

received?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA 'SHEKHAR SINGH) : (a) Yes Sir, the
Ministry of Energy has formulated a scheme
for giving rewards to the State Electricity
Borads for effecting improvement in the per-
formance of thermal power stations.

(b) A special budget provision of Rs. 50
crores as incentive payment has been made
in the 1983-84 budget. Since the reward is
linked to performance during 1983-84, no

amount has been distributed so far.

(c) Does not arise in view of the answer
to (b) above.
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Target for Drug and Pharmaceuticals in
Sixth Plan

1440. SHRI HANNAN MOLLAH : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the target of Sixth Plan for
the drugs and pharmaceuticals would be
achievead:

(b) if not, the reasons thereof; and

(c) the steps to be taken to remove the
obstacle ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIRERS (SHRI R.S. RATH) : (a)
to (¢) The sixth plan demand targets for
various bulk drugs and formulations were
anticipated on the basis of projected growth
rates. In the light of actual consumption
during the last three years, some of these
projections are found to be overpitched
while some others are under-pitched.
In order to arrive at a more realistic demand
targets on the basis of actual consumption,
a mid term review is being undertaken.

The following steps are being undertaken
by the Government in order to step up the
production of drugs in the country :

(1) A large number of industrial appro-
vals have been granted and their
implementation is closely monitored
and steps taken to resolve problems
if any, in implementation.

(2) Steps are being taken to increase the
production of bulk drugs and formu-
lations in the public sector by
improving the capacity utilisation.

(3) The schemes for automatic growth,
recognition of installed capacities and
the scheme for re-endorsement of
higher capacities based on the best
production performance have been
extended to the drug industry, subject

to certain conditions.
Steps 10 Achieve O.N.G.C. TARGET

1441. SHRI R.P. DAS : Will the Minister
of ENERGY be pleased to state
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(a) what advance actions are being
initiated to expand and update the indige-
nous processing and incerpretation of
seismic data in view of the enormous expan-
sion expected in the activities of the ONGC
to achieve its target of about 60 million
tonnes of oil by 1989-90;

(b) whether the present system of giving
the job to Singapore or elsewhere based
agencies is costing the nation abont § 1 million
to 8 4 million per contract; and

(c) if not, the exact amount involved per
contract ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) The accelerated
plan of exploration of ONGC envisages an
increase in the volume of data acquisition
and consequently, the standard records to
be processed is estimated to increase from
the present level of 1.5 to 17.0 million in
1989-90. As a matter of policy ONGC has
been trying to process seismic data as far as
possible in India itself. With this in view
ONGOC has taken steps to augment the inhouse
capabilities for processing seismic data. In
this connection ONGC propose to import
a large size computer, which would have a
capacity to process 10 million records per
year by 1987-88. As a short term arrange-
ment, ONGC also propose to avail the spare
facilities available with the National Infor-

matics Centre.

(b) and (c) The costs of individual con-
tracts entered into for the last three years
till 1983-84 vary between US $0.54 to 1.26

million.

Non-Lifting of Naphtha from Refineries

1442. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of ENERGY be

pleased to state :

(a) whether it is a fact that the non-lifting
of the naphtha by the cousumers has affected
adversely the production of refineries
especially from the eastern region; and

(b) if so, what steps have been taken to
improve the situation ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b)
Upliftment of naphtha by consumers had
no doubt been less than planned during the
period April-June, 1983, but this did not
affect materially the overall functioning of
the refinerics, as the surplus quantity of
naphtha was mopped up by arranging exports.

Revised Guidelines for Film Censoring

1443, SHR1 K. RAMAMURTHY : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details of revised guidelines for
film censoring;

(b) whether the number of regional offices
of the Board of Film Certification has been
increased and if so, the details thereof; and

(c¢) the nature of stringent punishment

for censor violations as provided in the
rules ?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROAD CASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) According to
an amendment issued or 7.5.1983 to the
guidelines for film censorship the Board of
Film Certification shall ensure inrer alia that
visuals or wors depicting women in ignoble
servility to man or gbrigying such servility
as a praiseworthy quality in women are not
presented.

(b) In addition to the existing three
regional offices of the Board of Film
Certification at Bombay, Calcutta and Madras
it has been decided to set up four more
regional offices of the Board at Bangalore,
Trivandrum, Hyderabad and Delhi, under a
Plan Scheme. A regional Officer with suppor-
ting staff has already been appointed for
Bangalore. As Additional Regional Officer
bas been appointed for Trivandrm Office.

(¢) Under section 6B of the Cinematograph
act 1952, as amended by the Cinematograph

(Amendment) Act 1981, which has been
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brought into force w.e.f. 1.6.83, every offence
punishable under Part IT of the Act relating
to certification of films has been made cog-
nizable. The penal provision has also been
enhanced. Offences under Part Il of the
Act shall now be punishable with imprison-
ment for a term which may extend to two
years, or with finc which may extend to Rs.
20,C00/- or with both, and in the case of a
continuing offence with a further fine which
may extend to Rs. 5,000/-, for each day during
which the offence continues.

D.V.C. Not Supplying Power to West Bengal

1444, SHRI AJIT KUMAR SAHA : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that the Damodar
Valley Corporation is not supplying even
the minimum amount of power required by
non-priority consumers in West Bcngal
which is part of the DVC area;

(b) if so, the reasons for such behaviour
on the part of the DVC authorities;

(¢) what is Government's attitude in the
matter;

(d) what are the details of thc agreement
in this regard with the DVC and the State

of West Bengal; and

intend to solve the

(e) how Governamznl
problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH) : (a) to (e¢) DVC
is supplying power to its consumers including
the non-priority consumers in West Bengal
in and outside the DVC arca as per the
allocation schedule drawn up for supply of
power at different levels of generation. DVC
has supplied 171.569 million units in April,
May and June, 1983 compared to 162447
million units in the corresponding period in
1982 to non-priority consumers in West
Bengal. This excludes supplies at Kharagpur,
Kolaghat and Purulia where the supply to
non-priority sector is mixed with priority
sector of Railways. Thus DVC is maintain-
ing its supply to non priority consumcrs in
We-t Bengal at a higher level. There 1s no
specific agreement in DVC and the State of

West Bengal in this regard.
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Representation from Employees-Cum-Share-
holders of Hindustan Lever Against Sale
of Factory

1445, SHRIMATI GrETA MUKHER-
JEE : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a representation from the
employces-cum-sharcholders of Hindustan
Lever Limited has been received by Govern-
ment to the effect that the proposed sale of
the factory is in violation of the law laid
down by the Supreme Court as reported in
1970 Labour Industrial cases 737 SC; and

(b) if so,fthe action taken by Government
so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEERENDRA
PATIL) : (a) and (b) No, Sir. Government
have not received any representation from
the employees-cum-shareholders of Hindus-
tan Lever Ltd. However, according to infor-
mation received from the maragement, their
proposal to transfer on sale some of their
industrial establishments is awaiting Govern-

ment's consideration.

afgengl 1 7/ 737 3T aEetA ga
fram o1& fasmaal a3 A%

1446. =it Wt fag
=t AFIR™ Ut

FIT AT T TGO AAL Ig TN
Fr FIT FIA 7 ¢

(%) Far aewr F1 oA wlga
FY A3 ) AT 1T FI AFHIA GIT qRA
FastraY #Y sz fe=rar aar &;

(@) afz gf, av 71 a5 &= B f+
AT F fastiga & fag q9r rar 2

(7) afz gf, @ Fa1 HIFIT A fa=r-
qF 23 FIAl &1 gz far & fw F fa=r-
qAat # Y&y qar A faag N7 afz 4@y, a
TqH 8T FHTI §;
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(9) #T FIFIT T AW A3 AR
srgete gisl 97 AF "ma #1 gfer &
91T AreqAl w1 F1E wgza =27 §; a7

(=) afe gf, @ acaast AT 4T
g, T A FgIIl FTORA FIA A
qreaqt & A9 FATE 7

gFAr 1T GEIRM  #A®TA § q97
gadia w17 faam § 9q |5 (= wfeamst
wa) : (F) @7 () ST, &P | ATSHT FI
eqrg enFfay F47 & fao famoalr #
qrategaar wfgar arEsl 1 g9gn fF

JTEaT & |

() fasimat § swfgar el 51 99
o oY AT H T A & 1 agify,
wreAYT &3 Ffear & 9191 202 F FqAq
feaY sgete QT 1 @IEATAF ®©9
agqar, 37 wafaa &war a1 afv=fea
FTAT UF FTUE &1 fawr/gzaa, faawo
ar qfwmea & gargq & fao fEdr
el AIFA FY TATL &FIAT AT I
TEAT W UF AT B |

() &z (3) afufsas fasioq
dfgar, faad sva a1ai & @g.a19, ag
sageqr & i fasmal w1 zq a7z & A
fear star =tfg & 7 39 & FaA) &
T &l T IA¥ dfawar, aaar
qar dnTl &1 GifaF ArEarsi &1 39 g
ag=THT Qifgu, #13@dA grar Tgrs ¥
qrard fwar ST <Er 2 1 g6 9FIT Fedg
fheq warora 18 @1F yAT F foo 39-
gag feedl &t watfog 33 & e §
awfax sfafaaw, 1952 qar =«afag
(smmra Yfara, 1983 @ fafge saae
F1 STIT | TEAT & |

Liberalisation in Rules for 240 Working
Days to be Entitled for Claiming Gratuity

1447. SHR1 ERA MOHAN : Will the
Mirister of LABOUR AND REHABILITA-
T]ON be pleased to state ;
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(a) whether il is a fact that thousands

of workers are not able to draw their gra-
tuity though they have all put in 15 to 25
years of service because of the judgement of
the Supreme Court stipulating that a worker
has to work for full 240 days in a year to
claim gratuity; and

(b) if so, the steps proposed to be taken

to liberalise this condition of 240 full days’

working since it is well nigh impossible for
a worker to comply with this stipulation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAYVIR): (a) The

Government have received certain represen-
tations highlighting the adverse consequences

of the judgement,

(b) The question of making a suitable

amendment in section 2 (¢) of the Payment
of Gratuitv Act, 1972 is under active consi-

deration of the Government.

g anferr 2l Wiwes gan
& 2aamAl ¥ gnisd

1448, =Y g®o VHATNF : FAT AT
Al g|iver §5) 48 G@d FY FAT F A

f -

(%) #ar ag s g f& srFrmaon
F ¥21% aifeee} 1 9q | Fagaw, 1964
F fafwea g3 fad 73 & g7 9% a%
qFT FH 9

(@) Far gg WY @9 § fF dizsgs
gaq & faaeq] &) 39 aqu oY £9 Fq.

g e 17 9 qafe ¥ sq7 Frg-a97 ®
fa3ras o;

() afz gt, ar Fav fFat 4 g
FY @] K77 & qge, UHIT ITF | A5G-
qY, 1964 & IGAHATAT F 1T § @Y
g, 99 T€l ¥ ®rava qfes fagrgs)
#9iq 7ftes Mzgad 5o ger D G
AT Medma g7 F fasram v afgw
9T 7€l & WA A9y ¥ a5 wawn
Sufead %3 8%;
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(9) a7 GIFIT AL VAT B FE[
FI § Uz @rw grfee] AT ArEFaAA
g7 & JaTqrAl ¥ OIS ®E0 ARG

1< afg Agf at guF a1 FO g ?

FFAT S HATLT HATAG § qAT q4-
g w17 fawer & ga 7 (o7 wicawr-
wq) ¢ (F) &t (@) T8 IR, 1 A
3, 1964 &, AIFTAAIN  F T arfesl
T FHaG ATTHIT FIA &7 H19 g9 H
fagr quar a1 X wel wfgy 7 afe gw=-
a1 =T f6 TQ ¥ o FEG AFR F
frafag sawifal gv @ & 1 a9 |
ag e, 1971 & gf@aaa qarar T47 91|
gta qaa sy & fawifort & aged
AFT 1976 7 AR gaifaq fear  aar 9
six 1 SAad, 1973 & @ f&ar T

q7 |
() %A AL IAT |

(9) ag sz Y Al Ssar wifF
w1 aifzeet & aqamAl &1 fagq Faq
qranT FY fawifea & ggazo # fqafqa
geFIdr w9 1@ gran feg g qq4
arat & sg&q gar fear aar a1 g4t IAET
aredf &Y AW 1.1.73 ¥ @ &I faar
TIT 97 |

Strike Threat by Workers of Public
Sector Fertilizers Companies

1449. SHRI CHINTAMANI JENA : Will
the Minister of CHEMICALS AND FERTI-

LIZERS be pleased to state :

(a) whether it is a fact that about 35,000
workers of five public sector fertilizers com-
panies have threatened to go on strike in pro-
test against management’s failure to revise

minimum wage increase,

(b) if so, the names of the fertilizer units
involved;

(c) what are their other demands; and
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(d) what steps are being taken to solve
the problem and avoid the strike ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a) to
(d) The fertilizer plants in which the majo-
rity of employees went on strike are Rama-
gundam, Panipat, Bhatinda, Namrup, Haldia,
Barauni and Durgapur. Their main demand
1s for settlement of wage revision and other
fringe benefits. The settlement has not been
reached so far. However, efforts to negoti-
ate a wage are settlement are continuing.

Trucks purchased by B.C.C L.

1450. SHRI A.C. DAS : Will the Minister
of ENERGY be pleased to state :

(a) the number of trucks purchased by
Bharat Coking Coal Limited:;

(b) whether some of these trucks have

been given to a company formed by ex-
Servicemen:

(c) if so, what is the agreement made be-
fore giving those trucks to the contractors
company formed by ex-Servicemen; and

(d) the deiails thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) About 500 trucks have
been purchased by B.C.C.L. so far for de-
partmentalisation of transport. Apart from
this, 63 trucks have been given to four ex-
*ervicemen’s Companies.

(c) and (d) Information is being collected
and will be laid on the Table of the House.

gAIZTAT Is QAT A dfaq
wWIeEa d= afgar &t =12 302
# sFana « faa faat &
qAAT &Y qEar

145]1. =it qquR mes - 4T fafl,
W AR w94t F1F HA 4g Q6
FIT F4
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(%) ST SRW H TARIEE S
SATAIET & WITATG &€ § fgar &1 91w 302
¥ geqia as @ & fFad AT qfaq g,
CAES

(@) faFas wwel § g=q sqrqiey A
sgar faotr 2 frar 2 etr fwad wmAa
ot ardtr gAas & fag ad fag @g

g7

fafg sam sitr sa4t F17 "N (50
RAFAIY hfm'ﬁ) : (q) CRED (xq) quferg
JEFIL AT & fau gq1gaig I=F A101-
o7 a1 et & Fgr qATR | W@ -
FIY G2 & g7 97 TH J1 AT |

Number of Of-Shore Platform

1452. SHRI AHMED M. PATEL : Will
the Minister of ENERGY be pleased to
state :

(a) the number of off*shore platforms ope-
rating at present,

(b) how many of these are out of order;

(c) what steps are being taken to set them
right; and

(d) whether there is any proposal to instal
more ofi-shore platforms to accelerate oil
production during the current year; if so, the
details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) 31 off-
shore platforms are operating in Bombay off-
shore area.

(b) None of these platforms is out of
order.

(¢) Does not arise.

(d) During the year 1983-84, it is propos-
ed to instal 9 platforms in off-shore areas.
These arc HB, SC-1, NS, NW, NO, NT,
HRA, N-1 and WIN. All these platforms are
being fabricated by M/s. Mazagaon Dock
Ltd., Bombay except WIN, which is being
done by M/s. Hyundai, South Korea.
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Faulty Telophone Services in Dahod,
Gujarat

1453. SHRI SOMIJIBHAI DAMOR :
Will the Minister of COMMUMICATIONS
be pleased to State :

(a) how many times telephone lines were
found faulty during the last three years in

sections Godhra-Santrampur, Dchod-
Godhra Dahod-Almedabad, Dahod-
Vadodara, Dahod-Limdi, Jhalod, Dahod

Sanjeli, Dahod-Fatepur. Limikheada, Baria,
etc, and No. of subscribers who experienced
difficulties due to ron-matuiity of trunk
calls ;

(b) whether telephone lines of Pancha-
mahal linked with other cities were found
out of order ofien, if so, the reasons thereof;

(c) whether it is a fuct that telephone
exchange at Dahod is not at all responding
to the complaints of subscribers for non-
working of telephone due to faulty lines ;

(d) whether there are any directions
issued by Ministry of Communications for
attending to the complaints lodged by cus-
tomers ; and

(e) if so, what are the detailed instruc-
tions and how many defaulis in the lines as
pointed out in (c) above have been taken
up during last three yeors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (e) The
matter is being enquired. Requisite informa-
tion will be placed on the table of the House
shortly.

q21q faa § F12 gu Rt
% fas

1454. =t waaw fag wsaq: sar
1T AT 98 a9 F FIUTHQ {4 ¢

(%) agrg faor & a7 =[eadd &
fra® TAIHIT FETA FE gU §;
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(=) =g faor & @& foad e
§ fsaxr &% ay gge &1 faar aar an

queg @A 9T Wl A 1081, 1982 T
1083 & fag wram g7 faw IS5 0 W@

& a7 T3d F1 A9 AA T E;

() ufe e srfaz1d &1 AEA
frg @rdy@ &1 F1ET 47T 91 34T AR
wagr gg a1 fas w3 a7 | K
CIEA
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Sixth Plan Target for Different
Regions

1455. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of ENERGY
be pleased to state :

(a) the Sixth Plan target for creation of
additional power in the Eastern, Northern
and Western regions with year-wise target ;
and

(b) fulfilment of the said targets so far
with year-wise details ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI CHANDRA SHEKHAR SINGH) :
(a) As per the Sixth Plan document a
target of addition of generatling capacity of
19,666 MW for the entire country had been
envisaged. The year-wise break-up of this

target for Eastern, Northern and
western Regions is given below. The targets

for 1981-82, 1982-8: and 1.83-84 were revised
before the beginning of the year taking
taking into account the progress of works
on the various projects. The revised targets
for Eastern, Northern and Western Region
for these years are also indicated below:-

Northern —__ Western Eastern -
Ycar Onginal | Revised Original | Revised | Revised
| Original |
(MW) (MW) (MW)
198u-81 567 620 715
1981-82 840 730 1440 750 438 530
1982-83 969.5 552 1765 1590 660 498
1983-84 1434 906 1212 1970 770 238
1984-85 1361.5 900 74
Towal 5172 5937 3323

———

(b) The actual achievement in Eastern, Northern and Western Regions since 1980

81 has been as below:-

Year Northern
(MW)
1980-81 567
1981-82 730
1982-83 815
1983.84 220
(as on 23-7-83)
2332

Western Eastern
(MWw) (MW)
560 185
540 320
1170 490
420 60
2690 1055
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A QO SEG F1 Figar o faar ar |
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Defective L.P.G. Cylinders

SURYA NARAYAN

SINGH :
SHRI G. NARSIMHA REDDY :
SHRI ARJUN SETHI :

1457. SHRI

SHRI1 KRISHNA PRATAP
SINGH :

SHRI MANGAL RAM PREMI :

SHRI HARISH KUMAR
GANGWAR :

SHRI RAGHUNATH SINGH
VERMA :

Will the Minister of ENERGY be pleased
Lo state :

(a) whether his attention has been drawn
to a report in ‘Hindustan Times’ of 5 July,
1983 to the effect that some of the LPG
cylinders were found dcfective and also
contained water ;

(b) if so, whether any investigation has
been made from the dealers and source

found out ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,

Sir.
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(b) and (c) The newspaper report refers
to the presence of water in the cooking gas
cylinders. This is based on a letier written
by the Indian Federation of Consumers
Organisation which is stated to have received
three complaints concerning Indiane cylin-

ders.

Out of the three complaints received by
the above organisation one pertained to
water in a gas cylinders. Action had alieady
heen talen on this single complaint of water
in the cylinder even prior to the receipt of
the letter from the seid Organisation. The
cylinders was replaced free of cost.

Setting up of New T.V, Stations in next
"three years

1458, KUMARI PUSHPA DEVI]
SINGH :

SHRI GHUFRAN AZAM :
SHRI G. NARSIMHA REDDY :

SHRI BHEEKHABHALI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased (o
state :

(a) the total population in India at

present covered by T.V. Transmission ;

(b) the percentage of rural population in
India which is covered under T.V. Trans-

mission ; and

(¢c) the steps taken by Government to
increase the range of the Present T.V.

Stations and to set up ncw stations in the
next 3 vears ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
TV service is at present available to a
population of about 12.58 crores.

b) About 6.83 crores of rural population,
spread over 53,984 villages is covered by TV
service, which is about 13.6 percent if the
tOtal rural population.
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(c) It is prepesed to up-grade Low
Power Transmitters (100W) at Patua, Jammu,
Trivandrum, Bhopal, Indore, and Agartala
to operate on High Power Transmitter
(I0OKW) during the Sixth Plan. 118 Low
Power TV Transmitters and 26 High Power
Transmitters are proposed to be brought
up within the next two years. In all, there
will be 180 TV Transmitters in the country,
by the end of Sixth Plan.

Video Piracy

1459. SHRI K. MALLANNA : Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether Government are aware of the
growing threat posed by video piracy and
mushrooming of unlicensed video parlours;

(b) whether it is a fact that some time film
producers find their films available in video

even before their release; and

(c) if so, the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MFENT OF PARITAMENTARY AFFAIRS
(SHRT MALLIKARJUN) : (a) to (c) Gov-
ernmentis deeply conc rned at the growing
reportsof viden piracy through representations
received from film industry Associations and
from press reports, Video piracy constitutes
infringement of copyright underthe provisions
of the Copyright Act, 1957. Copyright is a
proprietory right and it is for the copyright
owners to institute necessary civil or criminal
proceedings in the appropriate court of law
for enforcement of their right. An Inter-
Ministerial Working Group has been set up
by the Ministry of Education to study the
various aspects of piracy, including video
piracy, with a view of evolving suitable reme-
dial measures.

Action to curb unliscenced growth of
video parlours has been initiated vide the
clarification issued by this Ministry stipulat-
ing that public exhibition of video films will
attract the provisions of the Cinematograph
Act 1952, Therefore, public exhibition of
vidco films require a censor certificate and .
exhibjtors will have to comply with all the
requirements as stipulated by State Govern.
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ments/Union Territories Administration under
their licensing laws. The subject of cinema,
excluding censorship, is a State subject and it
is for the State Governments to regulate
exhibition of films on video in the samec

manner as films.

EPF Regional/Sub Regional Offices to be
opened in Orrisa in 1983-84

1460. SHR1 HARIHAR SOREN : Wili
the Minister of .LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether some Regional and Sub-
Regional Provident Fund Commissioners’
offices have been opened in 1982-83 ;

(b) if so, the names o the places where
these Regional and Sub-Regional Provident
Fund Commissioners offices have been
opened during the above financial year ;

(c) whether Government have a proposal
to open some more offices of the Regional
Provident Fund Commissioner in 1983-84 ;

(d) if so, the names of the places in
Orissa where su-h new offices are expected to
be opened in 1983-84 ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a)
Yes, Sir.

(b) and (¢) During the financial year 1982-
83, sanction of the Government was accorded
to the opening of a separate Regional Office of
the Employees’ Provident Fund Organisation
for the State of Haryana. The Rezional Office
for Haryana  started functioning from

1.10.1982 at Faridabad.

The following Sub-Regional  Offices
sanctioned by Government, started function-
ing during 1982-83 :

1. Panjim (Goa)

2. Agartala

2. Trichy

4, Kota

5. Bareilly

6. Hubli, ard

7. Gorakhpur.
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Sub-Regional Offices sanctioned for Agra,
Aurangabad, Asansol, Jamshedpur, Kolhapur,
Raipur, Rourkela, Simla and Port Blair are
expected to start functioning during 1983-84.

. (d) and (e) A Sub-Regional Office sanc-
tioned in 1982-83 for the benefit of the P. F.
subscribzrs of four districts of Orissa. namely

Koenjhar, = Rourkela, Sambalpur  and
Sundergarh will be opened at Rourkela
shortly.

1971 & a7 & sanfam |t &1 ravarm
TET QT gAghy

1461. =t afg a7 97 791 577 6T
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(&) s, gi | T FIFR I
Q¥ afeardy 1 gegr 75 a8 0f v
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Oill Exploration by Indigenous Process
by ONGC

1462. SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that the ONGC is
lacking in its efforts to accelerate oil explora-
tion and production due to non-development
of indigenous processing and interpretation
of seismic data;

(b) if not, what is the level of standard of
indigenous processing and interpretation of
seismic data with the ONGC.

{c) whether any further improvement in
the system is expected soon; and

(d) if so, how much money and materials
have been saved by such indigenous methods ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) No.
Sir.

{b) The standard of interpretation of con-
ventional seismic data in ONGC is good and
comparable with that prevailing elsewhere in
the world.

(c) and (d) With the installation of the
large Computer System proposed to be pur-
chased by ONGC, capabilities for processing
3-Dimensional data as well as carrying out

interactive modelling and operation of an
exploration data base will be available. Pro-

cessing of seismic data at ONGC’s own
Computer System has been estimated to have
saved Rs, 5.00 crores in foreign exchange.
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qreTT arefae @ qax

1463. =it wagw fag <t @ v
FAt AT 9g IAIN &) FI1 HIA fw :

(%) arerrar arefaga a7 F1 oq1-
91 & Far safg gf &;

(@) 71 59 g7 & ax § fafoe
TFIT B waEgfaar IeaeT &1 a1 @Y
g AR Fg1 g 99 8 fF useaa 9@
F qrg-gIg FEIT GIFIR UG §
faga &1 7 &3 & CEC G =T Al
T @ §;

() afz qrear @g faga g9 WY
AT & aR & Fast 17§ wafa gE
&, O 4§ W4T T q% TN gAIT;

() ga7 & gy fag aq srarya
FEAFAIGT FT SV FI1-34T

(¥) &8 93 3« fHaar a3 g sk
TH UFETT  GIHIT A I GIFIY

- &7 frgar-feaar wmr g; &

(<) 41§ &7 faa3g@ qm.
foerm a7 &1 fast g7 #1 geaiafka
w3 FT g ?

FAT AATHT H TFT /A (A7 TE-
sae fag) : (F) & (9) wearfaa fagq@
&g &1 WAAT 25 a¥ #1 qafg F fao
a1 @A & fAq 94l @79 NF - AI-
forg woRrA & FIEIT 9 67.38 FAT
g &y sguifag an 9T A1EEAT fad
¥ qrear ¥ femge ax amEmfka 60-60
wrare #1 & gfAd Ay a faga &=
F Sfasaar 1 oF TR & Sy
faea sufasaor & 27.5.1980 F TEATHL.
anfas cgfa g3 &3 & 9 | Usear
g fasaslt g a4 1 ag giaa fear a1
fr yqfr srfamger & fag ot Fidarf ge
A 7€ 2 agAmF F faoey 9%
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# favaree @ard # ofasTg qe-
g g ¥ A S, Fo fao Hie H
agIE! wifgs qogisa & FTIL A«
aafaga afedtsar £ gg+t gfae sgar-
& T arE ¥ 56 WENAT & SFET &1L
gadr afae 3a% 6 WA F AR AT A
ST gl g |

quify, afk@rsiar §1 HTTq a0 q9
AT 277 FUS FIT G FT AFAH
sat ar @ | faArge F oaoery &
qr; fasizor faoar war @ A< @9 ag &g
ot wmar qar ¢ fe 7 zw fawa ¥
&Y Fge FANT 18 9 dF FgAfAT FI
g®y | gg 1 wgga faar qar § @ afa-
feaq WIT F1 g JgT AfaT g 1 foqqF
ofzorme ewq famrEes) F@a § 6
FIad g€ ¥ | aa: ag el g T g fF
F=Ng faga srfes<or gran afw@isEn s
anfas sgagraar &1 ga: fagizor &uar
Q|

(%) s agY =zar )

(9) &= arg faga €47 # aq9ar
wa¥ F107 (A oed arg faga q97 &
fret areq g faaa @g= #1 e fat
& 1 SAeq{ed HLA FT VA AGI ISATR |

Loss Suffered By State Electricity Boards
During 1982-83

1464. SHRI BRAJMOHAN
MOHANTY: Will the Minister of ENERGY
be pleased to state

(a) the total loss
Electrictiy Boards all

incurred by State
over country—the
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States and Union Territories-wise, during the
year 1982-83;

(b) whether there is any proposal to

bring statutory changes proposed and agreed
to by the State;

(c) the details of the areas of disagree-
ment of the proposed changes; and

(d) which of the State Governments and
Union Territory administrations are not
responding well to the Urpion Government
guidelines to improve the performance of
Electricity Boards, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) The accounts
the State Electricity Boards are presently
being prepared generally as required under the
provisions of the Electricity (Supply) Act,
1948. However, for historical reasons the
accounting format adopted by different State
Electricity Boards varies from State to State.
Many of the State Electricity Boards are
preparing their accounts on cash basis instead
of on accrual basis. On account of lack of
uniformity in their accounting system, Inter-
Board comparisions are difficult. Central
Electricity Authority has worked out from
the Audited Accounts of the State Electricity
Boards, figures of profits/losses in a commer-
cial scense of the different State Electricity
Boards upto 31-3-1981. The profits/losses of
the diflerent State Electricity Boards during
the year 1980-81 as worked out by CEA are
given in the attached statement.

(b) to (d) After taking into account the
views of the State Governments, a Bill,
pamely, “Electricity (Supply) Amendment
Bill, 1983’* to amend the Electricity (Supply)
Act, 1948 has been introduced in the Parlxa.-
ment in the last Session.
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STATEMENT
Statement showing surplus/deficit of different State Electricity Boards.
SL State Electricity Board 1980-81
No. Million Rupees
Surplus®*® Deficit
1. Andhra Pradesh 129 —
2. Bihar —_ 326
3. Gujarat 70 —_—
4, Haryana — 302
5. Himachal Pradesh — 118
6. Karnataka 159 —
7. Kerala 125 —
8. Madhya Pradesh — 222
9. Maharashtra — 224
10. Orissa — —
11. Punjab 99 —
12. Rajasthan — T2
13. Tamil Nadu 40 —
14, Uttar Pradesh — 210
15. West Bengal — 68
622 1542

Net Deficit for 1980-81 : (—) 920 Million Rupees.

Necessary Statements of the Accounts of the State Electricity Boards of Jammu &
Kashmir, Assam and Meghalaya have not been made available.
** Figures given are for Surplus/Deficit of that year and do npot include any figures of
earlier years shown in that year for extra ordinary Renewals/Replacements, Significant prior
period expenses, Direct debit to Loan Redemption Fund, Direct Debit (Credit) to Capital
Reserves, Prior period credits/debits, interest on words in progress in carlier years, prior

period R.E. subvention Reversed.

Rehabilitation of Displaced Persons in
Assam

1465. SHRI CHIRANJILAL SHARMA :
SHRI ABDUL RASHID

KABULI :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a). steps taken so far for the rebabilitation
of displaced persons of Assam residing in
camps since the last general elections ; and

(b) by what time will all of
rehabilitated ?

them be

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHR1 DHARMAVIR) : (a) The
affected persons have been given assistance
for reconstruction of houses, purchase of lost
milch cattle, grant for purchase of books to
schoolgoing children and maintenance, assijs-
tance Agriculturist families have been given
in addition, assistance for purchase of seeds,
fertilisers, tractorisation of land and repla-
cement of lost bullocks. Non-agriculturist fa-
milies including petty traders have been given
financial assistance for their self employment,
Assistance has also been given to the State
Government for repair of bridges and school
buildings, water supply arrangements and
health and medical care. A sum of Rs.49,71
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crores has been released to the Govt. of
Assam for relief and rehabilitation measures.
Assistance has also been given to the volun-
tary organisations for Jooking after women
and children in need of care and protection.
A sum of Rs. 47 lakhs has been released to
the Govt. of West Bengal for the affected
persons who had gone to West Bengal.

(b) 45,384 families have given approved
scale of rehabilitation assistance and the grant
assistance to 5,461 families is «t various
stages. As on 29th July, 1983, all camps in
Assam have been closed. As on 20th July,
1983, 26, 217 persons were in Camps in West
Bengal. They will be given rehabilitation
assistance at approved scale.

Supply of Half Filled Cylinders in
Allahabad

1466. SHRI G, NARSIMHA REDDY:
Will the Minister of ENERGY be pleased to
state .

(a) whether it has come to Government’s
notice that in Allahabad LPG users are get-

ting half filled cylinders;

(b) whether some unscrupulous stockists
are manipulating such things which is fraught
with great danger; and

(c) whether Government have conducted
surprise raids to apprchend culprits and if
8o, with that results ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF PETROLEUM IN

THE WMINISTRY OF ENERGY (SHRI

GARGI SHANKAR MISHRA): (a) and (b)
No, Sir.

(c) Regular inspection of distributor’s
godown are being carried out. In addition,
surprise inspections have been undertaken to
ascertain if any malpractices are being com-
mitted by LPG distributors. Weights and
Measures Department have also raided LPG
distributors of Allahabad but they could not
detect any supply of underweight cylinders
to their consumers.
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T.V. Centre For Cachar

1467. SHRI SONTOSH MOHAN DEV :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether he is aware of the existing
situation where Cachar district in Assam is
in the range of listening regular TV program-
mes from Bangladesh; and

(b) if so, how do Government propose to
counter the position and cover Cachar dis-
trict by our Doordarshan programme and
avoid listening to Bangladesh TV relay pro-
grammes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
It is reported that freak signals from Bangla-
desh TV could be received in some parts of
Cachar District.

(b) Expansion of TV in the country is
being done in a phased manner. By the end of
Sixth Plan, it is proposed to increase the
number of transmitters in the country to 180
which would cover about 70% of the popula-
tion. Cachar District which is not covered in
the present phase would be considered in
future expansion plan subject to the availabi-
lity of resources.

Bonded Labour in States

1468. SHRI E. BALANANDAN :
SHRI M.M. LAWRENCE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) number of bonded labourers still exist-
ing the different parts of the country, State-
wise details thereof; and

(b) how long it will take to rehabilitate
these bonded labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a)
A statement showing the total number of
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bonded labourers so far identified and freed
in different States, number rehabilitated and
those remaining to be rehabilitated as on
31.5.1983, as per the latest reports received
from the State Governments, i$ appended.

(b) State-wise targets for rehabilitation of
bonded labourers are fixed annually and the
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State Governments are required to achieve
the targets within the stipulated period. The
tentative target fixed for rehabilitation of bon-
ded labourers by the Planning Commission in
consultation with the State Governments is
28,804 for the year 1983-84.

STATEMENT

NAME OF THE STATE

Number of bonded labourers

Identified Rebabilitated Remaining
and freed to be
Rehabilitated

1. Andhra Pradesh 13,491 10,305 3186
2. Bihar 8,303 4,748 3,555
3. Gujarat 63 63 —
4. Karnataka® 62,699 40,033 22,666
5. Kerala 829 519 310
6. Madhya Pradesh 1,956 1,771 185
7. Maharashtra 322 322 -
8. Orissa 26,278 14,294 11,984
9. Rajasthan 6,163 6,157 6
10. Tamil 28,046 28,046 —
11. Uttar Pradesh 8,667 8,404 263
Total:— 1,56,817 1,14,662 42,155

*Note : The figures mentioned against Karnataka State pertains to 1.3.1983, since no

progress report is received for the months of March-May, 1983,
fret w w1 aguan fafg, smiz sk waN &™@ "W
(st smeATe whwe ) (%) fafus qgr-
JEAT: ;T
1469. St Teeg Ww aqr @1 F1gragy gfafg grr, O W

fafw, =ara WYX wodt ®@d 7 ag qqA
f a1 30 f ¢

(%) 53 usal & am wrg gl
g FIAAT GAAT DFAT FAA1E AT W@H
2 o< ¢y QrAr & geiT g qar o
safeq feg gF:1C &Y ®g@aT 91 ® §;
AR

(/) &8 d@sr & sawfraa gq
wmfeagY &Y weuaI gear 4T g7

¥ Is9a9 A F A€, aEgia
Y o TAo NAFA! HT rsgerar & afsa
F1 7€ oY, AT FY TE ATEE  Aq &
A1 9T A yoq, JIva, gieamm,
FAEH, AGIUST, AATAT, IFAT, A,
afgearg, ST 93w, qweyTH AT fgar-
I T3 WA AR foodr qur qifedQ
g9 U5 @ ¥ fafas agraeTr #i wang
e wurfog feg g § | fagre Tea ¥ %
faarT qifwa fear § o a5 RW TNy
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¥ fafus agraar 93 9g7 & g faam &
ISAT FATAIET F GHE A1 qIX qTHA

¥ fafes ggmar 27 & fag Ss=daw
area fafas agaar afufa &0 AN
weq fawmar war g 1 fafaws agrar @,
fdY 7 foet &7 &, |awa @t wsal §
a8 W@ g | voa fafas agmar et 9
g=% ey, e T agsr &@q a7
fafes agraar afafaar eafya & § )

ATEA THIN & FIAL, §AF AT
forgwy @3 &al & g 5000 ®IQ Sfa-
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fraree fafes agma : e
siia (1) fafas wmegar s
sFaga (2) fafas wgaan
fafgz (3) fafes  wgrar
wiifas (4) «1% fga gFaan
(5) gu-fafusl 1 sfgwe
AT fagat : swifaqa 5@
Fret fafg & &7 | srgaa™
g

(iii) awy Afaw fafes agmar:
Ty ¥ afgs agf &, fafus agra R zq fafus @gaar & adm
qeTg FT AT | iy il TR ‘Tﬁ*ﬁ‘ﬂ fafweq ararfas #1iarg, ax-
faare & 97 waet 7§ @ A g faad weAfaF aqg, N fafas qgr-
qF T@Fe wgafaa  wrfa, sgglea a1 ¥ &7 ¥ feaqn w1 9%
smarfa fagea srfa &l @@ 99. siqafaa &, e frgat qm
wrfa &1 § a1 afgar sgar q9F § | AT gRaTfal & awea amd
fafas sgaar firafafas sod @ FIe) gHIIA qHETEH FT go-
STar & — U FA, IAH AN HIA
(i) s W mwEr T B IT 9T FTEE 0 &
fafas wg@ar: @ ®9 # fag weaTior |
fafas ggraar fagw &l agre
% g @ aul & gusred famr (@) fafas wgEar @ FrafE.
M fafes I=rd ) Ara)- g7 gfafa & @ N a3feq
foa fag 37 & fag e ATAFTY SUAsH § ag faaor &
% fafaxr sEa) dfead $3F FOH @A & 929 9T W@ &
a1 wfaern #3& & sy 2 TE R
fagwuw
%o o SY FT A1H Tg/Aafe BIIET 919 arer
sufeal ®Y dear
1 2 3 4
1 FATH 1981 2061
1982 2273
| 1983 (W= %) 527
2. A5 g 1980-81 66
1981-82 7898
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1 2 3 4
3. A RA LT 1980-81 1438

1981-82 2584
1982-83 2702
4. ILYar 1981-82 17
1982-83 1264
5. qsirE fada, 1982 ¥
A99Y, 1982 % 161
6. fafewa 30. 4. 1983 AT 57
1. afaer Arg 1977 & 1981 % 45632
1982 40001
1983 (31 #19 %) 12942
8. AT 939 1- 4. 1981 ¥ 31. 12. 1981
a% 33
1982 215
1983 (AT dF) 130
9. feest 7 1981-82 125
1982-83 337

Average Utllisation of Power Generating
Capacity Survey By Association of Indian
Engiogeering Industry

1470. SHRI MADHAV RAO SCINDIA :
Will the Minister of ENERGY be pleased to
state ©

(a) whether it is a fact that a survey by
the Assocation of the Indian Enginecring
Industry has revealed that average capacity
utilisation of power plants in the country has
been only 42.7 per cent during 1982-83;

(b) if so, how far the Government’s asses-
sment agree with the said survey;

(c) what ha; been the power utilisation
capacity in the different regions separately
during the year 1982-83 and 1981-82; and

(d) what steps have been taken during
each of these years to ensure optimum uti-
lisaion of the installed power capacity and for
creating of a National Power Grid for that
purpose ? :

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH):(a) and (b) the
survey carried out by Association of Indian
Energy Industry assessed the average capacity
unilisation of power plants in the country at
42.7% during the 1982-83 in their report. The
examination of this report in the Ministry of
Energy revealed factual inaccuracies arising
out of wrong indices used by the said Asso-
ciation, in calculating the figures. The actual
position is that the PLF for Thermal Power
Station during the year 1982-83 was 49.8%,.

(c) The region-wise figures of PLF act'uglly
attained during the 1981-82 and 1982-83 are
given in the attached Statement.

(d) In order to ensure optimum utilisation
following steps have been taken :—

(i) Assistance to State Electricity Board/
Power Stations to prepare and under-

take plant betterment programme. .
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(ii) Addoption of preventive manitenance
techniques for reducing the outage
period.

(iii) Arranging spare parts from indigen-
ous and foreign sources.

(iv) Arranging requisite quality and quan-
tity of coal.

(v) Setting up of task forces particularly
for 110/120 MW and 200/210 MW
units for achieving early stabilisation.

(vi) Training of Engineers and operation
and maintenance personnel of the

power station.

(vii) Arranging visits of roving teams of
operation specialists from CEA to
monitor the operation practices and
to render advice.

(viii) Introduction of the incentive scheme
for better utilisation of available
capacity.

Steps taken in the direction of creat-
ing a National Grid are :—

(i) Sanctioning of loan to the States utili-
ties for constructing Inter-State/Inter-
Regional Transmission lines under
Centrally sponsored programme.

(ii) Erection of a network of EHV trans-
mission at 400 KV and other voltages
to evacuate power from the Central-

ly-owned Power Projects of NTPC,
NHPC, DVC NEEPCO etc.

(iii) Formulation of a National Grid

Traosmission Project.
STATEMENT

The Region-wise figures of PLF for the
year 1981-82 and for the year 1982-83

Region Plant Load Factor (PLF)
1981-82 1982-83
Northern 42.0 45.1
Western 52.6 56.0
Southern 47.5 53.1
Eastern 429 43.4
North-Eastern 34.8 36.9
ALL INDIA 46.8 49.8

AUGUST 2, 1983

Written Answers 160

Routes and Network of Gas Grid Pipe-
lines Between Western Offshore and
Uttar Pradesh Fertilisers Plants

1471. SHRI AMAL DATTA : Wil
thc Minister of ENERGY be pleased to
state :

(a) whether Government are consjdering
changes in the routes and net-work of gas
grid pipelines between western offshore and
proposed fertilizer plants in Uttar Pradesh;

(b) What was the route suggested by
Lavraj Kumar Committee; and

(c) which international and Indian firms
(alongwith their addresses) have been appoin-
ted by Government, the ONGC, etc. as con-
sultants and Contractors for this pipeline
project ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b) Route suggested by the Lavraj Kumar
Committee was Western India route upto
a point in U.P. and then to the fertilizer
plant locations in U.P. which was consider-
ed as the most cost effective route. Onland
surveys have now been carried out to deter-
minc¢ the point to point alignment and a
report has been received in Government,
The pipeline is proposed to be constructed
to match the sequence of establishment of the
various fertilizer plants based on natural gas.

(c) At present M/s. Engineers India Ltd.
has been appointed as consultant who in
turn are exploring the possibilities for seeking
further back up consultancy from a foreign
consultant.

Delay in Delivery of Postal Mails and
Telegrams

1472. SHRI R.R. BHOLE : Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether he is aware that since some
months local postal delivery in Bombay and
elsewhere is made after two weeks or so and
that telegrams are also delivered after ten or
fifteen days; and
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(b) whether any steps are being taken to
check such delays in the Post and Telegraph

Offices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir, it is
not a fact.

(b) However, filed staff have been ordered
to pay frequent and surprise v sits to deli-
very post offices to ensure timely delivery of
mails. Regarding telegrams it is the endea-
vour of the Departmecnt to deliver telegrams
as quickly as possible and all efforts are
directed towards this.

T.V. Centre at Trivandrum

1473. PROF. P.J. KURIEN :
SHRI P.K. KODIYA N :
SHRI A. NEELALOHITHADA-
SAN NADAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state © '

(a) the progress in the work on T.V,
Centre at Trivandrum,

(b) the total amount spent so far; and
(c) by what time it will be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Six acres of land have
been acquired for the T.V. Centre. The
transmitter block has almost been complcted
plastering work is in the progress in the
‘office block. Roof for the main studio build-
ing is being cast. The civil works are likely
to be completed by the end of 1980.
A low power transmitter (100 W) has been
functioning since November ‘82 on chan-
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for Trivandrum on channel 5  has
been supplied by Mjs. BEL. In view
of the interference noticed on channel-5 from
Roopvahini transmission of Sri Lanka, it is
proposed to utilise a channel-9 transmitter
for being installed ar Trivandrum. This trans-
mitter is expected to be delivered by
November, 1983. Black and White studio
equipments had already been ordered with
M/s. BEL. In view of the Government deci-
sion to bring up this project directly in
colour, the existing orders for black and
white studio cquipment are being converted
for colour equipment.

(b) Rs. 288.(1 lakhs has been spent upto
30th Junc, 1983.

(c) The project is expected to be com-
pleted by the end of the VI Plan period.

Details of Fertilizer Plants and
Proposal for new fertilizer
Plants

1474. SHRI NAVIN RAVANI: Will
the Miniter of CHEMICALS AND FERTI
LIZERS be pleased to state :

(a) the number of fertilizer plants
functioning in India, how many are in
private sector, and how many are in private
sector, the location and the production
capacity of each plant ; and

(b) whether there is any proposal to set up
more fertilizer plants in the country in near
future, if so, the sites selected and whether
they will be in public sector or in private

sector ?

THF MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a) A
statement giving the requisite details is

annexed.

(b) 1t has been decided to set up 6 new
pas-based fertilizer plants, the requisite

nel-5. The 10KW transmitter scheduled details of which are furnished below :
Sl. No. and location Name of Owner Sector
1 - 2 3
1. Guna Distt., Madhya M/s. National Ferti- Public
Pradesh lizers Limited (a

Government of India
Undertaking)
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1 2 3
2. Sawai Madhopur Distt. M|/s. Zuari Agro Private
Rajasthan. Chemicals Limited
(Birla Group)
3. Bareilly District, Indian Farmers Cooperative
Uttar Pradesh. Fertilizer Cooperative
Limited
4. Badaun District, M/s. Tata Chemicals Private
Uttar Pradesh Limited (Tata Group)
5. Sbahjabanpur Distt., Mis. Shriram Fertili- Private
Uttar Pradesh zers and Chemicals Ltd.
(DCM Group)
6. Jagdishpur, Distt, Pradeshiya Industrial Private
Sultanpur, Uttar and Investment
Pradesh Corporation of U.P.
Limited.
STATEMENT
Serial number, Name/ Annual
location of the units Production
Capacity
(in "000 tonnes)
(1) 2)
PUBLIC SECTOR A. NITROGEN
National Fertilizers Ltd.
1. Nangal I 80
2. Nangal I1 152
3. Panipat 238
4. Bhatinda 235
Rashtriya Chemicals and
Fertilizers Ltd.
5. Trombay 90
6. Trombay IV 75
7. Trombay V 152
Fertilizers Corporation of
India Lid.
8. Gorakhpur 131
9. Sindri Modernisation 219
10. Ramagundam 228
11, Talcbsr

228
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(D (2)
Hindustan Fertilizer
Corporation Ltd.
12. Namrup I 45
13. Namrup Il 152
14. Barauni 152
15. Durgapur 152
16. Madras Fertilizers Ltd. Madras 176
Fertilizers & Chemicals
Travancore Ltd.
17. Udyogamandal 78
18. Cochin 1 152
19. Cochin II 40
Neyveli Lignite Corporation
20. Neyveli 70
21. Steel Authority of India Ltd., 120
Rourkela
COOPERATIVE SECTOR
Indian Farmers Fertilizers
Cooperatives Ltd.
22. Kalol/Kandla 260
23. Phulphor 228
PRIVATE SECTOR
24. Gujarat State Fertilizers 2°6
Company Ltd.. Baroda
2¢. Coromandal Fertilizers 84
Ltd., Vizag
26. Indian Explosives Ltd., 310
Kanpur
27. Shriram Chemical 152
Industries, Kota
28. Zuari Agro Chemicals Ltd. Goa. 171
29. Southern Petrochemicais 258
Industries Corporation :
Ltd., Tuticorin
30. Mangalore Fertilizers and 156
Chemicals Ltd., Mangalore
31. Hari Fertilizers Ltd., 10
Varanasi
32. E.I.D. Parry (India) 16
Ltd., Ennore
33. Gujarat Narmada Valley 273
Fertilizer Company Ltd., Bharuch
By Product Uniss 28
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B. PHOSPHATE (P,0;)
Rashtriva Chemicals and :
Fertilizers Ltd.
PUBLIC SECTOR
1. Trombay 45
Trombay IV 75
Madras Fertilizers Ltd., Madras 112
4. pertilizers Corporation of India 150
Ltd., Sindri
5. Hindustan Copper Ltd.. Khetri 90
Fertilizers & Chemicals
Travancore Ltd.
6. Udyogamandal 37
7. Cochin II 114
COOPERATIVE SECTOR
Indian Farmers Fertilizers
Cooperative Ltd.
8. Kandla 260
PRIVATE SECTOR
9. Gujarat State Fertilizers Co. <0
Ltd., Baroda
10. Coromandal Fertilizers Ltd., Vaizag 104
11. Zuari Agro Chemicals Ltd., Goa 42
12. Southern Petrochemical Industries 73
Corporation Ltd., Tuticorin
13. E.L.D. Parry (India) Ltd. Ennore 10
256

S.S.P. Units.

Enquiry Against Hindustan Motors and
Premier Automobile Limited

1475. SHRI K. LAKKAPPA : Will the
Minister of LAW, JUSTICE #ND COM-
PANY AFFAIRS be pleased to state :

(a) whetber it is a fact that the
Monopolies and Restricted Trade Prac-
tices Commission has instituted an en-
quiry against Hindustan Motors and
Premier Automobile Limited Companies
against their alleged practices of imposing
a condition on purchasers of their cars to
avail of their free maintenance services and
to pay for the same as a component of the
sale price of the cars; and

(b) if so, the results of such enquiry and
the action taken against the above com-
panies ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
GHULAM NABI AZAD):(a) and (b)
The Monopolies and Restrictive Trade Prac-
tices Commission has instituted an enquiry
on 125.1983, under Section 10(a)(iv)/Sec-
tion 37 of the MRTP Act, 1969, against
M/s. Hindustan Motors Limited and M/s. Pre-
mier Automobiles Limited, relating to their
alleged practices of imposing a condition on
purchasers of their cars to avail of their tree
maintenance Services and to pay for the same
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as a component of the sale price of the cars.
- The proceedings are in progress.

Production of bulk drugs and formulations

1476. SHRI SAJJAN KUMAR : Will
the Minister of CHEMICALS AND FERTI-

L1ZERS be pleased to state :

(a) the overall production of drugs and
pharmaceuticals, bulk drugs as well as formu-
lations during the last three years;

(b) the CIF imports both bulk drugs and
intermediates; and

(c) the finished formulations imported in
this country during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
The overall production of Bulk Drugs and
formulations during the last three years is as

follows :

Years Bulk Drugs Formulations
(Rs. in crores)

1980-81 240 1200

1981-82 289 1430

1982-83 325 1545

(estimated)

(b) The C.I.F. value of imports of bulk
drugs, intermediates, chemicals and solvents

for the last threc years are as under :

Year C.1.F.
(Rs. in crores)
1980-81 103
1981-82 134
1982-83 141

(c) The value of finished formulations
imported in the country during the last three

years is as under :

Year Value
(Rs. in crores)

1980-81 9.62

1981-82 1.93

1982-83 5.41
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Non-Supply of Coal to Coal Based
Industries in and Around Delhi

1477. SHR1I RASHEED MASOOD:
SHRI B.D. SINGH :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that coal-based
industries in and around Delhi are facing clo-
sure because the Coal India has not made
any allocation of coal to them since May,
1983;

(b) if so, what are the reasons therefor and
what is the actual supply of coal to these
industtries during the last three years (year-
wise) as against their demand; and

(c) the steps taken by Government to case
the situation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to(c) The overall despatches
of coal by CIL during the quarter April to
June’'83 was 276.52 lakh tonnes as against
265.20 lakh tonnes during the corresponding
quarter of previous year, thus showing an in-
crease of 11.32 lakh tonnes in despatches
during the quarter. It is also not a fact that
Coal India has/not made any allocation of
coal since May, 1983. However, there has
been some difficulty in meeting the steam coal
demand of industrial users in the north linked
Raniganj Coalfield as availability of such
coal has been limited after catering to the
requirement of Railways who have drawn'their -
full requirements. Coal production in the eas-
tern region has been affected, on account of
power shortage and law and oreder problems,

. 2. T_he supply of coal to different szctors
in Delhi during the last three years are as
given below :-
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(in lakh tonnes)

Consuming 1980-81 1981-82 1982-83
Sectors. L B
Power 23.84 ~ 26.83 33.64
Textile 1.01 1.81 2.30
Paper — 0.02 —
Soft Coke 1.74 2.01 1.55
Hard Coke 0.24 0.26 0.31
Others 2.31 1.94 1.70
Total : 29.14 32.87 39.50

Steps have been taken to improve the supply of power from DVC to the coal mines in the
.eastern region and bring about an improvement in the law and order situation with the

assistance of the State Governments.
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Separate Postal Division For Kalahardi
District in Orissa

1479. SHRI RASA BEHRA : Will the
Minister of COMMUNICATIONS be pleased

to state !

(a) whether it is a fact that the people of
Kalahandi disitrict in the State of Orissa have
been demanding a separate postal Division,
since long;

(b) whether Central Government arc
aware that this is the only disitrict of the
State which is economically, educationally
and industrially backward disitrict and does
not have a separate postal division; and

(e) if so, whether Government propose to
consider this demand kceping the above in
view?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) and (c) Postal Divisions are created/
bifurcated in accordance with the prescribed
norms based on workland. On the basis of
these approved norms the creation of a separate
Kalahandi Divisicn is not justified at present,

Constitution of Tripartite Committee to Study
Problems of Labour in Cbemical Industry

1480. DR. KRUPASINDHU BHOI : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state : (a) whether
Government have constituted a tripartite
industrial committee on the chemical industry
to study and discuss problems in the labour
field; | ‘

(b) if so, the constitution and terms of
reference of the committee;

(c) the progress made by the committee

“in its work so far; and

(d) the number of such indusrtial commi-
ttees set up so far and the namcs of the
industries for which these have been set up
with the results achieved so far?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) The Tripartite Committee is meant to
study and discuss problems in the labour field
specific to the industry, and to make recom-
mendations. The committec consists of the
representatives of Workers, Employers and
State and Central Governments.

(c, Committec is yct to meet.

(d) Five such comrmittees have been set up
concerning Jute, Plantations, Chemicals
Cotion Textiles and Engineering industries.
The Industrial Committees on Jute and Planta-
tions have met oncc and discussed matters of
general inteiest concerning safety, welfare,
sickness in industry and implementation of
labour laws concerning these industries and
urged on the State Govt. to take measures for
effective enforcement of the relevant laws.

Proposal for Development of Coal in Orissa

1481. SHRI NITYANANDA MISHRA : '
Will the Minjster of ENFRGY be pleased
to state : )
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(a) whether Government have any specific
proposals for the development of coal in
Orissa in 1983-84;

(b) if so, what are the schemes proposed
by Government therefor; and

(c) the steps taken to expedite the above
proposals?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) The following four coal
mines projects for the development of jcoal
deposits in Orissa are proposed to taken up

during 1983-84 and these schemes are being

processed for sanction :-

(1) Lajkura opencast mine
(Ib Valley Coalfield)

(2) Bharatpur Opencast mine
(Talcher Coalfield)

(3) Jagannath Opencast mine Expansion
(Talcher Coalfied)

(4) Revised project of South Balanda
mine

(Talcher Coalficld)
Sarvey of Bidi Labour

1482, SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of LAB-
OUR AND REHABILITATION be pleased
to state :

(a) whether his Ministry had conducted a
survey of bidi labour in differcnt parts of the
country,

(b) if so, the details thereof, and

(c) the steps proposed by Government to
check exploitation and give the bidi labour
their due ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a)

Yes. Sir.

(b) The Labour Bureau, Simla had condu-
cted a demographic survey on Working and
Living Conditions of workers cngaged in bidi
industry in 20 selected centres viz. Allahabad.
Cannanore, Cuttack, Dhubri Gondia, Gur-
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sahaiganj, Jabalpur, Jhajha, Jhaldha,
Jaungipur, Kaira, Karimnagar, Mangalore,
Mukkadal, Mysore, Nasik, Nizamabad, Sau-
gor, Tonk and Vellore, during 1978-79. The
areas covered in the survey are-housing and
family assets, wage rates and earpings, in-
come, expenditure and consumption pattern,
indebtedness absenteeism, health and medi-
cal facilities, wefare facilities and recreation,
social security.

(c) A statement is laid on the Table of
the House.

STATEMENT

1 — The Beedi & Cigar Workers (Con-
ditions of Employement) Act, 1966 was
enacted by Government with a view to
regaulating the conditions of employment of
beedi workers and to ensure better working
conditions. The Act is being implemented by
the concerned State Governments. The Act
inter-alia provide for the following : —

(i) Every industrial premises shall be
kept clean and free from cflluvia
arising from any drain, privy or
other nuisance and shall also main-
tain such standards of cleanliness
etc., as may be prescribed.

The employer shall make in every
industrial premises effective arran-
gements to provide and maintain
at suitable points conveniently
situated, a sufficient supply of
wholesomc drinking water.

(ii)

(iti) In every industrial premises

sufficeint latrines and urinals shall
be provided.

In every industrial premises where-
in more than fifty female empolyees
are oridnarily empolyed, there shall
be provided and maintained a
suitable room or rooms for the use
of children under the age of six of
such female employees, as creches.

(iv)

Every industrial premises shall pro-
. vide such first aid facilities as may
be prescribed.

)
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(vi) Provision for canteens, working

"~ hours, wages for overtime work,

interval for rest, weekly holidays,
annual leave with wages.

Fixation of wages and payment of
wages under Minimum Wages Act,
1948 and Payment of Wages Act,
1936, respectively.

(vii)

Prohibition of employment of

children.

(viii)

Provision for extension of Mater-
nity Benefit Act, 1961.

(ix)

Application of Industrial Employ-
ment (Standing Orders) Act’ 1946.

(x)

Application of Industrial Dispute
Act, 1947,

(xi)

Steps have been taken to make available
benefits under the Employees, Provident
Fund and Miscellaneous Provisions Act,
1952 and Employees State Insurance Act,
1948,

11— For providing welfare facilities to
beedi workers, Beedi Workers Welfare Fund
has been constituted under Beedi Workers
Welfare Fund Act. 1976, with effect from
15th February, 1977. The actitivities of the
Fund are being financed from the cess levied
on manufactured beedis under Beedi Wor-
kers Welfare Cess (Amendment) Act, 1981.
The present rate of cess under the Act is 10
paise per thousand manufactured beedis with

effect from 1st January, 1982.

Because of the nature of the employment
and unhygienic conditions, the workers suffer
from various occupational diseases. Keep-
ing in view this factor priority has been
given for development of infra-tructure for
rendering medical cure. Since 1977, 103 dis-
pensaries have becen established in various
parts of the country for providing medical
care to beedi workers and their family
members.

Besides, one chest clinic at Murshidabad
(West Bengal) and 10 bedded hospital at
Mysore are also functioning.

For providing specialised treatment 10
beedi workets suffering from T.B., beds are
being reseryed in T.B., Sanatyyia/hospitals.
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Scheme for grant of scholarships to the
children of beedi workers of amount ranging
from Rs. 10/— to Rs. 75/—per month is also
being implemented.

For providing housing facilities to beedi
workers, two schemes viz. (a) Build Your
Own House and (b) Housing Scheme for
economically weaker section are being imple-
mented. The provisions under both the
schemes have been recently revised. Under
the Build Your Own House Scheme provis-
ion provided is that each worker will be san-
ctioned an amount of Rs. 1000/- as subsidy
and Rs. 4000/- as interest free loan. Under the
Housing Scheme for ecnomically weaker sec-
tion, subsidy amounting to 50% of the actual-

ly cost of construction subject to a maximum
of Rs. 3,000/— per tenement for bonafide
workers is being sanctioned to the concerned
State Governments.
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Introduction of Scheme For Gainful Jobs
By Banking System in The Country

1484. SHRI M. V. CHANDRASHE-

KHARA MURTHY: Will the Minister of
LABOUR AND REHABILITATION be

pleased to state :

(a) whether the country's banking system
has introduced a scheme to create gainful
employment for eduated unemployed youth
mostly belonging to low-income families;

(b) if so, what are the details of the
schemes;

(c) whether his Ministry has been consul-
ted in this regard; and

(b) to what extent the loan have been
disbursed among the educated jobless so

far ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-

LITATION (SHRI DHARMAVIR) : (a)
and (b) No decision has been taken to

launch any new scheme. However, the Banks

are already assisting people to set up small

business, trade, or other economic ventures,
(¢) and (d) Do not arise,
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Amendments to Industries (D and R) Act

1485. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) whether it isa fact that any amend-
ment of Industries (D & R) Act has been
effected for the ecxamination of different
applications for bulk drug manufacturing
under the new Drug Policy;

(b) if so, is it not against the interests of
the Indian Companies; and

(c) whether Ministry of Law has been con-
sulted before implementing the said amend-

ment ‘and if so, the advice received and
action taken thercon ?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND

FERTILIZERS (SHRI R.C. RATH): (a)
No, Sir.

(b) and (¢) Do not arise.
Performance of State Electricity Boards

1486. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of ENERGY
be pleased to state :

(a) whether a study has been made of the
performance of the State Electricity Boards
during the last two years;

(b) whether an assessment has been made
as to whether the plants under these Board
have been maintaining their generating capa-
cities,

(c) whether it is proposed to provide any
incentives to the Boards and the plants
under them to increase production of
power; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) The
prime responsibility for the overall perfor-
mance of the SEBs is with the State Govern-
ments. In order to bring about improvement
in the overal] performance of the SEBs, the
Department of Power hag been issuing Sul+
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table guidelines to the SEBs from time to
time for bringing about improvement in their
management including their project manage-
ment practices, financial and operational
performance, training of personnel, etc.
Review of performance of power sector is
also carried out from time to time of various
states which various factors affecting the
performance of the Boards are also discuss-
ed. Government of India had also appoint-
ed the Committee on Power in 1978 whose
terms of reference inter alia included exami-
nation of all aspects of the functioning of
the SEBs and making recommendations for
improving them. This Committce gave 1ts
report in September, 1930. The Commitice
made several recommendations inter alia
including on project foruulation and imple-
mentation, operation and mantainance of
generation, T & D facilites, rural electri-
fication, financial performance of SEBs,
etc. Many of the recommendations of the
Committce on Power where State Govern-
ments are competent 10 take necessary Steps
have been brought to the notice of the State/
SEB concerned for implementation.

(b) Performance of thermal power sia-
tions in the country is regularly reviewed in
Central Electricity Authority. Whenever 1t
is noticed that there is fall in the perfor-
mance of the .ny thermal station, Roving
Teams are sent by CEA to find out the rea-
sons for poor performance. Action plans are
drawn to remove such constraints so that
there is improvement in performance.

(c) and (d) Yes, Sir. The details of the
scheme are laid on the Table of the House.
[Placed in Library. See No. LT-6796/83],
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Double Billing

1488. DR. A.U. AZMI : Will the Minister
of ENERGY be pleased to state :

(a) whether it is a fact that in Central
Coalfields Limited large sums of quick money
are made often with the connivance of offi-
cials by double billing for the same jobs and
pilferage of coal in large quantities;

(b) are shales, mixed with coal in order
to keep up massive production figures and
have complaints been received from DESU
and Badarpur Thermal Power Station in this
regard ; and »

(c) if so, bave Government taken any
meaningful action in the above said scandal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The Company has reported
that an allegation of ‘double billing’ by a
private contractor has come (0 their notice
and the matter is under investigation by the
Vigilance Department of the Company.

(b) and (¢) There isno complaint that
extraneous materials are mixed in coal to

inflate production figures. However, the pro-
cess of mining, particularly in mechanized
open cast mines, sometimes results in a small
percentage of extraneous materials from the
overburden getting mixed with the coal. Con-
sequently, some complaints regarding the
receipt of oversized coal and presence of ex-
traneous material, i.e. shales and stones, in

coal supplied to certain Thermal Power
Stations have been received.
The coal companies have been given

specific instruction to exercise strict super-
vision over the loading so as to ensure that
oversized coal or extraneous material are
not loaded in wagons along with coal. A
programme cf installation of coal handling
plants is being implemented in a phased
manner in the coal mines to ensure that only
screened and sized coal is supplied to consu-
mers. In addition, Powcr Houses have been
requested to post their representatives at the
loading points to ensure that loading is done
as per specifications. Joint sampling and ins-
pection of coal by coal companies and power
Stations authorities are in vogue in a limited
number of Power Houses. A decision bas
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been taken to extend this practice in respect
of total coal despatches the power sector.

Discounting of Tap Relay Exchange
(TRX) System

1489. SHRI MOOL CHAND DAGA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the reasons for discontinuing tap relay
exchange (I RX) system which was introduc-
ed in telegraph offices in the past;

(b) how long did this system work, giving
the details of the offices where it was tried ;
and

(c) whether this system worked according
to the proposed plans of the scheme; if not
the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir. The
system has not been discontinued.

(b) and (¢; The system has been working
since March 1957 in the Central Telegraph
Office, Bombay. Initially 34 stations were
connected to it but now only 21 are working.
This is because of the gradual wearing out
of the components over th ¢ last 25 ycars and
the difficulties in obtainin suitable replace-
ments of them.

Bonus for the Employc¢cs of Douedarshan

and AIR
1490. SHRI AJOY BISWAS : Wil the
Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether Government have considered
the proposal to sanction bonus to the
employecs of Doordarshan and AIR ; and

(b) if so, when will it be sanctiomed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b) The employces of All India

Radio and Doorparshan are Central Govern-
ment employees.) Whatever policy decision
is taken by the Government in pursuance
of the Bazle Karim Committee’s Report, to
such employees will apply to them also.
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T.V. Centre at Bangalore

1491. SHRI S.B. SINDAL : Wil th:
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that Kurnatska
Government had urged upon the Centre for
completion of a television station at Banga-
lore, telecasting of colour television pro-
gramme from Bangalore Kendra and incrcase
in the duration of the Kanpada programme;

(b) if so, the details thereof; and

(c) the decision taken by the Government
thereon ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AN
BROADCASTING AND IN THE DE-

PARTMENT OF PARLIAMENTARY AF-
FAIRS (SHR1 MALLIKARJUN): (a) and
(b) This Ministry had been receiving sugges-
tions and demands from both the Govern-
ment and the people of Karnataka from time
to time for telecasting of colour televi ion
programme from Bangalore and also for
increase in the duration of Kannada pro-
gramme.

(c) Arrangements were made at Door-
darshan Kendra, Madras to increase the
content of Kannada programmes telecast
from Bangalore. In view of the likely delay
in the construction of a permanent studio
building and tower an interim studio is being
proposed to be set up in two floors of Vis-
weswaraya building which has been offered
by the state Government.

Payment of Security Deposit by
Telex Subscribers

1492. SHR1 INDRAJIT GUPTA : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether he is aware that the recent
decision of the Posts and Telegraph Depart-
ment requiring all Telex subscribers to pay
a security deposit of Rs. 10,000/- per annum
impose an excessively heavy burden on small
and medium units in trade, commerce and

industry;

(b) whether instead of an uniform depo-
sit rate for all subscribers, a lower rate will
be considered for bonafide small concerns
small news papers, etc ; and
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(c) whether it is proposed to pay any
interest on the security deposits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICANIONS
(SHRI VIJAY N. PATIL) : (a) and (b) Telex
connections are taken only by business firms,
who have got a large amount of transactions
with other parts of the country. The rental
telex machine is about Rs. 4500 and obvi-
Ously persons who have a large volume of
traffic can afford to take a telex connection.
The cost of a teleprinter machine along with
attachment is about Rs. 15,000/-. The secu-
rity deposit iec being t#en as a security for
the machine as well as for prompt payment
of dues. Howcver the amount of deposit is
already less than that the cost of the
machine and therefore it is not feasible to
reduce the amount for any subscriber.

(c) No, Sir.

Captive Power Plants of Public
Undertaking

1493. SHRI RIRIDHAR GOMANGO :
Will the Minister of ENERGY be pleased to
state :

(a) the names of the Public Sector Under-
takings already having their own captive
power plants and those which proposed
having captive power plants of their own so
far ;

(b) whether some Private Secctors also
applied for construction of captive power
plants of their own on the line of
Public Sector ,

(¢) if so, the names of such Private Sectors
and the main features of the captive power
plants to be constructed therein ;

(d) whether some State Governments also
agreed to share the cost of captive power
plants of private sector ;

(e) if so, the names of the States who
applied and approached his Ministry to have
it under Joint Sector Captive Power Plants
therefor ; and

(f) the decision taken by the Centre and
his Ministry in this matter so far ?

THE NINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a] The
proposal for setting up captive power plant
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is processed and sanctioned by the relevant
administrative department under Govt.
The techno-economic clearance from
the Central Electricity Authority and the
comments from relevant Govt. departments
are obtained before according the sanction.
The list of the public sector undertakings
having their own captive power plants, as
available with the Central Electricity Auth-
ority, is given in attached statement I. The
list of the captive power plants recently
recommended by the C.E.A. for public sector
undertakings is given in attached statements.
11. These are under various stages of proce-
ssing, section and implementation.

(b) and (c) The list of captive power
plants in the Private Sector which C.E.A.
have recommended since 1980-81 is given
in attached statements III.
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(d) to(f) The Govt. of Bihar had forwarded
offers from M/s. Tata Iron Company Limited
and M/s. Bihar Caustic & Chemicals Limited
for the e<tablishment of thermal projectsin
the Joint Sector. The offer from M/s. Tata
Iron Company Limited involved the install-
ation of a power plant of about 200 MW
capacity in or arcund Jameshedpur. The
offer from M/s Bihar Caustic and Chemicals
Limited involved the installation of 2X67.5
MW at Palamau. The proposals were exam-
ined. They were not found feasible
in the light of the indadequeate financial
contribution from the private sector. Govern-
ment of Bihar have since been requested to
ask the private promoters to forward detai-
led project proposal covering the full techno-
economic parameters of the project and also
the detailed modalities of funding the same,

STATEMENT-I _
List of Public Sector Undertakings already having their own captive power plants,

S. No. Name of the Undertaking _Existing
Capacity (MW)

1. Rourke!a Steel Plant 128
2, HSL Durgapur 20
3. Bokaro Steel Plant 122
4. Bhilai Steel Plant 36
5. ECI at Sindri 80
6. REC Limiwed 18
7. 1FFCO, Phulpur 12.5
8. 10C Gujarat Refinery 24.0
9. [OC Madras Refinary 22.4
10. 10C Barauni 24.0
11. 1OC Haldia 31.5
12. OIL (Assam) 34.3
13. 10C (Assam) 6.0
14. Bongagaon Refineries & Petrochemicals Ltd. 48.0
15. Bharat Coking coal Limited 9
16. BHEL Hardwar 12
17. BHEL Bhopal 3
18. Hindiustan Zinc Ltd. (Zawar Mines) 10.5
19, Hindustan Copper Ltd. 6.5
20. Hiudustan Copper Corpn. Ltd. Ghatsila 9.5
21. Hindustan Paper Corporation, Veluru 15.0

STATEMENT-II
Captive Schemes of Public Sector Undertakings recently recommended by C.E.A.

S. No. Schemes Capacity (MW)
1. Captive DG sets at Salem Steel Plant 6
2. Captive Plant for Hazaria Fort, Complex 30
3. Captive Power plant at Haldia Fort. Units of M/s HFC 30
4. Captive power plants at Talcher of M/s NALCO 720
5. Captive Power plants at Ranchi M/s NEC 20"
6. Captive power plant at Barauni Fort, units of M/s HFC 16
7. Captive power plant at Namrup Fort, (Revised) 27
8. Captive GT sets of ONGC at Uran Maharashtrs 40

‘e
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9. Steam and by product power plant of M/s 5.7
Hindustan Organic Chemical Ltd., Nacayani-Maharashtra
10. Captive proposal for Bharat Aluminium Co at 270
Korba
11. Captive power generation for Vishakapatnam 120
Steel Plant
12. Captive TPS at Talcher M/s FCI 60
13. Hindustan Zinc Ltd. at Debari (Raj) 120
14. Thal Fertilizer Project 30
15. Rourkela Steel Plant 120
16. HSL Durgapur 120
17. Bokaro Steel Plant 180
18. Bhilai Stecel Plant 180
19. Oil at Duliajung 7.5
20. M/s Hindustan Copper Ltd. at Khetri 20
21. M/s Hindustan Zinc Ltd. at Chollergarh 60
22. M/s CCI at Neemuch 5
23. M/s CCI at Yerraguntula 5
24. M/s CCI Tandur 5
25. M/s NFL at Panipat 30
26. M/s NFL at Bhatinda 30
27. M/s FCI at Paradee 25
28. Bharat Petrolcum Corpn. Ltd. at Mahul, Bombay 30
29. M/s HPC at Bombay Refinery 30

STATEMENT-TIT
List of Captive Power Projects in Private Sector of which recommendations have been

scnt since 1980-81

S.No. Schemes Capacity MW
1. Indian Explosive Limited Fertilizer Project. 12
2. Mangalore Chemical and Fertilizer-Karnataka. 15
3. Captive power plant by M/s Universal Paper

Mills Limited at Jhargram 1.4
4. Indian Metals and Ferro Alloys Ltd. at Talcher 120

Supply of Coal to Mills and Industries
in Gujarat

1494. SHR1 R P. GAEKWAD : Will the
Minister of ENERGY be pleased to state

(a) whether Government are aware that
mills and industries in and around Baroda in
Gujarat are facing severc crisis of coal since
March, 1983 and are faced to close down
their units ;

(b) the quantity of coal allocated and
despatches made to the mills and industries in
Gujarat from January to June 1983; and

(c) the steps taken for regular movement o
required steam coal to Gujarat, and par-}
ticularly Baroda bound mills and industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY  (SHRI
DALBIR SINGH): (a) to (¢) The necessary
information is being collected and will be
laid on the Table of the House,

f

Criteria For Installation of Public Call
Telephone

1495. SHR1I ANAND SINGH : Will the
Minister of COMMUNICATIONS be pleased
1o state :

(a) what are the criteria laid down for
installation of public call telephone;

(b) whether there has been
thesc criteria;

violations of

(c) whether one such violation has been
in the case of an installation of public call
telephone in an open air restaurant which
had already been identified by the D.D.A.
as an unauthorised construction on the
D.D.A. land ;

(d) if so, what action Government propose
to take against the officers responsible for the
illegal installation; and

(e) when will the public call telephonc be
removed from that place 7 =~
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Public tele-
phones are opened either on departmental
basis or on guarantee basis at suitable,
accessible and convenient public places.
While sanctioning a new public telephone it
is ensured that no other public telephones
exist very near it. In the case of a Guaran-
teed Public Telephone, the attendant under-
takes the responsiblility for its security and
upkeep and undertakes to pay a minimum
guaranteed revenue per month.

(b) No, Sir.

(¢) No such case has come to our know-
ledge. If details are indicated, the matter
can be investigated.

(d) and (e) Do dot arise.

Super Thermal Power Station in Southern
Region

1496. SHR1 RAVINDRA VARMA :
SHRI XAVIER ARAKAL:
SHRI MOHAN LAL PATEL :

Will the Minister of ENERGY be pleased
to state :

(a) whether Government have finalised
the project to set up a super thermal station

in the Southern region;
(b) if so, the estimated cots of the project
and time required for commissioning ;

(c) whether the location for this thermal
station has been decided; and

(d) the expected generating capacity of
this projcct ?

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to
(d) Ramagundam Super Thermal Power

Project in District Karimnagar of Andhra
Pradesh has been sanctioned by Government
of India in two stages of a total capacity of
2100 MW. The approved costs of Stage-I
and Stage-1I of the project including associa-
ted transmission lines are Rs. 575.28 crores
and Rs. 549.98 crores respectively. The first

200 MW unit of the project i3 expected to
be commissioned during 1983.

There is also a proposal to set-up a
2x500 MW Manuguru Super Thermal Power

Station in Andhra Pradesh. The feasibility
of the Project has not yet been established.
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Regional Programme

1497. PROF. RUP CHAND PAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that the Minister
claimed in a press conference on 2 June,
1983 at Madras that all the Chief Ministers
favoured the national programme;

(b) how far his claim that ali Chief Minis-
ters favoured the national programme is true;

(c) is it not a fact that some Chief Minis-
ters and other important persons have rasied
voice against the so called national pro-
gramme ; and

(d) what steps to be taken 10 encourage the
regional programme of national programme?

THE DEPUTY MINISTER IN THE
MINISPRY OF INFORMATION AND
BRODCASTING AND IN THE DEPART-
MENT OF PARLTAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to (c) Views
on the National Programme were sought
from the Chief Ministers of States where full
fledged TV programme production facilities

exist. All these Chief Ministers as well as the
Chief Ministers of several other States have

favoured the continuance of the National
Programme which was, in fact, introduced
after its objectives and broad plans were dis-
cussed at the Conference of State. Informati-
on Ministers held in July, 1932. The Confer-
ence had welcomed the proposal. Some Chief
Ministers have, however, pointed out certain
deficiencies in the National Programme and
made suggestions for improvement. Steps are
being accordingly taken to introduce suitable
modifications in the Nation Programme.

(d) Due priority is always given by Door-
darshan to the regional programmes. There
has been no reduction in the duration of the
programmes in the respective main regional
languages of the various programme

producing Doordarshan Kendras as a result
of the introduction of the National

Programme. The National Programme
itself consists of quality items produced
by the various regional Doordarshan
Kendras depicting the social, cultural and
developmental activities of the different
regions in the country. In our country, which
is so full of diversity, programmes broad-
cast over the media have to reflect the regio-
nal personality and also serve the national
identity. It has also been clarified by
Government that in telecasting the National
Programme there is no intention of imposing
any centrally produced programme on Statess
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Offer of Garbage based Power Unit in West
Bengal by Australian Authorities

1498. SHRI ERA ANBARASU : Will
the Minister of ENERGY be pleased to
state :

(a) whether :t 1s a fact that some Austra-
lian authorities have offered a scheme for
garbage based Power Unit in West Bengal ;
and

(b) if so, are there any proposals for
providing the same typc of schemes to other
States like Tamil Nadu, etc., who have been
facing the power shortage problems ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Government is
not awarc of any such offer having been
made by Australian authorities,

(b) Does not arise,
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Demands of Employees of Air and T.V.
1500. SHR1 UTTAMBHAI H. PATEL :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Government
have received a charter of demands during
the period from 1 January, 1980 to 30
December, 1982, and from 1 January 1983 to
30 June, 1983 from wvarious categories of
employees of AIR and TV ;

(b) if so, the details thereof ;
(c) the action taken thereon ;

(d) how many times strikes and agitation
of the above categories took place during
the above pcriod ; and how and on what
assurances the same were called off ; and

(e) the steps taken to implement those
assurances ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIUN):(a) to (c) The rep-
resentatives of the staff from all categories and
associations have made several demands during
the period in question, Action has also been
taken to settle the important and major
grievances. The details are given in the
following table :

REPRESENTATION
1

ACTION TAKEN
2

(1) The engineering staff in the gazetted
category had requested for the forma-
tion of a Group ‘A’ scrvice, so that
their career prospects will be compara-
ble to those in other established Group

‘A’ service.

(1) This demand has been accepted. With
the approval of the Cabinet, a new
Group ‘A’ Service called the Indian
Broadcasting (Engineers) Service has
also been constituted with effect from
5.11.81 covering all those engineers
holding Group ‘A’ posts in AIR and
Doordarshan,
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2

2

(3

4

(%)

(6)

The engineering staff in the Non-
gazetted cadre had requested for better
avenues for promotion and particular-
ly that the formation of the Group ‘A’
service should not affect their chances,

The Staff Artists of AIR and Door-
darshan had requested for the grant
of pension and treatment similar to
those extended to regular Government
servants.

The Staff belonging to Programme
Cadre have requested for the formation
of a separate Group ‘A’ Service similar
to Group ‘A’ Service for the engineers,

Guidelines should be laid down regard-
ing transfer policy .

Grant of Productivity linked bonus.

(2)

3)

“4)

)

(6)

Government appointed an Interstudy
departmental Committce to the cadre
structure, The Committee made recom-
mendations in December, 1981. Accept-
ing the recommendations, Government
have also implemented important ones
like making all the posts of Assistant
Engineer Group ‘B’ as promotion post
for the departmental employees and
doing away with the Direct Recruits
quota, Proposals for upgrading some
posts in the grade of FEngincering
Assistants and rationalising the struc-
ture in certain other grades like
Technicians have also been taken up
for implementation,

It has been decided that the Staff
Artists should be granted pension, It
has also been decided that they should
be divided into two categories (a) those
performing functions similar to those
discharged c¢ven now by regular
Government servants; and (b) ‘Artists’.
Both the categories will be granted
pension subject to their exercising
options therefor and subject to a
screening, etc,

Action has already been initiated to
process the request,

Transfer policy guidelines for the staff
of AIR have been laid down in July,
1981,

The cmployees of All India Radio/
Doordarshan being Central Govern-
ment employees, whatever decision is
taken by the Government in pursuance
of the Bazle Karim Committee’s Re-
port, will apply to them also.

(d) and (e) Some employees adopted an
agitational approach on

the eve of Asian

Games in November, 1982 and contravened
the order passed under the Essential Services

Maintecnance Act, 1981,

Later they uncondi-

tionally withdrew their agitation and offered
to and did co-operatc with the authorities in

the coverage of Asian Gamcs.

The maipn

demand of the employees was the grant of
bonus. The position as explained in item (6)
above is known to the staff.
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Revamping of Delhi Doordarshan

1503, SHRI RAM SINGH SHAKYA :
Will the Minister of INFORMATION AND
@ROADCASTING be pleased to state :
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(a) what are the reasons that Delhi
Doordarshan has no interesting, educative,
entertainment programmes and are repeating
the programmes like “Aur Bhi Gham Hai
Zamane Main'’, and

(b) are Government thinking or revamp-
ing the Delhi Doordarshan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) and (b) It is
pot correct to say that Doordarshan Kendra
Delhi has no interesting, educative and enter-
tainment programmes. The best programmes
of various Doordarshan Kendras are included
in the National Programme. A series ‘“Aur
Bhi Gham Hai Zamane Main” and “Bibi
Natiyon Wali’” have been the best produc-
tions from Delhi and Lucknow Kendras res-
pectively, and, on popular demand, have
been put out again on National hook-up.

Improvement of programmes is, a conti-
nuous process. Government has appointed
a Working Group of distinguished persons/
communicators to make suitable recommenda-
tions on software planning of Doordarshan.
The report of the Working Group will be
considered for effecting improvement in the
programine,
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Appointment of an Official Committee after
Deshpande Commission about Bhatti Mines

1505. SHRI BHEEKHABHAI ; Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government are aware of the
fact that an official committee was constitu-
ted after the enquiry of Deshpande Com-
mission was over about the collapsing condi-
tions of Bhatti Mines ;

(b) if so, the reasons therefor ; and
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(c) the details of recommendations of
the Committee on the Bhatti Mines areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) to
(c) According to the information received
from Delhi Administration, Special Com-
mittee was constituted by the Lt. Governor,
Delhi, on 5th May, 1983, for the purpose of
identifying pits in the Bhatti Mincs which
werc amenable to safe mining operations, so
that mining activities could be resumed imme-
diately in such safe pits, and effective measures
could be taken to prevent mining in unsafe
pits.

The Committee identified 26 pits, out of
257 pits in the Bhatti Mines area, which were
considered as amenable to safe mining opera-
tions.

The Committee also made the following
recommendations : —

(i) Mining operations by manual labour
should be confined to the 26 identi-
fied pits as amenable to safe mining
operations,

(ii) Tt is an urgent necessity to reform
the existing unsafe pits, This refor-
mation should be undertaken with
the development of mining machi-
nery. While doing so, it should be
ensured that these unsafe pits are
kept out of bounds by providing 3
metre wide barrier al]l along the
perimetre of the pits in question.

(ii1) Organised mechanised mining for

the development of large properly

laid out pits in the blocks reserved
for such operations should be intro-
duced. '

(iv) Mechanised mining alone provides

an answer for safe and systematic

mining. This will, of course, require
sizable capita] expenditure. It will,
however, be fully justified as the re-
serves of Bajri—an important cons-
truction material are quite large and
will last long enough to enable
amortization of the investment.

While doing so, sufficient work will

be generated for providing full emp-

loyment to the tocal labour force,
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(v) It is considered that the over-burden
in some pits wherever it is possible
should be removed by manual
labour so as to provide maximum
employment,

Ban on Import and Distributior. of Drgus
Manufactured in India by Nepal

1506. SHRIMATI MADHURI SINGH :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to statc :

(a) whether it is a fact that several drugs
manufactured in India had been banncd for
import and distribution by Nepal ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C. RATH) : (a) and (b)
No report about banning of import and dis-
tribution by Nepal of several drugs manufac-
tured in India, have been received in my

Ministry.
Manufacture of bulk drugs

1507. SHRI BHEEKHABHAI : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply given
to Unstarred Question No. 3989 on 3 August
1982 regarding ‘issue of industrial licences for
manufacture of bulk drugs’ and state :

(a) whether it is a fact that Government
have collected information relating to indus-
trial licences and letters of intent for manu-
facture of bulk drugs drugs issued in favour
of private and Government companies ;

(b) if so, the names of such companies
which have supplied information ;

- (c) the names of those companies default-
ed so far ; and

(d) the action taken by Government
against defaulting companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
Question No. 3989 referred to seeks informa-
tion about M/s. Lupin, M/s. Dolphin Labo-
ratories, M/s. Cadila, M/s. Ranbaxy Labora-
tories and Themis Group of companies. No
information has been sought in regard to
Government Companies. Information called
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for from all these companiecs has since been
received and supplied.

(b) to (d) Do not arise.

Import of Film ‘Well-Known Werld
Television Network’

1508. SHRI N.E. HORO Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that the Television
Programme Producers’ Guild of India has
criticized the decision of the Doordarshan to
import film series of ‘Well-known World Tele-
vision Network’ ;

(b) whether the Guild has suggested that
instead, cfforts should be made to improve
the quantity and quality of local programmes;
and

(c) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) No, Sir,

(b) No, Sir.

(c) Docs not arise,
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Thermal Plant at Mejhia

1510. SHRI SUNIL MAITRA : Will
the Minister of ENERGY be pleased to state:

(a) whether the proposal of Damodar
Valley Corporation to set up a thermal power
station (3 units of 210 MW) at Mejhia in
Bankura district of West Bengal is still under
examination by the Central Electricity Autho-
rity ; and

(b) what is the position of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY  OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) and
(b) No, Sir. The DVC’s proposal for instal-
lation of thermal power station comprising 3
units of 210 MW each at Mejia in Bankura
District of West Bengal has been accorded
techno-economic clearance by Central Electri-
city Authority. Coal Linkage funding for the
project are yct to be tied up.

Public Servants Working in {Ministry of
Communications who are under suspension

1511. SHRI MANOHAR LAL SAINJ :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of employees of his
Ministry and its attached and subordinate
offices who are under suspension or were
under suspension on grounds other than
criminal or against whom disciplinary pro-
ceedings arc in progress during the last five
years together with reasons for taking the
above action ;
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(b) when were they suspended or disci-
plinary proceedings instituted and in how
muny cases was the suspension reviewed ;

(¢) was the subsistence allowance review-
ed immediately after 90 days of their sus-
pension ; if not, reasons thereof together with
steps taken to authorise the increase or
decrease therein with retrospective effect ;

(d) in how many cases were the charges
not communicated to these Government
servants after suspension ; and

(e) the present position of the cases
pending investigation or trial and what steps
are proposed to cxpedite them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) to (¢) The
detailed information in this regard is not
available. The Ministry of Communications
has several organisations under it, including
the Posts and Telegraphs Department, having
over eight lakhs employees. The various
administrative authorities incharge of the
very large number of offices and field units
scattered all over India have powers to sus-
pend or iniciate disciplinary proceedings
against the staff under thecir administrative
control for specific acts of indiscipline and
misconduct under the relevant Conduct Rules,
The collection and consolidation of informa-
tion regarding the number and details of
employees in all categories in all the offices,
who arc or were under suspension or against
whom disciplinary proceedings are in progress
during the last five ycars, will be a time
consuming effort. Hence, the time, labour
and expenditure involved in collecting the
data will not be commensurate with the
object to be achieved, The instructions issued
by Government from time to time regarding
minimising the number of cases of officials
under suspension, review of payment of sub-
sistence a]lowance, communication of charges
in cases of suspension within the prescribed
time-limits and speedy finalisation of discipli-
nary cases, including investigation, are circu-
lated to the various disciplinary authorities
for guidance and compliance. The cases of
officials are accordingly reviewed at regular
intervals and suspension revoked, wherever
considered necessary and disciplinary pro-
ceedings finalised under the orders of the
competent authorities,
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Public servants working”in Law Ministry
who are under suspension

1512. SHRI MANOHAR LAL SAINI :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the number of employces of his
Ministry and its attached and subordinate
offices who are under suspension or were
under suspension on grounds other than
criminal or against whom disciplinary pro-
cecdings are in progress during the Jast five
years together with reasons for taking the
above action ;

(b) when were they suspended or disci-
plinary proceedings instituted and in how
many cases was of suspension reviewed ;

(c) was the subsistance allowance review-
ed immediately after 90 days of their suspen-
sion ; if not, reasons thereof together with
steps taken to authorise the increase or
decrease therein with retrospective effect ;

(d) in how many cases were the charges

(a) and (b)
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not communicatcd to these Government

servants after suspension ; and

(e) the present position of the cases pend-
ing investigation or trial and what steps are
proposed to expedite them ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) ; (a) and (b) The in-
formation is indicated in the attached state-
ment,

() Yes, Sir. In one casc subsistance
allowance was increascd, though not retros-
pectively.

(d) Nil.

(e) No case is pending investigation or
trial. In one case disciplinary proceedings
are at final stages and in the second case
finalisation of the disciplinary case has been
suspended in view of the writ petition filed
by the concerned Govt, servant in the
Bombay High Court.

STATEMENT

(i) Suspension :
(i) Disciplinary cases :

6

10 (This also includes three cases of suspen-
sion which have already been included in
the figure at (i) above.

S. No. Reasons

Date of suspension & action taken etc.

1. Negligence of duty

2. Attempted commission of theft

3.  Wilful absence from duty
4, Dereliction of duty

5. Suspected defalcation of Govt, money
6. -do-
(i) .

1. For tendering false TA claims/using
abusive language against superiors.

27.3.80 rcinstated.
31.3.80

16.5.81 penalty imposed was reduction to
lower stage in the pay scale on 11.1,83,

6.1.81 Service terminated on 24.8.82

6.9.82 suspension revoked and reinstated
on 30.9.82,

26.10.81. Suspension revoked on
proceedings dropped on 11.1,82,

5.1.82

26.10.81. Proceedings instituted on 3.12.81

still continuing ; subsistance allowances
increased recentl:’,
Disciplinary cases
Departmental  proceedings initiated on

15.3.83 resulting in compulsory retire-
ment from Govt. service with ecffect from
8.4.82,
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1 2 3
2. Alleged offence of shop lifting in Disciplinary proceedings were started on
U.K. 26.6.79 resulting in issue of a non-record-

3. Defalcation of Govt. money

4. For negligence and lack of profes-
sional incompetence

5. Forging of a cheque

6. Impersonation and cheating

7. Regarding sale/mortgage of scooter
before the expiry of two years.
8.  For alleged demanding of bribe.

9.  Wilful absence from duty

10,  Defalcation of Govt. money

able warning on 1.1.81.

Proceedings instituted on 3.12.81 are now
in final stages.

Proceedings started on 30.10.81. Same
stand suspended on account of a writ peti-
tion filed by the Govt. servant in Bombay
High Court.

Proceedings started on 1st April, 1991
resulting in penalty of reduction to lower
stage in time scale of pay.

Proceedings started on the advice of the
Central Vigilance Commission on 13.4.1981
resulting in penalty of reduction to lower
stage in the time scale of pay on 15.12.81.

Proceedings started on 9.3.1981 resulting
in recordable warning issued on 30.9.81.

Disciplinary proceedings started on 24.12.81
and Exonerated on 29.6,1982,

Suspended on 6.1.82, Service termination
on 28.4.1982.

Proccedings instituted on 3.12,1981 but
proceedings dropped on 11.1.1982,

Renovation of Coke Ovens at Sindri

1513, SHRI A.K. ROY : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether it is a fact that some vital
work of renovation of coke ovens has been
stopped in the Sindri Unit of the Fertilizer
Corporation of India if so, the facts in
details and the reasons thereof ;

(b) whether it is a fact that the delay
in arrival of the foreign experts has stopped
the work, if so, details of that stating pre-
cisely the role of the foreign experts in the

renovation and the foreign exchange required
for them ; and

(c) whether we are not in a position to
renovate coke oven based on our own
experties without any dependence ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR| R.C. RATH) : (a) ta
gc) No, Sir. -

Production of Coal Gas and Ammonia at
Sindri Unit of F.C.1.

1514, SHRI A.K. ROY: Will the
Minister of CHEMICALS AND FERTI-

LIZERS be pleased to state :

(a) the total capital of production of
coal gas and ammonia production from the
coal gas if all the 60 ovens are renovated
in the coke oven plant in the Sindri unit of
the Fertilizer Corporation of India ;

(b) the details of the equipment left for
being sold from the old plant of Sindri ;

(c) the equipments that could be utilised
from making ammonia from coal gas
and the fresh investment required for that ;
and

(d) whether Government have any plan
in this direction to make ammonia from coal
gas at Sindri ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C, RATH) ; (a) If the
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60 ovens are renovated it is expected that
around 3,000 NM? surplus gas per hour
would be available which can be processed
for the manufacture of ammonia. The
expected production of ammonia would be
40 to 45 tonnes per day.

(b) and (c¢) The matter regarding sale of
equipment of old plant at Sindri is subjudice.

(d) No, Sir.

Accident in Berora Colliery

1515, SHRI A.K. ROY: Will the Minis-
ter of ENERGY be pleased to state :

(a) whether he is aware that there was
an accident in the water tank at Berora
colliery on 11th May, 1983 killing three
workers and injuring many, if so, facts in
details :

(b) whether any responsibility has been
fixed on any body for this faulty construc-
tion and any action taken, if so, facts in
detail ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Yes, Sir. Itis a fact that
on the 11th May, 1983, a water tank in
Berora Colliery burst causing death of 3
persons and injury to 1 person,

(b) and (¢) The Company is conducting
enquiry into the matter.
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Proposal to increase production in
public sector

1517. SHRI NIREN GHOSH : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether there is any proposal to
increase the production of the public sector
drug units ;
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(b) if so, details thereof ; and

(c) the steps so far taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH): (a) to (c)
The production performance of the Public
Sector Undertakings under the Ministry is
regularly being monitored and reviewed by
the Government. The Public Sector Under-
takings are making efforts to increase their
capacity utilisation,

Representation of SC & ST in all Cate-
gories of Services in Communications
Ministry

1518. SHRI BHEEKHABHAI: Will
the Minister of COMMUNICATIONS be
pleased to state : :

(a) whether it is a fact that there is
inadequate representation of Scheduled
Castes and Scheduled Tribes in all categories

of services in his Ministry and Public
Undertakings under his administrative
contro] ;

(b) if so, the remedial steps taken by the
Ministry to fill up the unfilled/back-log/
carry-forward reserved  vacancies for
Scheduled Castes and Scheduled Tribes so
far :

(c) whether his Ministry propose to
launch a crash programme to wipe out the
reserved vacancies for Scheduled Castes and
Scheduled Tribes ; and

(d) if so, what is the programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
VIJAY N. PATIL): (a) to (d) There is
shortfall in the representation of Scheduled
Castes and Scheduled Tribes in certain
categories of posts in this Ministry and the
Public Undertakings under its administrative
control. The extent of shortfall varies
from region to region and is .more for
Scheduled Tribes. To fill up the unfilled)
backlog/carry forward reserved vacancies
for Scheduled Castes and Scheduled Tribes,
instructions issued by the Government are
strictly followed. In the P & T Depart-
ment, instructions have been issued recently
to arrange for special recruitment in units
where there is shortfall in representation of
SCs/STs in respect of Group ‘C’ posts. In



215 Written Answers

respect of posts filled up by promotion,
standards are relaxed for SC/ST officials.
It bas also been provided by the P & T
Department that if adequate SC/ST candi-
dates do not become available even in terms
of relaxed standards, SC/ST officials, who
are not otherwise unfit for promotion may
be approved for promotion subject to the
satisfaction of certain conditions.

Priority to gas based fertilizers projects

1519. PROF. MADHU DANDAVATE :
will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that the coal-
based fertiliser projects cause more pollu-
tion ;

(b) if so, whether Government will give
priority to gas based fertiliser projects in
future ; and

(c) the number of coal based and gas
based fertiliser projects at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) All fertilizer plants whether
based on gas or coal or any other feed-
stock, emit pollutants. Pollution control
devices are, therefore, built into the plants
and all efforts are made to contain the
resultant pollution and keep it within the
permissible limits,

The fertilizer feedstock policy gives
first preference to the use of gas. Further
use of coal as fertilizer may become possi-
ble only after the viability of coal-based
plants has been established bo the operating
experience of the Talcher and Ramagundam
plants.

(c) At present we have 2 plants based
on coal and 5 on gas. 4 gas-based fertilizer
plants are under construction and 6 more
such plants are proposed to be set up.

Setting up of Public Call,Offices under MARRS
in Himachal Pradesh

1520. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether Government have decided
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to set up a number of Public Call Offices
under the MARRS (Multi Access Rural
Radio System) in certain selected regions of
the country ; and

(b) if so, the names of the places selec-
ted for this purpose in the State of
Himachal Pradesh (N.W. Circle) and the
likely date by which the P.C.Os would be
set up there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Subject to availability of material
and financial resources, Long Distance
Public Telephones (LDPCOQOs) utilising Multi-
Access Rural Radio System are proposed to
be opened in about 175 villages around the
following places during the current plan,

1. Sunder Nagar 8. Kasauli

2. Thanedar 9. Chintpurni
3. Dalhousie 10, Dharmsala
4, Kiari 11. Una

5. Theog 12. Palampur
6, Hamirpur 13. Ghumarwin.
7. Kulu

Inclusion of Freedom Fighters in the Special
Category for Telephone Connections

1521. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether freedom fighters have been
included in the special category for the
provision of telephones connections on a
priority basis ;

(b) if so, the date from which this
inclusion has been made and whether any
freedom fighters have since been benefited
from this provisionin the Metropolitan
cities of Delhi, Bombay, Calcutta and
Madras and the capitals of the States ; and

(©) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
VIJAY N. PATIL): Yes, Sir.
Freedom fighters can register for a telephone
connection under ‘Special Category’.

(b) The administrative order on the
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inclusion of freedom fighters under special
category for allotment of telephone connec-
tions is effective from 28.4.1983. Freedom
fighters have benefited from this provision.

(c) State-wise information is being col-
lected and will be placed on the table of the
House.

Trunk Telephone Service From Ghaziabad
City to Gandhidham

SHRI R.P. YADAV : Will the
COMMUNICATIONS be

1522,
Minister  of
pleased to state :

(a) the total number of trunk calls
booked from Ghaziabad City (84 & 85
Exchanges) to Gandhidham, under ordinary,
urgent, immediate, and lightening categories
from 1 January to 30 June, 1983 ;

(b) of the above number, how many
trunk calls materialised ;

(¢) number of calls not materialised ;

(d) reasons for non-materialisation, if

any ;

(¢) whether the Department is aware
that Gandhidham/Kandla Port is under free
trade zone of Government to promote
exports ; and

(f) what steps the Posts and Telegraphs
Department is taking to bring better effi-
cieny on Delhi Gandhidham/Kandla section
to boost exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No separate
record of trunk calls booked from Ghazia-
bad City (84 and 85) Exchanges to Gandhi-
dham is kept. Hence it is not possible to
supply this information. Hewever, a few
days sample shows that there is one call a
day on the average.

(b) About 25 percent of these,
(c) About 75 percent,

(d) The New Delhi-Ghandbidham is a
built up circuit with several links and so is
not of satisfactory serviceability.

(©) Yes, Sir.
(f) The following steps have been taken/
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planned to improve the trunk services
between Delhi and Gandhidham.

1. Building work is in progress to house
a 2000 lines of contair:erised automatic
exchange at Gandhidham.

2. After automatisation of Gandhidham
manual exchange STD facility will be
provided to routes wherever justified.

3. The existing prototype Microwave
system between Rajkot and Jamnagar
and Gandhidham is approved for

replacement  between Rajkot  and
Jamnagar.
M/s J. K. Synthetics Limited
1523, SHRI SANAT KUMAR

MANDAL ; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) whether there exists any machinery
in his Ministry at present to check the
squandering of shareholders money by
industrial Houses in the matter of payment
of fantastic remuneration and perks to their
executives in utter disregard of the latter’s
qualifications educational and professional
and standing in respective professions ;

(b) if so, what and if not, the reasons
therefor ;

(c) whether he would refer to page 44 of
the Annual Report of J.K.Synthetics Limited,
Kanpur, 1982 wherein a one-time Assistant
in Petroleum and Chemicals Ministry is shown
as being paid remuneration amounting (o
Rs. 63,223/- per annum ;

(d) whether this report also reveals
other instances of such spendings on emp-
loyees ; and

(e) what steps do Government proposes to
take to prevent such unethical practices
adopted by the Management in manipulating
share-holders’ momey to their own and
family advantages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) Under the provisions of
sections 269, 311, 388, 198, 309 and 387 of
the Companies Act, 1956 appointment and
remuneration of only Managing Directors,
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Whole time Directors and Managers of Public
Companies and such private compunies as
are subsidiaries of public companies are
regulated by this Department, Under the
provisions of section 314 (1B) of the Act,
the continuance in place of profit of such
employees of the companies as are in receipt
of remuneration of Rs 3000/- per month or
more is also regulated by this Department.
While approving the appointment and
remuneration in the above cases,this Depart-
ment takes into account Frrer alia the
educational and professional qualifications
and experience of the appointees, the size of
the company, working results ctc. As the
persons other than those mentioned above do
not come within the purview of the Com-
panies Act, 1956, the Government has no
say, in the fixation of their remuneration.

(b) to (e) It is true that as per statement
showing the names of employees pursuant
to provisions of Section 217(2A) of the
Companies Act, 1956 read with the Com-
panies (Particulars of Employces) Rules,
1975 and forming part of the Director’s
Report for the year ended 31st December,
1982 of M/s J K Synthctics Limited, onec
Shri Baldeo Khanna, who 1s stated to have
worked as an Assistant in the Ministry of
Petroleum and Chemicals has received a
remuneration Rs. 63,223/~ in 1982, There
are also other employces of the company
with comparable or similar qualifications
who have been paid remuneration at a high
level by the company., The Government
does not have at present any proposal to
regulate the remuneration of employces of
the companies other than those covered by
the existing provisions of the Companies
Act. 1956, as mentioned above,

Share Holding of Inter-Connected Companies
of Modi, Garwares; Escorts and Reliance
Textiles,

1524. SHRI SANAT
MANDAL : Will the Minister
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 10870 on 10 May,
1983 regarding share holding of inter-conne-
cted companies of Tata, Birla, Mafatlal,
Singhania, Thapar, Shriram, Modi, Garwares
and Escorts and state : —

KUMAR
of LAW,

(a) the company-wise equity share holding
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of the Industrial Houses referred to at (i) to
(vi) of part (a) of the above Question ;

(b) the holding by the various financial
institutions in each of the companies contro-
lled by these houses ;

(c) whether similar information in regard
to the other 4 Houses of Modis ; Garwares ;
Escorts and Reliance Textiles will be laid
on the Table of the House ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINJSTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) Presumably, the
Hon'ble Member is referring to the share-
holding of the family members of these
industrial Houses in various companies,
The available information regarding equity
shareholding of Group persons and financial
institutions in respect of 10 Industrial Houses
was furnished in reply to Lok Sabha
Unstarred Question No, 235 on 26-7-1983,
This information includes the information in
respect of «[ata. Birla, Mafatlal, Singhania,
Thapar and Shriram Houses also.

(¢) and (d) Similar information in regard
to Modi, Garware, Escorts and Reliance
Textiles is not readily available as informa-
tion furnished by the companics in the
prescribed returns does not contain family
memberwise particulars.

Issue of Licences for setting up of New
Polyester Filament Yarn Units

1525. SHR1 SANAT KUMAR MANDAL:
Will the Minister of ENERGY be pleased to
state :

(a) the names of Industrial Houses which
have been issued polyester filament yarn
Licences for setting up of new units or ex-
pansion of the existing ones ; their capacity
and location ; their foreign collaboration and
foreign exchange content ;

(b) the names of similar units issued
licences for both new installation/expansion
of polyester staple fibre and their capacity
and location ;

(¢) the names of units whose applications
for (a) and (b) above have been rejected ;
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(d) the total existing capacity for the
manufacture of polyester filament yarn and
polyester staple fibre cgainst the capacity
planned to be set up during the Sixth Plan ;
and

(e) whether any monitoring is done by
his Ministry to see that the capacity sanction-
ed is put up within the prescribed period ;
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and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) The particulars
of the industrial licences issued to industrial
houses, during the Jast three years for the
manufacture of polyester filament yarn are
as follows :-—

S. No. Name of the Capacity Location Foreign Foreign exchange
party sanctioned technical col- content
(tonnes per laborator Foreign Imported
annum collabora- capital
tion goods
1. Reliance Taxtile 10,000 Maharash- Du Pont, N5 Rs. 21.30
Industries tra USA million  croses plus $
Limited 2.3 million
2. Orkay Silk Mills 6,000 Maharash- Didier Engg, DM Rs.
Pvt. Ltd. tra GMBH, West  35,49,000 16,58,26,800
Germany
3. J.K. Synthetics 6,960 Rajasthan  Zimmer, A.G. DM DM

(as against the
earlier appro-
ved capacity
of 960)

Limited

West Germany  12,48,000 37,045,500

(b) Details of the industrial licences/letters of intent issued for the manufacture of

polyester staple fibre arc as follows :—

—_— e ———— —

Name of the party

S. No. Capacity sanctioned (tonnes Location
per annum)
1 2 3 4
1. The Ahmedabad Mfg. & Calico 12,200 Gujarat
Printing Company Limited (as  agamst  the  earlier
approved capacity of 6,100)
2. Bongaigaon Refinery & Petro- 30,000 Assam
chemicals Limited
3. Indian Organic Chemicals Limited 12,200 Tamil Nadu
(as  against the carlier
approved capacity of 6,100)
4. J.K. Synthetics Ltd. 12,000 Rajasthan
(as against the earlier

approved capacity of 6,000)

5. Swadeshi Polytex Limited

(as

12,200
against

Uttar Pradesh

the earlier

approved capacity of 8,131)

6, Industrial Promotion & Investment
Corporation of Orissa Limited

15,000 Orissa
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7. Karnataka State Industrial Invest-
ment & Development Corporation
Limited

8. Madhya Pradesh State Industries
Corporation Limited

9. Pradeshiya Industrial & Investment
Corporation of U.P. Limited

10. Punjab State Industrial Develop-

ment Corporation Limited (as

3 4
15,000 Karnataka
15,000 Madhya Pradesh
15,000 Uttar Pradesh
. 15,000 Punjab
against the earlier

approved capaity of 6,000)

(c) A list is given in the attached state-
ment.

(d) The existing capacity for the manu-
facture of polyester filament yarn and polyes-
ter staple fibre is around 30,000 tonnes per
annum and 40,000 tonnes per annum respec-
tively as against the Sixth Plan capacity
targéls of 18,000 tonnes per annum and
58-60,000 tonnes per annum.

(e) Yes, Sir,

STATEMENT

(a) Names of the units whose applica-
tions for industrial licences for the manufac-
ture of polyester filament yarn have been

rejected.
1. Jain Tube Company.
2, Poddar Projects Limited.
3. R.P. Goenka.

4, Hind Fabrics Wecaving Factory
Limited.
5. S.K. Jain.

6. Polysynthetics  Limited (Diwan
Chand Jain).

7. The Ahmedabad Manufacturing &
Calico Printing Co. Limited.

8. Subhlaxmi.

9. Suryapur Cooperative Rayon Mills
Limited.

10, Mahaprabhu Associates Industries.

11. Malfatlal Industries.
12, K.L, Rajgarhia,

13,
14,
15.
16.

17,

18.
19.

20.

21,
22.

23,
24,
25,

26,

27.
28.
29.
30.
31.
32,

33,

Suraj Ram H. Bachkaniwala.
Devang Textile (P) Limited.
K M. Surendra.

Rajasthan Statc Industrial Develop-
ment & Investment Corporation
Limited,

Zenith Steel Pipes and Industries
Limited.

Indian Organic Chemicals Limited.
Raj Kumar Jain.

Deepak Kumar Singhania & Ashok
Behl.

Allfood Machinery Limited.
G.P. Goenka.
Jagatjit Cotton Textile Mills Limited.

G.M. Surana,
B.H. Kapadia,

Karnataka State Industrial Invest-
ment & Development Corporation
Limited.

G.K. Hada.

Gupta Nezdles Industries Limited.
Ram Synthetics Limited.

Punjab & Sind Bank Limited.
Chinar Synthetics Limited.

Morarjec Gokuldas Spinning &
Weaving Company Limited,

Jammu & Kashmir State Industrial
Development Corporation,

The State Industrial & Investment
Corporation = of  Maharashtra
Limited,
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35.
36.
37.
38.

39.

40.

41.
42,
43,

44,
45,
46,
47.
48,
49,
50.
s1.
52.
53,
54,
55,
56.
57,
58,
59,

61.

62.
63.

65,
66.
67.

68,
p9.

70.
71.
72,
73,

. - Crimpers

A.L. Dhingra,

Shriram Fibres Limited.

Apeejay Private Limited.
Dharampal Mehra (Vijay Synthetic
Prints Pvt. Limited).

Surendra Tubes & Steels Private
Limited.

Kerala State Industrial Investment
& Development Corporation
Limited.

Vinod Kumar Jain.
Sanjiv Shriya.

West Bengal Industrial Development
Corporation.

Gautam L. Shah.

G.R. Hada.

Art Silk Corporation Limited.

P. Lal.

Jindal Pipes Limited.

Ambika Mills Co, Limited.
Govind V. Malwani.

S.D. Sharma.

Dhana Singh Synthetics (P) Limited.
Bombay Silk Mills Limited.

M.P. Gupta.

Echjay Textile Industries Limited.
Shyam Goel.

Praful A. Shah.

J.C. Gandhi,

Delhi Cloth & General Mills.

Industry  Cooperative

Limited.

The Surat Art Silk Cloth Producers
Cooperative Society L.td.

Faisal Fabrics Private Limited,
Shri Manmohan Anand.

M/s D.S. Corporation.

Indian Rayon Corporatjon Limited,
Shri Sushil Jain,

Rama Fibres Limited,

Pradeshiya - Industrial Investment
Corporation of U.P. Limited,

Bharat Geares Limited.
Shri S.V. Subramanian.
Orissa Synthetics Limited.
Straw Products Limited,

Shri P.B, Bhapdwaj,
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Punjab State Industrial Development
Corporation Limited.

Subhash Silk Mills Pvt. Limited.
Wintex Mills Limited.
Mahendra Ambalal Patel.

(b) Names of units whose applications
for Industrial Licences for the manufacture
of polyester staple fibre have been rejected.

1.

© P NN AW

ot ek

14.
15.

16,
17.

18.

19.
20.
21.
22.

23.
24.
25,

26.
27.
28.
29,
30.
31.

2,

Morarjee Gokuldas Spg. Wvg. Co.
Limited,

Indmag Pvt. Limited.

Poddar Projects Limited.

G.P. Goenka,

J.P. Goenka.

Jain Tube Co. lLimited.

Andhra Cement Company.

New Central Jute Mills.

Garware Nylons Limited.

Indian Rayon Corporation.
Shriram Fibres.

Nesslene Chemicals & Fibre Limited.

Nirlon Synthetic Fibres & Chemicals
Limited.

Modipon Limited.

Hindustan Development Corporation
Limited.

Swadeshi Mills Company Limited.
P.K. Gupta.

Omega Investment
Limited.

K.K. Singhania,

Mahaprabhu Associates.

Mafatlal Industries Limited.
Gwalior Rayon Silk Manufacturing
Limited.

Sutlej Cotton Mills Limited.

N.K. Somani.

Oriental Carpet Manufacturers (I)
Limited.

B.P. Poddar.

Triveni Polytex Limited.

R.L. Rajgharia.

Baroda Rayon Corporation Limited.
Zenith Steel Pipes & Fittings.
Straw Products Private Limited,

Ajay Kumar Rungta,

& Properties
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33, Rajasthan State Industrial Develop-
ment & Investment Corporation
Limited,

34, West Bengal Industrial Development
Corporation Limited.

35. Harvana State Industrial Develop-
ment Corporation Limited.

36. Bihar State Industrial Development
Corporation Limited.

37. The Tamil Nadu Industrial Develop-
ment Corporation Limited,

38. The State Industrial & Investment

Corporation of Maharashtra
Limited.
39, Gujarat Industrial Investment Cor-

poration Limited.
40, Apeejay Private Limited.
41, Kothari Limited.
42. XKerola State Industrial Investment

& Development Corporation
Limited,
43, Bihar State Pharmaceuticals &

Chemicals Development Corporation
Limited.

44, Swan Mills Limited.

45, Southern Steelmet & Alloys Limited.

46, J.K. Synthetics Limited (for sub-
stantial expansion)

47. Jindal India Limited.

News Captioned *“MNCs Block Indian
Drug Sale to WHO"

1526. SHRI SANAT KUMAR
MANDAL : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) whether his attention has been drawn
to the news item captioned “MNCs. block
Indian drug sale to W,H.O’* appeared in the
‘Calcutta Business Standard® of 6 July, 1983 ;

(b) if so, the facts of the case ; and

(c) what counter-measures have been
taken to meet the MNCs wrongly propaga-

ting against India’s drugs labelling them as
‘sub-standard”’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C. RATH) : (a) Yes, Sir.

(b) and (¢) The Consortium of reputed
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manufacturer of drugs and formulations
formed by State Trading Corporation (STC)
and Chemexcil, participated in the World
Health Organisation (WHO) tender, for about
Rs. 22 crores covering wide range of items
totalling 38. Visits of experts and organisa-
tion of promotional activities including audio
visual displays were arranged to project the
country’s ability to supply high quality drugs
at reasonable prices and also the range of
India’s pharmaceutical products.
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High Power Committee to go into problems
of Soda Ash Industry

SHRI MOHAN LAL PATEL :
SHRI CHINTAMANI JENA :

1528,

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government have set up a
17 member High Power Committee to go into
the problems of soda-ash industry and make
recommendations to solve them ;

(b) the details of the problems faced by
the soda-ash industry ;

(c) particulars of the members of the
Committee ; and

(d) when will the Committee start its
function and submit its report to Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
Yes, Sir.

(b) and (¢) The terms of reference and
the composition of the Committee are given
in the attached statcment.

(d) The Committee is expected to present
its report within a period of three months
from the date of first sitting, which was held
on 19th July, 1983.

STATEMENT

The composition and terms of reference
of the High Powered Committee on Soda
Ash are as under :

() COMPOSITION :

1. Shri Rama Chandra Rath, Chairman
Minister of State for
Chemicals & Fertilizers,

New Delhi.

2. Shri D.S. Seth, Member

Chairman,
Tata Chemicals Limited,

Bombay.

3. Shri O.P. Purnamalka,
Join President,
Saurashtra Chemicals,
Porbandar, Gujarat.

Member

4. Shri A.C. Muthia,
President,
Tuticorin Alkali Chemicals
and Fertilizers, Tuticorin,
Tamil Nadu.

5. Shri B.K. Gupta,
President,
All TIndia Glass Manufac-
turers’ Federation,
New Delhi,

6. Shri S.S. Singhania,
President,
All India Silicate Manufac-
turers’ Association,
Calcutta,

7. Shri M.N. Das,
General Secretary,
All India Washermen’s
Federation, New Delhi.

8. Shri S. Ramanathan,

Secretary, Ministry of
Chemicals and Fertilizers,
New Delhij.

9. Dr. A.K. Ghosh,
Chairman,
Bureau of Industrial Costs
and Prices, New, Delhi.

10. Shri K.V. Ramanathan,
Secretary,
Planning Commission,
New Delhi.

11. Shri C.K. Swaminathan,
Member (Traffic),
Railway Board,

New Delhi.

12, Shri M. Satyapal,
Secretary (Technical Deve-
lopment) and Director
General of  Technical
Development, New Delhi.

13. Shri G.S. Sawhney,
Chairman, Central Board
of Excise and Customs,

Ministry of Finance (Deptt.

of Revenue), New Delhi.

14. Shri P.C. Jain,
Chief Controller of Imports
& Exports, Ministry of
Commerce, New Delhi.
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Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member
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16.

17.
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Shri S.M. Dugar,

Member, Company Law
Boar d, Ministry of Law,
Justice and Company
Affairs, (Deptt. of Com-
pany Affairs), New Delhi.

AUGUST 2, 1983

Member

Shri Pratap Narayan,

Member

Executive Director,
Fertilizer Industry Coordi-

nation Committee,

try

Minis-

of Chemicals and

Fertilizers, New Delhi.

Shri

‘Shyamal Ghosh,
Joint Secretary, (C&A),

Member
Secretary

Ministry of Chemicals &
Fertilizers, New Delhi.

TERMS OF REFERENCE OF THE
HIGH POWERED COMMITTEE :

(1)

(i)

(iii)

@iv)

v)

To examine, in depth, in respect
of soda ash, the indigenous
demand, the capacities licenszd/
approved. the status of implemen-
tation of expansion of capacities
approved and the reasons, if any,
for non-implementation of full
expansion capacities ; and to
make suitable recommendations
on all these issues ;

to examine, in depth, the cons-
traints and the present levels of
indigenous production of soda
ash and to recommend suitable
measures to augment its produc-
tion ;

to critically examine the market-
ing and distribution network of
soda ash, its efficiency and to
recommend suitable measures for
its easy availability to the con-
sumers, particularly the tinicst
consumers such as Dhobies ;

to go into question of import
policy and the duty structure such
as customs duty, excise duty and
other duties and levies and to
recommend appropriate measures
thereon ;

to examine in detail the cost and
price structurc of indigenously
produced soda ash and to fix the
price(s) thereof, including the
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price structure of imported soda
ash, keeping in view the twin
objectives of its easy availability
and reasonable price.

to examine, in dctail the cost and
price structure of the major pro-
ducts of the industrial users of
soda ash on the basis of the
price(s) of soda ash as fixed by
the Committee ;

(vi)

any other rclated matter which
the Chairman may deem fit.

(vii)

Linking of Principal Town/Citices in Punjab
by S.T.D.

1529. SHRI R.L. BHATIA : Will the
Minister of COMMUNICATIONS be pleased
to state the places in Punjab which are pro-
posed to be linked with STD with principal
towns/cities in Punjab and outside during the
current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : During the
current year no new place in Punjab is likely
to get STD facilities.

Setting up of New Telephone Exchanges
in Punjab

1530, SHRI R.L. BHATIA : Will the
Minister of COMMUNICATIONS be pleased
to state the places where new Telephone Ex-
changes are likely to be set up or the existing
Manual Exchanges replaced by Automatic
Exchanges during the current year in Punjab?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : The infor-
mation regarding new Telephone exchanges

is given in the attached statement.

No existing manual telephone exchange
is proposed for automatisation during the
current year in Punjab.

STATEMENT

List of places in Punjab where exchanges
are proposed to be opened during 1983-84
to priority of need, availability of financial
and material reasources. -
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STATEMENT

SI. Name of place Revenue
No. district

1. Kachha Pakka Amritsar

2. Dhand Kasal -do-

3. Tarkhanwala Faridkot

4. Tibbi Khurd Ferozepore

5. Katehra Faridkot

6. Lambi -do-

7. Sandha Hosham Ferozepore

8. Lakhe Ke Behram -do-

9. Khudda Khurala Hoshiarpur
10, Charota Gurdaspur
11. Norara -do-

12. Nallian Kalan Jullundur
13. Purain Ludhiana
14, Rara Sahib -do-

15. Bhari -do-

16. Deep Singhwala Faridkot
17. Kot Fattach Bhatinda
18. Goindwal Amritsar
19. Jhumanwali Ferozepore
20. Bohan Hoshiarpur
21. Bezidpur Bhoma Ferozepore
22. Dalbera Patiala

23. Dakola -do-

24, Bhanupati Ropar

25. Gharvan -do-

26. Ajarwar Patijala

27. Shatrena -do-

28, Bhutan Kalan Sangrur

Opening of New Post and Telegraph Offices

1531.

in various district of Punjab

SHRI R.L. BHATIA : Will the

Minister of COMMUNICATIONS be pleased
to state the new post and telegraph offices
proposed to be opened in various districts in
Punjab during the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL)
Information in respect of post offices is
given in the attached statement-I and in
respect of combined post & telegraph offices
i$ in the attached statement-I1.
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STATEMENT-I

Statement showing the number of post
offices to be opened during the current year
1983-84.

Sl. Name of District Number of
No. Post Office
Amritsar
Bhatinda
Ropar
Faridkot
Ferozepore
Gurdaspur
Hoshiarpur
Jallandhar
Kapuithala
Ludhiana

Sangrur
Patiala
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STATEMENT-II

Statement showing the Names of Post &
Telegraph Offices (Combined Offices) to be
opened in Punjab during the year 1983-84.

Sl. No. Name of Combined Name of
Office District
1. Bhamawadala Gurdaspur
2. Ramtirath Amritsar
3. Mandi Place Pathankot
4, Ushafpur Pathankot
5. Niloon Ludhiana
6. Ajarwar Patiala

Study by Textile India Research Bureau
on Nylon

1532, SHRI -R.L. BHATIA : Will the
Minister of ENERGY be pleased to state :

(a) whether a recent study made by the
Textile India Research Bureau bas revealed
that Nylon is losing ground to other man-
made fibres like polyester and blends with

their greater versatality and flexibility as to
silk ;

(b) if so, which are the nylon units in the
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country at present ; their production capa-
city and the capital locked up therein ; and

(c) the steps Government propose to take
to spell out the future of this industry and
also the inter-related crimping yarn industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG]I SHANKAR MISHRA) (a) An
article by Textile India Research Bureau,
published in a magazine, has come to the
notice of Government.

(b) At present following units are engag-
ed in the manufacture of nylon filament
yarn :—
S. No. Unit Licensed capa-

city (tonnes

per annum)

1, Baroda Rayon Corpo-

ration Limited 2.436
2. Century Enka Limited 3,640
3. Garware Nylons Limited 5,216
4. J.K. Synthetics Limited 5,376
5. Jagatjit Cotton Textile

Mills Ltd. 2,000
6. Modipon Limited 4,760
7. Nirlon Synthetic Fibres

& Chemicals Limited 5,308
8. Shree Synthetics Limited 3,452
9. Stretch Fibres (India)

Limited 4,200

The units at 1 to 8 above have recently
been issued letters of intent for expansion of
their capacities to 6,000 tonnes peér annum
each.

Information regarding capital employed
in the nylon filament yarn industry is not
readily available.

(¢) Government have approved creation
of more capacity to manufacture nylon,
having regard to the prospects of increase in
demand.

Seismic and Geological Studies for Oil
Exploration in Rajasthan

1534, SHR1 SUSHIL  [BHATTA-
CHARYA : Will the Minister of ENERGY
be pleased to state :
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What stands in the way of a high qua-
lity seismic survey so essential to any oil
exploration in Rajasthan, in spite of the
provision of a considerable sum 1in the Sixth
Plan for seismic and geological studies
there ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) High
quality seismic survey for oil exploration in
Rajasthan was initiated by the ONGC
during the second year of the Sixth Five
Year Plan, The contract for vibrosies
survey in Rajasthan is likely to be finalised
shortly.

Unemploycd Registered During Last Five
Years

1535. SHRI SATISH AGARWAL :
Will The Minister of LABOUR AND REH-
ABILITATION be pleased to state :

(a) the number of persons on live
registers of employment exchanges as at the
end of past five years ;

(b) The Government’s estimate of all un-
employed persons who have not registered at
employment exchanges in the past five years ;
and

(c) the number of educated unemployed
among the total registered unemployed in
past five years along with data in respect of
each category of educated unemployed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAYVIR) : (a)
The number of persons who were on the
live register of Employment Exchanges at the
end of past five years is indicated below :—

As at the

end of Number (in lakhs)
1978 126.78

1979 143,34

1980 162,00

1981 178,38

1982 197.53

(b) Available information based on the
32nd round of the N.S.S. (July, 77 to July,
78) indicates that, according to the concept
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estimated number of 77.47 lakh persons
(seeking and/or available for work) in the
age group of 15-59 years who were not regi-
stered with the Employment Exchanges,
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(c) The number of equcated job-seekers
(Matriculates & above) who were on the
Live Register of Employment Exchanges at
the end of the past five years is indicated
below :

Number (in lakhs)

As at the Matric  Highter  Graduates  Post Gra-  Tofal
end of Secondary duates

1978 35.16 16.13 12.08 1.10 64.48
1979 39.96 18.82 13.02 1.17 72.97
1980 45,68 20.71 13.90 1.35 81.64
1981 50.08 23.25 15,43 1.42 90.18
1982 55.60 24.39 15,99 1.70 97.69

Note : — (1) Figures may not add up to total due to rounding off.

(2) All persons registered with the Employment Exchanges are not necessarily un-

employed.

State-wise Value of Losses Due to Transmission
and Distribution

SHRI ATAL BIHART VAJ-
PAYEE :
SHRI SURAJ BHAN :

Will the Minister of ENERGY be pleased to
state

1536.

(a) State-wise value in rupeces of the
clectric energy lost annually in transmission
and distribution in the country. ;

(b) what these losses should have been as
per rate of losses allowed by usual inter-
national standards suitable to a country
like India ; and

(c) the reasons of the losses being heavy

in certain States 7

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
CHANDRA SHEKHAR SINGH) : (a) A
statement indicating the electricity lost in
transmission and distribution during the
years 1979-80 to 1981-82 in the different
State Electricity Boards is attached. The
value in rupces of the clectricity lost in
transmission and distribution in the country
is not available,

(b) and (c) The percentage of energy
losses depend on the load density and varies
with the system of supply. Information
regarding losses in other countries having
similar conditions of supply is not aval-
able, :
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STATEMENT

STATEMENT INDICATING ELECTRICITY LOST IN TRANSMISSION & DIS-
TRIBUTION DURING 1979-80 TO 1981-82 IN DIFFERENT S.E.B.’S.

‘Name of the ' Quantum of Electricity lost in | Electricity lost in Transmission & j

_State Electy. Transmission & Distribution | Distribution as 9 of electicity |

Board. in million Kwh. | avaijable,

o 1979-80 | 1980-81% | 1981-82** 1979-80 | 1980-81* | 1981-12%*
1. Haryana 958.14  850.16  1064.25 28.14 23.66 25.37
2. Himachal 111.69 97.55 101.57 18,55 19.15 15.36

Pradesh
3. Jammu & 390.30  482.02 443,32 47.01 49.79 44,32
Kashmir
4. Punjab 1215.42  1073.38  1201.98 22.50 19.47 20.10
5. Rajasthan 1069.10  1050,19  1049.12 24,40 25.97 24,97
6. Uttar Pradesh 1848,33 1563.28  2037.70 19.00 16.19 19.14
7. Gujarat 1253.57 1597.51  1753.26 16.71 19.68 20.01
8. Madhya 1260.07  1321.94  1405.79 22.40 22.41 21.22
Pradesh
9. Maharashtra 2126.60 2576.99 2566.86 16,10 16.39 15.26

10. Bihar 928.11  791.11 967.32 24,53 21.38 23.54

11. Orissa 507.31  643.75 690.61 18.29 19.81 19.06
12. West Bengal 426.21 493.28 624,06 12,29 13.49 16.10
13. Andhra Pradesh [357.48  1539.17  2053.83 22.39 22.69 24.25

14, Karnataka 138276  1663.51  1764.41 20.97 22.33 21.39
15. Kerala 816.50  762.50 846.10 15.90 14,57 15.25
16. Tamil Nadu 1958.87  2000.18  2106.92 19.58 18.92 18.71
17. Assam 152.20 160.17 207.89 19.23 20,19 20.09

18. Meghalaya 134} . 31,70 28,68 4,32 9.07 7.82

All India 20076.39 212i6.99 23667.68 20.44 20.45 20.77
Average

*Provisional

« « The Figures are subject to revision after reconciliation of interstate sale/purchase
of electricity,

A war swiwfaw T8 W@ g a9 (%) %ar dw aur spfaw da arT
Matfret smaam  fawm w5 T gy srafreY gq@a & fag oF
TAAT 1 AT gaq fawm g w1 fadg fear g

1537. sit fagiw fag : ¥1 FA} 74) B
g WA W e w3 (%) oy gf, @ ¥o fowm g
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frad Far0 g AT g FT § FH
1T §IT |

Al gag & Yifagn fawer &
e \eAt (i At weT fas):(F) o,
qgl | g AN A OF FAfaad
gz Taifier deqa waifgg S &
favra faar g |

(@) 539 T8 Saar |

Indians Sent Back from Middle East Countries

1538, SHRI XAVIER ARAKAL
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) whether it is a fact that many Indians
are facing scrious unemployment and other
problems in the Middle East Countries ;

(b) the total number of Indian sent back
from Middle East Countries (country-wise)
since 1982 : and

(c) what arc the facilities given to these
Indians to reach home and any resettlement
scheme for these Indians in [ndia ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI VEER-
ENDRA PATIL) : (a) Indians are not facing
serious unemployment problems in Middle
East countries since Indian emigrants going
to these countries have firm employment
contracts and valid employment visas. A
few Indians do face other problems but their
complaints are promptly dealt with by our
Missions abroad and the Department of
Labour in India,

(b) Normally Indians come back on
completion of the contract period. In few
cascs, services have been terminated before
completion of the conltract period but one
month’s nolice and return air fare are
generally given by the employer.

Following specific instances have, how-
ever, come to the notice of the Govern-
pent ;—

(i) About 1000 Indian workers, who

‘ were staying illegally in Kuwait,
returned to India voluntarily bet-
ween September and December,
1982 following the apnouncement of
an Amnesty ;
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(ii) 876 striking workers employed by
an Indian construction company in
Iraq returned between 4th and 7th
February, 1983, These workers were
deported by Iraqi authorities under
local law.

1275 Indians were sent back from
Bahrain in 1982, 1085 Indians have
been sent back from the United
Arab Emirates by sea since 1982,

(iii)

(c) Indians returning home after the
termination of their contract are given return
air fare by the employers. Those Indian
destitutes who are stranded in Middle East
countries are given full consular assistance by
our local Missions, At present there are no
resettlcment schemes for returning Indian
emigrants.

Solar Enargy on Commercial Scale

1539, SHRI ABDUIL. RASHID
KABULI : Will the Minister of ENERGY
be pleased to state whether India has

succeded in topping the energy of sun and
whether Government are  ready to
produce it on commercial scale to ease the
situation resulting out of scarcity of firewood
for cooking in the country ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : Devices and
systems working on solar energy such as
solar cookers, solar hot water systems, solar
dryers, solar desallination systems and solar
wood seasoning systems have been deve-
Joped in India. Over a dozen manufacturers
have started manufacturing solar hot water
systems for applications in the domestic and
industrial sectors. Since tapping of solar
energy , technologically and commercially, is
a continuing activity, efforts in this direction
will continue. In order to propagate the
use of solar cookers, Government is giving a
subsidy of 33-1/3/ to a maximum of Rs,
150/-. For reducing the consumption of
fuel wood efforts are being made to propa-
gate the use of solar cookers all
over the country. These cookers are being
manufactured and marketed in 12 States apd
Union Territories of the country.

Opening of New Telephone exchanges in
Bombay

1540, SHRIJ. S. PATIL : Will the
Minister of COMMUNICATIONS be pleased
10 statg ;
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(a) how many new telephone exchanges THE DEPUTY MINISTER IN THE
are proposed to be set up in Bombay during MINISTRY OF COMMUNICATIONS
the years 1983-84 and 1984-85 ; and (SHRI VIJAY N. PATIL) : (a) and (b) It is

proposed to set up 9(nine) new telephone

exchange units in 1983-84 and 7(seven) new

(b) what will be the capacity of each of telephone exchange units in 1984-85 in
these exchanges, the area these will serve,and Bombay. The capacity, working connection
the present waiting list (as on 30 June, 1983) and area served by these exchanges is given

to be covered by the proposed exchanges ? in the attached statement.
STATEMENT
S1 Name of Year of commissioning Waiting Area
No. exchange (with no. of lines) list as on served
—————— 30.6.83
1983-84 1984-85
1. Worli 3 units of — 25683 Wori/Gama
10,000 Tines devi/By culla
each Mandvi
2. Mankhurd (Unit—1I) 10,000 (already) 8536 Mankhurd
commissioned Chambur/
— Bowai
3. Villeparele (Unit—1II) 10,000 (alrcady) 21736 Villeparle/
commissioned Andherij
4, Mulund (Unit—1I) 10,000 — 11249 Mulund/
Thana
5. Marol Unit—II Unit— III
10,000 10,000 18697 Marol/An-
dheri
6. Mazgaon (Unit—TII) 10,000 8143 Mazgaon/
Byculla
7. Cooparage (Unit —1V) 10,000 ‘ 6863 Cooperage/
Colaba
8. Cooperage (Unit—V) 10,000 14044 Cooperage/
City
9. Bandra (Unit—1I) — 10,000 11047 Bandra/Khar
10. Ghatkopar (Unit—1II) — 5,000 6586 Ghatkoper
11. Khar (Unit—1II) — 5,000 Asin item 9 .
12. Prabha devi (Unit—III) — 10,000 8275 Prabhadevi
Shivaji Park
13. Wadala (Unit— II) — 10,000 5636 Wadala/
Naigam/

B —_———— Shivaji Park
90,000 60,000
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Shortage of steam coal in Eastern region

1541. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased
to state :

(a) whether Government are aware of
the severe scarcity of stcam coal in the
Eastern region ;

(b) if so, the reasons that led to the
shortage of steam coal in that region ; and

to be taken
quantum of

(c) the steps proposed
to make available adequate
steam coal in that region ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (¢) There has been some
shortfall in meeting the demand for steam
coal and coking coal during the first quarter
of 1983-84 as production of such coal was
affected inter-alja on account of shortage of
power and law and order problems in the
Eastern region. Necessary steps have been
taken to bring about improvement in power
supply from DVC and in the law and order
situation with the assistance of the State
Governments concerned.

Special Courts for dowry dcath cases

1542, SHRIMATI JAYANTI PATNAIK :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have a proposal
to set up special courts for the speedy dis-
posal of dowry-death cases ;

(b) if so, when such special courts are
proposed to be set up ;

(c) whether such special courts are pro-
posed to be set up in different States also ;
and

(d) efforts made in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1 JAGAN
NATH KAUSHAL): (a) The Union Govern-
ment do not propose to undertake any legisla
tion for setting up special courts for trying such
cases. However, where necessary, the High
Courts can ecarmark one or more of the
existing courts specifically for the trial of
such cases as has been done by the Delhi
Hish Court.

(b) to (d) Do not arise.
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Child Labour Problem Discussed at 69th
I1.O Conference at Geneva

1543, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the issue on which emphasis have
been laid by him at the 69th Geneva Con-
ference of Internotional Labour Organisa-
tion ;

(b) whether child labour problems figured
at the said conference ; and

(c) the details of the view expressed by
him on that issue ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : Addressing the 69th Session of the
International Labour Conference, the Union
Minister of Labour and Rehabilitation emph-
asise the fact that the arms race has reached
new levelof both qualitative and quantitative
escalation, resulting in the squandering away
of billions of dollars and material resources,
which could have been used for combating
unemployment, squalor, disease and a illite~
racy. He also stressed the need to examine
whether the labour standards adopted so far
by the International Labour Organisation
have contributed significantly to the achieve-
ment of social justice, the basic objective of
the International Labour Organisation. The
Minister welcomed the additional provision
in the ILO regular budget for technical
cooperation and in this connection stressed

-the necessity of further intensification of ILO

activities in the field of employment and
training.

(b) Yes, Sir. In fact, the problem of
child Jabour was the theme of Dircctor
General’s report palced before the Confer-
ence.

(c) The Minister agreed with the Direc-
tor-General’s conclusion that children in the.
developing world work out of necessity. He
stated that child labour is essentially a mani-
festation of under-development and hence
the problem cannot be solved unless the
necessity for employment of children is
eliminated. This is the function of develop-

ment and economic development is therefore” -

the key to the solution of the problem,
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1ssue of Commemor Ative Stamp in Honour of
I.ate Chandradhar Sharma Guleri.

1546, SHRIMATI MADHURI SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government properse to issue
a commemorative stamp in honour of late
Chandradhar Sharma  Guleri, one of
India’s most celebrated scholars and a Hindi
writer of great eminence whose birth centenary
is being celebrated this year ; and

(b) if so, the derails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) and (b) The
proposal is under consideration with the
philatelic Advisory Committee.

Total Namber of Cooking Gas Dealers

1547, SHRI PIYUSH TIRKI : Will
the Minister of ENERGY be pleased to
state :

(a) the total number of cooking gas
dealers in the country, State-wise ;
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(b) The State-wise number of cooking
gas dealership allntted to the applicants from
Scheduled Tribe and Scheduled Caste
Communities :

5

(c) whether it is also a fact that at some
places cooking gas dealership reserved for
Scheduled Tribes or Scheduled Castes has
been offered to others : and

(d) if so, detajls of such cases indica-
ting the names of the places ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and (b)
The requisite information is given in the
enclosed statement,

(c) Yes, Sir. A few LPG distributor-
tships were decategorised in the past from
SC/ST category on account of non-availabi-
lity of suitable candidates. However, an
equal number of alternate locations have
been reserved for SC/ST category persons.

(d) Details of the decategorised locations
are given bejow :

Locations State Decategorised
From To
1. Mahuva Gujarat ST Open
2. Morena Madhya Pradesh SC Open
3. Midnapur West Bengal ST Open
4, Ujjain Madhya Pradesh SC S.W.
5. Koraput Orissa ST Open
6. Mandla Madhya Pradesh ST Open
7. Phulbani Orissa SC Open
8. Ahmedabad Gujaia_t__ - - ST Open
STATEMENT
L.P.G. DISTRIBUTORSHIPS IN THE COUNTRY
STATES 10C AOD HPC BPC TOTAL AWARDED TO
SC/ST
1 2 3 4 5 6 7
Andhra Pradesh 28 — 80 11 119 7
Assam 15 19 = — 34 7
Bihar 55 - 5 - ® o
Gujarat 74 — 63 19 156 11
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1 2 3 4 5 6 7

Haryana 24 - 3 7 34 4
Himachal Pradesh 7 — e = 7 3
Jammu & Kashmir - - 20 — 20 _
Karnataka 29 — 55 21 105 13
Kerala 24 — 3 4 31 4
Madhya Pradesh 44 39 10 93 7
Mabharashtra - — 224 130 354 22
Manipur 2 1 = - 3 2
Meghalaya 2 3 = i 5 3
Nagaland 2 2 — — 4 3
Orissa 14 _— 19 e 33 3
Punjab 31 — 8 14 53 11
Rajasthan 31 — 14 9 54 11
Sikkim 1 - — — 1 &=
Tamil Nadu 94 — 5 9 108 10
Tripura 1 1 — — 2 1
Uttar Pradesh 137 — 6 15 158 16
West Bengal 62 — 46 - 108 9
Arunachal |

Pradesh 1 —~— — i 1 _
Chandigarh 7 2 - 9 3
Dadra Nagar

Haveli — - 1 — 1 .
Delhi 71 = 19 17 107 7
Goa, Daman & — — 16 5 21 1

Diu

Mizoram 1 1 — — 2 2
Pondicherry 2 — — — 2 _
Total all India 759* 27 628 271 1685 169

———e

*As on 31.3.83

IOC : Indian Qil Corporation

AOD: Assam Oil Division

HPC: Hindustan Petroleum Corporation
BPC: Bharat Petroleum Corporation
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Doordarshan Coverage of ‘Bharat Yatra,

1548, PROF. MADHU DANDAVATE :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) since the ‘Bharat Yatra’ led by
Shri Chandrasekhar commeneed on 6 Jan-
uary, 1983, till it ended on 25 June, 1983,
how many times news about the ‘Bharat
Yatra’ was covered on the Doordarshan ;

(b) whether Government are aware of
the public criticism that the Doordarshan
had acted in a partisan manner in conside-
rably neglecting the news coverage of
‘Bharat Yatra’ on the Doordarshan ; and

(c) if so, the reaction of Government to
this criticism ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) :

(a) The ‘Bharat Yatra’ led by Shri
Chandrasckhar, M.P. was covered nine
times in news telecasts of various Door-
darshan Kendras, The details of which
are given in the attached statement,

(b) and (c) Do not arise.

STATEMENT

(I) Regional news bulletins of Doordarshan
Kendra, Madras.

6.1.1983 The start of the Bharat
Yatra by  Shri Chandra-
sekhar.

17.1.1983  Progress of the Bharat
Yatra by Shri Chandra-

sekhar.
(II) Regional news bulletins of Doordarshan
Kendra, Bombay.

Shri Chandrasekhar’s
to Pune (with Visuals).

17.4,1983 visit

20.4.1983 Shri Chandrasekhar’s arrival
in Bombay and his visits to
some localities of the city

(with visuals).

Shri Chandrasekhar’s Press
Confercnce in Bombay,

23,4,1983
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(111) National News Bulletins from Door-
darshan Kendra, Delhi,

Shri Chandrasekhar’s Bharat
Yatra (Near Mathura) with
visual and with interview by -
Doordarshan’s Special
Correspondents.

21.6,1983

Shri Chandrasekhar’s arrival
in Delhi (with visuals).

24.6.1983

25.6.1983  Shri Chandrashekhar paying
homage at Rajghat (with

visuals).

Shri Chandrasekhar address-
ing Press Conference in
New Delhi.

26.6.1983

1983-84 % fay smarr w1 Aifa
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Need for Uniform Tariff for Power
throughout the Country

1550. HIN. BAHUGUNA : Will the
Minister of ENERGY be pleased to state
whether Government’s attention has been
drawn to the need for a uniform tariff for
power throughout the country specially con-
cessional rates for hills and supply of LPG
at concessional rates which will reduce
deforestation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR  SIHGH)
No proposal for introduction of uniform
power tariff throughout the couftry is under
consideration. As regards the introduction
of a special concessional power rates to
hilly areas with a view to reduce deforesta-
tion, it is entirely within the purview of the
State Government or the State Electricity
Board to consider.

So far as the supply of LPG at conces-
sional rate is concerncd the basic price
itself of domestic cooking has been fixed
with the due regard to the fact that it is
used as a fuel by large sections of popula-
tion. If this had not been done, its price
in the normal course would have been
higher. In the areas comprising Meghalaya,
Nagaland, Manipur, Tripura, Mizoram &
Arunachal Pradesh, a flat transportation
sur-charge scheme is in operation, under
which petrol, high speed diesel oil, kerosene
oil and domestic cooking gas are sold to
consumers at uniform pricesr. For LPG a
uniform rate of transportation is recovered
at Rs. 2/- per cylinder instead of the actual
transportation charges.

In the N.E. region the security deposit
rate of domestic cooking gas connection
is also being kept frozen at Rs, 280/- per
connection as against the current rate of
Rs. 500/- for other parts of the country.

Development of Solar Energy Pumpsets

1551. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of ENERGY be pleased
to state :

(a) whether Solar Energy pumpset is
being developed to lift water from a deapth
af 100 to 150 ft ; and
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(b) if so, the results thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b) Solar
Photovoltaic pumps capable of lifting water
from depths of 100-150 ft. have not yet
been dcveloped in the country. A project
for the development of a solar thermal pump
suitable for this purpose is in progress at
the Bharat Heavy Electricals Limited,
Hyderabad. One prototypec pump has been
assembled and efforts are being made to
improve its efficiency and capacity.

Functioning of the Indian Institute of
retroleum

1552. SHRI SONTOSH MOHAN DEV :
Will the Minister of ENERGY be pleased
to state :

(a) whether he is aware that Department
of petroleum has decided to expand R & D
facilities of Indian Oil, Engineers India Ltd.
IPCL, etc. after having been disappointed
with the furctioning of Indian Institute of
Petroleum ;

(b) whether Government have received
representations from scientific workers about
lack of direction at the Indian Institute of
Petroleum ; and

(c) whether it is proposed to hand over
the Indian Institute of Petroleum to his
Ministry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
expansions of R & D facilities of Indian Qil,
Engineers India Ltd. IPCL, etc. are made
taking into account the requirements of the
particular organisations and these will sup.
plement the work done by the Indian Insti-
tute of Petroleum.

(b) No, Sir.
(c) No, Sir.
Supply and demand pesition of vital drugs

1553. SHRI B.V. DESAI :
SHRI P.M. SAYEED :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased (o state ;
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(a) whether it is a fact that confusion

prevails over the supply and demand posi-
tion of vital drugs ;

(b) whether the development of the drug
industry during the last three years has been
very slow and the targets fixed during the
Sixth Five Year Plan are not likely to be
achieved ; and

(c) if so, the main reasons for the same
and the steps being taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
No, Sir,

(b) and (¢) The production of bulk
drugs and formulations has been regularly
increasing for the last three years. Value of
production is as follows :

Year Bulk Drugs Formulations
(Rs. in crores)
1980-81 240 1200
1981-82 289 1430
1982-83 324 1545

(estimated)

The sixth plan targets for demand of
various bulk drugs and formulations were
anticipated on the basis of projected growth
rates, In the light of actual consumption
during the last threce years, some of these
sixth plan targets are found to be some
what over-pitched or underpitched. In order
to arrive at the realistic targets on the basis
of actual consumption, a mid-term review is
being undertaken,

The following steps had becn taken by
the Government in order to step up the
production in the country,

(i) A large number of industrial ap-

proval have been granted and
their implementation is closely
monitored and steps taken to

gesolve problems if any, in imple-

mentation.

(it) Steps are being taken to increase
* production of bulk drugs and
formulations in Public Sector by
improving the capacity ntjlisation,
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(iii) The schemes for automatic growth,
recognition of installed capacities
and the scheme for re-endorsement
of higher capacities based on the
best production performance have
been extended to the drug industry,
subject to certain conditions.

New Markets for Expor: of Alcohol

1554, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) the total production of alcohol in
the country during 1981, 1982 and 1983 so
far ;

(b) whether keeping in view the fact
that the consumption of liquor in our
country is very low, Government have

explored the possibility of exporting a bulk
of the production to foreign countries and
if so, the quantum actually exported against
the production during 1981, 1982 and 1983
so far ; and

(c) what is the experience gained so far
as a result of exports of alcohol and what
efforts are being made to creat new market
so that the indigenous industry can find a
better return for their produce ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) The production of alcohol in the coun-
try during the alcohol year 1980-81 (Decem-
ber-November) to 1982-83 has been as
follows :—

(QTY. IN LAKH LITRES)

1980-81 (December-November) 4308.56
1981-82 (December-November) 5153.74
1982-83 (December-November) 6111.91

(Estimated).

"(b) In order to improve the availability
of alcohol, the Government had to permit
import of 98 lakh litres of alcohol during
the alcohol year 1980-81. Towards the end
of alcohol year 1981-82, when the availabi-
lity of alcohol improved, a quantity of 100
lakh litres was permitted for export through
8.T.C. The actual export could be affected
during current alcohal year. No further
exports have been permitted so far dur;ng
purrent alcohol year 198283,
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(c) Ready markets ate available for
exports of alcohol and the foreign offices
of the State Trading Corporation are in
regular touch with potential buyers.

Supply of Kerosene to Orissa

1555. SHRI ARJUN SETHI : Will the
Minister of ENERGY be pleased to state :

(a) what has been the demand placed
by the State Government of Orissa with the
Central Government for  allotment of
Kerosene, during the last three years ; and

(b) what has been the allotment in
respect of this item during the respective
years to Orissa ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG] SHANKAR MISHRA): (a) and

(b) The requirements of kerosene oil of
Orissa, like other States, werc dectermined
on the basis of their historical allocations/
sales and 5% annual growth rate over such
allocations/sales, and the monthly alloca-
tions were made accordingly. Besides the
regular allocations, Orissa Government had
also requested Tor additional allocations and
their additional requirements had been met
as far as possible.

The regular allocations and ad-hoc
additional allocations made to Orissa during
the last three years are given below :—

Figures in tonnes

Year

Regular  Ad-hoc additional * Total

allocations allocations allocations
1980 75960 3020 78980
1981 82400 650 83050
1982 85200 10846 96046

Death of a Labourer in Bhatti Mines in Delhi

1556. SHRI M. RAMGOPAL REDDY:
SHRI RAM VILAS PASWAN -

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have seen the
news item published in the “‘Statesman’ of
8 July, 1983 wherein it has been stated that
one labourer died due to collapse of a mine

in an Illegal Bhatti Mines area near South
Pelhi ; and ‘
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(b) if so, the action taken by Central
Government to close the unauthorised Bhatti
Mines in the Capital ? '

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :

(a) According to the inquiries made by
an officer of the Directorate General of
Mines Safety, while three persons had gone
to take bath in one of the pits full of water
in Asola area (adjoining Bhatti Mines area)
on 6th July, 1983, one of them slipped and
got drowned. The death was not due to
illegal mining,

(b) Orders issued by the Directorate
General of Mines Safety under Scction 22 of
the Mines Act, 1952, are already in-
force wherever conditions are dangerous in

the Bhatti Mines area. Delhi Administra-
tion have also taken various measures to
ensure that illegal mining does not take
place.

Revision of Procedure for Release
of Funds for Rehabilitation of
Bonded Labour

1557, SHRI M. RAMGOPAL REDDY:
SHRI1 RAM VILAS PASWAN :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) whether Government propose to
revise the procedure for release of funds
to State Governments in order to accelerate
the pace of rehabilitation of bonded
labourers in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHAB]-

LITATION (SHRI DHARMAVIR) : (a)
Yes, Sir.

(b) The procedure for release of funds
under the Centrally Sponsored Scheme has
been revised and according to the revised
procedure communicated to all State
Governments on 5.7.1983, all rehabilitation
schemes will naw be screencd and sanctioneq
by the State Governments at the State level
and the requirement of formal submissjon
of schemes to the Central Ministry of

Labour has been dispensed with, A Screen.
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ing Committee will be constituted at the
level of State Government for the purpose
of consideration of Schemes for rehabilita-
tion of bonded labour with which an officer
of the Ministry and the District Magistrate
of the District concerned will be associated.
After sanction of the Scheme by the Screen-
ing Committee, the State Government will
release the State’s full share of grant in one
single instalment. On receipt of the release
order issued by the State Government, the
Ministry of Labour will release the full
central share in one instalment. The State
Government have been advised to continue
to submit utilisation certificates to the
Ministry of Labour,
qeg-gam & WA fa & agm

AN FT gAATH

1558. =it fewita fag sifeat : #@1 ww
GYT gAgt| 9AY g FAIT &1 FAT KA
f& :

(F) usgar f&aq 997 AL AT
qF g3 FUC 1 9% §

(@) &7 gFa agar wagA 1 fHaAr
agraar & aE § ;

() F4r AEg-naw & @aar faw A
gaq AT A FTAT AU Y gAafa &
fau ggraar & 7€ § ; R

(=) afz g, a1 ga% *41 FR0 § 7

9 HYT gAFiA  HATET § [ "t
(st wwaR) @ (F) UF fa@rordes
2 fagd 31.5.1983 @ T4l AW A7
T g FUT T FeLAT AR BT FEaq1

usg-qrz gatay 1€ g |

(@) 1978-79 & aw=ar =fasr &
qrafe & fag Fxta gafeq a9 %
g ¥ fafws usay & &1 31.5.-
1983 a® g fged & ®1 A §70.35
arg wy &1 afg & AR

(@) fBe s, sl g1, 9ET RAF
g fo@ & gF &UY AT 5] FeGA
sifagl F1 6L & aam & grafraq oF
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TISTAT UST FIFIX & 917 g& forw aegw
@9 1,79, 000 ®Iq HI®T T4T & AT
89,500/~ Ta¥ & ufww &1 g Hesta fgear
qq &I gAatg Ay (=9 fawrn) g
feeiter fomar s 2gr 2 1

() 9z AgF IS |

faaa
ST &T 19 qar My TF #I
qFd FAUT TA FeGHT
syfaant &1 geqr
(31-5-1983 a%)
1. ATFET QT 13,491
2. fagrz 8,303
3. AT 63
4, HEIISS 322
5. HATEH* 62,699
6. BT 829
7. 9T 939 1,956
8. IgraT 26.278
9. UEGIq 6,163
10. arfasrarg : 28,046
11. ST g 8,667
T —1,56,817

— — —

* FAfed ST & WHA [T@IC T7 AiH
28.2.1983 H1 FAIT GIT 157 AIg aF § |

faga afeateial & a3 agan

1559. =it gegAmaw wfear : Far
gsit weAl 4g Far & T 3 f faga
afwiare ¥ fazat aganr sig 3@
#1 #q7 difa & X 9a% fau #a1 o
fraifa #t 1§ 8 ?

Fat Fram@a § wew weit (s @
e fag) : faaal qgr fada wqfag)
% sq1a% y@a wieg go § foad s
qqat fa<ita agaar ¥ faga seeme
qNTE W AT A4 e 9¥ faqgy
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gfeasaray ®Y wfassiaar #3&, AT ¥
faga ofwgisarel & w61 97 F1 g8
sreh &Y g1 fadsl §raar &1 IqAN
wea gy frgea qar fqemiwd gaw amg
faga @t afedemg enfag & sir @
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faga Seares Saesd &1 wfaF A1azaF-
qIg EFRAT YAIEA & g0 a5 g
garfe, §8 @@ [T § geqrT &
feq gar qu-zIqT & enEIT 93 ATATT
w1 ggrr 4Afqr srrare 91 faar aar

frgra gat aiq faga afwarsar

500 WMo I 2 gfqz

¥ gav g g fagwor § feg aa §1 &)
fagor
%o Ho fasaras gaw ama faga
qfeaisar (9297-) (9X9T-1)
1. ®IFR 210 ¥lo &Y 6 gfae
2. qfkaisar st gg@fsa qirao argAt & fag 1033 FUs w90

SHT 3 Fredt
THET

SFT a7 FI
i@

SFT A9 11
fagal wrqt
T AR

% &1 qed
T H

qoHTE 1 &7
gl A B

198.25 To @fed 1110.42
FUT Fo
usgrg i faga fran

21 ST, 1982
Ao TFANIIATIFIIT, Jo THo

T o HIVo

321.0 T &9

SIERTT FI GCAIE, ATTRIH
qrasfas, qudt, gEw gat

gfga gearq g, afwarsar

g Jifaafr qar fazresit &)
AT’ |

ey arg faga farm

(1) THTE &H1—30,9.1982
(2) Se19T SHF1—19.10.1982
(1) g1 SHT-A139 g Mo
qIEIEEY (Fo Fo)

(2) Se9q zF1-gA 0 Fo #io
groFed (zfear fao) (g o #0)
qerg 3F1-410.0 FUT YU
AT SH—IA F 73T AIQT,
a2 gefan, Saamqq, T &A@
gifs & v qEafas @9 &
ATHIT 9T HIEIAY | g8 orfq-
i, usdla qo faga farg
a1 7.59, @Ay
& &7 4 HY &1 H7 |

acig sF—faaa #ez & fag
HIAGF T ITEHA H1 geaArs,
w7 getfaafer  qar gardy
fadiegor |
IEMA  SHI—IIXHFY  qyqT
qradl #1 q1E dosfaw, gard,
ATEIL TG WG-IGIA, 3197,
gl SqERT A FIT FIAT qqT
gasr fadego
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%o Ho fasaraa gax arg fagd frgm gaz arg faera afwarsar
afegisar (43or-1) (FT01-1)
8. g &I &¥ fzg=ay, 1989 S, 1988

g

9. Fu/agaar w1 300 fafaga sas (Fa9T)

ufar

10. 4TS #Y qT 2.59, wfq a9

11. 89 &Y Trgay

HITTY HY JICY |

17 auax f&za | =T &1
g faa wiT I9NT I S
% 3 gy q1g gau fHza

Jo &o wgraar 117.22 fafagq
qlvg

344.00 fafeo
qYug

461.22 fafeo
g

qFadE wfez & fag 7.759

faatg =

gFaqrd wfee, 10 9§ 1983
20 FUFX JIT AT BHIGT
fazal o srar f&ar sraar |

FATE &A1 &1 q; i fratew

1561. = = aruaw fqg
o wfaa AR Agar '>
st AR Al |
st {10 o MAFATE |

797 fafw, ma WiR ®qA w19 G 4g
Famy &1 F97 F & ¢

(aﬁ) FAT GIHTT A T F ANF AT
Iq1q A &1 g7; drarfagizor 3@ &
saar fear g;

(@) afe gi, a 8% 341 ®10 g,

(7) SEAR T F A1 @ FEAE
%1 SAINT FAT §; A

(er) FAT GIHIT W faare el

FAE § 9gH T BES &I AN FE
g7

fafsy, =g sk ¥l &™  HAI
(RN S wmw) o (F) T (F)
Jar f§ 26 F@g, 1983 T AT @I
AIifRa 537 Go 27 & AT H JqIGT T4AT

qr, g gaa faarudts fqatas a9
gardl & weaeg § fafweq sa19% geqial
% g uF g F F1479499 & 9T 93
¥ W g7 A afqaE &1 FWGT §9 &
fog us faggs gquearfaq &3 &1
geara g, foaw gadlg &1 fagm gar
fagi=a et 1 s1gi a® Sa% faeqrt #1
graeyg g, IAF T V(g JTATAT F q3-
qrg &rw qaT 7 a1 fafysa wsa fage
garat ® fafwea wsay &1 anafeq wami
®1 $A gaqrT gear ¥ qfagq fvg faar,
aq qfwdiwa ®7 Igasw g | 4 fagrfqas
gaved & g9t g S & q391q g Ag
gfidtaq & fag &z Sqr9 feq sIr asd
g |
faselt & fao=it &1 w4}

1562, =1 geaws Tw@n fag )
Mo mfsa HAT Fgar p
sito Tz gAl J
FAT FAT 9741 g FIM & FIT 7 5

(%) Far usa fa=arg #Afaal £ ge
4 g€ 935 ¥ fooelt 3 gog FEHY Q147
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q qAST g%k v 9 fr feest & faset
FI HHY Y ;

(7) afe gi a1 s+giq fasat &1 Fa)
& FqT FIXT FJ1Q §;

(7) FATFH FT gTFW F fAg F1g
gaa Y fag g 7, &k

(=) afegr, @ qeawaed), qor sar
FqT g !

FAT "o W TSy A@Wr (MY
@7 =@ fag) ;- (F) d (@)
grAdla e F1 gfugma: gEead
sy faga afedl & grAaa ¥ 8 w9
Fo% & QA faedt & gea wIFA
qige 4 SIF TENET Fg H TAT®
quA g 17 & F0r faedAt H o 1984-85
¥ g1 QX et FHY FY ITHT AFT FI
9} | Svg FHAT UST weAr G A HIAL-
g7 fagr war ar {5 feedt &F  wr&E) aa-
ATl ) g W d fag Fe7 FEg
gf st & faga  Sadsw 4l
ST |

(1) T (F) gEI FEAFIA UGG |
gama fear ar fF weda aiq fagg fAaw
gru guI A & sz fanin & fag
geaifad 1000 RaEIE FY VST USTATA
g7 qiq faga afeaar &1 disar §
g f6ar wig A USHE 7 2 X 67 FI-
gre &Y afqaal F1 @FAr JAWT FIU -
Ffa & s1w |

Number of Employees in Delhi Telephones

1563, SHRI HARISH KUMAR
GANGWAR : Will the Minister  of
COMMUNICATIONS be pleased to
state :

(a) the total number of people employed

in the Delhi Telephones in all categories
permanent, temporary, unskilled, skilled,
etc ;

(b) the number of telephones in Delhi ;
and
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(c) how many of these telephones are
installed in the Central Government
including public scctor undertakings and the
Delhi Administration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) :

(a) Category of staff Total working

Group ‘A’ 153
Group ‘B’ 416
Group ‘C’ 15,158
Group ‘D’ 3,317
Total 19,044
(b) There are 2,24,671 telephone
connections  working in Delhi as on
1.7.1983.
(c) Central Govern- Delhi Adminis-
ment tration.
25,067 1,140

as on 1.7.1983,

Inquiry Into Forming of Gartels for
Tenders Floated by Covernment

1564, SHRI NIREN GHOSH : Will
the Minister of LAW, JUSTICE AND
COMPANY _ AFFAIRS be pleased to
state :

(a) whether Government are aware
that private sector manufacturers are in
concert by forming cartels, following unfair
trade practices by quoting high prices for
tenders floated by Government departments
and public sector undertakings causing
substantial loss of money to Government
Departments and public sector
Undertakings ;

(b) if so, whether Government intend to
order some in depth inquiry into the whole
affairs soon by identifying items and also
collecting price data ; and

(¢) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (¢) MRTP Commis-
sion—a quasi-judicial authority—who have
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requisite jurisdiction and powers under
MRTP Act, 1969 for inquiry into monopoli-
stic or restrictive trade practices— have
stated as follows :

“On the basis of the complaints
received from Government Departments/
Government Uudertakings/other parties,
the Commission instituted six enquiries
relating to the formation of cartels by
private sector manufacturers for tenders
floated by Government Departments
and Private Sector undertakings.

On the basis of these enquiries,
four cases were closed as the Commis-
sion did not find sufficient evidence in
support of the allegations. In one case,
no order was passed underSection 37(1)
of the MRTP Act, 1969, because of
the unequivocal assurance given by the
Respondents in their applications that
they would never indulge in any cartel.
In another case also in view of the
categorical undertaking given by the
Respondents to the effect that they
would not enter into any cartel while
submitting tenders, the enquiry was
closed.”

Time given for political content in
Radio and T.V. broadcastings

1565. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there will be a cut in the
political content in Radio and TV
broadcastings hereafter ;

(b) what is the timc given for it at
present ; and

(c) the time proposed to be reduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
to (¢) It is not ¢s if that the totaltime
available is divided between political and
other kinds of news. The content could
vary from news bulletin to news bulletin
depending on the news-fall,
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Postal Stamp to Record India’s Historic
Victory in the World Cup Cricket
Tournament

1566. SHRI J.S. PATIL ; Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether Post and Telegraph Depart-
ment receives from time to time proposals
to bring out commemorative stamps on
national events and personalities from

~various sources and State Governments ;

(b) if so, whether it is a fact that such
requests are rcceived a! a short notice
whereby their careful examination and
implementation becomes difficult ;

(c) whether Government have drawn a
plan for next four or five years for bringing
out such commemorative stamps and given
publicity to it ; and

(d) whether there is a plan to bring out
a stamp to record India's historic victory
in the World Cup Cricket Tournament ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) Yes, Sir. Proposals
received at short notice.

have been

(¢) No, Sir. The programme for the
year is generally finalised during the
previous year.

(d) No, Sir.

Telephone Connections in Thane District
of Maharashtra

1567. SHRI J.S. PATIL : Wwill
Minister of COMMUNICATIONS
pleased to state :

the
be

(a) the number of wait-listed subscribers
awaiting their telephone connections in
(i) Dombivali (ii) Kalyan (iii) Ulhasnagar,
(iv) Ambarnath (v) Bhivandi (ui) Kulgaon
and Badlapur as on 30th June, 1983 ;

(b) the plan to augment the tolephone
lines in each of the above areas and the
proposed schedule for the same ; ]

(¢) are Government aware that all
these areas are highly industrialised for
whom telephone facilities are of utmost
importance ; and
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(d) how Government propose to
expedite the expansion of telephone net-
work in these areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Number of
applicants on waiting list as on 30,6.83 is as
follows :-
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(v) Bhivandi 1438
(vi) Kulgaon and
Badlapur 113

(b) Plan for augmentation of capacity
of exchanges at these places are given in the
artached statement.

) (¢) Yes. Sir,

(i) Dombivali 1630 (City 1377

MIDC 253) (d) It is not feasible to further expedite
(i) Kalyan 802 the expansion of the net work due to
constraints on resources, and technical
(iii) Ulhasnagar 4523 reasons like constraction of buildings etc, in
(iv) Ambarnath 322 near future,

STATEMENT

PLAN FOR AUGMENTATION OF CAPACITY OF EXCHANGES

Exchange Present capacity Proposal for Likely to be

& Type augmentation commissioned

by
Dombivali 1400 (Auto) 3500 New Crossbar Exchange 1986-87
Kalyan 2700 (Auto) 600 lines extension 1984-85
Ulhasnagar 3600 (Manual) 7000 lines New auto Exchange
replacing manual exchange. 1984-85

Ambernath 800 (Auto) 400 lines extension 1985-86
Bhivandi 2000 (Auto) 4500 New Crossbar Exchange 1985-86
Kulgaon- 100 (Manual) 300 lines Auto 1985-86
Badlapur

Allotment of L.P.G. Connections in
Aurangabad City, Maharashtra

1568, SHRI J.S. PATIL : Will the
Minister of ENERGY be pleased to
state :

(@) number of Gas connections

sanctioned and allotted for Aurangabad city
in Maharashtra State ;

(b) their dealer-wise break-up ;

(c) whether it is a fact that the number
of dealers are inadequate to meet the
increasing need of Aurangabad city ;

(d) whether there is any proposal under

consideration for creating more dealerships
at Aurangabad : if so, when and how
many ; and

(e) the number of persons on waiting
lists who have registered their names for
Indian Oil and Bharat Petroleum Gas
connections together with their dealer-wise
break-up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) During
April '82— June '83, 7100 gas connections
have been released for Aurangabad city in
Maharashtra State, T
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(b) Dealer-wise break-up is as under :

1. M/s. Bhavani Gas

Company (HPC) — 1200
2, M/s. Venkatesh Gas

Service (BPC) — 5100
3 M/s. C.T. Parikh (BPC) — 800

(c) In view of the fact that Aurangabad
city is rapidly growing and also that the
present LPG dealers are likely to reach their
ceiling dy the end of the year it is felt that
there may be need for additional dealers in
in the area.

(d) Two additional dealerships in 1983-
84 and another one in 1984-85 are planned
for Aurangabad. These proposals will be
finalised subject to growth potential.

(¢) There is no Indian Oil Corporation
Ltd. agency in Aurangabad, As on 30.6.83
the waiting list is as follows : —

Bharat Petroleum Corporation Ltd, —10432

Hindustan Petroleum

Corporation Ltd, —10080

mR FT AHIA

1569, =Y VAT XATT gAY : F4AT
Fal #e ag aam 1 Fqr &30 5 ¢

(%) #ar £o "o 0do Flo &Hlo Hlo
aso AT Ao Hio UHo F HIAT GITAI-
d¥g, 79, 9II1T€E, AHAAT, §AIFENG,
SHISTHT FITAT TLAIFAT 4 F1aT F T84T
a7 ¥ uwfaa ik v 8 M & gfeaay
& ey ATAY ¥ g 91 WY gEE
gfafaat & wrafeg frar a1 g &, 5t

(@) afe adl, @ qaifasifat & am
qur IA% gIEal ®1 GO AT §q I
agwiQ gfafagi ¥ v aar & fa+g ag
1w Fra fea a1 a1 @ g M 1980-83
gafg & Qv gaw faafa awig 0
Y1 Far @ qur weas afafa &1 mafeg

SRAVANA 11, 1905 (SAKA)

Written Answers 274

FY 7 qrar gfgg TR F1 fasr gea Far
27

FRT gNET F Figer faw § sw
we) (=0 gadx fag) @ (&) o, adF)

(@) fwat i ggadr afafg & #1F
et AgY snafeq & snar &

Funds for A L.R. in Sixth Plan

1570, SHRI MOHAN LAL PATEL :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the funds allotted to A.LLR, in the
Sixth Five Year Plan ;

(b) the details of work to be done

during the Plan ;

(c) the amount utilised uptil now and
the progress of work made ; and

(d) the steps being taken to achieve the
goal during the Sixth Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
The outlay approved for A.I.R. in the 6th
Five Year Plan is Rs. 122,30 crores.

(b) The details of the schemes are given
in the attached statement,

(c) A sum of Rs. 32.05 crores has been
utilised till 30.5.1983. The studies facilities
at several stations have been completed and
commissioned, 100 kw mw transmitter at
Delhi has been commissioned and a similar
one at Cuddapah is likely to be commis-
sioned very shortly. Work on the
construction of staff quarters at about 43
different centres are going on. Gangtok has
been put on the A.LLR. man as an interim
station. Foundation has been laid for
construction of new stations at Itanagar and
Adilabad.

(d) The progress of each scheme is conti-
nuously monitored through periodical and
monthly meetings. '
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DETAILS OF SIXTH FIVE YEAR PLAN SCHFEMES UNDER IMPLEMENTATION
SOUND BROADCASTING (AIR)

(Rs. in Lakhs)

S. No. Name of the Scheme Outlay
A. Continuing Schemes 2,500.00
B. New Schemes 2,400.00

1. Upgradation of the power of transmitters :-
(i) Dibrugarh 300 kw 263,01
(ii) Lucknow 300 kw 248.34
(iii) Rajkot 300 kw 255.52
(iv) Ajmer 2% 100 kw 252.24
*(v) Ranchi 2% 100 kw 266.64
(vi) Dharwad 2% 100 kw 243,14
(vii) Raipur 100 kw 110.33
(viii) Pune 100 kw 140.00
(ix) Madras 2 % 100 kw 244,90
(x) Siliguri 2100 kw 241,67
(xi) Cuddapah 100 kw 120.60
(xii) Reutilisation of surplus
old transmitters for upgradation
of power at some centres
including Allahabad and Bhopal. 6.61
2,401.00
Say 2,400.00
2. New Radio Stations in uncovered pockets 900.00
) Tura 20 kw mw transmitter,
Type 1 studios, receiving
facilities and staff quarters 195,62
(ii) Gangtok 20 kw mw transmitter Type I
studios, Receiving facilities
and staff quarters. 202,58
(iii) Madurai 10 kw mw transmitter, Type II
Studios,. Receiving facilities
and staff quarters. 196.53
B/F 594,73
(iv) Agra 10 kw mw transmitter Type
I Studios, Receiving facilities and
Staff quarters. 1717
(v) Jamshed- 1 kw mw transmitter, Type
pur. I Studios, Receiving facilities
and staff quarters, 133.06
899.50
Say 200.00

*Subsequently, decided to instal 100 kw transmitter each at Ranchi and Patna.
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(Rs. in Lakhs)

S. No. Name of the Scheme Outlay
3. Four number of 50 kw sw transmitters at

Kingsway, Delhi to replace old transmitters

damaged in floods. 431.00
4. Provision of 50 kw sw transmitter for

Regional Services 404,00

(i) A new integrated service for North-Fastern
region with 50 kw sw transmitter and

studios facilities at Shillong. 227.00
(i) Upgradation of sw transmitter at Gauhati
to 50 kw. 167.00

(iii) Conversion of old 100 kw to 50 kw sw
transmitter for replacement of 10 kw sw

transmitter at Bombay and Madras. 10.00
404.00
5. Upgradation of Auxiliary Centres 528.00
(i) Bhagalpur Type I Studios 78.00
(ii) Cuddapah Type I Studios 70.00
(iii) Gulbarga Type I Studios 76.00
(iv) Sangli Type I Studios 75.00
(v) Tirunelveli Type 1 Studios 72.00
(vi) Jabalpur Type I Studios 77.00
(vii) Bhadravati/Shimoga Type I Studios 80.00
521.00
6. Permanent studios at existing centre (Chandigarh) 100.00
7. National Archives 10.00
8. Expansion of Staff Training facilities (Technical) 50.00
9. Improvement/additional technical facilities at existing centres/offices 50.00
10.  Staff quarters at cxisting centres, 500.00
11. Construction of additional office accommodation at existing centres/offices 170.00
12.  Diesel generators for cyclone warning at 5 centres— Hyderabad,
Vishakhapatnam, Cuddapah, Madras and Vijayawada. 15.00
13. Construction of permanent transmitter building at Kurseong. 18.00
14. Community Listening in Jammu & Kashmir State 2.00
15. Science & Technology 250.00
16.  Additional software inputs 120.00
17. Opening and strengthening of regional programme Directorates, 50,00
18. Development of a dedicated National Broadcasting Service. 890.0

19. Introduction of local radio broadcasting service with 1 kw mw
transmitter, studios and staff quarters at 6 centre (Kota, Diphu,
Keonjhar, Sholapur, Adilabad and Nagercoil). 300.00
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3)
20. Consolidation and strengthening of External Services. 2,300.00
(i) Two numbers of 500 kw sw transmittcrs at
Bangalore, 1,500.00
(ii) Two numbers of 250 kw sw transmitters at
Aligarh Phase III. 750.00
(iii) Permanent building for Hostel for foreign staff
of ESD at New Delhi. 50.00
21.  Strengthening of Enginzering Establishments, 250.00
12,238,00

Say Rs. 122,38 crores,

Production of Ammonia at Talcher
and Ramagundam

1571, SHRI A.K. ROY: Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) details of the production of ammonia
from Talcher and Ramagundam during the
last three months, till 1 July, 1983 and the
capacity utilised with month-wise break up;

(b) loss of production and capacity
utilisation due to technical difficulties con-
nected with the design and power shortage
with month-wise break-up ;

(c) whether the technical difficulties faced
by these two coal-based plants have been
solved ; and

(d) if so, the details thereof ; if not the
steps taken on that ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
There was a planned shut down in Rama-
gundam in the month of May, 1983 and
Talcher remained shut down for all these
three months due to power cut, The rele-
vant details of production of ammonia from
Ramagundam for the Jast three months are
given below :—

Production Capacity utili-

in M.T. sation %
April'83 3150.6 12.73
May'83 NIL NIL
June’83 4171 16.85

(b) The Talcher Plant remained shut
down due to power cut imposed by Orissa
State Electricity Board since 24.3.83. The
loss of production in terms of nitrogen and
loss of capacity utilisation due to technical
difficulties connected with  the design,
equipment breakdown and power shortage
with month-wise break-up is given below: -—

RAMAGUNDAM
Loss of Production :

Power Design Deficiency
problems and Equipment
Breakdown
April’83 Nil 5168
May’83 Nil Nil
June’83 2412 6503

Loss in capacity utilisation 9 :

Power Disign Deficiency
problems and Equipment
Breakdown
April’83 Nil 27.2
May’83 Nil Nil
June’83 12,7 343

(¢) and (d) A Technical Study Group
was appointed to study the problems faced
by these two coal based Fertilizer Plants.
It has suggested short-term as well as long-

term measures to correct the imbalances
which are :—

SHORT-TERM MEASURES :

(a) Installation  of  stainless steel

collecting plates in the secondary
electrostatic precipitator ;
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(b) Provision of expansion  bellows
for Air Separation Unit regenera-
tors ;

(c¢) Replacement of existing turbo air
compressor blades with improved
blades.

(d) Improvements in and modifications
to the Waste Heat Boilers of the
gasifiers.

LONG-TERM MEASURES :

(a) Modifications to the Air Separa-
tion Plant,

(b) Installation of the 4th gasifier.

(c) 4th stream of coal preparation

plant,
(d) Atmospheric Ammonia Storage.

(e) Captive power plant (60 MW)—
one of the boilers will also act
as 4th boiler for stream generation
plant,

Action has been initiated for implemen-
tation of the short-term measures. The
Fertilizer Corporation of India has submitted
the feasibility report for long-term measures.

Providinz minimum needs to the extra
Departmental Delivery Agents in
P & T Department

1572. SHRI KUSUMA  KRISHNA
MURTHY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether any decision has been taken
by Government to provide the minimum
needs like uniforms, remunerative pay-scales
coupled with the provision to utilise the
benefits of leave, to the extra Departmental
Delivery Agents in the P & T Department ;
and

(b) if so, the reasons for delay in pro-
viding them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b)
The Extra-departmental employees are em-
ployed in P & T department on part-time
basis. They are not equated with regular
full time employees of the department. The
Extra department Agents are free to take
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up other avocations in life to supplement
their income derived from P & T Department.

Extra departmental Agents aie paid a
consolidated allowance based on the work
load and the hours of attendance put in by
them. This conoslidated allowance is revised
annually to compensate the Extra depart-
mental Agents against increase in prices.
They are not entitled to any paid Jeave.

The Extra Departmental Agents who
have outdoor duties are supplied umbrellas
under certain weather conditions. The
Extra Departmental Agents who have out-
door duties in marshy and snake infested
areas etc. are also eligible for supply of
gum boots.

Implementation of bonded Labour act in
States

1573. PROF. MADHU DANDAVATE:

SHRI KUSUMA  KRISHNA
MURTHY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) in how many States the provisions
of the Central Legislation regarding bonded
labour have been effectively implemented ;

(b) what is the number of bonded
labour State-wise still to be released from
bondage ; and

(c) what central guidelines have been
issued to solve the problem of bonded
Jabour in a time bound manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI] DHARMAVIR) :
(a) The bonded labour system stands legally
abolished throughout the country with effect
from the 25th October, 1975 under the
Bonded Labour System (Abolition) Act,
1976. Ildentification of bonded labourers
and their resultant release and rehabilitation
is, however, a continuous process. The
State Governments, who are responsible for
enforcement of the Act, are requested from
time to time to take urgent and effective
steps, including undertaking of intensive
surveys in susceptible areas, to early release
and rehabilitation of bonded labourers,
wherever found existing. The incidence of
bonded labour system has been reported
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from 11 States viz. Andhra Pradesh, Bihar,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Rajasthan,
Tamil Nadu and Uttar Pradesh. The other
State Governments/Union Territories have,
however, denied the existence of bonded
labourers. A statement containing the State-
wise break-up of the number of bonded
labourers, identified and released and the
number rehabilitated as on  31.5.1983 is
attached. During the year 1982-83, a target
for rehabilitation of 35,828 freed bondecd
labourers was fixed in respect of nine States
as against which 36,066 numbcer of freed
bonded labourers were rehabilitated as on
31.3.1983. The progress of identification,
and reclease of bonded labour and rehabili-
tation of freed bonded labourers has not
been uniform in all the States on account of
geographical, topographical, sociological and
administrative constraints and, therefore, it is
not possible to precisely state the names of
States where the provisions of the Bonded
Labour System (Abolition) Act have been
effectively implemented,

(b) Number of identified bonded
labourers is not the same as the number of
persons who are rcleased from bondage.
As the State Governments are the appro:
priate Government for identification and
releasc of bonded labour under the Bonded
Labour System (Abolition) Act, the infor-
mation regarding the number of bonded
labourers State-wise who are yet to be
released from bondage is not available with
the Ministry of Labour.

(¢) The State Governments are being
asked from time to time to conduct surveys
through their existing agencies for identifica-
tion of bonded labour. They have also
been advised to reconstitute the Vigilance
Committees at the District and sub-divisional
levels and activate their functioning. They

have been advised to conduct intensive
studics and surveys in respect of stone
quarrics, brick-kilns and other sensitive

arcas to identify the existence of bonded
labour within a time bound programme by
inyolving various agencies of Government,
non-officials, voluntary agencies and  indivi-
dual institutions dedicated to the cause of
bonded labour., With a view (o supple-
menting the efforts of the State Govern-
ments, for rehabilitation of bonded labour,
a Centrally Sponsored Scheme was Jaunched
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in 1978-79 under which the State Govern-
ments are provided Central financial assis-
tince on matching grant (50:50) basis for
the rchabilitation of bonded labour. The
scheme envisages provision of rehabilitation
grant of Rs. 4000/. per bonded labourer
half of which is given as Central Share,
The pattern of assistance under this scheme
can be either land-based or non-land based
or skill craft based, It has been emphasised
that rehabilitation of bonded labour is a
national programme and not a programme
of any particular Ministry or Department,
The State Governments have been advised
to suitably integrate/dovetail the Centrally
Sponsored Scheme with similar other schemes
i.e. 1.LR.D.P., NREP, Spccial Component
Plan for Scheduled Castes, Tribal Sub-Plan
and other on-going schcemes of the State
Governments so as to pool and intcgrate

resources available under dif‘erent schemes
for the purpose of e¢ffeciive and permanent
rehabilitation of bounded Jabour. A blue-

print containing detailed guidelines on the
various components of rchabilitation has
also been sent to the State Governments for
adoption and  implementation., While
implementing the  guidelines, the State
Governments have been told that t is the

beneficiary who should constitute the focal
point and his felr needs and preferences,
aptitude, in-genuity and skill should be the
main factors for consideration before select-
ing and implementing any particular scheme,
With a view to accclerating the pace of
rehabilitation, the procedure for release and
grant of funds under the Centrally Sponsored
Scheme has been simplified with effect from
5.7.1983,  According to the revised guide-
lines, all rchabilitation schemes which are
formulated at the district level would be
considered by the Screening Committee at
the State level in which an officer from the
Ministry of Labour and the District Magis-
trate concerned would also be associated.
After sanction of the scheme by the Screen-
ing Committee, the State Government will
release the State’s full share of assistance to
the district magistratc concerned in one
single instalment, and on receipt to intima-
tion to this effect, the Central share of
assistance will be released immediately in
one instalment. The State Government will,
however, continue to submit utilisation
certificates to the Ministry of Labour, as at
present,
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STATEMENT

STATEMENT SHOWING THE NUM-

BER OF BONDED LA ;OURERS IDENTI-

FIED, RELEASED AND REHABILITA-

TED AS ON 31.5.1983 AS PER THE

REPORTS RECEIVED FROM THE
STATE GOVERNMENTS

Number of bonded labourers

Remain-

Name of the Identified Rcha_bi-

State and freed litated ing to be
rehabili-

tated

1. Andhra
Pradcsh 13,491 10,305 3,186
2. Bihar 8,303 4,748 3,555
4, Gujarat 63 63
4 Karnataka® 62,609 40,033 22,666
5. Kerala 829 519 310
6. Madhya

Pradesh 1,956 1,771 185

7. Maharashtra 322 322 —
8. Orissa 26,278 14,294 11,984
9. Rajasthan 0,163 6,157 6

10, Tamil
Nadu 28,046 28,046 -
11. Uttar
Pradesh 8,667 8,404 263
Total : 1,56,817 1,14,662 42,155
Power Situation in Eastern States

1574, SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of ENERGY

be pleased to lay a statement showing :

(a) when did Government realisc that
the power situation in the Eastern Region
was a perennial problem date and year of
such realisation ;

(b) power capacity added in terms of
MW in the Eastern Region during First,
Second, Third, Fourth, Fifth and Sixth Fijve
Year Plans, with special details for the Fifth
and Sixth Plan year-wise additions ; and

(c) what was the corresponding addition
in the Western and Northern Regions during
the same period ?

SRAVANA 11,

1905 (SAKA)  Written Answers 286

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Power shortage is not confined to Eastern
Region only but to all the regions of the
country, Degree of power shortage however,
varies from region (o region at different
times and is not perennial in nature,

(b) and (c) A statement showing the net
power capacity added year-wise from 1950
to 1982-83 in the Eastern Region, Western
Region and Northern Region is attached.

STATEMENT

Net capacity added in Eastern, Northern
& Western Region (Utilities only) (MW)

Eastcrn Northern Western
Region Region Region
1950 115.72 14,93 44.04
1951 26.13 27.94 42,66
1952 5.07 42,91 72,91
1953 158.79 6.70 35.70
1954 (—)6.68 34.79 93.93
1955 7.38 86.07 38.56
1956-57 14.24 T1.53 75.04
1957-58 84.54 60.08 97.68
1958.59 102,75 4,92 60.87
1959-60 43.98 42,12 148.38
1960-61 232.61 218.80 206.01
1961-62 4,15 453.95 40,89
1962-63 82.15 228.06 240,75
1963-64 202,78 928.93 99,24
1964-65 302.79 5.62 238.83
1965-66 428.40 306.64 336.22
1966-67 326 52 303.79 564.16
1967-68 187,39 653.78 280,78
1968-69 253 12 376,72 262,02
1969 70 167.21 102.07 458.43
1970.71 159.06 ( ) 10.72 292.86
1971-72 102,59 151,72 (—)12.91
1972-73 14,72 441,54 330.44
1973-74 228.88 164,73 (—) 2.75
1974-75 305,50 662.47 465,17
1975-76 181.04 426,36 717.95
1976-77 154,90 366.41 353.82

*The figures mentioned against Karnatika State are pertaining to month ending

28,2,1983,
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1977-738 184.24 961,94 877.29
1978-79 243,33 1109.38  1205.20
1979-80 111.65 507.95 435.98
1980-81 167.36 557.64 526.94
1981-82 321,29 731.77 540.00
1932-83 490,00 815.00 1170.00
Note : The figures given are of net addi-

tions i.e. after taking into account
of retirements/deletions of old gene-
rating sets,

Opening of New Offices in Garhwal areas

1576, SHRI H.N. BAHUGUNA : Will
the Minister of COMMUNICATIONS be
pleased to state :

has
need for opening new
Hill Districts specially
if so, action taken

(a) whether Government's attention
been drawn to the
post offices in U.P.
in Garhwal area:
thercon ;

(b) whether it is a fact that in several
areas people have to walk upto 10 kilometres
to reach their post offices ; and

(c) whether Government will set up new
post offices and also start mobile post
offices in the Hills, wherever necessary to
meet the long pending and urgent needs of
the Hills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.
The requests are examined and appropriate
action taken on merits During the year
1981-82 ; 42 posts offices were opened in the
hilly Districts of U.P. (including 19 in

Garhwal area). Mobile counter service
facilities extended to 44 villages during
1981-82 (including 18 in Garhwal area),

During 1982-83 33 new post offices were
opened in hilly districts of U.P. (including
17 in Garhwal arca). Mobile counter service
facicilities were also extended to 58 villages
(including 29 in Garhwal area) in the year
1982-83.

(b) No such cases have been brought
to the notice of the Department.

(¢) 65 new post offices are proposed
to be opened in the hilly districts of U.P,
(including 25 in Garhwal area) under the
annual plan of the current year 1983-84,
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Counter service facilities are also proposed
to be extended to 46 villages (including 20
in Garhwal area) during the current plan
year. The targets have been allotted taking
into account the comparative needs of
various regions and the targets available
for allocation during the current plan year.

World Bank I.oan and Rural Electrifications
Schemes

1577. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased
to state :

(a) the total amount borrowed from the
World Bank during the Sixth Plan period
for the purpose of expanding the electricity
net-work in the country-side ;

(b) the number
schemes introduced
World Bank loan ;

of rural clectrification
in the country with

(c) the names of the States where those
rural electrification schemes have been
launched ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) The
World Bank has sanctioned two loans for
implementation of  rural electrification
schemes during the Sixth Plan period
(1980-85) as detailed below : —

Dollars in Million

IDA Credit 911-IN 175.00

IBRD Loan No. 2165-IN 304.5
479.50

(b) Under IDA credit 911-IN about

1700 rural electrification schemes wecre in-
tended to be benefitted, against which the
Rural Electrification Corporation has sanc-
tioned 2,808 schemes,

Under IBRD Loan No. 2165-IN, 3500
REC schemes, and 1000 system improve-
ment schemes with SEB funds are intended

to be benefitted, against which REC has
sanctioned 2,69% schemes.

(¢) and (d) The names of the States
where rural electrification schemes with the
help of IDA Credit 911-IN have been
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Jaunched and the tentative allocations
made to the various States under IBRD
Loan No. 2165-IN are given in the state-
ment attached.

STATEMENT
STATEMENTT SHOWING STATEWISE

ALLOCATIONS UNDER IDA CREDIT
911-IN AND IBRD LOAN No. 2165-IN.
S. Nome of Allocation  Tentative
No. SEB under IDA  allocation
Credit 911- uader IBRD
IN. Loan No.
2165-IN.
1. Andhra Pradesh 13.12 29.36
2, Assam 2.88 —
3. Bihar 15.34 21.70
4, Gujarat 10.92 16,23
5. Haryana — 1.37
6. Karnataka 8.16 10.21
7. Kerala 3.68 3.90
8. Madhya Pradesh 21.40 43.79
9. Orissa 5.23 14,85
10. Punjab 9.60 20,93
11. Rajasthan 11.82 20,65
12. Tamil Nadu 12.35 10.95
13, Uttar Pradesh 22.25 33.34
14, West Bengal 15.44 19.41
15, Maharashtra 15.81
Supe-total 168.00 Central
Training Institute
for Rural Electrii
fication, 1.00
Provision for cost
escalation and pilot
project 7.00
Unallocated 15.00
Fee *4.50
Total 175.00 304,50

Nationalisation of Newspapers

1578. SHRI D.M. PUTTE GOWDA :
SHRI H.N. NANJE GOWDA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether the newspaper owners have
increased prices of newspapers a number of
times during the last three years : if so, full
details thereof ; and = = :
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(b) whether there is any proposal to
nationalise the popular newspapers by delink-
ing them from Monopoly Business Houses in
order to serve the public through the mass
media ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) Yes, Sir. The
average prices of newspapers of various cate-
gories during the last three years, based on
annual sample studies, are given below : —

AVERAGE PRICE (IN PAISE)

Year Big News- Medium News- Small
papers papers News-
papers
1980 43,5 37.5 248
1981 50.6 44.4 26.3
1982 55.2 53.5 30.6
(b) No, Sir,

Indane LPG Agencies in Trans-Yamuna
Area of Delhi

1579. SHRI RAM LAL RAHI : Will
the Minister of ENERGY be pleased to
state :

(a) the number of Indane LPG Agencies
functioning in trans-Yamuna area of Delhi ;

(b) the number of consumers registered
with each of them ;

(c) whether in trans-Yamuna area of
Delhi three to four days are ordinarily taken
by the said agencies in supplying the gas
cylinders, while in other areas the cylinders
are supplied on the same day ; and

(d) if so, the steps being taken by
Government or the agencies to case the gas
cylinder supply position in trans-yamuna
area ? )

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b) 7 (seven)
Indane distributors are operating in the
Trans-Yamuna area of Delhi. The number
of customers attached to each Indane distri-
butor as on 30th June, 1983 is as under : —
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1. Shaheed Subhash Gas Service 6623
2. Amar Gas Service 6376
3. B.N. Gupta & Co. 7886
4. Vishal Gas Service 4299
5. Supreme Enterprise 1267
6. Shivanika Enterprise 1519
7. Vijay Rattan Enterprise 6497

(¢) While the endeavour is to install
refills the same or the next day, delay may
however take place due to certain unavoida-
ble reasons.

(d) It is proposed to commission two
new distributorships in this area during
1983-84 which should considerably improve
the supply position,
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Comparative cost of generation of Hydel
and Thermal Power

1582, SHRI BHOGENDRA JHA : Will
the Minister of ENERGY be pleased to refer
to the reply given to Unstarred Question No.
10916 on 10 May, 1983 regarding Agreement
with HMG Nepal and state : -
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(a) what is the comparative cost of gene-
ration of power from various thermal hydel
power projects, including the proposed ones
in Bihar and what steps arc being taken to
resort to the cheapest and most dependable
source of energy ;

(b) whether the Kosi High Dam will
generate cheapest and most dependable source
of power ; and

(c) if so, steps to implement the same ?

THE MINISTER OF STATE 'IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) to (c)
The cost of generation in thermal plants
would depend on the capital cost per KW of
installation, the cost of money invested and
the recurring costs of operation including
fuel costs etc. The cost of generation ranged
from 15 paisa to 60 paisa/Kwh in 1980-81,
In the case of hydro generation, the cost
mainly depends on the capital cost of per
KW installation, cost of money invested and
operation costs. The cost of hydel generation
in the same year normally ranged from 4
paisa to 35 paisa in existing projects.

The detailed investigation on for the Kosi
High Dam Project as now envisaged, is pend-
ing further discussions with Nepal. Firm
data on the cost of generation etc. will
emerge only when the project formulation is
completed.

Expenditure of Foreign Exchange by
Multinational Drug Companies

1583. SHRI P.K. KODIYAN : Will the
Minister of CHEMICALS AND FERTILI-

ZERS be pleased to state :

(a) whether it is a fact that the foreign
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exchange expenditure under various heads like
import of raw materials and capital goods and
repatriation of dividend of majority of multi-
national drug companies, is more than the
foreign exchange earned by these companies
by exports ;

(b) if so, the details thereof in respect of
each company during the years 1980, 1981 and
1982 ; and

(c) whether Government had any check
on the items they imported or if there had
been any overinvoicing of imports during
these years by these companies.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI R.C. RATH) : (a) and (b) A
Statement showing foreign exchange expendi-
ture on account of import of raw materials,
capital goods foreign exchange remittances
and earnings on account of exports and other
items in respect of major multinational com-
panies for the last three available years is
attached, It would be seen from the State-
ment that in several cases earnings by way of
exports etc. are more than the foreign ex-
change expenditure, ' ‘

(¢) The prices of import of bulk drugs
raw materials and formulations into the
country are scrutinised by the Government.
Certain instances of imports of certain raw
materials at high prices havegcome to the
notice of the Government, but, it is difficult
to establish whether such imports involved
over-invoicing as similar raw materials are
not imported by other companies in the
country and the prices of such raw materials
from sources other than those from which
they have imported in the internationl market
are not easily available,
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News-Item Captioned ‘‘Cinematograph
act may be Amended

1584. SHRI SATISH AGARWAL :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to. refer to
news item “Cinematograph Act may be
amended” in “Economic Times” of 4 July,
1983 and State :

(a) the details of deliberations and
decisions taken at the 6 July meeting of
State Information Ministers ;

(b) the recommendations of the meeting
regarding Video Piracy ; and

(c) whether Government will place a
copy of the note on Video Piracy circulated
at this meeting on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
The recommendations approved by the
Conference of State Information Ministers

on 6.7.83 are given in the statement-I
attached.
(b) Even though there was  some

discussion at the Conference on Video
Piracy, the Conference did not make any
specific recommendation on this subject
finally.

(c) A copy of the note on Video Piracy
circulated is attached statement-II.

STATEMENT-I
FILMS

(1) Each State might review its existing
Theatre Licensing Rules in the light of the
latest technological developments. Con-
struction of open air theatres, encourage-
ment to mobile cinema and setting up of
wide screen vidco projection might also be
considered as alternatives to construction of
cinema theatres as they arc much less costly.
However any relaxation in the existing

rules which might create problems of
environment, hygiene, etc. should be
avoided.

(I1) The Ministry of Information and
Broadcasting and the National Film
Deyelopment Corporation might review the
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limits laid down for financing construction
of cinema theatres in rural/urban areas.

(IlI) The Ministry of Information and
Broadcasting might consider creation of
additional posts of Newsreel Officers with

a view to meeting the increasing
requirements.
RADIO :

(IV) The State Governments would

try to ensure unintetrrupted power supply to
AIR Statjons to maintain transmission.

(V) The State Governments would
expedite making available suitable sites for
staff quarters on request by AIR.

(VI) The coverage requirements of
border, hill and tribal areas would be
given special consideration and priority.
TELEVISION :

(VII) The State Governments would
extend all possible assistance for expeditious
acquisition of suitable sites for high and
low power transmitters.

(VIII) The State Governments would
explore the possibility of taking up the
components of building construction and water
and electric supply works according to the
designs and specifications given by the
Ministry of I & B, in the job of erection of
TV towers, so as to expedite the work,

(IX) Though on the whole the National
Programmes are satisfactory efforts should
continue to make them more relevant to the
local needs and improve their content and
quality.

(X) The State Governments would make
available more programmes produced
locally for telecast in the national hook-up.

(XI) Recognising the importance of the
Community Viewing Scheme, it was agreed
that the number of existing community
viewing sets needs to be increased to make
full use of the augmented TV coverage
in the country. The importance of maintai-
ning such sets properly through a suitable
decentralised agency was emphasised.

PRESS

(XII) The State Government would take
effective steps for implementation of
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Palekar Award in their respective areas,

(XIII) The Indian Institute of Mass
communication might take up a study for
preparing a model for the facilities and
infrastructuce that an Information Office at
State Headquarters/District level might
possess for discharging its work efficiently.

(XI1V) Both, the Central and State
Governments would make - efforts to
encourage and develop small and medium
newspapers.

DTC. OF ADVTG. AND VISTAL
PUBLICITY :

(XV) A list of newspapers on DAVP's
media list along with their circulation be
made available by DAVP to the State
Governments which desire to have this
information,

PUBLICATIONS

(XVI) The State Governments might
extend all possible help to the Publications
Division for printing of its publications in
regional languages either in the State
Governments Presses or in other suitable
regional language presses available in their
States.

(XVII) The State Governments might
give more advertisements about cmployment
opportunities in their States in the weekly
«“Employment News™ brought out by the
Publications Division.

TRAINING

(XVIII) The Indian Institute of Mass
Communication would prepare a brochure
containing relevant information about the
training facilities available in the Institute
and circulate it to all State Governments so

that they might derive maximum benefit
from these Courses.

(X1X) The Indian Institute of Mass
Communication might assist the State
Government of Madhya Pradesh through
its Research and Evaluation Department for
~an indepth study of the problems of
communication with tribals with a view to
evolving  subsequently an  appropriate

strategy and requisite tools for a suitable
training.

(XX) The Indian Institute of Mass
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Communication might study the Grass
Roots Management Scheme being
tried out in Koonjhar district in Orissa.

COORDINATION :

(XXI) The Ministry of Information and
Broadcasting might review the composition
structure and working of the Inter-Media
Publicity Coordination Committees set up
in various State Capitals with a view to
increasing their efficiency by having better
coordination with the State Government
Information Agencies.

(XX1I) The State Governments would
give all possible Publicity support to Natio-
nal Integration, Communal Harmony and
the 20-Point Programme,

STATEMENT-II

PROBLEM OF THE GROWING THREAT
POSED BY VIDEO PIRACY AND UN-
LICENCED VIDEO PARLOURS

Considerable concern has been voiced at
the growth of video cassette libraries and
Video parlours in different parts of the
country. In a recent ruling Justice S.C.
Pratap of Bombay High Court temporarily
restrained Restaurants, Snack Bars, Luxury
Coaches and buses from showing video
films. The problem is assuming a serious
proportion particularly in view of the fact
that film producers are finding that their
films are available on video even before its
release in theatres. Vidco piracy both of
Indian films and forcign films is posing
threat to the established film industry., No
statistics are available either with regard to
number of videos within the country or the
number of video libraries functioning in
various cities.

2. Recently the Film Federation of
India appealed to the members of film
industry to contribute financial assistance for
enabling the Federation to combat the
menace of Video piracy and for ensuring
the survival of film industry, Faced with
the growth of video piracy recently in the
U.K. damages have been awarded to the

leading film companies against persons
producing and  selling pirated and
counterfiet video cassettes of films.

Primarily video piracy can be curbed only
by legislation and amending the Copyright
Act. It is further reported that there is a.
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move in the UK. to introduce a BRill
(copyright Amendment Bill) which will allow
uniimited fines and upto 2 years imprison-
ment for infringment of the Copy Right Act
pertaining to films. Penalties on retailers
who supply pirated cassettes is also
cnvisaged.

3. At the moment the most serious
threat is through the proliferation of video
parlours in Hotels and Restaurants where
video films are screened. These films may
or may not have a valid censor certificate.
In most cases there is no payment of any
entertainment or show tax. The Ministry of
Law had at one stage, opined that the
screening of video films comes within the
purview of Cinematograph Act 1952 and
the Cinematograph Amendment Act of
1981. According to the Act, no film can be
publically exhibited until it has been certified
by the Censor Board of Film Certification.
Moreover, such public exhibition can be
arranged only at a place for which the
exhibitor has obtaincd proper licence from
the local authorities.  However, there
appears to be a conflict of legal opinjon on
these subjects while it may be necessary to
amend the Cinematograph Act to bring
video films within the purview of the Act,
any person screening video film at a public
place could be restrained by the State
Government authorities for public screenings
of video films, as this docs constitute an
unauthorised public screening of a film in
unlicenced premises.

4, According to the existing reports
there is no uniform stand taken by the
States with regard to public exhibition of
films through videos. It is imperative that
a uniform policy is adopted to protect the
interests of film industry. The industry
is not objecting to the sale of video cassettes
of films for which the rights have been sold
and the sale made through authorised
retailers. What is objectionable is the
unauthorised illegal sale of video cassettes
of films for which the video rights have not
been sold and which are being screcned at
public places. All State Governments
should, therefore, support the film industry
in this regard and help to curb the growing
menace of video piracy within the
country.
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Restructuring of Jharia Coal Field

1585. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased to state :

(a) whether Government have a proposal
to restructure Jharia Coalfield :

(b) if so, what are projects prepared for
this purpose ;

(c) the estimated cost of the projects
proposed to be implemented to re-build
Jharia coal-field ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Yes, Sir.

(b) to (d) The Jharia coalfield
reorganisation programme envisages cons-
truction of 9 large opencast mines and 21
large underground mining blocks along with
reconstruction of surface infrastructure.
The implementation of the scheme has
already been taken up in stages. Several
projects which constitute an integral part
of the Scheme have been approved and
taken up for implementation., The cost of
Jharia coalfield restructuring programme has
been estimated at Rs. 5372 crores.

Labour Problems in Textile industry

1586, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government are aware of
the problems of labour in textile Industry ;

(b) if so, the steps proposed to be taken
for the solution of those problems ; and

(c) the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL): (a) to (c) The Government have
set up a Tripartite Committee in August
1982 to examine and report on the problems
of Textile Mill Industry wcrkmen and on
the problems being faced by the textile mill
industry in the country including the need
to modernise the industry. The Committee
will give its report within a period of one
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year and its recommendations will be benefits are payable under the Employees’

implemented in a time bound manner.

Analysis of Industrial Accidents in the
Country

1587. SHRI AJIT BAG : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have conducted
an analysis of industrial accidents occured
during the past two decades which have
revealed that house-keeping conditions,
maintenance of machinery, use of personnel
protective equipment and method of material
handling, account for more than 30 to 60 per-
cent of the accidents ;

(b) if so, whether Government propose
to book all involved industrial houses for the
offences and ensure compensations to all
those who have suffered due to these
negligences ;

(c) if so, details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a)
According to the report furnished by the
Directorate General, Factory Advice Service
and Labour Institutes, Bombay, analysis of
accidents in a large number of categories of
industries carried out during the past two
decades shown that the parammeters of
house-keeping conditions, maintenance of

machinery, extent of use of personal
protective  equipment and method of
material handling alone account for

anything between 30 to 60 percent of the
accident,

(b) to (d) Analysis into the causes
of accidents by the Directorate General,
Factory Advice Services and Labour
Institutes, Bombay is brought to the notice
of the State. Governments from time to
time. Action is taken for contravention
under the Factories Act, 1948 and the rules
which arc administered by the State
Governments. Wherever applicable,
compensation is payable under the Work-
men’s Compensation Act, 1923, which is
administared by the State Governments,
or/and in addition compensation and medical

State Insurance Act.
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Conference of State Information Ministers

1590. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether it is fact that a Conference
of State Information Ministers was held in
New Delhi during the first week of July, this
year

(b) if so, the subjects discussed thereat ;

(c) the conclusions arrived thereat ; and

(d) how many States and Union Territo-
ries attended the Confercnce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARIJUN) : (a) Yes Sir.
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(b) and (c) The Conference of State In-
formation Ministers held on 6th July, 1983
was proceeded by a two-day official level
meeting of Secretaries and the Directors of
Information of Statc Governments. The
Conference of Information Ministers consi-
dered the recommendations drawn up at the
official level meeting. A statement showing
the recommendations finally approved by
State Information Ministers Conference is
laid on the Table of the Sabha,

(d) 16 States and 4 Union Territories
attended the Conference.

STATEMENT
FILMS :

(I) Each Siate might review its existing
Theatre Licensing Rules in the light of the
latest technological developments. Construc- |
tion of open air theatres, encouragements to |
mobile cinema and setting up of wide screen
video projection might also be considered as
alternatives to construction of cinema theatres
as they are much less costly. However any
relaxation in the existing rules which might
create problems of environment hygiene, etc,
should be avoided.

(I1) The Ministry of Information and
Broadcasting and the National Film Develop-
ment Corporation might review the limits
laid down for financing construction of
cinema theatres in rural/urban areas.

(III) The Ministry of Information and
Broadcasting might consider creation of addi-
tional posts of Newsreel Officers with a view
to meeting the increasing requirements.

RADIJIO :

(IV) The State Governments would try
to ensure uninterrupted power supply to AIR
Stations to maintain transmission.

_ (V) The State Governments would expe-
dite making available suitable sites for staff
quarters on request by AIR.

(VI) The coverage requirements of
border, hill and tribal arcas would be given
special consideration and priority.

TELEVISION :

(VII) The State Governments would ex-
tend all possible assistance for expeditious
acquisition of suitable sites for high and low
power transmitters,
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(VIII) The State Governments would ex-
plore the possibility of taking up the compo-
nents of buiding construction and water and
electric supply works according to the designs
and specifications given by the Ministry of
Information and Broadcasting, in the job of
erection of TV towers, so as to expidite the
work.

(IX) Though on the whole the Natjonal
Programmes are satisfactory efforts should
continue to make them more relevant to the
local needs and improve their content &
quality.

(X) The State Governments would make
available more programmes produced locally
for telecast in the national hook-up.

(XI) Recognising the importance of the
Community Viewing Scheme, it was agreed
that the number of existing community view-
ing sets needs to be increased to make full
use of the augmented TV coverage in the
country. The importance of maintaining
such sets properly through a suitable decen-
tralised agency was emphasised,

PRESS :

(XII) The Indian Institute of Mass Com-
munication might take up a study for pre-
paring a mode] for the facilities and infra-
structure that an Information Office at State
Headquarters/District Jevel might possess for
discharging its work efficiently.

(XI11I) The State Government would take
effective steps for implementation of Palek.r
Award in their respective areas.

(XIV) Both the Central and State
Governments would make c¢fforts to encour-
age and develop small and medium news-
papers.

DTG. OF ADVTG AND VISUAL
PUBLICITY :

(XV) A list of newspapers on DAVP's
media list along with their circulation be
made available by DAVP to the State
Government which desire to have this infor-
mation.

PUBLICATIONS :

(XVI) The State Governments might
extend all possible help to the Publications
Division for printing of its publicetions in
regional languages either in the State Govern-
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ments Presses or in the other suitable
regional languages presses available in their
States.

(XVII) The State Governments might
give more advertisements about employment
opportunities in their States in the weekly
“Employment News” brought out by the
Publications Division,

TRAINING :

(XVIII) The Indian Institute of Mass
Communication would prepare a brochure
containing relevant information about the
training facilities available in the Institute
and circulate it to a]l State Governments so
that they might derive maximum benefit from
these Courses.

(XIX) The Indian Institute of Mass
Communication might assist the State Govern-
ment of Madhya Pradesh through its Re-
search and Evaluation Department for an
indepth study of the problems of communica-
tion with tribals with a view to evolving
subsequently an appropriate strategy and
requisite tools for a suitable training,

(XX) The Indian Institute of Mass Com-
munication might study the Grass Roots
Management Scheme being tried out in
Keonjhar district in Orissa.

COORDINATION :

(XXI) The Ministry of Information and
Broadcasting might review the composition,
structure and working of the Inter-Media
Publicity Coordination Committees set up in
various State Capitals with a view to incrcas-
ing their efficiency by having better coordi-
nation with State Government Information
Agencies.

(XXI1I) The State Governments would
give all possible publicity support to National
Integration, Communal Harmony and the
20-Point Programme.

Contact for the Sccond Digital Telephone
Exchange Unit to CIT-Alcotel of France

1591, SHRI HANNAN MOLLAH :
SHRI CHINTAMANI JENA :
SHRI M.V, CHANDRA-
SHEKHAR MURTHY :

Will thc Minister of COMMUNICA-
TIONS be pleased to state ;
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(a) whether the Government gave its
approval to the contract for the second digital
telephone exchange unit to CIA-Alcotel of
France ;

(b) if so,
approval ;

the basis for giving the said

(c) whether the user Ministry i.e. Com-
munieations was opposed to the said con-
tract ;

(d) if so, the basis for such opposition ;

(¢) whether the Government are going to
give any weight to such opposition ; and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The Govern-
ment gave its approval to adopt the techno-
logy offered by CIT-ACLATEL of France for
the second digital electronic Switching factory
also.

(b) Techno. economic advantages, Sir.
(¢) No, Sir.

(d) Does not apply, Sir.

(¢) Does not apply, Sir.

(f) Does not apply, Sir.

Total Electrification of Villages

1592. SHRI G.Y. KRISHNAN : Will
the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Government
have recently announced that every village
will be electrified upto 1989 ; and

(b) if so, the details regarding the plan
of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) : (a) and
(b) Out of total of 5.76 lakh census inhabit-
ed villages in the country, 3.21 Jakhs consi-
tuting 55.7Y%, have already been covered with
the benefits of the electricity as on 31.3.83,
This leaves balance of 2.55 lakhs villages still
to be electrified. Most of these villages are
lying in the isolated farflung areas, tribal and
hilly in nature, necessitating larger capital
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outlays for their electrification due to longer
lengths of transmission lines, difficult terrain
etc. The broad perspective plans drawn by
various State Electricity Boards/Electricity
Departments indicate that it would be possi-
ble to electrify all the villages in the country
by the end of 1994-95, subject to the avail-
ability of requisite funds in the intervening
period.

Video Libraries in Bombay, Delhi, Calcutta
and Madras

1593. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of INFORMA.-
TION AND BROADCASTING be pleased
to state :

(a) how many Vidco librarijes are exist-
ing in the countr, especially in cities Bombay,
Delhi, Calcutta ,Madras and other cities ;

(b) whether it is a fact that according to
the survey conducted by the Film Federation
of India, video menace has spread to 400
towns in the country

(c) if so, whether there is any registration
or licence fee charges to the video owners ;
and

(d) if not, what action Government are
contemplating to take against the illegal
showing of film and regularising the whole
procedure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) to (d) The
subject of ‘cinema’, excluding certification of
Cinematograph films for Public Exhibition, is
a State Subject and therefore, exhibition of
cincmatograph films comes under the pur-
view of the State Governments. Public}
Exhibition of video films have to be regulated
in the same manner as Cinematograph Films }
covered under the Cinematograph Act, 1952,
Public exhibition of video films shall, therc-]
fore, require a censor certificate and the
exhibitors will have to comply with all?
requirements stipulated by the State Govern-
ments/Union Territory Administrations unders
their Laws.  Instructions in this regard have
been given to the Chairman, Central Board |
of Film Certification and the State Govern- |
ments/Union Territory Administrations,

E—
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Illegal Video Business

1594. SHRIMATI PRAMILA DANDA-
VATE Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government arc aware of the
fact that the entire video business is quite
illegal ;

(b) whether films are smuggled in the
country, no entertainment tax is paid, no
license is held by the video theatres or hotels,
or the tourist bus services ; and

(c) if so, whether Government are pro-
posing to take any action to regularise the
video service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a) to (¢) Un-
authorised reproduction and public exhibition
of video films constitutes an infringement of
Copyright under the provisions of the Copy-
right Act, 1957 and thercfore punishable.
Similarly, public exhibition of films on video
shall be regulated in the same manner as films
under the Cinematograph Act, 1952 and will
requirc a censor certificate.  The exhibiters
have to comply with all the requirements, as
stipulated by the State Governments/Union
Territories Administrations under their laws,
since the subject of Cinema, falls under the
State List,

Representations from all India Film Producers,
etc. Against Video Operators

1595. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government have received
representations from different bodies like
All India Film Producers Council or Theatre
Owners Association against the video
operators ;

(b) how many writ petitions have been
filed against the unauthorised wvideo film
operators in the country ;

(¢) whether Government are aware of
the piracy of films, showing of un-censored
films and blue films by the operators ;
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(d) whether Government have conducted
any survey to cvaluate the impact of video’s
on the cinema industry at the same time
on the Government revenues ; and

(e) if so,
propose to take ?

what action Government

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN :
(a) Yes Sir.

(b) to (e) The Subject of ‘cinema’ exclud-
ing certification of Cinematograph Films for
puplic exhibition is a State Subject and
therefore, exhibition of Cinematograph Films
comes under the purview of the State Govts.
Public exhibition of video films havo to be
regulated in the same manner as Cinema-
tograph Films covered under thee Cinema-
tograph Act, 1952. Public exhibition of
video films shall, therefore, require a censor
certificate and the exhibitores will have to
comply with all requircments stipulated by
the State Govts./Union Territory Administra-
tions under their Laws. Instructions in
this regard have been issued to the Chairman
Central Board of Film Certification and the
State  Govts./Union Territory Administra-
tions,

Findings of Mceting held in May, 1983 Regar-
diing Acccleration of Renewable Energy
Programmes

1596, SHRI K. RAMAMURTHY :
Will the Minister of ENERGY be pleased to
state :

(a) the findings of the two day meeting held
in New Delhi in the last week of May, 1983
to consider the acceleration of development
and implementation of the rencwable energy
programmes in the country ;

(b) the results of pilot project for instal-
lation of renewable energy systems under-
taken by the Railway Board ; and

(c) the progress made by
this direction ?

the States ip

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) A Statement
is laid on the Table, of the House,
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STATEMENT

The All India meeting of the State
Government Represent Representatives/
Implementing Agencies held at New Delhi
on 23rd and 24th May, 1983 suggestcd
new thrust in the implementation of the
biogas programme with three main compo-
nents namely increased emphasis on quality
control and maintenance with a half-yearly
survey of all biogas plants : increases tempo
in premonsoon construction activity; and
processing of bank loan applications during
monsoon period.

To intensify wind energy utilisation,
Pilot Extension Programme (PEP) schemes
will be prepared by State Governments for
suitable regions in addition to the 800 wind
pumps to be installed under thc field trial
demonstration  programme  being imple-
mented.,

Solar thermal applications, which have
proved successful, like water heating system,
solar drivers, solar kilns, desalination plants
would be cosidered for large scale

etc.

utilisation in industrial and domestic sectors.
Accordingly  State  Governments — were
requested to formulate Pilot Extension

Programmes (PEP) for low temperature solar
thermal applications. It was stressed that
solar cooker programme be given utmost
importance,

The recommendations of a general nature
included need to involve a much large num-
ber of institutions, organisations,universities/
teaching institutions etc, in the implementa-
tion of the rencwable energy programmes ;
acceleration of training and manpower
development ; winder publicity progrgmmes
through mass media ; and a much closer
monitoring of post installation maintenance
and performance evaluation of renewable
energy systems/devices,

As regards the renewable energy pro-
gramme of the Railways, they have under-
taken a survey to identify locations for
various pilot projects on Zonal Railways.
81 Jocations for windmills were indentified
and four windmills have since been installed;
survey for identification of about 50 pilot
projects for photovoltaic systems has been
completed. Photovoltaic system for electric
lighting of distant semaphore signals and
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level crossing have been installed at 3 places;
21 Blogas pilot projects have been identified
and the drawings developed for individual
and community type bio-latrines, primarily
for sanitation, Three projects were earlier
implemented as a trial measure and
finalisation of further proposals is in hand.
In respect of Scolar Thermal applications
about 60 pilot projects have been identified
and feasibility studies are to be undertaken
with priority for canteens and hospitals.

Security measures for officers of ECL

1597, SHRI K. RAMAMURTHY :
Will the Minister of ENERGY be pleased to
state ;

(a) whether it is a fact that 3000 officers
of Eastern Coalfields (ECL) Mines in West
Bengal took mass casual leave on June 20
to protest against the deteriorating law and
order situation including increasing inci-
dents of assaults ; and

(b) if so, the action taken to give secu-
rity to these officers in the discharge of their
duties ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) About 1660 officers of ECL
had taken mass casual leave on 21st June,
1983 in protest against the deteriorating law
and order situation in the coalfields area and
the difficult condition in which officer have
to run the mines.

(b) A battalion of State Armed Police
has been put at the disposal of the company
and contingents.therefrom have been posted
at strategic points in the coalfields area to
meet emergent situation. It has also been
decided to induct CISF personnel in the
more vulnerable areas in ECL and some
have already joined. All cases of assaults
are rcported promptly to the law and order
authorities. The Company is also main-
taining close liaison with the State Govern-
ment at all levels to bring about at improve-
ment in the situatijon.

M ore Funds for Development of new
Coal Mincs

1598. SHRI B.V. DESAI: Will the
Minister of ENERGY be pleased to state.
(a) whether the Planning Commission
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has finally agreed to provide additional funds
to the tune of Rs. 168 crores for the
development of new coal mines in the current
year ;

(b) if so, whether with the additional
funds, work on duly approved projects stated
to produce 20 million tonnes of coal on the
final commissioning will be started during
1983-84 ;

(b) if so, whether the commission had
not made any provision for these projects ;

(d) if so, whether the Coal Department
has conveyed to the Commission that the
financial requirements were far more than
provided for in the final approval ; and

(¢) if so, whether the Planning Com-
mission has agreed to provide more funds
for the projects of new coal mines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHR1 DALBIR
SINGH) : (a) to (¢) For the year 1983-84,
Coal India was allocated Rs. 791 crores.
This allocation was not found sufficient to
provide funds for several projects, some of
which are linked to down stream projects
which have “alrcady been sanctioned. The
Planning Commission were therefore approa-
ched to provide additional funds to the
extent of Rs. 168 crores in 1983-84 so that
22 coal projects are developed to meet the
demands of down stream projects.

The Planning Commission has indicated
that additional funds to the extent of Rs.
140 crores are being provided for the Coal
India in 1983-84,

The 22 coal projects are under various

stages of appraisal for approval by Govern-
ment,

Coal Shortage

1599. SHRI B.V, DESATI: Will the
Minister of ENERGY be pleased to state

(a) whether it is a fact that the "country
is likely to face a serious coal shortage

unless the working of the industry
improves ; .

(b) whether it is also a fact that the coal
production stagnated at around 100 million
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tonnes during the
1979-80 ;

five-year period upto

(c) whether it is a fact that even if the
situation improved sometimes the supply
position has not always been smooth ;

(d) whether it is also a fact that the
country has come to hold a large pit-head
stock and this has been cited rather naively
as a proof that there is no unsatisfied
demand : and

(e) if so, what action Government pro-
poses to improve the position ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL 1IN THE
MINISTRY OF ENERGY ( SHRT DALBIR
SINGH) : (a) No Sir.

(b) Yes Sir.

(c) Commensurate with the increase in
production the despatches of coal to the
consuming sectors have been going up.
During April-Junc’83, despatches of coal to
the consumers have been 4.29 more than
that of the corresponding period of last
year,

(d) and (e) The pit-head stock of coal
as on 1.7.83 is around 19.5 million tonnes,
Coal India Ltd. has drawn up a plan for
gradual evacution of the coal stock at pit-
heads. The production plan for coal for
the year 1983-84 has also heen fixed with a
view to draw down about 4 million tonnes
of coal from pit-heads.

International Media Conference of the
non-aligned

1600, SHRI G.M. BANATWALLA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state : —

(a) Whether there is any proposal to
hold an international media conference of
the non-aligned in Dclhi ;

b

(b) if so, when

(c) the subjects expected to be taken
up at the said conference ;

(d) the number of delegates cxpected to
participate in the conference :

(e) details of preparations being made
to. hold the conference ; and
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(f) the approximate expenditure expected
to be incurred ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

DEPARTMENT OF PARLIAMENTARY

AFFAIRS (SHRI MALLIKARJUN) : (a) A
media Conference of the Non-aligned
(NAMEDIA) is being sponsored in Delhi
by a body of senior and distinguished
editors, journalists and specialists in print
and electronic media. An Indian National
Preparatory Committee has been constituted
for this purpose.

(b) According to the information made
available by the Indian National Preparatory
Committee. the Conference is scheduled to
be held from September 14-17, 1983. How-
ever, it is understood that these dates might
be shifted in order to ensure maximum and
effective participation of media personnel,
both from within the country and outside.

(c) It has been stated by the Indian
National Preparatory Committee that the
broad objectives of the NAMEDIA Confe-
rence to be held in Delhi are as follows :—

(i) to consider ways and means of
speedily the goals of the New World
Information  and Communication
Order, to deepen and enrich under-

standing of its objectives and to
coordinate  approaches and pro-
grammes which can be steadily

carried out in the context of prolife-
rating technological developments and
their impact on information and com-
munication activities ;

(i) to exchange national experiences and
explore new possibillties of mutual
corperation among media personncl
of the non-aligned countrics so as to
achieve collective self-reliance in pro-
fessional and technological fields;

(iii) broadly to project the appreciation
and thinking of the mediapersonnel
of the non-aligned countrics on
pro‘blems of common concern before
the meeting of the Ministres of
Information of the Non-Aligned coun-
tries takes place in Djakarta in

January, 1984 ;
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(iv) to consider steps of build inter-
national support for the current
efforts of UNESCO and International
Programme for Development of Com-
munication (IPDC) to help correct
the imbalances that constrict the
global flow of information and
restrict communication capabilities
among a chosen few : and

(v) to ‘explore how regular contact can be
established among the media person-
nel of the non-aligned countries for
cxchange of views.

(d) to (f) The Indian National Prepara-
tory Committee has set up a Steering Group
to go into and finalise the various relevant
details regarding the organisation, prepara-
tion and funding of the Conference, These
details are yet to be finalised.

Setting up of Working Group on Overseas
Employment

1601. SHR1 G.M, BANATWALLA :
SHRI GULAM MOHD. KHAN :

will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry has set up any
working group on overseas employment ;

(b) if so, when such group was set up ;

(c) the particulars of the issues entrusted
to the working group ;

(d) whether the group has evolved or
suggested any schemec for any special aid to
emigrants and, if so, particulars thereof ;
and

(¢) whether there is also under conside-
ration, any scheme for the benefit of those
returning home to be self employed, and if
so, details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir.

(b) February, 1982,

(c) The terms of reference of the work-
ing group are the following : -

(1) To review the extent of Indian . partis
cipation in the overseas job  markets. from
time to time and to identify the factors
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inhibiting increase in the level of participa-
tion and to suggest remedial measures.

(2) To suggest methods for the preduc-
tive channelisation of emigrants’ remittances.

(3) To locate employment avenues for
th: rehabilitation of emigrants returning
from abroad for the cffective utilisation of
their skill and experience.

(d) The working group has suggested a
scheme for upgradation of skills of Indian
cmigrants going abroad.

(¢) No, Sir.

SNy GIT & weIF WifewE| w1
I= AqAYH

1602. =it VHE@W T : T FAT
Ay ggreo €A 9 @A FIT F fF .

(F) 4t ATEIT AFTAAT AT g2
gad & F1a%9 F1 AR sfAFT FaT &
fqu  srFragml AT FIEHAA & EEIF
aifzea) &1 afasd HFGF 98 & %
famiz &7 @ ¢ faag sfawar s«0-
w1 &1 §ar ¥ faar st 9§

(@) afe g, @ 31 FIFIT IA @15
aifzed) #1 §a1 &1 3T U Tg IIA
ygaaia am; 1 f3gd 25 aql § F1g%wy
gega FT 1R &, atr fewez fag W@ E ;

() FW VIFIT FIRAA Faq F
TG AIEEET &1 GEHTO AT 17 §
qF 9§ Wieaigd & ®4H T @3 glamg,
ggia 9=9 daaqid i

(9) @1 fagad) &1 QF q9F Had
gara s fsgF1 geg  qifaca siawq
SEqd FIAT AT 5 Al

(z) afggi, a1 asdasl salu #an
a7

gaAT WY J/RW AAEY A q9qU
dadlg wd faww A 9q G (s afewr-
g A) : (F) ag faua faar aar g fs
FIFITATOT HIT GRIAT & IT €I Hife-
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@& ot qewifanr G0y & § qga @
WY IR SAFT rfad snwd® aq & @1
aifs sreq aiat & qio-gry, gataq gfawar
w1 enFfya fdar s @& o

(®) g sza gatfag zaf #1 sifag
®q 2 fgo snq qur gafug @i qifeced
g1 39 gaAifag 71d 93 F19 F@ F fag
991 faweq T fau 13 & g1z I3ar alx
auifgg gal § ge@ & at & exfan
afafa grar wi= &z sgaar &1 sAN

(1) X (9) @ IFIT FT Hg
gEdIg AN & |

(8) sz gf gaar |

FTFIFITOT A NSFNT AIT & TG
mizeaY & awt qanl & fag
a1 faaw

1603. =Y W@ A : FAT GHAT
T g HA 4 AT ST FIT F@
fw .

(F) FaT 3 IFITIIOY § 9ISFAT qJ7T
¥ T1F Fifeeel A qai=fa & sag< aga
& @ifag g §R zafag mEgady &1 10
g§ &1 ¥y QI &7 qT WY NISgAT &7
afiss 9T agl faq grar g |

(@) #arag @9 § 5 fafaa w19-
0 gai ¥ f5a  snare oenagfeal J g
H99T 9 ¥ F) AT I FI &) § 94 g
F1 92135 faqws &1 9 2 fRar nqig

(M) afz gr, ar #a1 @& 1 =R
gdY gauf & faq  auE faaw gaF ey
fasios MNIFaT F1 GFH TR FIF
g arf& fawir & s gant ¥ agqa el
FIIFRY & €T A AR T 5

(9) @aY, Negasy, gAa’d afa-
w@al gar = Sl #1 Jar gal F
gHIX FIE F GIFI K Fr AwAr g 7
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gaAT AT TG AT § J497 §49-
AN w1 fEwa § 9g EA (s wicasr-
T7)

(%) 98 ggasy gqarafq & Qifag
FIgU F) =419 § @I gU, AT, 1981
¥ aftss wrsgad & 3398 gfwa fag
T 9 | )

(@) Y, 7g¥

(1) AT AT w@F el F qai
¥ & &l faegly @eErdt HAAQ ang
1% & foo arqar fasweg Wy @ fzar §, 39
qI T & Frg aIrAfq ¥ agy fagw QM
i St wgwa  gFsFrfeg 9T ang g1
g

(9) w@i% anfesdl &1 qq9 & F

guEIT ¥ fana & ggawr & 3T @I
giferi 1 &1 59 g9 W I AR H

F19 s g £ g awT & 10 gvErdy
su=ifigl gra fFo oid 3, 3% fawew
gix onfar & aew @y gy faafag
FIFY FHAAIA GUAT AATAT | IAF qal-
safa & qgav g9 w41t & faafaq g
wraifeat & fau Iqasg  qRlAfg & 7a-
gul & quiT i |

sguiaE!, gmasl anfa &1, S 9E-
faar snifeez €Y =fon H &, A% &l I
zral grar  fafaafag fear smaar ) gas
Y SGUT FY SAAT § |

Power Situation Deteriorated During '
The Last Decade

1604. SARI CHINTAMANI JENA :
will the Minister of ENERGY be pleased

to state :

(a) whether it is a fact that power
situation in the country has fast deteriorated
despite incrcased installed  generation
capacity during the last decade ;

(b) the names of such States which

suffered most ;
(c) whether it is also a fact that the

SRAVANA 11, 1905 (SAKA)

main reasons were poor performance of
BHEL equipment and bad coal ; and
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|

(d) if so, what steps are being taken to
solve the problem and improve the power '

production in different States 7

THE MINISTER OF STATE IN THE

MINISTRY OF ENERGY

(SHRI

CHANDRA SHEKHAR SINGH): (a) and

(b) No, Sir, there has been improvement in

power availability in the country during the

last decade.

16.19, in 1979-80 has come down to 9.2%,

in 1982-83,

Power shortage which was

Power supply position in the .

States has also correspondingly improved. .

However, degree of improvement

from State to State.

(c) Some of thermal generating equip-

ments have not given desired output on

account of bad quality of coal, unsatis-
factory pzrformance of auxiliaries equipment .

of BHEL, non-availability of adequate
trained  operation and maintenance
personnel, '

(d) Following steps have been taken to
improve the performance of thermal power
stations :

(i) Feed back information is being
given to BHEL to carry out improvements
in their future equipment.

(ii) Joint sampling of the coal has been
initiated to ensure supply of quality coal.

(iii) State Electricity Boards have been
impressed to impart training to adequate
number of personnel at the training institute
set up under Power Engineers Training
Society.

(iv) Visits to Thermal Stations by the
Renovation/Betterment  and stabilising
Teams of CEA, BHEL, ILK, etc.

(v) Establishment of Central
spare parts imported machines.

Pool of

(vi) Introduction of Scheme for incentive
payments to State Electricity Boards and
Power Station personnel for improvement
in the performance of Thermal Station.

(vil) Arranging experts from foreign
manufacturers for renovation and
modernisation of imported thermal genera-
ting units,

varies



331  Written Answers

fratas s Y srfas afeagi
fear sar

1605, =imaY i<y faser )
1o GAGOAR FTAET p T4
SHEIE RESiRES J
fafy, sam &t o=t F@ &) ag a1
F1 FI1 & 5 :

(%) 731 ag a9 § {5 faai=q a@m
¥ gwidY, gaa &7 fqeier ®9 § @
FUC 17 & fa7 gfas afqal & 8T
FY g &T

(=) afz er, a1 awgrase) Qvd &A1
& @Y7 T art o gwe 41 Fa1 gfafwar

g 7

fafa, sava wve ®aa) w1 a0 (A
seE wad) o (5) X (@) fqatEd
sEw & said4 wEdEl § (#Harfsa
987 "o 5754 * AT W 5 g4,
1983 F1 @1 47 & T 4T G Q)
A1 fF 923 @ &1 93710 & [aTYUda g,
graw 41 33 fawfa @ afeafaq g
fsaa gren «ga+d T fqoqey fagiaat &
g]144 & 190 fqa194 sina &1 dqfgs
gffaul 938 &3 &1 HiT F AL E,
SEIZIUY :

(%) arawr & @fsq@a i 4.9-
EICAPECAIE e C SR B € A
fazraifas1d &1 Enqigr 1
eageql o fH 997, I=aaH
iaiEa, f=aa& o1 gg1 9ar-
GULE aql 99 @16 41 g0
% [@g g

a1 g fen wg g &1
vacagna’’ & eq19 9 gwrfa’
HAEAT

()

(n) faai=q fafa & gsa;

() smaw gru gew  fAaiwAa
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giffad faar faatas sfe.
g, frefanr arfeasd anfz #
faza sz argRer Il FI7 HY
fafafzez wifewar afx wisai/qag
usy g4) u faafaq faway 93
qur  fasta  #T  wiwafas
fag=or;

giamm &, wfggg affiafag)
§ gqut fama awr fagfaq g1
a1 feay dadia fqafsd g3 &
fagig gwr ars @8 9 g4: A4
21T &1 q127 1 #1 afes sifz |

(¥)

Demauad for Opening of Branch Post
Offices From Basmath, Kalamhuri,
Biloti, Hadgom, Bhokar and
Kinwat Tehsils

1606, SHRI UTTAM RATHOD :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that during Jast
year i.c. 1982-83 very few branch post
offices and sub-post offices were opened in
Nanded and Parbhani districts ;

(b) whether it is also a fact that there
is a great demand for the opening of such
officcs especially from Basmath, Kalamhuri,
Hingoli, Biloti, Hadgom, Bhokar and Kinwat
tehsils ; and

(¢) if so, the action
propose to take in this ragard ?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N. PATIL): (a) No, Sir.
As per the Plan targets, 4 Branch Post
Offices werc opened in Nanded Postal
Division i.¢. 2 in Nanded District and 2 in
Parbhani district. Also 3 extra d>partmental
branch offices in Nanded were upgraded
into sub-offices ; and 2 new sub-offices one
each in Nanded and Parbhani districts were
openced ;

(b) There were only 9 requests from the

public for the opening of post offices in
1982-83 and none in 1983-84,

(c) In 1983-84, it is proposed to open 6
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Division
into sub-

branch offices in Nanded Postal
and upgrade 5 branch offices
offices.

Criteria for Setting up Bench ¢f Bombay
High Court at Aurangabad

1607, SHRI RAMIJIBHAI MAVANI :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) when the Supreéme Court and the
Central Government have given the sanction
during 1 January, 1980 to 30 June, 1983 for
the establishment of a High Court Bench at
Aurangabad in Maharashtra ; and

(b) the reasons for sanctioning the said
and what criteria have been adopted for the
same 7

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) The
decision to establish a High Court Bench at
Aurangabad in Maharashtra was conveyed
by the Central Government to the State
Government in its letter dated 13,9.1982,

(b) The decision to establish a Bench at
Aurangabad was takén in consultation with
the Chief Justice of India after considering
all aspects of the matter. No specific criteria
have been laid down for establishment of
Benches of High Courts but factors like
load of work, distances, facilities etc,
are among the aspects taken into
consideration.

More Powers for Election Commission
after Jammu and Kashmir Elections

1608. SHRI T.S. NEGI: Will the
Minister  of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is correct that the
Election Commission have sought more
powers as a sequel to mal-functioning in
Kashmir and if so, full details thereof
(Indian Express of 8-7-83 ; and

(b) whether Government will convene
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in aJl party meeting to discuss the matter in
entirely with a view to bring forward

suitable legislation amplifying the duties and °

scope of Election Commission’s working .

independently as envisaged in the Consti-
tution of India ?

THE MINISTER OF LAW, JUSTICE

AND COMPANY  AFFAIRS
JAGAN NATH KAUSHAL):

(SHRI
(a) No

such proposals have been received from the *

Election Commission so far.

(b) Does not arise.

Hindustan Lever Limited

1609. SHRT NARAYAN CHOUBEY :

Will the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to state :

(a) whether
Board of Directors
Limited is such that all of its
directors are professional Managers promoted

the constitution of the
of Hindustan Lever .
whole-time .

to this position by Uni-Lever for conside- |

rations of their suitability to the interest of
the holding of the company ; and

(b) il so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD): (a) and (b) M/s Hindustan
Lever Limited is a subsidiary of Unilever
PLC, U.K. which holds 519 of the total
paid up capital of the company. The Annual
Report of the company for the year ending
31st December, 1982 shows that there are
10 Directors, 9 of whom are whole time
Directors. A Statement indicating the
names of the 9 Whole-time Directors, their
educational qualifications, experience etc., is
enclosed. This statement shows that all
these Directors have educational qualifica-
tions and experience. There is only one
wholetime Director, namely Shri G. A.
Alcock who was earlier an employee of
Unilever PLC, U.K. There is another Whole
time Director, namely Shri R Bahadur who
was carlier the Chairman of Lipton (India)
Limited. in which the Unilever PLC. holds
409/, of the equity capital.
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fg=t argfefa & azasw &
AR TFHI

1610. st Fqa T qQUIEt © FT A
oYz qaafa "%t 93 FqW F1 FUFA
fa :

(%) #a1 ag @7 § f fg= angfafa
qQISTFT F1 USHFFIW Fy fzar qar §
faad qfcoraeass gvdc % fRaY o
gfgme  gram & cq@s argfafa”
. (FE® w@ATR) F JAIT FIT JEAR
AgY agrs sATeT |

(@) afz g, ar ga% a1 F1I7 E;

(1) sa1 ag Afa 1952 H enfeq
Mfa &1 srfgFaor Agf £t fqa7 GIdR
¥ fauy fear ar fa feedY enigfafy &1
ggrar 23 & fag fa@dr famrg agfa 9
e gy fzar sraar: MY

(7) #a1 3 favig & 574 engfafy
§1 44T 59 4 115 Agraar fgar g ar
Faaray ?

a7 WIT gAalq AFMAT § VST AA
(=7 w@arz):(F)saaarg afafa &1 fawr-
fear & 4TI AT WSDT  SAEAFIAR
gferggor afews grer wgarfza feq s
qz, aqras st w1 fegdre gfaga
Pear & fen ayfafe F afaeo sy
Hid5 QOIAT © ©T W TR FRIT 797
& | qeqery, USG9 grin gwifaa
g gAY’ ATAE gEIR H1 718A-
gea® & ®¢ 4 aar y7a goifagt gqa)
geasl &1 a4 qEAAl ¥ ®7 9 ¥gAIfEa
femar arar 2 |

(@) star fF Fa< evez fran aar 3

() Faerxr sfggoarsar % asta
agfafr sagma 1 q317 & fae g
ag Afa sgaarg ofafa & faaed gIea)
Y fawifen av arnfza g, fad usdia
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sgraifa®s  ofoeror ofvge grer o 1981
g sguifea faar aan qr)

() =, g #mify g faaga) &
aerrg 9 arnfea g

Billing of Electricity by DESU and NDMC

1611. SHRI ATAL BIHARI
VAJPAYEE ;
SHRI SURAJ BHAN :
Will the Minister of ENERGY be

pleased to refer to the reply given to Starred
question No. 954 on 10 May, 1983 regarding
‘Billing of electricity by DESU and NDMC’
and state how much monthly average
amount as payment of electricity bills was
paid by officials of Delhi Electric Supply
Undertaking in each of the last three years
and during the current years ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): D.ES.U.
have submitted that it is not practicable to
compile the contemplated data showing the
consumption of electricity and its charges
etc. in respect of about 28000 officials
working in DESU prevailing the period of
last three years as also the current year
even after putting efforts and energy for
months together. The amount of labour
and money involved in extracting the
voluminous data are not likely to be
commensurate with the results expected to
be achieved,

Implementation of Minimum Wages act
for Agricultural Labour in Tamil Nadu

1612. SHRI K. RAMAMURTHY -:
will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the details of the study undertaken
by the Commissioner of Scheduled Castes
and Scheduled Tribes about the implement-

ation of the Minimum Wages Act for
agricultural labour in Tamil Nadu ;
(b) whether it has been found that

discrimination is being practised against
women farmer labourers inspite of prohibi-
tion under the Act ; and

(c) the steps proposed to be taken to
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remedy the deficiencies witnessed in the

implementation of the Act ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c) 1t has been reported
that since scheduled castes and scheduled
tribes constitute the majority of agricultural
labourers, the Commission for Scheduled
Castes and Scheduled Tribes had desired
that a study should be conducted
to find out whether the Minimum Wages
Act was being actually implemented
and whether the wages were sufficient
to maintain their families. A samples.
A sample study was carried out
accordingly by a Research officer in two
districts for Tamil Nadu. The study has
revealed certain deficiencies in the adminis-
tration of the Minimum Wages Act, The
Government of Tamil Nadu being the
appropriate Government concerned in the
matter the report is being referred to that
Government for necessary action,

Representation against Hindustan Lever
and Lipton Deal

1613, SHRIMATI GEETA MUKHER-
JEE :

SHRI INDRAJIT GUPTA :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Clause 3 of the Memoran-
dum of Association of Hindustan Lever
Limited specifically provides for manfacture
and dealing in articles of Food of all kinds
including Vanaspati and other edible refined
oils, etc. :

(b) whether the proposed transfer of
the whole of the Food Division of
Hindustan Lever Limited having an Annual
Turnover of about Rs. 125 crores amounts
to virtual deletion of the aforesaid object
from the Memorandum of Association ;

(c) whether in view of the foregoing,
the whole proposal of Hindustan Lever
Limited is hit by the doctrine of ultra
vires ;

(d) whether the Minister has received a
representation against the proposcd
Hindustan Lever-Lipton deal ; and
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(e) if so, the reaction of Government in
this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) Yes, Sir.

(b) and (c) An amendment including
alteration, deletion or addition to the object
clause of the Memorandum of Association
of a company requires an application before
Company Law Board-a quasi-judicial body=-
in terms of section 17 of the Companies
ACT, 1956. No such application seems to
have been made so far to the Board. The
matter will be gone into by the Board as
and when a statutory application is made to
the Board. Retention of a particular field of
activity in its object clause is entirely an
internal matter of the company.

(d) and (¢) The representation containing
a resolution adopted by the General Body
mceting of Hindustan Lever Mazdoor Sabha,
Ghaziabad bearing on this subject has been
passed on to the Minister by Shri Indrajit
Gupta, M.P, vide his Ictter dated 17th June,
1983 and is under examination,

Setting up Bench of Gujarat High Court
in Savrashtra

1614, SHRI RAMIIBHAI MAVANI :
Wiil the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plcased to state :

(a) whether it is a fact that any
Committee or Commission has been appoin-
ted by Gujarat Government or Central
Government on the issue of the demand
for the establishment of a High Court bench
at Saurashtra, South and North Gujarat ;

(b) whether any interim and final
reports have been submitted by said Commi-
ttce or Cemmission to Gujarat Govt and
Central Government ; and

(c) if -so, the details thereof and the
action taken thereon ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL)
(a) No, Sir. However, the Government
of Gujarat have intimated that they are
taking steps to appoint a Commission in
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order to ascertain the justification for a
Bench of the High Court at Rajkot and
other places.

‘b) and (c) Do not aris".

Filling up Vacancy of Chief Justice Sikkim

1615. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the post of
Chief Justice of Sikkim High Court is lying
vacant for the last two months after the
retirement of the Chief Justice ;

(b) whether it is also a fact that the
State Government have already recommen-
ded the names to Government for the
appointment to the post ; and

(c) if so, the time by which the appoint-
ment is likely to be made ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
JAGAN NATH KAUSHAL) : (a) The

the Chief Justice, Sikkim High
Court fell vacant on 15.3.1983 consequent
on the resignation of its incumbent Shri
Justice Man Mohan Singh Gujral,

Office of

(b) and (c) The mutter regarding filling
the vacancy of Chief Justice in the Sikkim
High Court is engaging the attention of the
Government in consultation with concerned
constitutional authorities, It is not possible
to indicate the time by which the appoint-
ment is likely to be made,

Study of P.C.R.A. on Saving of Energy

1616, SHR1 ASHFAQ HUSSAIN
Will the Minister of ENERGY be pleased
to state :

(a) whether the studies conducted on
boilers for Industry carried out at Petroleum
Cons. Research Association (PCRA) haye
shown possibility of large saving in energy ;

(b) if so, full details thereof ; and

(c) whether Government have any plans
to introduce boiler replacements to improve
fuel efficiency and bhelp reduce costs of
imports and prices of industriul production
and thus help exports ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir.

(b) Studies have been conducted so far
in 1200 industrial units. Most of the indus-
trial units are using oil-fired boilers which
are inefficient and obsolete in design.
Replacement of such inefficient boilers,
numbering 2500, by modern boilers having
efficiency more than 809, would give a
potential saving of 15% in the present
consumption of furnace oil by these boilers
which works out to 200,000 tonnes,

(¢) Yes, Sir.

Increase in Capital and Share Money of
Big Industrial Houses

1617. SHRI AMAR ROYPRADHAN :
SHRI CHITTA MAHATA :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that after presen-
ting the budget for 1983-84 in Parliament,
the capital and the share money of big
industrial houses have been increased ;

(b) if so, the details thereof ; and

(c) if not, the amount of capital and
the value of share money before and after
the budget of 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (c) It is presumed
that the Hon’ble Members are referring to
assets and paid-up capital of the big indus-
trial houses. The latest year for which such

figures are available is 1981, which are
given below :—
Rs. crores
Assets, 17443,72
Paid-up capital. 2215.51

Similar figures for later years are not
available.
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12.00 Hrs,
SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : A very

disquieting news has appeared in the press.

In Sri Lanka Press...(Interruptions). They
are saying that India is going to invade
Sri Lanka.

MR. SPEAKER : They are knowing it
...(Interrupriony)

SHRI SATYASADHAN CHAKRA-
BORTY : This is very important, Let me
at least submit its importance...(Inrerrup-
tions)

Minister is
(Interruptions)

SHRT SATYASADHAN CHAKRA-
BORTY : The Minister will give a statement
on his impressions about . (Interruptions)

SHRI K. LAKKAPPA (Tumkur) : It
has appeared in the press that Sri Lanka is
seeking military aid from four countries
- (Inrerruptions). This is a very serious
matter, 1 want the External  Affairs’
Minister to make a statement on this

MR. SPEAKER : The
already making a statement

...(Interruptions)

MR. SPEAKER : Please listen to me
properly and I think, everything will be
clear., The Foreign Minister is going to
make a statement at 3 p.m.

(Interruptions)

MR. SPEAKER : Why can you not
listen properly ? Why are you interrupting ?
1 am giving you certain facts.

(fnterruptions)
qegey wElay 9@ (A% g8y agf g
fo & =Na®r g1 #7 arar g1 ag snfady
9Fd q& a1 41T @A | (saFEE)

PROF. MADHU DANDAVATE
(Rajapur) : In the sight of what you
have said I have one submission to make.
You just now announced that the Minister
of External Affairs is going to make a
statement, I am sure that he must have
prepared the statement earlier., But today
the news has come that some authority has

said that there is likely to be invasion. ..
(Interruptions)

MR. SPEAKER : I must te]l you some-
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thing, The other day we had a discussion on
Sri Lanka...(Interruptions)

PROF. MADHU DANDAVATE : You
are unnecessarily interrupting me.

MR. SPEAKER : Please sit down.

SHRI KRISHNA CHANDRA
HALDER : It is a question of war and
peace.

MR. SPEAKER : There is no question
of war and peace. We are trying to bring
peace. I talked to the Foreign Minister the
other day and in the House he assured us
also that he would make a statement when-
ever it is necessary. But since he has also
gone there and come back, he must have
seen these things...(Interruptions)

PROF. MADHU DANDAVATE :
After he came back... (Interruptions)

MR. SPEAKER : Does not matter,

As we are knowing the facts and as
Mr. Lakkappa is knowing the facts, he
must also be knowing those facts. ..

(Interruptions)

MR. SPEAKER : If there is anything,
we can have another discussion,

PROF., MADHU DANDAVATE : But
I want to have a clarification whether this

point regarding invasion would be included
in the statement.

SHRI SATYASADHAN CHAKRA-
BORTY : The Government of India should

tell the Government of Sri Lanka to stop
this propaganda. ..

MR. SPEAKER : Let us see,

ol Uw fama qigaw (rE19R) ¢
qeqeT MR, H9 &7 WY T@ AHA FI
IIAT 91 T AT WY aFadE  wraa

fear & f& fagrR & sifearfaat &1 gan
HT ST T 8 |

AETRT AFIA © 95 W gIAIT § |

A A famE qraaa - gfaaaanfa.
qifaal &1 ArRar €@z gasse qg 2

ager W grsw H  gfea-anfearfaay g%
Fearardt aifs & aX § =i g€ §
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o wae fagrd awdat : WA &9
wirl 7 anfearfaat &Y geag’ g€ &)

MR. SPEAKER : We have discussed it
so many times. (/nterruptions)

SHRI INDRAJIT GUPTA (Basirhat) :
Will you kindly give a ruling whether this
house or the Central Government are incom-
petent to discuss anything about the atrocities
committed on Adivasis ?

MR. SPEAKER : We have discussed it
sO many times.

gIq ar qIET & @IST g1 T gHar
fafsqw ogqrzadt 921 5 F53 § | gW
A agi 9rag Aa Fvq g fF w3 &7
foa gasiaz #1 feasg @ ) @M%
19 THF! TA9T &gH anHd g, ar fafs-
37 UEFITAU FHET H qg FT FAfFU
% F1§ TS AL R

SHRI INDRAJIT GUPTA : How can it
be taken up when it is turned down ?

MR. SPEAKER : It does not rﬁatt‘cr.
You can take it up again ; No problem.

SHRI INDRAJIT GUPTA : Scheduled
Tribe is not a State subject. But we have got
this intimation that it cannot be admitted...
(Interruptions)

MR. SPEAKER The adjournment
motion is disallowed. No  adjournment
motion, 1 have not allowed any adjournment

motion,

sl mEe fagidt aw@dat ;o Fifaa
gaga o sIfsu |
Reqq AgEd - 7 3@ a1 |
I will discuss it with you.
(Unterruptions)

MR. SPEAKER : I have not allowed any
member.
(Interruptions)®*

PROF. MADHU DANDAVATE : This
is a very important point.

ot wAlw awet A9 0w fafads
aymA fear g
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HeqeT HEEY ! #1$ fyfass 7'!@: g i
A9 qrEY, § I AT

SHRI  SATYENDRA  NARAYAMN
SINHA : If the Scheduled Tribes...
(Interruptions)

MR. SPEAKER

: I have discussed it -
nothing new, '

(Interruptions)

MR. SPEAKER : I have invited you t¢
discuss it. It cannot be an adjournmen
motion,

SHRI INDRAJIT GUPTA : This intima-
tion talks of calling attention, adjournmen
motion or even questions... !

MR. SPEAKER : Yes, questions also.

st Ty fasE qraa ; A9 g e
F1E2q av feegaa fsauars 1 fear § o
MR. SPEARER : We have had a discus

sion. We can have it again ; I do not min
it,

SHRI GEROGE FERNANDE!
(Muzaffarpur) : Assam like situation i
cmerging there and you are refusing to tak:
notice...

MR. SPEAKER : | am going accordin;
to the rules. I have always allowed a discus
sion when it is necessary. I shall always allov
a discussion when it is necessary.

SHRI GEROGE FERNANDES : Hov
many immigrants should come to Biha:
before we take note of it.. (Interruptions
How many people should be allowed ?

MR. SPEAKER : Not allowed.

I VUAEAR WeA (92A7) ¢ Feag|
Hglad, 3 & F% WAL § WHFT 17 H
feafq qar g1 1§ &

weaW Agia; @ F{ AT W@ & |
qa1a1 g A19H1 1% e difer T @ @
AN IGH AT FIT | 419 HYA AITHT F)
agt W Afgq

ot THE@AIT sl @ ¥ @7 Igw
rgT g |

**Not recorded.
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e WEIFF o AT AT AT IU
ANT gz FT WfFg | THE gEy H #T
afad, ga #1§ caus agf §

s @ew mraw wfzar (359A) @
g1 sfozar 7 ot og A nrgaigT § -
(sqaeTd)...

e qg“ra'u « HIG I3 AIZY |
Frgel ST, A9 HiEY

st wage TErE was  (1ATY)
afgdaiz 9 €1 qq F AT A QA &
qiEf Q1A ATFIAET H12EE T WAT @ B |
g& Tar @ @1 2 5 Alawr & afafa.
g+q & fag 71 wigz afafqarg s W E
Sgd afaaqig garg g |

L E0 S R AT fega  aam
ATFT ! aZ AGAwaHI fHaT & draF ?
g & A & WX @ 8aF fag
fafraa g1

It is wrong ; not allowed. You should
remember that everybody, including the ruling

party, is with them. It is not only Tamils.
Not allowed ; nothing should go on record.

(Interruptions)™*®

MR. SPEAKER : No, we have already
done it, You are wrongly interpreting it.
It is very bad. The whole pation is with
them.

o g{tsl TR MR (NelAa)
s 4 fqzq, staasn, gfseaam afe
F§ 20l § gf47 A3 Aol §.. (sqqum)

qeqe Helad g7 faar g #ai
fgar qag 19 2139 Fa) @7 § 7 AY Fg
frar g, &1 fHaqr gor T &g 7 Uqggy
G FT AT ARG JUAHIE ! Tq
IH GE FHL QF 1T Fig &1 § | ®1E
ALY ST ATT AqIF AT Hl AF §, AT I
MA@ FT IAIE ST WG| GF T I
wuar § % aq ad arg gan gafaq wg
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@ g aaw gar gAr wifgy @ ga
17 &1 Jarq fear ¢ «fwa fwe aq 47

IEFEIFE )

ot gAm AR Anar ; 719 Hwfaq
gl g ST & ! AIGEHT qa grar Anrfgd |

qeney wgtay - § Hfaq adi gr W@
g

SHRI HARIKESH BAHADUR : We
have given an adjournment motion. More
than one thousand employees of the Food
Corporation of India are agitating for the
last 2-1/2 months and they are staging a
dharna in front of the Food Corporation

office. Government is not listening to them
nor taking any action,

MR. SPEAKER : Not allowed.

Mo wfwa waIT Agar © F HFEAIN
qrd g

qeaer WG . W9 FIA H2IAA
Qfsio ar 377 9 difsm

s} TR AR ARAT ()
gegey sil, d fq3z3 #WAT Wigar g fF
fagdr @9 1T g ag@ ® ¥ gaq §F 1T
glo 9 AAIGT Alfgar aeqarT 3 X A
Fg1 91 f& 31 & gz =14, .,

qeyey wgiEy ; w1ad df[g ar 377
A

ST TAATT QIAFT 208301 © Jg 377
FT HIAAT Agl § | IS0 FAF ATAAT ¢ |

REqer AE1Eq ; T8 41T e Afaq

St TAAATT AEAFT EAT ; g7 FifaT
gIqT 2 W@ 3 |

qeqw wEaq | 9 Al 2 e |
(Interruptions)

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, the Bihar Government has been
flouting the Supreme Court’s directions and
has been keeping people in detention after

**Not recorded,
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orders of acquittal. I have given a Call Atten- Notifications Under Income-tax Act, 1961
tion motion. and Central Excise Rules, 1944
MR. SPEAKER : We shall discuss it. THE DEPUTY MINISTER IN THE
We shall see. MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : ‘
Interruptions
(Interruptions) I beg to lay on the Table—
12.10 Hrs. (1) A copy each of the following Notifica-

tions (Hindi and English versions)
PAPERS LAID ON THE TABLE under section 296 of the Income-tax

Report on General Election to the Lagislative Act, 1961 : —
Assembly of Assam, 1983 () S.0. 2661 published in Gazette

THE MINISTER OF LAW, JUSTICE of India dated the 25th June,
AND COMPANY AFFAIRS (SHRI JAGAN }fgs,afega{)g“ll_g exe?wtmﬂGtOo;f;?
, ) ndian rliamentary r
NATH KAUSHAL) under scction 10 (23C) of the
1 beg to lay on the Table a copy of the Income-tax Act, 1961 for the
Report (Hindi and English versions) on the period covercd by the assessment
General Election to the Legislative Assembly year 1983-84,

S5 983 —N ive. i
of Assam, 1 arrative (ii) S.0. 2662 published in Gazstte of

(Placed in Library See No. LT-6772/83). India dated the 25th June, 1983

regarding exemption to the ‘Bhai

Payment of Wages (Railways) Amcndment Vir Singh Sahitya Sadan, New

’ Rules. 1983 Delhi’ under section 10 (23C) of

o the Income-tax Act, 1961 for the

THE MINISTER OF LABOUR AND period covercd by the assessment
REHABILITATION (SHRI VEERENDRA years 1983-84 and 1984-85.

PATIL) :

(iii) S.0. 2663 published in Gazette

i 2
I beg to lay on the Table a copy of the of India dated the 25th June,

983 i i »
Payment of Wages (Railways) Amendment 3 83 regarding ﬁxeml.mo? to the
e i . . Kasturba Health Society’ under
Rules, 1983 (Hindi and English versions) .
. : P : section 10 (23C) of the Income-
published in Notification No. G.S.R. 443 in tax Act. 1961 for th s
Gazette of India dated 11th June, 1983 under % ! ¢ per

sub-section (6) of section 26 of the Payment ‘;gé’gfgg :LY 12154 Zsssessment years
of Wages Act, 1936, -8 .85,

(iv) S.0. 2664 published in Gazette
of India dated the 25th June,
1983 regarding exemption to ‘The

Cinematograph (Certification) Rules, 1983 Bar Council of TIndia Trust’

under section 10(23C) of the

Income-tax Act, 1961 for the

period covered by the assessment

years 1975-76 to 1982-83,

(Placed in Library See No. LT.6773/83)

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS

(SHRI MALLIKARJIUN) : On behalf of (v) S.0. 2665 published in Gazette of
Shri H.K.L. Bhagat, India dated the 25th June, 1983
regarding exemption to the ‘Dis-
I beg to lay on the Table a copy of the trict Relief Fund, Delhi’ under
Cinematograph (Certification) Rules, 983 section 10(23C) of the Income-tax
(Hindi and English versions) published in Act, 1961 for the period covered
Notification No. G.S.R. 381 (E) in Gazette by the assessment years 1982-83
of India dated the 9th May, 1983 under sub- and 1983-84.
section (3) of section 8§ of the Cinematograph (vi) S.0. 2666 published in Gazette of

Act, 1952, ' . India dated the 25th June, 1983
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regarding exemption to the ‘Sri
Sathya Sai Central Trust,
Bombay’ under section 10(23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment 1983-84.

S.0. 2667 published in Gazette
of India dated the 25th June,
1983 regarding exemption to the
‘Mukarram Jah Village Develop-
ment  Society’ under section
10(23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1982-83 to
1983-84.

S.0. 2668 published in Gazette
of India dated the 25th June,
1983 regarding exemption to the
‘Seva Sangh Samiti’ under section
10(23C) of the Income-tax Act,
1961 for the period covered by
the assessment years 1979-80 to
1982-83.

S.0. 2669 published in Gazette
of India dated the 25th June,
1983 regarding exemption to the
‘Bharat Bhawan Nyas’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1984-85
to 1985-86.

(vii)

(viii)

(ix)

(x) S.0. 2670 published in Gazettc
of India dated thc 25th June,
1983 regarding exemption to the
‘N.K. Tata Trust, Bombay’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered
by the assessment years 1979-80
to 1982-83.

(Placed in Library See No. LT-6775/83)

(2) A copy each of the following Notifica-
tions (Hindi and English versions)
issued under the Central Excise Rules,
1944 ;—

(i) G.S.R. 521(E) published in
Gazette of India dated the 30th
June, 1983 together with an ex-
planatory memorandum specify-
ing drug intermediates which will
set exemption from the whole of
the duty of excisc leviable there-
on,
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(i) G.S.R. 575(E) and 576(E) publish-
ed in Gazette of India dated the
23rd July, 1983 together with an
explanatory memorandum regard-
ing revision of existing excise
rebate scheme on exports of tea.

(Placed in Library Sec No. LT-6776/83)

12.12 Hrs.
PARLTAMENTARY COMMITTEES

Summary of Work

SECRETARY : Sir, I beg to lay on the
Table a copy of the ‘Parliamentary Com-
mittees —Summary of Work’® (Hindi and
English versions) pertaining to the period 1
June, 1982, to 31 May, 1983,

JOINT COMMITTEE ON OFFICES
OF PROFIT

Sixth Report

SHRI GULSHER AHMED (Satna) :
Sir, I beg to present the Sixth Report (Hindi
and English versions) of the Joint Committee
on Offices of Profit.

12.13 Hirs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported shortage of coal in various parts
of the country

SHRI SATYENDRA NARAIN SINHA
(Aurangabad) : T call the attention of the
Minister of Energy to the following matter of
urgent public importance and request that he
may make a statement thereon :—

“Situation arising out of reported
shortage of coal in various parts of the
country.”

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKER) : Sir, On the issue of
reported shortage of coal in various parts of
the country I would like to submit that every
effort is being made by the nationalised coal
industry to meet the demand of the consum-
ing sectors. As a result of these efforts the
overall despatches of coal by Coal India
during the quarter April to June, 1983 has
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gone upto 27.65 milli on tonnes against 26,52
million tonnes in the corresponding period
of the previous year, thus showing as an
increase of approximately 1.13 million tonnes,
i.e. a growth rate of 4.3% of the consuming
sectors Power, Railways and Fertilizers have
received more coal in the first quarter of this
year than in the corresponding quarter of
the previous year, The improvement has been
particularly marked in the case of the Power
Stations which have received 16.5”/ more
coal, this year in the first quarter than in the
same period of last year.

2. The improved trend in despatches
has been maintained in the month of July,
1983 and as per the estimated figures, the
total despatches in July have been 9.89
million tonnes as against 9.78 million tonnes
in July, 1982 from CIL and SCCL.,

3. In the strategy to improve despatches,
the main thrust has been on reaching more
coal to consumers by rail. Conscquently,
the rail despatches in the period April to
July, 1983 (upto 24th July) increased by
5489/, against that of the corresponding
period of the previous year. The average
daily loading for CIL and SCCL during this
period in the current year has been 10372
wagons a day against 9833 wagons a day in
the same period of the previous year. This
level of loading is the highest ever achieved
for this period in any year.

4, It is also noteworthy that we have
been able to maintain a higher level of des-
patches in the current year by loading from
production and drawing upon the accumula-
ted pit-head stocks. The pit-head stocks of
coal in CIL which had reached an all time
high level of 22,45 million tonnes on 1,4,1983,
have since declined to 17.91 million tonnes
as on 28.7.83 which shows a draw-down of
4,54 million tonnes in four months.

12,14 Hrs.
(MR. DEPUTY-SPEAKER i the Chair)

5. Despite the improvement in over all

" despatches of coal there have been some
shortfalls in meeting the coking coal demand
of the steel plants and steam coal require-
ments of industrial users, particularly the
consumers linked to Raniganj Coalficld of
ECL. This has arise because stocks of coking
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coal and steam coal are limited and produc
tion has been adversely affected in the easter:
region on account of shortage of power, lav
and order problems and the absenteeisn
among the workers. In ECL some mine
which have becn developed could not com
mence production on account of obstructior
by local youth demanding employment ir
excess of norms being followed by the com.
pany for giving employment to land losers.

6. As regards steam coal, the require-
ment of the Railways have been met practi-
cally in full. But industrial consumers
requiring high grade steam coal have suffered
to some extent on account of its inadequate
availability.

7. The production and despatches from
SCCL have been hit on account of sporadic
strikes by scctions of workers in the current
year which has been to the detriment of coal
consumers located in the Southern Region,
This matter has been taken up from time to
time with the State Government as the Com-
pany functions under its overall control.

8. Steps have been taken to bring about
an improvement in power supply from DVC
and the situation in this regard has distinctly
improved in July, 1983. This has had a bene-
ficial impact on increasing the level of coking
coal supplies to steel plants, Constant liaison
is being maintained with State Governments
at all levels for bringing about an improve-
ment in the law and order situation. The
question of opening of the new mines in ECL
is likely to be resolved shortly with the co-
operation of the State Government. Railways
have now agreed to allot wagons on priority
basis for the movement of coal and coke to
the stockyards of CIL which have been
opened at a various consuming centres in the
Country. A number of new stockyards will
also be opened shortly. With adequate
quantities of rail borne coal being made
available at these a stockyards ir is expected
that the requirements of consumers situated
in the distant parts of the country would be
met to a very substantial extent, from these
stockyards.

SHRI  SATYENDRA NARAYAN
SINHA : If you read the statement made by
the Minister for Energy, apparently it appears
to be very rosy picture. But if you go
through it deeply, it appears that coal indus-



.-355 Reported shortage of coal ~ AUGUST 2, 1983  in the country (CA) 356

try is suffering for want of power and also
due to strikes and law and order situation.
. That is why while the despatches have
increased, it does not speak about the proper
despatches and whether the total demand and
the number of rail wagons despatches match
with the real requirement of the steel plant,
cement plant, etc. Secondly, it has been stated
that the coal production in the first quarter
of current financial year ending June 18,
1983 fell by 109,. Morcover, the total
estimated demand for 1983-84 is about 147
million tonnes whereas the toral targeted
production is 142 million tonnes only. It
shows that there would be a shortfall in any
case, even if you reach the target. But you
have not been able to reach the target because
of lack of power. It is a viciours circle.
Coking coal is needed for steel, cement and
all that. 50" stations depend on coal for
generation of clectricity, There is cut back
in the supply of coal. Quality of coal supplied
is very poor. 1In fa:t in most cases the ash
content is 45" anl even the coal washeries
have not been able 10 reducc it to less than
279/ . In many cases it has been discovered
that the coal despatches contain black stones.
There is a wide-spr:ad practice that the coal
contains adulterated materials like black
stones and pebbles which when used in the
coal washeries or steel plants or in thermal
power stations cause damage to the plant
itself. These are the reasons why coal pro-
duction has not rcached the target. The
Minister of Encrgy has himself admitted that
the fall in the production has been due to
adverse law and order situation and shortage
of power. Because of these reasons, there
has been a cut in the coal production. And
there has been trouble in regard to employ-
ment demanded by the local youth and that
it why it has not been possible for the new
mines to commence productjon,

In the 7th paragraph also, you will find
that there have been sporadic strikes by
certain workers in the current year which
have been to the detriment of coal consumers
located in the Southern region. This is also
holding up the production of coal which is a
very important input for the production of
energy. The Minister has admitted that there
is going to be a shortfall in the production
of energy also. Therefore, it appears that we
are caught in a vicious circle.

There are 22 crucial projects which have

been approved and the Planning¥Commission
have recommended for Rs. 168 crores for
these projects. But the Ministry of Finance
has cut it down to Rs. 140 crores. 1 would
like to know from the Minister how this cut
in the allocation will affect the various
crucial projects linked to the State steel
plants,

Secondly, what steps are being taken to
prevent this mixing up of black stones with
the coke which is the large scale malpractice
being indulged in Dhanbad and other collie-
ries. Thirdly, it is not a fact that the steel
plants are suffering for want of coking coal
and you have been asked to import coking
coal from outside to meet the demand ?

Fourthly, is it not a fact that the factory
units in various States are clamouring for
coal and they are not getting it with the
result they are suffering in production ?
Fifthly, is the Minister aware that it is only
the other day that a statement was made here
in Delhi by the small scale producers that
for want of coal, many units have been closed
down ?

In view of this and if these points are
correct, may I know from the hon. Minister
what steps are being taken to improve the
position regarding the supply of coal to
various projects 7 Will the Minister be able
to assure us that even during the loan period
which is coming from July to September, he
will be able to maintain supply of coal to the
steel plants and they will not suffer in pro-
ducting ? How much coking coal are you
going to import for this purpose ?

SHRI P. SHIV SHANKAR Sir, the
hon. Member has raised various questions.
On the question regarding the demand of the
various sectors for 1983-84, I may submit the
requirement of each item :

Steel—27,50 million tonnes
Power—56.00 million tonnes

Railways —-11.00 million tonnes
Cement— 7.50 million tonnes
Fertilisers— 4.87 million tonnes
Exports — 0,30 million tonnes

Soft coke and LTC— 4.00 million tonnes

DRK and others— 32.00 million tonnes
Colliery consumption— 4,00 miHion-tonnes
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This makes a total of 147.17 million tonnes,
Notwithstanding the fact that the total
demand of the different sectors is 147.17
million tonnes, the targets that have been
fixed for production are only 142 million
tonnes. It is true that the targets for produc-
tion have been fixed at 142 million tonnes
The break-up is as follows :(—

The Coal India Limited share in pro-
duction would be 123 million tonnes ;
Singaroni Colljeries’ share would be 15
million tonnes and the share of TISCO,
1LISCO, and DVC would be 4 million tonnes.
There is also the drawn out stock of another
4 million tonnes, The stocks with CIL as on
31st March were more than 22 million
tonnes, In fact, they have been decreased as I
have explained in the statement. That how
the total comes to near about 147 million
tonnes as a whole.

Member also asked the
question as to the despatches to different
sectors, The position has been that in
April-June, 1983, the steel sector has been
supplied 26.52 lakh tonnes of coal as against
28.04 lakh tonnes in April-June, 1982. There
has been a little shortage so far as the
supply in this quarter is concerned. The
power sector has been supplied 123.90 lakh
tonnes as against 106.37 lakh tonnes in
1982 during the same quarter. The means,
a quantity 17.53 Jakh tonnes more of coal
has been supplied to the power sector in
this quarter which is an appreciable increase
of 16,5 per cent.

The hon.

AN "HON. MEMBER : What is the

requirement ?

SHRI P. SHIV SHANKAR :
explained in the statement itself.

1 have

Generally, 1 have said that so far as
power is concerned by and large, their
requirement has been met. Likewise, about
the railways also, I have stated in the state-
ment that there is an appreciable increase
in the supply of coal to them.

To the cement industry, the supply of
coal has been 10.86 lakh tonnes in the
quarter beginning from April and so far as
the loco is concerned, the supply has been
73 88 lakh tonnes. The fertiliser sector has
received 7.21 lakh tonnes. All these sector
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have received coal despatches. As I stated,
so far as despatches are concerned, these
are better as compared to the quarter. But
1 have conceded in my statement— I would
unduly rosy
picture— that in this quarter there has been
a fall in production.

1 have given the reasons why there
has been a fall in production. In fact, I
have myself taken the meetings of the
Chairman of various Companies and we have
also discussed ways and means as to how
we should increase production in the rest of
the year so that we could meet the
exigencies of demands. I understand, on
the basis of discussions so far as the demand
of various sectors 1s concerned, we will be
able to meet the demand. In fact, we have
already re-phased the targets for the rest of
the year so that the Coal companies could
accelerate production in order to meet the
target that has been fixed by the Planning
Commission. This is the situation broadly
with reference to production and despatches.

The Hon. Member has asked about
allocation. The original allocation to CIL
under the annual plan for 1983-84 was Rs.
791 crores. An additional Rs. 140 crores
is now being given for developing mines
linked to sanctioned downstream projects.
Therefore, such sanctioned projects will get
this fair amount and the coal requirement
will be met. There would not be any
difficulty so far as production is concerned.
We will be starting the Seventh Plan on the
basis of this because it will be gradual
production. Difficulties will not be there.
That is the expectation. I have been
assured by the Minister of Finance that
efforts would be made to see that the
Department is supplied with whatever funds
are required.

The Hon. Member has very rightly
expressed his anxiety about the black stones
mixed with coal. We have been trying our
best to see that this mixture is avoided as
much as possible. Various steps have been
taken with reference to acting manually or
with reference to taking the steps in
washeries e¢tc. 1 cannot say with confidence
that we have able to succeed as we should
have. But I must submit that so far as
efforts are concerned, we have not been
wanting and we are making every effort to
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see that these big shales are avoided from
' being supplied. In fact, the various con-
sumers particularly the power sector people
have been asked to depute their personnel
1 at the time of the loading and they also
take care to see that this type of illegal
activities whether they are conscious or
unconscious should be avoided. 1 can only
submit to the House that we are intensify-
ing our efforts to avoid the shales being
loaded or treated as coal,

The Hon. Member has asked a question
about the demand of the steel plants with
reference to coking coal, I do agree that
we are not in a position to satisfy their
entire demand. In fact, the difficulty is
that no new mines have beern opened in
ECL. I have explained that we had been
having some difficulty about it and, in fact
we had a talk with the Chietr Minister of
‘'West Bengal. He has intervened 10 the
matter. But unfortunately I find that he has
not been able to persuade the unions includ-
ing the CITU people to agree with his view,

We have discussed at length. He had  been
very helpful in the matter. But the local
youth had been presenting quite a big
problem in this respect anii  as result we
have not been able to produce proper
amount of coal that is required for the
steel etc. I am not in a position to give

import of coking coal
for the steel because this is being done by
the Ministry of Steel. 1 had an jnformal
discussion with the Minister of Steel only a
couple of days ago. 1 have assured him
‘hat we will step up the production of
soking coal so that minimises to the extent
possible the import of coking coal. It is
true that various industrial units had
been demanding coal and they had also been
>omplaining that they were not in a position
0 get the coal. I am sorry, I have the
atest information that the import of coking
soal during 1983-84 is likely to be about one
nillion tonnes. If we open the various
nines, I am sure will be able to get over
his difficulty of still importing coking coal
rom outside, 1 shall try to answer with
eference to the various units complaining
hat they are not getting the coal. Hon.
viembers are aware that in the system that
ve have there are different authorities who
re called the sponsoring authorities in the
tates the Director of Industries or other-
rise, Likewise, the DGTD also sponsors,

the exact figure of
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After these people are sponsored, then the
parties approach us for the purpose of their
coal, It is ar this stage that it is called
our sponsoring the party to the Railways,

so that on that basis they allocate the
wagons, etc., and carry the coal. There
had been difficulties, of course, to the

private partics, We had also been allowing
them to take coal by road. But it becomes
very costly., I am sure that with the stock-
yards that we have sel up now which are
55 in number in different parts of the
country and with our setting up of yet
another 13 stock-yards in different places
of the country in July-September-I would
not like to go into the details as to the
places where we are setting up the stock-
verds-we will be able to get over this
difficulty as a result of which the parties
could go to the stock-vard and take the coal
themselves, This would be the position
which might cmerge by the end of the
year,

SHRI1 SATYENDRA NARAYAN
SINHA : One part of my question has
remained unanswered and that is about the
apprehension of the steel plants during the

lean period, July-September, which hag
commerced now.
SHRI P. SHIV SHANKAR : On the

question of production of coal, this should
brighten up in the quarter beginning from
July. 1In fact, the reports that I have been
getting are that the coal production has been
satisfactorily increasing. Every time I find
that, in the quarter April-June, the coal
production goes down for various reasons :
firstly because of the intensity of heat, then
shortfall in supply of power, then this being
generally the marriage season many people
absent themselves. 1 find, on the basis of
the statistics in the previous years, that in
this quarter, April-June, there has always
been lesser production as compared to the
other quarters, 1 am sure that, with the
production having picked up from July, we
shall be able to meet the demands of the
steel industry 10 a large extent.

SHRI RATANSINH RAJDA (Bombay
South) : Mr. Deputy-Speaker, Sir, the reply
to the Call-Attention given here by the hon.
Minister is on a very optimistic note and
the picture that has been presented here
attempts to show that everything is all right
on the coal front. But just now the hon,
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Minister, while he was explaining the posi-
tion, gave a different picture altogether.
- Coal occupies a very vital place in our eco-
nomy and the entire country has to take
very seriously the question of coal produc-
tion and wherever there are bottlenecks, we
shal] have to see that those bottlenecks are
removed and we have to plug thosc loopholes
wherever they are, in the production, distri-
bution, etc.

I do not agree with the statistics that
have been given here in this note because
the figures in the Fconomic Times dated 2nd
July 1983 show that coal production in the
first quarter of the current financial year
ending June 1983 is expected to be 109]

below the targeted level. Now it is less
than 30 million tonnes as against the targe-
ted figure of 33 millions tonnes. The

fall in production has adversely affected
the steel and cement sectors.

Now, the Bharat Coking Coal Ltd.
suffers from power cuts and law and order
problems. These are the two major cons-
traints the Minister is facing. Now the
coal production may further fall in the
monsoon season as just now my hon
colleague, Shri Satyendra Babu has stated
that the power requirements of the coal
sector rises due to incrcased de-watering
operations in the coal mines. There were
some hopes that this improvement in coal
production would pick up because of the
pick up in powcr supply from DVC. But
that becamec¢ a temporary phase and there
also we could not succeed and then the
entire dismal picture came before us, These
coal companies were starved of power
throughout June leading to lesser coal
production by one million tonnes. Daily
supplies to the steel plants have also come
down from 38,000 tonnes a day to less than

36,000 tonnes a day.

Now this is the position and the hon,
Minister gives us different statstics stating
that he is very much optimistic in improv-
ing the production and distribution of coal.
I would not speak further on that because
this problem is known. I would like to
ask certain fundamental questions of the
bhon, Minister.

My question would be: I would like
to know from the hon Minister whether a
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Cabinet Sub-committee meeting was held.
Now during the Cabinet Committee meeting
on infro-structure, the coal companies had
assured the steel sector that coking coal
supplies will be inereased to 40,000— 45,000
tonnes a day. But [ learn that promise
could not be kept up due to poor power
supply position and the deteriorating law
and order situation. In the eastern mining
region coking coal production has failed
to pick up. T want to know whether it is
a fact that this assurance given to our
steel plants could not be fulfilled. That is
one thing.

Another thing is regarding the scandals
that are prevalent. There is bungling in the
coal movement. Now the Chief Claims
Officer in Bombay and TNC, Sabarmatj
Yard, between these officers of the railway
and several other officers, were caught red-
handed, who were including in nefarious
transactions and that bungling came to
light and some of the top officers of the
Western Railway have been 1transferred and
action has been taken. I action has been
taken for this scandal and bungling in coal
movement, what action has been tak:n and
at what stage has that action come¢ ? Or
have you merely transferred those officers ?
Or, some enquiry is pending or you have
alrcady awarded some punishment. This
I would like to know from him.

Then, there are other powerful groups in
our country which are indulging in illegal
mining, What steps does the Government
propose to take to prevert such elements
which can be described as anti-social elements
which are indulging in illegal mining in this
country.

My other question would be this. What
steps are being taken to0 meet the demands
of coking coal ? I want to know whether
open-cast mines are geing to be opened in
the E.C.L. and B.C.C.L. to meet the short-
comings in power ? What you are going to
do to improve the quality of coal for thermal
power plants. We shall now require further
coal for our super-thermal power plants, My
question is: whether we shall be able to meet
the demands that would arise for the super-
thermal power stations. These are my
questions which I would like to pose to the
hon. Minister,
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SHRI P. SHIV SHANKAR Sir, my

hon. friend has referred and expressed’ his-

anguish about the coal production having
fallen, In fact, notwithstanding the  fact
that in the statement, it has been expldined,
in' the quarter beginning from April and

ending June, there had been a fall in the coal”

production...(Interruptions)

You need
He is

MR. DEPUTY-SPEAKER
not go to the rescue of the Minister.
guite capable of replying.

SHRI P. SHIV SHANKAR : In fact, I
have myself said in answer to the Calling
Attention that there had been a fall in the
production of coal. While sitting, 1 was

working out the figure of the fall in the

production. It was roughly about 5 million

tonnes as compared to the target. It is, of'
[ bhave

course, not at all a happy feature,
already explained the reasons why there had

been a fall, particularly in the E.C.L. since

it had been suffering a loss of production
from the last couple of years.
company C,C.L. and particularly, the
B.C.C.L. had been making a good ' profit.
There had been a ..et increase in coal pro-
duction in this company. But, in regard to
the other company, there had been a fall. I
have explainesd the reasons why there had
been a fall in production, 1n July, the pro-
duction had picked up in this company also.
In fact, the DVC supply of power in this
area has now been stabilised.

I had mysell intervened at one stage, In
fact, I had gone to the extent of asking the
B.V.C. 1o dilvert the supply of electricity
from Bihar to the coal field and to Bihar,
I suggested the supply from Singrauli for the
super-thermal power station.

SHRI SATYENDRA  NARAYAN
SINHA : Just now you said in reply to my
question that you will not supply power to
Blhar. It is not under contemplation.

SHRI P. SHIV SHANKAR
suggested was this. [
should be a proper approach ; because some

What 1

clectricity is also supplied from DVC to
Bihar. I wanted that that should be diverted

to the coal fields and so far as Bihar is con-
cerned the shortfall that it was having could
be supplied from Singrauli. But it was diffi-

cult notwithstanding that for the DVC to-

divert in quite a good quantum of electrioity:
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The other:

wanted that there:
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to the coal-fields. In fact, I had suggested
that  about 35 to 40 MW electricity per day
should be supplied but as on today the
position is that DVC's performance has
improved in July and as a result power is
being supplied in a better way as compared
to the last quarter.

Sir, the coal production figures that I am
getting. are.a little happier in July. The main
problem that was faced was not only power
but the problem of the youth there which
had hampered opening of the new mines. I
bave already referred to the details why we
have not been able to gear up the production
in that area and, as such, I need not rcpeat
the same. But the fact remains that in the
quarter coal production had gone down as
compared to the target and the shortfall js
about 6 million tonnes which is not a happy
thing. When 1 took the meeting of the
officials of the various coal companies and
officials of my Ministry, 1 have been assured
that they will make up this shortfall in the
rest of the period and they have re-phased
their targets as a result of which they are
working out on that and 1 am sure that they
will give me the results given a little bit of
encouragement not only from the public but
by this. House also.

Sir, it'is true that there was a discussion
in the Cabinet committee on infra-structure
with reference to the supply of coal to the
steel-plants. In fact, I have said in my state-
ment also that in July the position has con-
siderably improved so far as the supply of
coal to the steel plants is concerned. It is in
pursuance of the décisions having been taken
in the Cabinet committee on infra-structure,

Sir, my hon. friend has asked about the
bungling in coal movement between Bombay
and Nasik, I am sorry I do not have the
details at present.

SHRI RATANSINH RAJDA : The con-
cerned railway officers were transferred.

SHRI P. SHIV SHANKAR : On this
particular aspect of the matter, I am not in
possession of the details but I would not
mind placing it on the Table of the House
and I will also separately writc to you the
position because I'do not want to skip over
this.

SHRI' RATANSINH RAJDA : This was
the case-where they were arrested. It was a
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case of large-scale bungling going-on in-eval
movement,

SHRI P. SHIV SHANKAR : Mr.-Rajda,
as you very rightly put it, here the Railway
officials werc involved and they were trans-
ferred to some other place. 1 am not-getting
away by saying that it is a matter-concerming
Railway Ministry. T will get the details even
if it is from the Railway Ministry and place
them on the Table of the House and separa-
tely I will inform you about the details.
Actually, it js the Railway Ministry who
were concerned with this, but that does not
stop me from getting the details from them.
The moment I get these details, I will make
them available to the House,

The hon, Member has raised the qucstion
about the illegal mining. This has becen
matter of great anguish, We have been taking
different steps. In Bihar, particularly, some
of the people who were notorious, after they
were released from the court, have intensified
their activities. (/nterruptions), Sir, 1 must
say that on the 4th of July I had advised my
Ministry officials including the Secretary to
proceed to Dhanbad. They had a meeting
there with the Chief Secretary of the State
for the purposes of how best we should stop
this illegal mining. The State officials and
our officials both sat down and evolved
certain norms, These have also been discussed
with the Chief Minister the next day by my
officials. In fact, I personally spoke to the
Chief Minister. Now, for the purpose of
stopping this illegal mining, various steps
would certainly be taken in pursuance of the
latest meetings that took place on the 4th and
5th July 1983,

Sir, the open cast minings in BCCL and
ECL will certainly be opened for the purpose
of coal production and with reference to the
quality part of it, the hon. Members are
aware that we are trying to establish the
washeries and beneficiation plants apart from
what is already existing there so that the
quality of coal improves.

12.58 Hors,

The Lok Sabha then adjourned for Lunch
1ill Fourteen of the Clock.
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The Lok Sabha re-assembled after Lunch
at Five minutes past Fourteen
of the Clock.

[SHRI R.S. SPARROW in the Chair]

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE -(contd.)

Reported shortage of coal in various
parts of the Country

MR. CHAIRMAN : The House will now
resume discussion on the Calling Attention,
Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : My Colleagues, Mr.
Satya Narain Sinha and Mr, Rajda have
'already raised many of the issues connected
with the production statistics and so on. So,
I would like to seek from the Minister certain
¢larifications on the fundamental ills that
characterize the coal industry.

‘About the figures that he is giving to the
House does he know the quality of these
figures ? I was recently told by people from
Tamil Nadu that in Metiur thermal plant,
‘they say that 709 of the coal stocks they
are getting is clay, and not coal at all ; and
this complaint is there at every place. In fact,

on some occasions we had to import coking ..
(Imerruptions)

SHRI K. RAMAMURTHY (Krishna-
giri) : There is no thermal plant in Mettur.

DR. SUBRAMANIAM SWAMY : What
plant is there ?

SHRI K. RAMAMURTHY
verify.

: Let him

DR. SUBRAMANIAM SWAMY : I
accept his challenge. He says there is no
thermal plant. He is out of date, That is why
Congress (I) not exist in Tamil Nadu, (Inter-
ruprion), These are questions of fact, Why is

“he Standing up on behalf of the Minister ?

‘S8HRI' K. RAMAMURTHY : Sir, Shri
‘Subramaniam Swamy left the Tamil Nadu
'State some ‘very long time back and therefore
‘he 'does mot know. Sir, my only point is that
there is no thermal power plant generating
‘power at' Methur Dam.

SHRI P. SHIV SHANKAR : He s
standiong up on yeur behalf. He is correcting
..you,
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DR SUBRAMANIAM SWAMY : 1
agree that ignorance is their right. For the
last three years, he has got the monopoly for
ignorance. That is why we call him Youth
Congress member.

As [ said. all over the country this
complaint is coming, about the quality of
coal, Does the Minister realize that?
Particularly the recent spurt in production is
also due to a technical term called Slaughter
Mining of coal. 1 don’t want the Member
to object to this word ‘slaughter’ and say it
is wrong. 1 don’t want him to interject in
that manner. Slaughter mining is a
technical world, which means that indiscri-
minate cutting goes on. Slaughter mining is
party responsible for the increase in
production,  (/nterruption)

I would say that this is an unheal thy
state, This increase in production that he
is claiming, is partly due to the fact that the
ijmpurity factor has gone up. Secondly,
s aughter mining is being resorted to by the
nationalized coal mines. 1 would say that
if he wants really to improve the economic
viahility he is talking about. the whole
structure of coal industry must be de-
centralized.

At present, you have an apex body
called CIL, and four subsidiary companies.
All these are remorcly controlled either from
Calcutta or some of the big cities. In fact,
the real place from where they should be
controlled, is at the colliery level.

Unless there is a certain amount of
decentralisation of authority and posting an
honest man at that Icvel, I don’t think you
are going to have any improvement in the
coal situation., All that the Minister can
do is, as a very clever lawyer, to frame a
statement Jike this in which he gives an
impression that there is improvement. 1
would, in fact, say that the whole question
has to be now examined in the light of
performance of the Jlast ten years of
nationalisation ;  whether we should
follow the Director of the advice
of Dr. Laubiri,, who is to be the Central
Fuel Research Institute, who said, if the
coal industry is to function effiently at
low prices —you know what the prices are
to day compared to what they were in
1983 —then it should be converted into
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joint sector where the government has 51 per
cent of the ownership and remaining should
be made available to participation from the

public, If it comes up, then I think there
is a possibility of improving it. Otherwise, all
these things that we are going (o be

recurring ; and going to be recurring; and
we are going to have calling attentions every
session at this rate,

Today’s Economic Times says that the
government was considering  cancelling
22 critical projects or abandoning them for
want of resources. Now the Ministry of
Finance may approve additional Rs. 140
crores for the coal sector : instead of getting
Rs. 791 crores originally planned by the
Planning Commission, now they may get
Rs. 931 crores. It is so that they are
planning to cancel 22 critical projects or
abandoning them ? Has his attention been
drawn to the statement of Shri H.B., Ghosh,
who was unti] recently Director-General of
Mines Safety. He said, “Performance of
Coal India Ltd in safety matter is lagging.”
He cited the instance of Jagannath Colliery,
He said,—-in a report submitted— “The
court of enquiry described this phenomenon
of accident unique of its kind, the first ever
in the world of coal mining ; and this kind
of accident should not have happened at all
in which a large number of people die.” Mr.
Ghosh deplored that no follow up action
has since then been taken either by CIL or
the Department of Coal or the Ministry of
Energy. This is un unpardonable negligence.
This is what secently the retired Director-
General of Mines Safety said, Of course, he
must be retired. Otherwise, if he is in the
job, he would have sacked him by now.
what are you doing about mines safety if
you want -to have quality control ? Have
you got any constructive programme for this
purpose ? 1 would like to add that the
Ministry of Energy has not drawn up any
effective plan for research and development
for the use of coal. Now you can get oil
from coal in many places. We have not
done any work on that. I do not know
whether these two laboratories are doing it.
What have you allocated for research and
development 7 I am not sure, whether he
has this information with him. But here this
coal industry needs modernisation ; if it not-
need does modernisation, it needs decentrali-
sation, Otherwise, the economic viability is
not going fo come, What you have seen is
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a general decline in the coal industry. You
are likely to develop coal femine by the
end of this decade. If this kind of slide
continues, you may reach a situation where
you may have to buy coal like sugar in a
grocery shop in a small packet. This is the
kind of situation that may arise. Is he
considering restructuring it ? Hashe be set
up any committee ? One question people
raise everywhere with me is that in many
places land is taken from poorpeople because
Coal India wants it. Whether there is any
provision in the Ministry to ensure that
wherever new coalmines arec open or new
establishments are set up, employment
preference will be given to those pecople who
are deprived land,

SHRI P. SHIV SHANKAR : T have
already answered with reference to quality
of coal, but, nonetheless, I may again explain
that this quality of coal is such a problem
confined sometimes to the mechanised open
cast mine which has been developed since
nationalisation,

C.I.LL. has installed a large number of
coal handling plants to ensure sizing and
segregation of coal by removing dust and
other material from coal, As a precautionary
measure coal companies have been asked to
ensure the proper sizing and segregation of
coal of different shapes and recmoval of
stones etc. 1 had submitted this earlicr also,
and therefore steps are being taken to
improve the quality of coal.

My friend has posed a question, *‘Is it
because of the increase in production that
there are impurities in coal 2" I do not think
that this can be the reason for the impurities
in coal,

DR. SUBRAMANIAM
What about slaughter mining ?

SWAMY :

SHRI P. SHIV SHANKAR : Neither
slaughter mining nor the grounds that
he has suggested are the causes for the

impurities.
DR. SUBRAMANIAM SWAMY : You

are a non-vegetarian.

SHRI P. SHIVA SHANKAR :
you to become a non-vegetarian,

DR. SUBRAMANIAM
‘Give me a dinner.

I invite

SWAMY :
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SHRI P. SHIV SHANKAR : I had also
stated that for coal projects the C.ILL. was
given only Rs, 791 crores in the Annual
Plan, This was enough only for the on-
going projects, The Planning Commission
have now agrecd for an additional sum of
Rs. 140 crores which, 1 have already
explained will be utilised for developing the
mines and for the production of coal in
the other twenty-two projects, which will
come up in the Seventh Plan, Dr, Subra-
maniam Swamy need not be anxious about
these 22 projccts.

On the question of mines safety, from
time to time discussions are held not only
with the mining authorities, but also the
Director General of Mines Safety.

SWAMY :
Director

DR, SUBRAMANIAM
What about the statement of the
General who has resigned ?

SHRI P. SHIV SHANKAR : I will

tell you. We have also consulted the union
leaders,
Now, T think it is about week to ten

days back that I have taken a meeting and
we had discussed the various steps to be
taken. In fact, some Members of the
Opposition Partics in Parliament were also
represented and from time to time a resume
is taken of the safety aspects and different
steps are taken in that regard,

Sir, the hon. Member has asked about
the employment of personnel. There are
norms that have been laid down. Different
companies have laid down different norms
for a particular stretch of land that is
cleared for the purpose of mining, They
give employment to one person in a
family.

DR. SUBRAMANIAM SWAMY :

What is the norm, may I ask ?

SHRI P. SHIV SHANKAR : Different
companies have different norms. It differs
from company to company, For example,
if you are taking into consideration the CCL
or the BCCL, so far as the Bihar sector is
concerned, supposing if a land of more than
two to three acres is taken away, or cleared
for the purpose of mining one person in the
family is accommodated in the employment,
This is the norm that a particular company
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applies. Some other company has some
other different norm. 1In fact, the difficulty
so far as West Bengal is concerned was that
the local youth had been pressing that the
local youth should be employed. Actually
there is a good lot of labour which is in
excess in that area and we were trying to
shift them from place o place, These difficul-
ties were encountcred there, Particularly, the
employment aspect is taken into conside
ration whenever the Jand is cleared for the
purpose of mining, These are the broad
questions that have been raiscd by the hon.
Member.

DR, SUBRAMANIAM
What about the
decentralisation ?

SWAMY :
re-structuring  and

SHRI P. SHIV SHANKAR ; Of
course, I take note of what you say.

MR CHAIRMAN :
Paswan.

sit vmfgart qE@a  (819197) @
gwiafa wg1zg, 531 1 7 g9 lgg 93+
o gmig &1 #ag fraq anga &1 A AW
geeid F31 F1—

Shri Ram Vilas
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AAVAT AT &1AT § fF ST A §, 9F AR
WA ¥ d &1 9gd Al HAGT & S14T
F1 @I gral g | ST {IA g 98 WY
meaizw Agf € f& ag afax.g-ufas
Fgar A9 8§ [AFF g6 | A9 929
F1AT I & 19T AT A&7 FAA71 AGF
fasis 71T 8, gafag s1aq 1 igFqq
AgY &1 qrar @ |

F1FAT AAZL AT FIA) H FH FQ
8, g% saq feaar fasas &, 241
St HUT T TT G AT IAFI RIGH
grrr | sfgsiar As1gT Erodto & AU
gt 91d &, 93 adq a1 gfewa § ek
sA& fagar caa@mzad ar §, 98
Fg ] A AZY &, I¥ qT FEH 99f
g1 & § | IF IF AT WAL & 4T
A GEIGI, §9 aF S9% A9 4 g8 ag)
BT % g #1991 ITIaT §3 &, gHIR
S1ZT T R F AT I3 & fay =@E
fear srqr g, 9 as § aawar g f& ag
&1 F gaIfas F19 $AI0 1 AAGT Y 4G
HYGr T@AT f@ ag A9GF qieIwa H
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azd arRerd) &1, ag A0 @wm ¥ ag)
CARCA -

fawt & geasa § A199 @&@T FHIFT
frar & airst & g aiX § geAidedy 999
g a1ar a1, afwT gas! @y agh fqar
g gA #39 ¢ & g0 wfaaa wig g
o dto AMFN | F srAar Agar § f+
FuT faast & rodto H& IAT ! HAGH
qrg F1% Fa32T Agr ¢ | afz fas«r maq
g Wi & A §AtET &1 FAIw
F199 HT ISTNET ATT FT qHd 2 |

fggwor F argsg o i dF 4T &,
gqIrR 91 qzar &1 QU ¥ a-faafar g
QAT § 40 &7 HA F1A AT 437 (47 @I
2| fasd) & aga @M & qra FOeT A9
3, @fsa faest F argz, azar @ gqd
usgifaat @ @ A1 791 SitFd s
qy fAq¥ FA7 q3al ¥ | @@ 9T 9
$1g1 AZT 95T AT 8, AT ST gAT G
AT & | TAF 3T KLU T qFA g ;AT Al
Stgr XA g4 F1a91 35 F g snar
@ agh &l I9Asq A Z1aT HIT IAK]
aq aF 4% ®IAT TIAT 2, AT aF &1 QU
FUA AEY W AGI L, AT FIGAT T GHI
¥ @tz dnq aff o war g 1 4g aga
qUAY AT g AT A faardd &1 A
st aF Ay g1 AT § )

qg AT I2T & 41T F G497 TS
g4 1@ FT Arag g A gAua &1
Y AT @19 gL d A JAST gAT 4T,
IOH & WwIsT gg Wl g1 f& a@r @i
FgAr gl {F @i 94T 7@ g9 & QA
24 @ A FV AN | AT JAAT FT HgAT
ar f& gad gl A4 &, A9 gH 9T
AT 1 g FL I 2, Al 4gt & AL &Y
WY T FIAT T | ag FHEAT AT aAY

g 8!
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T § 9gH g g AT S AOqQ
11 Fg ST &5 &0 F EAr g |
N F1 ouF A0 FFAITF g gaAr g F
1T #1 0F 98 7 9 @ fgar soar
& | 3g F:raqr & gWIT 29 gar g, afFa
gl a1 & fh sg ov gmv Eq 8 | UK
WY &gr mar @ fs oF @aA ¥ &gar
JTdT § © q€, qfFA 517 g8 AN TG
qgFar g, al g & 78 g J@r g €N
HQue T 43 5T a1 741, 3§ I0q
TAF | A1 AT |

F1gq ¥ gea7 fgsEr a1 oF g
JTE L OF A FIT § 97T fAaw §
®YT T TIZ( Z1AT § A7 guL faq Tietae
% gg A (g sar 2, S99 ag
qNAN K IAT FWATE | Ag GiFH
Fawwz 17 fagnfeer mesw snfs oa a0
fastqma & gat & . #4 99 fFafos |
2ar 2 fr gg ML A BT WX A7 § AT
#§ wEgd &1 gEge fEar war §
gFayd gty zizifrdy @ arEy, fag
aifegr io #gr saT 2, & A 9
TEATE | gA T 41T 7T H13T grar @
fe dw1 @ I9Izg7 § 21 AT AT RIEAY
2, g1 1% 97 g grEr 2, FI|_F 99
FIX TS ATAT §, ACFA qAIFHE A
@t # "ifwRgr A7 &7 FWIE A%
NFAHE HIT AT T STSIT qTET )
w4 a% aawaz, fawrfar args aig
9T 1 IA4T 9 g1, 99 a5 93 HIT  Agl
gl AFA1 | T94 99 A1) FT A4 & | OF
AT @ ATT FIS AHHL AgaAr 8, ar
S &1 0% faaz & w0 21 strgan, afsq
afg @) 731q7 g &, T ag I AT K
W g &7 J& F@r gET | F 0F
IRAMGIT AT A1EAT § g1 g7 FFTAYT
13 ¥ 410 afeard & g7 ag aq | fagie
g1 FA1 qA17g #1 faar & qqw
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w1 § wigar fzar smg, @feq ag Ag
famr | Fa@T &1 famr, @ 387 Fg0 &
30 9Y@e F1aal fGLE § 7 50 9LEE
FI HIfFQU § 7 A1) F A9 EgA G7
fr gw Qi gfTsia 1T FHas @ g, 89
AT SE A HT A, 2H s WIZ J HAAT
feqarar s | 9g@ g9 2T waT fay
oY & 919 0 SRR & 7 fF ag Fw Al
fgaz § gt snoar, Fi&a a7 @19 a1 |
# Y adY gar 1 g9F a1z wa ga A faz
&< F QF 10 ar 37 g1 F IF
g gt s sl foa e afEd
agi ¥ awaaa (& 0 (% 97 &7
gA&T g1 faa azar, #910% g 1 4 € %
Fraen & 1 agu A faar fs00 g &
50 98T U T &1 F1467 g f2a1 | AfFHA
ST mweAy o a3 @ ar Se% ag %3
feqr @wa1 & 9§ @ 9T &0 374910 @,
¥AF1 A fear 51 aFar | weAl A1 4 4

+ g1 a1 fw gg 17 aifesr 2, 37%
fasrs & waga @ a1 1 F #w sl EgAl
qigar g f& &19% ag #27 F 1398 &

&3 fzar 2, snsiFd #1147 azr faar g
FqT O avg 9 14 zfosul &1 @9
qar f& 99 @i § W1 799 A1387 F
FIE Q1T 42) f9a 1T 1% 951 GE <
s aral faaz T g o g @t Ay g9
&1 F1GAT AT AT 41T 7 HAAR 1T
§W HICT F1 g7 AN F LT w14 21241 F
19 T AT AZT AT GHaA1Z | 417 [T4%]
dq ¥ a1 ¢, 3947 faedl ar qzdAr #1
JFFT AMA K1 S&7G 440 7, 98 7G4
gh AFT FAAT AT qlkT w1§ w0
et A f& fwar aqu 91 @ #gar @ &
ay 9t fafaszz ¥ Fzar 2 zafqa 39 9%
@R FAA q6T &1 91F @ gAfA7 HY Far
f fageor & =1 gigst 2 3941 =a %
AT FTTE & A1 71FT A7 aF F1§ AL
TEY YT | ¥ #r AT HIT 9¢ qAr HwId
% fag ®1f gggae SEI FIar g at
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qTel gaE qar § 6 da1 ggan g d
AEWAT § o119 3F 93§ & I’
T wucA F0, Fg war a § f& ;mer
ITF] 92F & | 1T Hig ® 3FH IWE 4
A AT FT 3T F |

&7 gz ov uF wza fgar a1 {5 f97
aiig wifegifagt Y S99 gagE A
AF T &Y s 9 397§ fegy &
1 1w e ar faasr ayed @ ag
Gt gax arg faar fao qw ) f6T 73 959
foar ar f5 fesg w0 T fda S &t
AtEdr & wg Y fee 3R | & A
faar fan qo ) fa efesa snifaarfaay
FI FHIF AT A% 47 IR AT AFA QY
78 gz fwwy iz feasrdrag, @
IHIT AT A1 GigAT g1 731 &SI WA
AT FTE F g UF |

F sr1a g N FzAr Fgar fE ag
F1% s 731 g & @F qEF q®
grffaz 73, 9% 918 1 IAFT AET
fear srq, sq oF @F A Er IAF
STHET 7 %7 £ | 6l QI @ HIq
frgaifedr msa 1 ¢ wEla @ & &gl
gz a1 49 a1 3941 fgean fasar &
Af#7 77 T 501 999 9F W@ AT § ar
g zaq sqiar facg gr sg 1 9EY avg
§ g 9% 419 A1fwgq Y 73 TPz, Q-
M7 M faarifzdr mz a1 & 9§ &1 7}
G1ET A4aF d19 13 F71 1@ fwqr
qISFAT HT A 3q%F advg qfeqas I
gtaar fas a2t qFar )

Sl aF geAlTd WITRH &1 G¥aT g,
qgi &1 a1 19 g gl faodl & qua §
gl eEsme mizew 99 @ § agl a7
qifgarie 7 feqsaq giar § afeq saw
UFT AET AT AFT & | AT GIANTH IS
F1 A1 UFT 1 17 7L | 1 G qaqie
FITAT AIGT FT 477 g F o T @
g ot fafaa aasme e gofaad g,
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gAY Mragfzes & v A |

a7_1949 ¥ faaar Fgar gnil W
¥ ogvar gr gadar g |1 H A glar ar
Afps NA T F1gT F NEFAT 2 FAUT
¥ azFT 50 FIT aF 9gd AE 3 AT
g agt ¥aa 3 gAY afg g 8, 105Us
zq % gy vEw & | zafay s |t
agi qT & Ias1 g AfFEg qwWr a1
FICUA g IIFT 1T T K7 &5 | qA
Fi®eT Ad YR HI HFS F garfas
F1gd F1 g1gFad agan W, afsa
FIGT FT TISA0T 194 & a7 § #y
S F FIAAT ALY TGT AIOAT | GIAT G
qiw ¥& gfqarg &1 faaamez §, afsq
T F afgmg aend gr@rg 1 gI9
Sgt &1 Y FEY grAad grir g SIeFAd
Mt faa¥m & FIT JIT&FT AT TGAT
avfl | gTedEwa & &qfwdr cgige, afea
4% TIY-A19 S 1FIA 48 W &,
SaF! faazor 9§ g7 & g1 Wrg ar §19
§ gy FT-AAILT 7 AT @I §— A FIAT
% ST AITET FSIT T &IH AT ZIIT |
gaq JIFT F1991 F99 H M7 FF FFIA
FT AT HIT @AW Y GAEAAT FT g2
33 § % gl I |

SHRI P. SHIV SHANKAR : Hon.
Member has raised the issues which were
mostly raised by his predecssors.

s @At wyaw  (F99Y) : afeas
feq ¥ fgedt Swa g1 1 are a7 F fqu
fgedy @t g1 1 aier 7 fgedt 19 gr )
qgd ar=g! fg=t a1aq § |

SHRI P. SHIV SHANKAR : I was try-
ing to say that onthe issues with reference
to the production and distribution, which
the hon, Member has high-lighted, certain of
the aspects here have already been covered
by the various members. 1 do not think

that because of the usage of the type of
machines which has started particularly
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across the mines as a result of which we
have been getting production, there is a
wastage of 409/ of coal. This is nota
correct assumption. In fact this is the latest
technology that is applied and it is true
that it accelerates production. But the
wastage part, as it has been said, in my view
is not correct.

The hon. Member has raised the issue
with reference to the various Jabourers who

work there, about safeguarding their
interests: their problems and all that, I
must submit in this year we have

practically doubled the allocation for the
purpose of the welfare measures of the
poor people. If I correctly remember, at
this stage the allocation has been now
earmarked at nearly Rs. 100 crores for the
welfare measures of the employees in the
coal industry. It is true that with this
expenditure also we are not in a position to
give them complete relief, because it is more
than several lakhs of workers who are
working all over. But this year we have
really cut across by making the expenditure
is much more than what was spent during
1982-83. Therefore, I am sure that the
welfare measures would be enhanced in
favour of the workers.

Hon. member has of course, raised the
question of sale that is taking place in
Patna. In fact a few days back 1 was
discussing with the authorities of the coal
companies as also my Ministry with reference
to establishing the stock-yards at different
places., I found that a large number of
stock yards had been seet up in West
Bengal. But on the basis of what the hon,
Member was observing, they are trying to
see how many stock yards have been set
up in Bihar My list reveals there seems to
be none. ([nterruptions).

But between July to September, 1983 we
are establishing.two stock yards in Bihar.
One is at Vaishali and the other is at purnia
so that people’s difficulties could be
obviated and people could go to the stock-
vard and straight-away purchase the coal
from these yards at the reasonable price.
I would further see as to what best could be
done with reference to Bihar. Apart from
these two stock-yards, if you are in a
position to raise a few more stock-yards at
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Bibar, we will courtainly look into the
matter. (I arerruptions)
One the question of theft that is

taking place as aJso the employment with
reference to which the hon. Member has
referred to, 1 may submit that the norms
that had been settled are by and large
followed. But it is possible, as the lJearned
Member is trying to put forth in the instant
case which he has quoied, that people might
not have been accommodated to the extent
that they should have been. Sir, wherever
this type of complaints come, my Ministry
looks into it and also we advise properly the
various coal companies,

I may submit that it is also a problem
in some companies as there have been
surpluses and thay have been creating a lot
of problem. This is an issuc which has
got to be solved in a diffcrent manner

altogether. So far as the Government is
concerned. the Government had been
discussing with the unions as to how best

these issues could be sorted out. 1 have
already said that some time back, we have
taken some measures. |n fact, the official
discussions also have taken place in Bihar in
the first week of last month and 1 myself
had spoken to the Chief Minister.

The employment problem, undoubtedly,
is a grave problem. It is frue that the
reservations have not been taken into consi-
deration when the employment is given with
reference to the land acquired. The general
instructions are given whenever people are
recruited, because in this segment also, quite
a large number of people arc there at the
lower level. But 1 was specifically dealing
with the issue of employment arising out of
the land acquisition, Now, those persons
whose lands are acquired or their family
members arc got to be first accommodated
because they arc thrown away from the
Jand., But that does not mean that the
companies do not take care about employing
the people belonging to the wcaker sections,
In fact, specific instructions have been given
to them and if there is any particular case
where the hon, Member feels that the
instructions are not followed, he may bring
it to my notice.

st TR fasq qraarE @ 599 4g @
f# % gaee s &1 ayawt § AR

coal in the country (CA) 380

JuFY IHT & 7€, @ IF K grqgEIHT
faqr nar afss 39 o1 @ F03 9v faa
ArqT S1ar § 0 OF at FElT & qieeE @)
uraTgae faar @, agr ga#r faamr qar
8 @Y7 ga¥ gAIw W1 fragaq a1 w12 g,
IS g FF & fav saw oA g
ag® # A% &1 fagr fzar srar 2 wafs
agt St AFQ et & ag qHyT AF
F 91T 9 fAar §

S qie fm@ wee - 7 arodr 1T
§UE AT | FIT gH AT Aid HoaFar
g &1 37 avg 71 A0 #1517 fEE F9

- -

g1, 98 dar g, ar § 2@ anr

st v fas| qigag @ ST gug
&3 z@ 9T oF F3394 a0 a1 )%
a9 A IAFT I3 fggr 91 3T A7 W®Y%
fast sroa fa o fe97 299 8 faa |
Qo fRar aar g g Ay | fyar

off qto fma siwe : 20 93 d U4l
gT & 1@l 8, agi a7 faw 3q saay
&) fagasr sda & ag 2, a1 sa® @A-
g1a & fady safeq &1 oraaane & sid)

g1

off T fasig qraam @ Als &, 99y
enifraraY aga g

s} dto fora @ : UAT &1 gFan g |
ag ag) & & argq waalfwda«r ag gaq
ger grn & 9@ ¥ Igger FwEw &
fead &7 & AYT IAG  HET AIH {1 47
Q1T X g a9 4g g1 AT T |

|t W faqg qEa| S g
Sigt a® fxags wrar #Y arg &

=Y qio foamawy : teereE &iar agi
AT & 1 # uF arg fAgqw @€ & @i
A% TFFIgT FY 7 & AN wgi qfw w6
%1 AfGUGr gEAT H' qF & AT §, Jgfi
frstqma & $1F w1 g1 AL § |
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s} TR fad| qraam @ 70 99T
ar af @, at g& A& a1 faery

&t gto faa meT : HT @ TR g,
ar AY&<r fasar

it wAtew aw@ (fgaw) . qv @
¥ gz @1 fF 23 F qrg Fwiq g F41 7

ol Qo g e #7 T A 33
feaga fear a1 {% 197 ag 723 qar9r )
f& faaa gfzaa wigay 71 a4 gegaia.
we fzar 7 qr ggw @1% mag faar war
gl |

ot vw fasm qrama - 415 &fv A
arz aifzgifaat agr fazgr St 3 &0
S gedl 97 S §9S HHITE 97 A%
faa® gaalq # fag F77 a@T 3 Figa
1 i a1 ag 9, afsa 59 Fifqad @
gq & fay faar ar svaa 7 &T gad
Fifaat § fzar 3a% art ¥ &193 F41
41T #1 7 staF Y gIM ALY A4
g 7 MR |

SHRI P, SHIV SHANKAR : Of course,
the note that has just come to me on this
issue is that this was a case where they
wanted the release of coal to flood-affected
persons from Khirji collierty, but they
wanted coal from Sirka colliery. This parti-
cular colliery is reserved for the users of
superior grades of coal. The flood affected
persons require coal for brick burning for
which the coal released from Khirji colliery
was suitable. But they particularly wanted
it from Sirka colliery. That was the point
he put to me, It is true that Mr. Paswan
had represented to me. I had asked this
to be examined and it was examined, I
was not satisfied. Again, he wanted ijt to
be re-examined. So, I will be writing to
him ..

SHRI P. SHIV SHANKAR : T will
write to you after the file comes on the basis
of the re-examination.

ot T8 faqrE T ATET faam
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g, T a0 F1 w9 Fifax 1 AfFT @
A% F faas g4 Fgag $T {
¢ B 5o wfaaa «w' a3 &1 w1gar fgar
q1 | 3@ 3% fzAr @ gl ar fE
9T F1 F1TAT 7 7797 & (40 737 & 7
SHRI P. SHIV SHANKAR :
expressed their difficulties. 1 have got to
put forth their view also. There is a way
of putting forth my view to them also.
That is why, after it is re-examined, because
I wanted them to re-examine from a diffe-
rent angle altogether. T will be writing to

him at a later stage because it is not possi-
ble for me to say it.

St TR (qATT TFITT 0 ATH q1F
AY 1T RBIRA TE & AT 4F e AT [ray
& | A9 fF4l #71 G807 T FAAT )

They

MR. CHAIRMAN :
Parulekar — not present,

Shri Bapusaheb

One special announcement,

The Minister of External Affairs is to
make a statement regarding nis recent visit
to Sri Lanka at 3 P.M. today., He has now
intimated that he is preparing the statement
and would be in a position to make the
statement in the House at 4.30 P.M.

So, this item
4,30 P.M.,

will be taken up at

PROF. MADHU DANDAVATE : Is
there any development in the last one hour
or so ?

MR. CHAIRMAN :
that,

No comments on

- —— e

14.50 Hrs.
ARMS (AMENDMENT) BILL, 1981

MR. CHAIRMAN : We will now go
on to the Legislative Business. Shri Nihar
Ranjan Laskar.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): Sir, I beg
to move for leave to withdraw the Bill
further to amend the Arms Act, 1959, which
was passed by Rajya Sabha on the 8th Sep-
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tember, 1981 and laid on the Table of Lok
Sabha on the 10th September, 1981.

MR, CHAIRMAN : Motion moved :
“That leave be granted to withdraw the Bill
further to amend the Arins Act, 1959, which
was passed by Rajya Sabha on the 8th
September, 1981 and laid on the Table of
Lok Sabha on the 10th September, 1981.”

MR. CHAIRMAN :
Mehta —not here.

Shri Ajit Kumar

Shri N.K. Shejwalkar.

SHRI N.K. SHEJWALKAR (Gwalior) :

Mr. Chairman, Sir, I oppose both these
items, Item No. 10 and Item No. 11. In
Item No. 10 what is proposed is

withdrawal of a Bill which has been passed
by Rajya Sabha. It was introduced in
Rajya Sabha in August, 1981 and passed
in September, 1981. It is very clear from
the statement itself which has been given
for withdrawing. Very interestingly, the
withdrawal is supposed to sece that most of
whatever is stated in that Bill is covered by
the new Bill which has been introduced as a
substitute of the Ordinance premulgated
recently T want to register my protest against
the delay in such important matter that right
from September, 1981 to September, 1983 -
was are now in August, 1983 — what was the
Government doing ? Why was it not brought
before the Lok Sabha here? What prevented
them from passing this Bill here ? Itis
so important. That has not been made clear
in the Statement at all.

There is another point which has not
been made clear. | see from the statement

“to provide for greater vigilance on
the issue of licences for firearms and
sale and transfer of those arms with the
objective of cnsuring that firearms do
not come into possession of anti-social
elements."”

“Apart from wunlicenced firearms,
the involvement of licenced firearms in
crime has also been on the increase.”

Just making a statement is not enough.

What are the difficulties ? As far as I
know, most of the crimes, 99.99, of them,
are committed by unlicensed arms. To put

further restrictions to those who are having
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arms will be just acting, according to me,
otherwise, Those who attack, they have arms
whether you graant them licence or you do
not grant them licence. But the person
who wants to defend, cannot have an arm
unless you grant him licence. This is a
step which is going to do harm more than
conferring any benefit on the public. I do
not understand why this step has been at all
taken.

Secondly, I quite see that this is a
important Act and it should be considered
thorougnly. But instead of doing that, you
are just loading the Parliament by passing
an Ordinance. Because an Ordinance has
been passed, you have to get it through
Parliament loading this Parliament with your
earlier decision. For that also, if at all,
I can appreciate that addition of Section
24A may be a good ground looking to the
recent circumstances, But that cannot be
a good ground for taking all the other
amendments proposed in the Ordinance. It
cannot be a ground at all, If there is any
necessity for promulgating any Ordinance
in some of the States and if you want all
the arms presented to the Police in certain
circumstances, I can udderstand, To that
extent; the step may be justified. But so
far as the other part of the Act is concerned
or the Bill is concerned, how can you throw
away and get them ?

very

Therefore, I
measure,

entircly  oppose  this

I have said this time and again, When-
ever an ordinance has been moved pormul-
gated, you will mostly find that my motion
is there. It is here in this case also, The
notice has been given already. It has come
also in the list of papers. But that will be
discussed later on. That Bill is going to be
introduced at a later stage. It is not going
to be discussed today.

T oppose this altogether,

This is not fair and it is not just also
and it will not serve the purpose for which
this measure is being adopted. Let Parlia-
ment think about these Bills seriously. What
harm the licensed arms "are doing ? You
should consider it very thoroughly and then
only pass or proposc such sort of Bills. In
principle, I oppose. The Bil] should not be
allowed to be withdrawn, Let that be
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discussed here. Rajya Sabha has passed it.
On that part, you discuss it here, Unless you
want to bring a consolidated Bill on the
whole aspect again, I can understand that
is a different thing. By that time, why not
discuss that Bill separately ? The part of
which you wanted to bring this Amendment
as an Ordinance, we can do separately.
This is my objection. I hope. the hon.
Minister will satisfy the House on these
points which T have raised.

MR. CHAIRMAN :
Chandra Deo,

Mr. Kishore

SHR1 V. KISHORE CHANDRA S.
DEO (Parvathipuram) : I am opposing only
the introduction,

SHRI N.,K. SHEJWALKAR : [ am
opposing both. 1 have opposed both. My
notice is for both the items, 10 and 11.
Instead of making two separate statements,
I have spoken now on both. I need not
repeat again what T have said.

SHRI NIHAR RANJAN LASKAR :
1 do not understand exactly what my friend
is telling. On the one hand he wants that
this Bill should be discussed immediately
and should be passed by the House as
urgently as possible. On the other hand,
he is also trying to say that it should not
be withdrawn. What is the whole purpose ?
I am introducing a Bill exactly on the same
method with certain mote stringent measures
because the suggestions have come to us
from different sources and  also  from
Members of this august House, they have
suggested certain amendments.  All these,
we have included in this new Bill and this
will be discussed. At that time you have
the opportunity to discuss and say whatever
you want to say. We are introducing the

Bill today and most probably either
tomorrow or the day after it will be discus-
sed. We do not want to delay it. We
want this Bill to be passed as ocarly as
possible,
14.57 Hrs.
[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : The

question is :
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“That leave be granted to withdraw
the Bill further to amend the Arms Act,
1959, which was passed by Rajya Sabha
on the 8th September, 1981, and laid on
the Table of Lok Sabha on the 10th
September, 1981.”

The motion was adopted.

PROF. MADHU DANDAVATE : We
are prepared to grant leave to withdraw the
Government also.

SHRI NIHAR RANJAN LASKAR :
Sir, I withdraw the Bill.

14.58 Hirs.
ARMS (AMENDMENT) BILL,* 1953

SHRI NIHAR RANJAN LASKAR :
Sir, I beg to move for leave to introduce a
Bill further to amend the Arms Act, 1959,

MR. DEPUTY-SPEAKER : Motion

moved :

“That leave be granted to introduce
a Bill further to amend the Arms Act,
1959.”

Mr. Kishore Chandra Deo.

SHRI V. KISHORE CHANDRA S.
DEO (Parthipuram) : Mr. Deputy-Speaker,
Sir, I rise to oppose the introduction of this
Bill which the Government, in a very hapha-
zard manner, has kept pending for the last
two years. Now they are seeking to with-
draw that and inwoduce another piece of
legislation which, if enacted, will not serve
the very purpose which is mentioned in the
Statement of Objects and Rcasons. In the
Statement of Objects and Reasons it has
been stated that there have been recently
incidents of violence and there has been
lot of unrest. This is a fact. If this is to
be controlled, amendment to the Arms Act
will not help you to control unlicensed
weapons and arms. In most of the insurgent
activities that have been going on either in
the north-eastern region or in other parts
of the country and in communal riots,
usually unlicensed arms and weapons are
used. Today you can even buy a stengun
if you can pay the pricc of that. In the
next sentence you again mention that licen-
sed arms have also been used in such riots.

*Pyblished in Gazetts of Indja Extrarordinary part II Section 2 dt. 2.8.83,
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If licensed arms have been used, then you
should withdraw the licence of such people
who have used the arms for this kind of
purpose. By restricting the number of
arms that a person can hold, in what way
are you going to achieve this purpose ? If a
person is entitled to hold one weapon,
logically he is cntitled to hold three or five
or half a dozen weapons. One weapon
itself is enough for a person to make a
nuisance of himself with that weapon if he
so desires, and thercfore, 1 do not think
number is going to make any difference as
far as this is concerned. By asking the
weapons-holders, those who are holding
in excess of three weapons, to deposit the
rest in malkhara, you are only making a
provision for your bureaucrats and others
who are interested to take these weapons at
a cheaper cost. Therefore, there is no logic
behind this at all. I still maintain that a
person who is considered safe enough to
hold one weapon can also hold more than
three weopons, and & person who is mot fit
to hold any weapon should not be given

15.00 Hrs.

any licence at all. Now, how will you
control, as said over herc, the use of licen-
sed arms as their use in crime has also been

on the increase ? Now, why restrict the
man to possess 3 weapons only instead of
50r 6?7 How are you going to eliminate

this sort of involvement of licensed arms
for use in criminal purposes ? So, unless
this Government realises the spirit behind
this kind of an amendment, there is no
point in just haphazardly bringing a legisla-
tion like this.

Secondly, it is also contravening Art, 14
of the Constitution. Art. 14 of the Consti-
tution states that the State shall not deny
to any person equality berore the law or
the equal protection of the laws within the
territory of India. Here are you giving
unguided discrotion to the Magistrate to
give weapons to any citizen of the country
We know how thcse things are done. There.
fore, I urge upon the hon, Minister to either
withdraw this Bill or at least send it to a
Select Committee and let the Committee go
into the various amendments which the
Government is seeking to move. ] think
that stage has not come, but I am just
suggesting as a sort of forewarning.

SHRI N.K. SHEJIWALKAR (Gwalior):
I am not saying anything, I have said

that at this stage also I am opposing the
Bill.

MR, DEPUTY SPEAKER : You
opposed only the withdrawal. You oppose
introduction also ?  Both, All right,

SHRI NIHAR RANJAN LASKAR : In
fact what Mr. Kishore Chandra Deo was
telling is that he was discussing the entire
gamut of this Bill. At this stage, I do not
think that is necessary. This House also
knows very well as to on what points you
can oppose introduction —that is whether we
have the legislutive competence. That is the
onlv point to be discussed. But he is discuss-
ing the entire gamut of the Bill, This is not
the time. When the Bill is discussed, he can
say all these things. There is no ground at
all,

MR. DEPUTY SPEAKER : The question

““That leave be granted to introduce

a Bill further 1o amend the Arms Act,
1959,

Zhe mation was adopted.
SHRI NIHAR RANJAN LASKAR :1

introduce the Bill,

15.05 1rs
MATTERS UNDER RULE 377

(i) Need to give appropriate status to the
youth of the couniry.

SHRI KAMAL NATH (Chhindwara) :
It is unfortunate that though a large number
of communities arc granted special rights to
represent  their  constituencies under the
Constitution of India, the youth as a group
has no such right. This is despite the fact
that all those who had laid the foundation of
independent India -~ Mahatma Gandhi, Pandit
Jawaharlal Nehru, Sardar Vallabhbhai Patel,
Maulana Abdul Kalam Azad —had rc-
pecatedly emphasized the special status of the
youth and the role it was destined to play in
the country’s effort at modernisation.

A large percentage of our work-force in
the organised sector — about 40 per cent —
comprise men and women below 35 years. In
the unorganised sector the figures would be
even larger, Clearly, therefore, the youth in
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India has been playing a significant role in
all aspects of nation-building, including
capital formation and creation of assets,

" However, the youth is disturbingly away
from the decision-making process, including
membership of the Parliament as well as the
State Assemblies. This is against India’s
national ethos for we should not forget that
Sankaracharya and Swami Vivekananda died
in their thirties.

I suggest that all parties move in this
direction and it be made mandatory that at
least 259, of the candidates ficlded by any
political party in any election be from the
youth. The People’s Representation Act
should be suitably amended to enforce this.

(ii) Shortage of Cement in Kerala

SHRI V.S. VIJAYARAGHAVAN *(Pal-
ghat) : Sir, the quota of cement allotted to
Kerala after the partial decontrol of cement
introduced on 28-2-82, has been substantially
reduced for the quarterly pceriod of three
months, the total quantity fixed was 63,400
mt. This will meet only a small f[raction
of the demand. Now, only half of the aliorted
quantity is actually being despatched. This
has caused considerable hardship to the con-
sumers. In 1982 while the quota allotted was
5,22,210 m.t., the actual quantity received was
only 37,330 m.t. By the end of 1982, the
cement shortage became more actue because
of power cut. As a result of all this, Kerala
is not in a position to supply even a small
percentage of the actual requirement.

The problem of cement shortage can be
solved to some extent if the companies ure
asked to supply it directly. But these com-
panies are evading their responsibility by
giving excuses of power-cut etc. The hon.
Chief Minister of Kerala has requested the
Centre to help the State. He has requested
that the allotted cement should be made
available from Andhra Pradesh and arrange-
ment should be made to despatch the cntire
quantity of allotted cement, 1 would urge
upon the Centre to accede to the request of
the Chief Minister and help solve the
problem of cement shortage in Kerala,

(iii) Measures to che:k infiltration of Chak-
mas and Nepalese in Mizyin and  Arunachal
Pra desh.

SRAVANA 11,
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SHRI HARTHAR{SOREN (Keonjhar)**:
Sir, the unabated infiltration of Chakmas and
Nepalese into Mizoram and Arunachal
Pradesh has caused a great concern in the
Union Territories of Mizoram and Arunachal
Pradesh. As a result of this infiltration,
Mizos have already become a minority in
their own State in several places.

There arc about 30,000 Chakmas now
residing in each of these two areas as com-
pared to the total population of 6,00,000 in
Arunachal Pradesh and about 4,00,000 in
Mizoram. This is really an alarming pheno-
menon.

The chakmas, who were Buddhist tribals
from the Chittagong bill tracts of Bangladesh,
kept in infiltrating into Mizoram taking
advantage of the open order.

If steps are not taken immediately to
curb the phenomenal “increase in Chakma
population, it might pose a serious problem
in future. This issue deserves the special
consideration of the Government of India,

In view of this, I request the Government
to expedite the proposal of constructing the
boundary wall along the border. The army
should be deployed on the border to detect
such infiltration and push back the chakmas
forthwith.

(iv! Need for running Neelachal Express

daily between New Delbi and Puri

SHRIMATI JAY ANTI PATNAIK
(Cuttack) : Sir, the people who intend to come
to Delhi by train from Orissa are facing a
great inconvenience in the absence of daily
train services. The National Express which
connects Puri/Bhubaneshwar with New Delhi
runs only thrice a week. This train was intro-
duced only on 1-4-80 and since then, it has
become very popular. It has also contributed
to the increasc in freight traffic particularly
from Bihar, Uttar Pradesh, Delhi, Haryana
and Punjab area. The accommodation remains
full and many passengers do not get reserva-
tion on either side. It was earlier proposed
for conversion of this train to daily Express
Service between Puri and New Delhi, It is
understood that line capacity between Allaha-
bad and Banaras being a single line section,
is standmg in the way, This can be got QW

*The Original Spce&.n w as dellvercd in Malayalam

**The Original Speech was delivered in Oriya,
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by taking the Nilachal Express via Moghul
Sarai/Allahabad on other four days.

As such, I request the hon’ble Minister
of Railways to consider the introduction of
Nilachal Express daily between New Delhi
and Puri and vice-versa.

(v) Financial Assistance to Madhya Pradesh
for development of Primary Education.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Primary school education is given"
the highest priority in the education sector
of the Plans. The position of school build-
ings and accommodation in M.P. is deplora-
ble condition. The problem has become very
actue due to rapid growth rate in M.P. The
enrolment has increased from 15.70 lakhs to
70.50 lakhs but school accommoda.ion is
falling very short.

M.P. State is considered as one of the
- most backward in thc field of elcmentary
education. 319 of children in the age group
of 6 to 11 and 679 in the age group of 11
to 14 are yet to be brought within the fold
of the educational system. Due to paucity of
funds neither the State Government nor the
Central aid has met this demand.

It has not been possible to provide re-
sources for physical infrastructure in the
Schools. In the IV All India Survey by the
NCERT in 1978-79, the school building
position was Pucca 27,000 (Primary) and
6,800 (middle school), while Kutcha, thatched
and open space accommodation was 26,350
(Primary) and 3,100 for middle school. Since
1978-79, 9000 schools have been added with-
out provision for buildings. It is beyond the
means of M.P. Government to find the
resources. The State has imposed a school-
building cess and is diverting funds under
NREF for schools in rural areas.

Hence, the State Government will not
make any dent in this backwardness in M.P.
I call upon the Union Government to make
special outlay beyond the Plan allocations
and arrange sizeable assistance through Inter-
national Funding agencies, World Bank, and
financial institutions.

(vi) Need for improving the lot of Ex-Service-
men.

st gfedm agigr (M@IR)
SuTsAw W, A § qagd qfawl €y
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feafs & gaT Ffay &7 o wew
I & fqw ® 9 ¥ =g AW Y
SHTARITFAT & | GUTATTH) F Q¥ HIAIL
s#ifua g7 § faad anar g f& o ya-
9 gfas @ifas g5z & s W@ @R
M & faF A ar @ &1 ag uw
srefurs feafy @, fraswr fauswor fuar
st afaam § 1 usy @i Ak e
qeER & fafas afassial & saga afast
%1 IA%! argaigar fafasa 9@ 9%
fagsa fhar snar =ifgd st fagfaa &1
9t FgEia wre g, Iai Ifg A S
F1fga | gaa srfafaa aeq fawaY & oa
fasit &% & gfaszat § r sa#r fagfea
% fax wqfaq gavg gfafzaa fear san
T1fgd | F7 aF gIFR g9 fawr § fa@w
wfa agf adt g7 a5 waga afas @
aifeq =g agy faq g@ar | & ggE
@ #IT & WA § qiug wEar fw 3
agd &fawl & feafs w1 gard g
TATE FET IST |

IqTEAW AEIRA ;W WAIUH FIST |

st wEem @t (fgae) o oagd
A1 fedY ®qen av 1 g dfAE) ®
HHAT § |

MR, DEPUTY-SPEAKER : Mr. Bagri,
you would always like to speak first. Now,

when you are called upon, you say that you
would like to speak at the end.

=it AAIOH  gTTEl
TATEY |

;MY AT F

MR. DEPUTY-SPEAKER : According
to the list of names with me, your name is
under Serial No. 11-G.

ot adtow amyt . AT @
Fror X Aea) a1 sareet &W@ & w7
# dfaw) a1 feamY & @i A1 g, aq
FAT qATA} FT TFIT GG AT AM@TE AT
gofsga sl wTaa & qg & J@T g |
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oft afg =7z &= (IR : oqr gl
glar g |

(vii) Disparity in pension rates of army per-
sonnel who retired before and after 1.4.79.

st wAleM AWE o SqIeAE S,
faais 1-4-79 & gy s afA® ¥ar
frger gT & A&t G379 & agr =1 1-4-79
& g1 a1 faga go &, 9a# q9d &%
4§ aga afaw s=a¥ § sraia 9gsr Fiel &
gga &9 dea faw @t & aifs manm
g g & | zufed gq gfas qaad &
famid Faar a9 g gY & f& g A1
afgyad ¥ 99T ¥ gI®IT 9T (9 &9
T EHHT QUITEA U IFS g, fqaqHr
fagzor farafafaa § -

(1) g= F1E 3 fzars 17-12-82
faorg fear ar f& qua 7 a7

afa® g faais &7 1-4-79 ¥

& 9g JIIHIE F A JUAT
qard & A7 |

gaNa F1E 7 97" 6-4-83 T DM
gIFIT g S9qFg fagg v
fanut fre afasr @ @&
JqaT agar favg agia @ ar )

(2)

faa g+ AgITT 4 29-4-83 &I
A& GAT ¥ ITAFT  geara &1
qAGTT FQIEE HIF HT A1A(-

gq 1 fgar ar

g gaT H g faqis  6-5-83 #1
g% qO% § qIqET FIT 9
qg9 99T 91 9T AT qF Hrf
qrar agt fear @ T dfas
qegAT fauw § 1 qar 4y
AT A FT AT @A § |

(4)

(viii) Payment of Enhanced House rent
Allowance to Southern region employees of
Indian Oil Corporation.

*The ériginal Speech was delivered in Ben

Amdr. Bill

SHRI SUDHIR GIRI (Contai) ; Sir, an
agreement was signed on 25-6-1983 among
themselves by the employees on one side and
the management on the other or the Indian
Oil Corporation, raising the House Rent
Allowances from 259, to 309, of their basic
calary. This enhanced H.R.A. would be
admissible as per agreement to the metro-
politan cities of Bombay, Calcutta, Delhi.
and Madras. The agrecement is binding on
all concerned in terms of section 18(1) of
Industrial Disputes Act. The management,
thercfore, cannot refuse to implement the
agreement on any pretext.

Subsequently, the General Manager (Per-
sonnel), 1.0.C. informed the Employees’
Union, Southern Region, of the disapproval
of the Bureau of Public- Enterprise to pay-
ment of cnhanced H.R.A. to the city of
Madras alone. Consequently, the 1.0.C.
employees of the Southern Region have been
deprived of the enhanced H.R.A. at the rate
of 309, while employees of other regions
have been paid enhanced H.R.A. in terms of
the agreement.

Thus injustice meted out to the Southern
region employees of J.O.C. have agitated
them very much and they went on a com-
pletely suceessful strike on 1-8-1983,

1 would, therefore, appeal to the con-
cerned Minister to intervene in the matrer
and arrange for the payment of enhanced
H.R.A. to the employees.

15.15 Hrs.

ELECTRICITY (SUPPLY) AMEND.-
MENT BILL

MR. DEFUTY-SPEAKER : The House
will now take up further consideration of the
Electricity (Supply) Amendment Bill. Mr.
Satyagopal Mishra may continne his speech.

*SHRI SATYAGOPAL MISHRA
(Tamluk) : Mr. Deputy Speaker, Sir, I am
opposing this Bill mainly on three grounds.
Firstly, in fact, interference and intrusion ha:
been made on the powers of the Statc
Governments through this Bill. Secondly, w«
are being forced to pass such a Bill in thi:
House on account of the terms imposed or

gali,
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us by the World Bank. Thirdly, that by
bringing forth this Bill the Central Govern-
ment is trying to shirk its own responsibili-
ties in the matter of power generation.
Mainly on the above threc grounds, T am
opposing this Bill.

Now I will explain these three rcasons in
more detail. We hav= all along been talking
about decentralisation of power. But unfortu-
nately such a Government is sitting at the
Centre that they are continually interfering
with the powers of. the State Governments.
In this case also the same thing is in
evidence.

Sir, the Electricity (Supply) Act was first

passed in 1948, After that several amend-
ments have been made in that ; the last
amendment was carried out in 1973, The

State Electricity Boards under the control of
the State Governments were in fact autono-
mous bodies and they functioned as such.
But in the present Bill th: quantum of
surplus to be earned by the Stute Electricity
Boards is being taken away from the purview
of the State Governments, and is fixed at
39, uniformly. This has not been left with
the discretion of the State Government. Now
certain conditions are neces.ary for earning
surplus. How will the State Electricity Boards
achieve a surplus ? Therc is no way ! Most
of our power plants are worked by coal i.c.
they are thermal plants, The Central Govern-
ment is frequently raising the price of coal.
Its transportation charges by Rail also has
been raised. The coal that ultimately reaches
the plants in time., As a result of that the
Electricity Boards, quite naturally, fail to
achieve an economic surplus. Therefore the
provision of a fixed surplus of 3% in this
Bill is nothing but wsurping the powers of
the State Governments and dictating the
Blectricity Boards to a patticular mode of
functioning. The priority in the matter of
jistribution of the revenue so earned, has
1lso been fixed here.  Here too we find the
.ame thing i.e, interference with the powers
of the States. This is no other purpose.

In this Bill mention has been made about
he auditing process also. It has been said
hat the Central Government will lay down
« method for auditing. Now each State
fectricity Board already has its own audit-
ng according to Government system. They
re doing it for a long time. Today in the
ame of uniformity they are sought to be
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tied down to a particular system. We find
that the main object of the various amend-
ments that have been made in this sphere, is
only to curb and interfere with the powers
of the State Governments and the Electricity
Boards. This attitude in the case of a vast
country as ours can never be accepted.

Now coming to the second point, Sir,
the hon. Minister in his introductory speech
stated that the world Bank has dictated cer-
tain conditions for giving us loans and to
fulfil those conditions such amendments are
being brought forth in this House. Oniy
yesterday the hon, Minister has stated this. If
it is true then Parliament, our sovereignty,
our independence etc. themselves become de-
batable. The World Bank will dictate us cer-
tain terms and we will amend our own laws
in this House in keeping with those terms,
this is highly degrading. As a citizen of a free
country 1T can never accept this position. But
in actual practice our Central Government is
guided in every ficld by the dictates of the
1.M.F. and the World Bank. This is highly
deplorablc and we strongly protest against
this.

Lastly I want to say, Sir, that by bring-
ing this Bill before this House, the Central
Government is trying to avoid and shirk its
own responsibility in the matter of electri-
city and power. The hon. Minister has
stated in his opening speech that power has
a very important role 1o play in the econo-
mic field of this country. 1 readily accept
that. But it is equally important to make
power available in every field of economic
activity. No body will deny the importance
of making power available in the agricultural
farms, in the industries and in the. domestic
scctor (households) also. It is here that the
Central Government has a very important
role, to play. The Central Government will
have to accept that responsibility. Just by
bringing such amendments from time to
time it is not possible to solve the main
problem. It has been said that due priority
has been accorded to the power sector in the
revised 20 point programme. This of course
is nothing but an effort to hoodwink and
console the masses with a view to cross the
election strcam  The main thing is whether
the Government has the good intention of
making cheap power available for every-
body. ‘

In the parent act of 1948, it has been
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stared that we should have a national power
policy. 1t is a matter of regret that till
this day we have failed to formulate that
power policy. Sometimes we hear that
power is sought to be handed over to the
private sector. T don’t know what is the
Government’s thinking in this regard. Even
after 34 years of our independence we have
not been able to frame worthwhile national
power policy, for the power which is so very
vital in our economy, although the Electricity
Act of 1948 had provided for that. Not
only that, we have not been able to achieve
self-sufficiency in the matter of production of
the machinery needed for power gencration.
It is not that we have not reached that
technological level The fact is that the
Central Government did not want to utilise
our available science and technology for the
purpose. Sir, we have renowned scientists
in our country who have proved their ability
and expertise convincingly. But the Central
Government has failed to utilise their ability
and expertise in the field of power genera
tion through long term plans cven during
long 34 years. It is because ot this defici-
ency that we have to depend in muny cases
on foreign countries for the machinery parts
needed for power generation. We have (o
accept whatever parts they supply at what-
ever price they send and in what-
ever condition they arc sent. The BHEL,
a Central Government organisation, is doing
some work in the field of power generation.
But their work also is not wholly satisfactory.
At some places the machinery provided by
BHEL has failed to generate the required
amount of power. Some complaints have
also been voiced that those machinery
are of poor grade I mainly say that we have
not been able to apply our own available
expertise and technology for the manufacture
of the machinery neceded for generating
power and we have also failed to formu-
Jate a long term plan in this regard for the
benefit of our masses.

We also often find that the multinational
are going on making fabulous profits in the
field of power and in many cases we are
totally dependent on them. Had wec been
able to move forward with long term national
power policy, then perhaps there would have
been no necessity to bringforth such amend-
ments every now and then.

The hon. Minister has mentioned about

Amds. Bill 398

the recommendations of the Venkataraman
Committec of 1964, He has further said
that some of its recommendations are being
implemented through this Bill.  Another
Committee was also constituted after that.
I am talking of the Rajadhaksa Committee
of 1980. What happened to the recommen-
dations of the Rajadhaksya Committee ?
Have they been put in the cold storage ?
Shall we not try to implement those re-
commendations for the betterment of our
country and for framing our power policy ?
Without making my speech long, I will
only say that we should keep the recommen-
dations of the Rajadhaksya Committee before
us and in consultation with various State
Governments, we should frame a compre-
hensive power policy and on its basis a
comprehensive  Electricity Bill should be
brought forth. This Bill should reflect the
views of the State Governments. The
recommendations of the Rajadhksya Commi-
ttee also should be reflected in that Bill.
This Bill should also provide for reaching
clectricity to the people at a cheap rate.
It is essential that such an all encompassing
comprehensive Bill be brought forth. 1In the
present amendment Bill, the way in which
efforts are being made to make inroads on
the powers of State Governments, the way
in which the dictates and conditions imposed
by the World Bank are being meek]y
accepted, and the way in which the main
responsibility in the matter of power is sought
to be avoided, is wholly unacceptable and
thercfore I totally oppose this Bill.

+At afz sz wa (T13AR) : garewe
ggiza, w1 gAfazfndy (aoard) oiede
fam uiga farzr aar ¢, § SaFr gadqa
FTATF @y R 91 FY ek ¥y &Y
At wimu % %Y 93T fany alk 93
T8 @17 1T A« 201 2 fF gw fazg aF A
SRR I REC TS B -0 2
70, UE OH LT TET FTIFE | IAH
qg 41700 [2FEA 794 3 ) FIGT fa Oy
wfzal « 29 gev F @1=9Y 1 IAFT
ag a2 v ga fazs 9% ar s qn
Q% & wal @ Fg gu & afeq gard
stifagag frega ez § f g o
677 W § #YT Tl Tggex ANfg Q,
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fifa @, g0 awqar ar feadt Y a7g _w
F Af7 § §9 ge g & 1

gaIX agi s sy wafazfady a1z §
ga% aik ¥ @) F qAwd g fF gawy
afsT =St JR Y AZT IFT @ & | T8I
AT 200 FAST W F LT A | IAFT
FIH 49 AT ®7 § 99, feg  g617 &
AF qEHIIFEg WeEq fRQ o1F, Y 9AR
oFH&Eqar 1€ 1 g9 gfez § I AFE-
¥ q@r S g oar qgtr IAFT GHAGT
FW G |

ggdt @1g ag § fF gwE w@a
rafazfady @15 #1 gvemg w@ar =fg,
frgg @Ar @ifgy | @I €@ "addac
q AT og g o fegwr ae W
S 3 &, afe I 919 giewa agl
T R AT AT ¥ §§ FT a8
gaY efsewior  ag wifasa fear mar &
1978cﬁ'r Wt arfasta  fwar war a1 Ffsqa
Ig¥ J1g A1 taE F Mifqaq &1 H B
TIAHIT & IIYITT F B A8} fFwar
Tar | A wIA) &A1 q1fgq FfF ag
IH TFIEE U § | AT YTHA TIARET H)
A< I8 NIAF grdl §, FY fF UweqT
¥ oy fasret 9T &Y A\AAT §, ITRY q97
gwIg AR fgata %1€ 9T &Y wmaar
g A4l & I9% a0 ¢ §18° & Fwgq
qx f&&@ gig &1 F1g Meegma qomar
qEar g ar ag 9% 4 F fag g atx
waar & arg & faq §, ag fFar gFe
EAAAr 9 S Ag SIFar g 1 gw
q1ga & fw ag 9N a3 awg ¥ s
w3 AN g9+ T 39 9T g9 gFR F
AWeeaasq &1 aqATET I8 & 1 A7 AN
Afezaera 37 93 Wy aw =t 4§ §
IA®T A GHIT FIQ § |

T J94 a97 957 ag § v fawgg
W 54 §, afqEArs, ¥ §1q ¥ wles
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i, fagred, dww ¥ alx uswwE §
ar faga #Y wow wAT & 1 gH @r¥Ar
=ifer f& gn asf av qd qig & fasc
A81 1@ 9% § Faife avf FAgE @
& | gHIR ST gr§ed TISFq § g avi 9
grfifr @y g alcamaly ¥ 3 =@
H @ aaq g | Qg § g9 fra g
§ faga %1 I913T FI—ag gH @r=FAr
TSAT | TAFT TF g Iq17 & fa srrorfas
fega 3erred &t e gyfaq eam fqar
a1q | afg guR awmfasi & w7 9 g@
IR A FIE A § a1 ITF fAQ I+ g%
§ 2fam greg ST ghit 1 ga 2l & A
IS A FI5T FIAT ISAT | TqF F=IL I
AT TIAFT T &I off, T AHI gq
TIFFY FT qHA, TITT FT I&T | F &
arg ag AT FgA1 AEA§ 6 97 gw
afags faad) & ST g afsg 8@
qIEAR, §T AF AWM ST G FI gHA
g1 A B, AAAFT A ga} 3T A
aEs & g1 Feia anufas fassr ar
JEUIT FI& g aEH &1 g A gaF

AHT TR |

a7 § §B I1q UIEAT IFT F IR
U FgAT AAT g | UIHET WIFg A
faat ®s1dFz 1 g @gr & % F=hg
FIHIT Y GHY GAT T AT 73 &)
&< g9 IAFY ITAT FW & 1| I3GI §
fasist swreg g€ &, fane § goid fged
& g@rar faqsY ST gE § | I9 wIE F
FAqE W gAY FB waw §, faaw
STITHT g FIAT § | STH GAYIT F1 937
g, 9aq3r ¥ ot faweY gd wed gt @
qg 7 FIcT ¥ § 1 g 312 WA &7
CATFE FAT AT § AT HIT AT 40 IIGE
g, IfFa g a3 F garfas fasat ad)
faadY & | =vaq & s g AR A
fagar & « @s7 N7 @RI X TEad
TiE} FWT 9T AR &, 9T @) qig 97
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feq g, fSa®t a7g ¥ gak oA &)
feafq uz otz faga st feafs gz @@
ST gaT & | N fewfy gz § fw gd @
¥ o amm gfqz faaay s gr @ 2
gd) SHTT gAIT {9 fasrey g7 1 w9w
THIS AT AT, 1982 #T ¥¥g g% 41 W
gz Stqar qrgy & {5 az £7 g€ g |
MR. DEPUTY SPEAKER: Mr.
Virdhi Chander Jain, Mr. Vyas wants you
not to touch too much of Rajasthan. He is
also there. He has to take care of it. Do

not completely exhaust. You leave some-
thing to Mr. Vyas. Now you carry on,

SHRI GIRDHARI LAL VYAS :1 have
other subjects also, Sir.

MR. DEPUTY-SPEAKER : Because
you are staring at me, thatis why I said
this. You carry on, Mr. Jain.

st afg =2 &= : & agad &) araaaw
FIGAT FIZAT § | 2577 AAT A1 07 frwe
F 997 IHIS F AT & FG1 §F9 2 1 AR
fawa gmdY garF I S F1fagy §
%Y w3igg gga fzagedt © & € AT
IglA |z ueifAs gasf cawzg 39§
zafad & g7 stiaar sgar g f5 3asr
NO7 SHIE T a6 A® 8 AN ! gqH
feda gw1s »Y aga &€ sxfed a2 )
gga) ot fHa qF1T a7 sgFear &1,
aifs gz ¥ S5 v A =TT 9F | FIT
srar @ fe fearat &1 g-j0 =z faay
faaait g9 g9g gaR agi 200 7@ 3f4z,
faset afafza #) sgzasar g afsq
gi fawaY faa w8 & 128-130 @ra afqe
ag feafg 3l& Agi & 1« gwIL f&anAi &1
fas .4 w2 Ffy & fac faasl fGan
2 1 afenfos geqrga gary ooq 981 § )
guIR & § gay g queyr 91 & qrAt
&I 8 1 gmR agr fagdtr & Qqaq e
& 3 @ fawdr § Iqqr 8 1 gwi agf
faga Wt o gz §, ¥ @il g1 fio
Mg § | IIEAT, JFHART &HIT SAIFIT
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AT qIgT AT Fwew @Al faga &
Fqdr § | § 78 F1gar1 § fF &9 useqr
AIHIT HT SMAFI-H § &IT g faafage)
T FrT3vFTaT 3 F AT F qr
grear &1 g 39 & fag faswsr @
fRat st adF F w1 M dz T QN &%
yare) g2 TaY ¥ fao fawAy fa
qAY sxgeqr Z1AY arfga AT 7 ag ag)
atar g ar g9t 7z Y feafr 3¢ were
*! 2 fF aga @ gt g4t F Sy &
nfaal ¥ feal & agq o5z 1 QAT FIAT
9gAr & AT QITHT F At &1 afgg) &
.17 HEAY § AT & F1 FIHAT
FIAT AT § | &L AT TH SFIT &Y
sqa¥al g1 A 2 a51 § faga &) w4y
§ T, gIE30 FAMZAA F FTT AW
qa1fas® CAsT cAqeE F Freo, ar & ag g0
A1ZAT g fF FATATH 1T FT FEY g
397sT g% & M7 dgifaam femzde #
9% ¥ gg Aqie fagrrar g fa A9
qIFT §I&HT AT TiT | 387 917 F qrd)
£ 37AE & AT AFAT 2 | FZY FT 44
a3 & {% q1q & qrd! &) aaqeqr g q1g
T gl &Y g9 gaeql 51 57 fHa7 I1Q A%
ga% fag aw zafazfadt alg g«

SIATFTFA 3 | §F THI FI 374EGT  HTY
#1 &TAT Fifgo arfe gmx agr & =y
®Y F6Z T Z1 | AT F QIZTATIA 9T FUSY
17 &1 @9 (618 dTC ATT FZT I AN

F AT #Y IFEAT ZrAY &, ar 39 &0
TN IBIAN AT GHATZ | §H I+ 4

715 @ 21§ Ifaa #29 35 ) prqeuFar
g aifs 913 & qrEY &1 sqageqr gy a¥ |

FT 417 Ffq Ie9zT & fag, airen-
fos Qearaq & oo 41T d¥a & o149t &
sageql & fao ®1f mEq 03T FIF
gHI{l A4% FI7, q1 g7 §9 992 § IM
gHhT i 9 9T § F ag W1 KA1 TUgar
g e ol g0 IFIT T §F A § I
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qaar fanarge #1 @6iq ¢ IaF1 fFaa-
g ot aF AN gAT § 1 AT €A § gW
gifam &3 @ & afed cnfas s0@q &
Y guF! fawala I8 gar g 1 fwala
¥ fru T &3 f& USEFA TgAaE H
greafaaa qailaT Qe Agi 8 | g9 F
faru o719 w1 saFEqT £TAT agAr | cAifan
fafaea< @iga @ a1q F19 FT AT H A1
ST ¥ ®ga1 g {5 T sa @a &1 (5d37
F3 | U gATA famards F1 en1q gFaT
& st @, @ UrearT &7 @ 999 91a¥
wA[eE gAIar 1 GFAT & AT FHIT ATINF
& ¥ gu & faa= fag g5l 2 0 gal
ayg ¥ #IE & A faadrgz awiAT
¥ gl § 1 agi 9% gga T3dHe
qag F2 YEr g | @7 9T QAFCAIRTT H
stz fefan &1 &7 @17 afa & g1 qFar
¥ | gF WwAT aFT 17 afa § ag Fiq
fergr @1 @Far g eNT 393 faewiar &a
¥ aNeifrd I F AW A H &A1Y
Ffg IeqIga F1 19 I H gH 7T FY
g®a & | F=a 7 F g FgAr 9zq91 g 5
g agl T & g &t gwear wew g
SeE A &I A1Y |

g7 mweal & @ig § 3@ fagas @1
qRYT FIAT § |

SHR1 XAVIER ARAKAL (Ernakulam):
The scope of this Bill is very much limited.
Though it refers to the surplus aspect of the
supply of electricity, this needs examination
in detail. Especially when you think about
the Concurrent List, Item 31 of the Seventh
Schedule of our Constitution you will find
that the Central Government has power to
go into various aspects of the electricity
production, distribution and transmission.
Our beloved Prime Minister has, in the new
20-Point Programme, Item No, 11, very
categorically stated the importance of maxi-
mising the production of electricity.

The 20-Point Programme says :

‘““Maximise power ' generation,
improve the functioning of electricity
authorities and electrify all villages.”
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This is the policy which is enunciated
by the Central Government in this field.

After going through this Bill, I feel
very much dismayed., I expected a better
comprehensive Bill, taking into account the
various aspects. We have to admit one
thing. This Government have done a great
deal in this field. OQut of the 5.7 lakh
villages, 2.7 lakh villages are electrified.
Here 1 am really proud to say that in
Kerala all the villages are electrified. This
is not a small achicvement. We have to
view in this context the attempt of the
Central Government to produce add transmit .
electricity throughout the country and Con-
gratulate its efforts.

The Statement of Objects
says :

and Reasons

“The financial provisions contained
in the Act with respect to the Boards
were last amended in 1978 with a view
to ensuring that Electricity Boards are
able to function on sound commercial
principles. Experience since then has
shown the need for further changes for
achieving this object.”

More emphasis is given on the commer-
cial aspect, rather, than the service aspect,
of this essential item. It is a fact that after
the completion of the Sixth Plan the cumu-
lative loss of the State Electricity Boards
will be around Rs. 4,400 croresr which is
not a small sum. It requires rationality in
many aspects. I hope the hon. Minister
with all his dynamism and enthusiasm will
look into this aspect,

While the generation of power in 1950
was 2,300 MW, it has risen 31,000 by 1980,
an annual growth rate or increase or 7.2 per
cent. This is a remarkable achievement. In
the case of hydel the increase is by 6.4 per
cent, thermal 8 per cent and nuclear or
atomic energy 2 per cent. These are the

only three ways in which we generate
electricity in our country.

The most dismal aspect of the whole
affair is that there is only 40 to 45 per cent
utilisati on of capacity. Why is it that the
average performance is only 40 or 45 per
cent. Is there no method to increase the
productivity, improve the performance and
utilize the capacity more fully when crores
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of rupees have been invested in these pro-
jects ? This is an aspect which has to be
gone into. I do not think this Bill is going
to achieve any major goal in this field. As
I said, the scope of this Bill is very much
limited. But this is an aspect which has to
be gone into thoroughly. When the Sixth
Plan aims at a growth rate of 11.3 per cent
how much have we achieved ? I am sure
the hon. Minister will enlighten us on this

point also.

The Sixth Plan has referred to two
causes for poor performance in this field—
strained industrial relations and low produc-
tivity. On the subject of strained industrial
relations, I must congratulate the Kerala
Government for the bold policy they have
followed. When they were faced with a
strike by the Electricity Board employees,
they took strong action in the matter.

L

Sir, this is a war on the people of the
State. (Interruption) They should not strike

in this way, 1 stand by that. And the
Government, especially the hon, Minister
for Electricity, was bold enough to say that

this is a war on the people of the State,
This bold measure has paid the dividends
and that wisdom prevailed over the striking
employees. This aspect has to be gone into
thoroughjy. If there is strain in industrial
relations in this field, it should be stream-
lined. Stern attitude should be taken.
These employees should not be allowed to
hold the State to ransom.

The second aspect which the Sixth Five-
Year Plan has mentioned is the low produc-
tivity. In the Second Five-Year Plan though
the target was 6,900 KW the actual was only
2,300 KW. It goes on like that, Therefore,
the low productivity aspect has to be gone
into in detail. This superficial accounting
will satisfy us. There are many reports like
the latest report of the Committee on Power,
1980, which said about the financial aspect.
The Venkataraman Committee Report is
there and so many other reports are there.
I am sorry to say, the latest report has met
the same facte as many other reports. This
report also will be in cold storage. 1t is high
time that we took up these reports, and
sorted them out as to what is feasible, and
implement which is good for this industry.

PROF. MADHU DANDAVATE : That
report is lying in the National Archives.
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SHRI XAVIER ARAKAL : That is
what is said. But our hon. Minister will
look into it. I am sure he is more dynamic
and committed to this.

About this hydel project, there are
certain States which solely depend on hydel
projects. For example, in Kerala the entire
electricity production, generation is depend-
ing on the hydel aspect. It is high time
that this area should have nuclear power
stations as well. To my question, the answer
is given that a Selection Committee for
location of atomic power plants in Southern
region has been appointed. How long this
Committee will take to take the decision ?
Once the decision is taken then how many
more years they have to want to get the
sanction, and if it is sanctioned how many
more decades we have to wait for imple-
mentation ? This is one of the causes for
the high loss in this area.

Sir, the hydel project schemes should be
diversified. The States which solely depend
on hydel projects should have other means
as well, For example, thermal and nuclear.
As far as the thermal plants are concerned,
this is mainly a Central Government invest-
ment. There are other areas, i.e., three
major sectors— the Statc Electricity Boards
which constitute 70 per ccnt of the genera-
tion, supply, transmission and distribution,
then the licensees.

15.54 Hrs,
[SHRIN.K. SHEJWALKAR iy the Chairl

In the last category, I have to request
that more and morc emphasis should be
given to the licensing authorities as well if
you want to meet the challenge ahead of us.
Unless we increase our present production
4-5 times within a short time, we will not
be able to meet the bare demands of our
growing necessities. Therefore, this aspect
has to be taken into consideration. Among
these three sectors, the last one is producing
only a bare 5 per cent of the total produc-
tion. That should be enlarged and encoura-
ged so that the demand can be met fully.

These are some of the suggestions I have
to make.

As hon. Prof. Madhu Dandavate has
said the Committee Report should be looked
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into and taken out of the archives and given
due consideration ..

SHRI CHANDRA SHEKHAR SINGH:
They are not at all in archives. They are
there before us.

SHRI XAVIER ARAKAL : There isa
serious attempt on the part of the Govern-
ment to have more generation made and
new 20 Point Programme has laid emphasis
on this aspect. I hope under the Minister-
ship this will be taken carc of and a com-
prehensive Bill taking in various aspects
of electricity - generation, - supply, distribu-
tion and transmission will be brought before
this House and 1 am sure all will agree to
the provisions in this Bill.

Wih these words I support this Bill.

st faetd =7z (gvl) : gl
agigq, 917 gafazfadl (aw@ig) uaswe
faa g grea o 9w g&mr, @1 QAT H@igH
ggal a1 f& ga geF &t faa+1 1 Tl
mq ¥ §8 ga g, fSqq3q & oy
Al | a1y g | afda g9 fa@ 9 Far
g 7 __uF aga siErE aig g 39 fae
& g fass) s1st & @9-519 F) 9gfq
&1 gEAd &1 1T DT TE 2 I FFT a47
2 f& wmga fatza sne gwigfed war
SQ | TEY 19 SAdl T &% qrear Agh
1 AZ I AYE? AT A5 F1 FW g fF
uF(gTq &1 fa@ dwg ¥ qaza fear
1w | fog FA & AFASAT 9T GEHIT
gg udsHe wif g, dg FHE A IFe-
UAT T HEAEAAT A 1964 F 43! Gl |
T GAFHTL g HEggy <@l 41 f&  aref
§ UFISEH WA & fqeeqy ¥ guar g,
at 9gd &9 91T aF ITE! T Ag)
qIAT 7 AT 1983 H Ja&! §8 418 A4
f& qsrreg facaq &1 agaq g fagE)
A% g sfecafaeas 1 qgq uga faam?
AT G &1 48 9ar 41 fx a3 gargq
T 9AaT & fga o &, a1 393 9 aw
am ¥9 qI% =4 #91 gl far? qifqar-
e & fog AvaT A G H7 7ar foq
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fe gwr3'fen & faeaw & 7 agar sy ?

gl Y AUFT a8 YT T WA
fe za faq & mig g & Jalaa, maEw
oty sifas Y GHEAIT FHIST g1 JTQAT |
tafam i goadig ) safaw § Faw
0FTS f2a fqeeq & a3aT &Y sgqear &1
TER 1 GIFIT A Yy g F T B
AT &1 AU K &1 Sfaam w¥
fa ag taa siqar w1 azqY & fag ana
417 ) (smaww) Far g9 faa g faas
FY WIZ5 g gl QT ! qdT A aga
U fFgasrar gz §f faaar ady
famdar 1+ ag faa &k fsa fag ox
gar g ! (cmawm) fas ar saar &7
Fgaal % faq e g 1T & |

16.00 Hrs,

ga< 1T AIGY g FgI A 47T I
 AIAT UFIIFEH FT JEAIT TG @A
F¥Y aF AT g uFIIeE facew § Iy
feara feara fasgea famazadY gar ar
ST gt qw & gAfFzfady aise &
OFIFFEd § 0F®qdr Ag 9 @fFT g9
qIT FT 958 4% § Fq7 qF3g § ! €@e
gafezfadl @18’ ar eng&d fagaor # g,
qc€ && ST TYA) AT I§  ATTH! [IGHT
QAT AT HATHT GIET 9T 7, IARY Gra7(
qT AgY |

16.01 Hirs,
[SHRI F.H. MOHSIN i the Chair)
oI gg WY aFmar g e dra wrad
feqifae <gm fagd fag spitas w18
fafaz 70«1 ar oF Q a@ez g ot |
¥o 7 §9 fafaz @A sifge Sfer gag
fgrgearm & fadt s gafacfady @19 &
ag feqifwe star adY fear ar 1 1964 %
A1 ®HEY I oF 9aT ag g@wig fear
q1 f& € aqadz gz Qar sifgg ) & Fgar
FIGAT AV AL AaHT faq aar v &l
FUEdT ¥ AT 7ZYA Fd g fF fage)
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F wmy § gare At Jifgy ar daaw
St @l wHAS §3) A —FFTTHT FHAY
AT usarsasr F7d1 g4 famizar &
regga HUAT AIfgy 41 ATe SEF AT
q3 fam @rAr Sufgg ar | @re @zg H°
faswsY &1 &1 98 1Fd & SAFT 97 HITH]
ggl faedl § q3HT AE AT WFAI § |
Ya¢ uF q g2 & (AT g agrqz fawst
sraY & WY wa ey @ a7 IAT HIET W
& & srat § AT agr afg gE Y
agr 97 feesly @ o 741 faest @1 gAT
aga afgar & gafaq F1a7 aara arat &1
fysrely &1 g%z ‘a@id 42 AL A
guwAT § a4 w2 @ gmEd & fag
srig®) agr a¥ faq @arq &Y asdls a0
gaTAY 9 1 afg s faw =g & 9 ar
FRAT ) IFASAH g QA qw@
faart &3F g agl qv #ifagrag fas
g FIT |
19 Fgd @ F &9 FIsH F
QFTIIE § UHETI AT F (70 78 {94
SY9T 4T & 1 GET @ IAN gHEd) HAr
aifgy afsd ow132q & Faar €1 ag
it a1 & f9af guiqar «ar snagas
2 e fafwsa w3aiw ar fagst &
Red &, AT Hsgaz &1 fasdr 4y aay
e Fur ag @dl Sag guE g7 Ay
ST o9 €@ qagAHIq § @d & F47 99
qT gAY AT € AIF 72 OF GAT 7
FEY ARG § AT AET CAZH FI FIGET
gedATE AT § F4T IqH E@EAT & 7§49
gig g faardY arst & 9ga €1 FgmAag
& gaar WY g FA &1 94T R oA
Sifgq a1 a9 CHISEE H GHAAT a1
3 ¥ ag) aumar A1q  fawet et § w513
FEI N FT AT | 31 §, I9% qFHI9Eq
uF g9IA g1 s fsa qaar 1 ar
THIIEY  FIS qracy g 987 ag ai
I A§M f& gawr o faset foq @
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2 3z anfocse § qr 7%, fass & 2
Aw & ar agr @ faadr #) qeaig
WIAT & a1 AgY | Afwa 7 qrar & d1L
1 wrrq 4gY faqr war g 1

oF qIF $1T W FE 0% § 5 e
Fiaq faqaY &1 qar g7 Tfe6d § A
augr A feg @z 0 wag faad g
afamaiz, uSEarq, IAT 939, FI@ gl
Wi oS faqsr grag 73f & | FIT BAT
e fasat ? faast &1 a5z 7 qT geh |
BI-ZIRIT qAT 21 3 | fastat &) asig &
JTEIT T FIC IF1T 987 g2 & 1 fwamd
U @ 2 fF faaa sray @ a1 aga qua
gred 8 914l 2, f9aq A1ZT AT 9°F [
Jia g | gar A grw@r g 1 fawar [
faga &1 gag & q¥ fzrgeara & &AWt
&1 SIAT AT g1 SA1aTr F4ifE @@ S
gq qv gf faws war 2 | a8 #er var f&
UFI3E 816 &7 30, al faaal « 31F g
SIQAT, & QAT A7 a9FAT Z ) 419 59 9%
fa=iz #37 & a7 2197 @241 & qzea)
F1 OF FH21 7241 g7, qifs 59 9¢
qX V% ® wernq fuar 90 9% 1 &9q
ara afqaa ferifaezy zaq 1 a3 a0
g1 fasr f@ir g0 41 & gey AFN @
I3 &3 wur & saw agr fqr i
qfeaga 1 1 &1 iaa aug &, a1 F4r
gAH! A1z WY S AFArE 7 AT g aar
fF gasr argr WY @1 qFar & 1§ gEgarn
g 5 enawr @rzmiA agar sigar &1
gefaafadY 418 &1 argar a1 argg o
AgF &2 qraar | & q1 987 9% aAqar g
f& 318, Tdo u%o il Fug ¥ wWY 4
FUSHE AT Y | Fz A aFar, 4w
§IF QIAT & &1 99 41T $T g6 g
F41 18 AT gqH gaAlgd @A F¥ wifaa
FLIWE

QF A1q A1q9 ag A F3) {F gwrase
i 9w am § faae # feafa & ot garg
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grrr 1 & gg AgY gua qr@T §E4 gE9
fpg SHIT GAIT G | AAT ST g9 AT
FEqez FL | UF Fd A faqg &
ART &' aXE 4 #3) 7%, 3@ fawm § 20
gN FIAFA A TIT AR AT | A
gAY F1A%A 1 ot 9 farar §, 97 fasan
A% A g, g8 AYF THGr AL g,
gears §F Agr gy, 1% w13 Srar AET
g Ay 20 gAY FAWA & FN AN
QT | UFISE FF 33 § 20 AT FIAFH
F1 @M g1 SCAT 1 FIE FIH FEH &)
Sexd g Agl & | w4 {6 gad qFIsE
FY qrd Fal TE g, 7 FA AT FT
qqTe §, 9 9I1g§T H1 qAT g A1 AfR
F1$ AT qRAA & @1 A ITFT 9IA g
zafae § adf qum a1 g1 g 5 4 3q9
drg @A FIAFA AT FATE ZIT | AT
fF assa qizd g &g1 f& aa s aia)
F1 fawrelt qga 75§, wafs T A UF
3 25 @i md g, a1 ag fawsr o1
g wE §, g A F AUATE | gEA
ara § 3g @Al Fgar g f& ana o
ffqaw a5t 9a &, g fasar=a ar 7
a1, Afwd el g8 a9 &1 agl g &
agFT oF gz o Hifara faadr fga
SIaAr |« &1% TIEET agr 2 fear ars &
qT A19H 9§ Fed @ (& fgaiqg 215 §
AT W ag AIgd ¢ % 3T F @0 &
ar faa, ar gaq W @gwr gyraar
Aty [fgw | a9 F1% AT 1T FT1 AIEET
< fF 9@ o9 99 @9 & gFIT &,
fafaan =ids s @@ &, &1 fadiag
qreEEr WY grar |ifge @ gg g Fifga
& gadr fasrdY &7 geaig e faadr
Sq q% QAT AgY g, 9 aF F9 A8t
gIF qrer g oI &g aig @3 fagy fas
& &g AT qiF & &, F gAFAr g
fo gag M &1 wEr g g gl
q1g &1 fgara-feae ez qu g @t )
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sy faea @ @ et (NEargr)
fegra-feara & &Y i &1 9@ grar § |

o} fats =g ¢ fgard w@qr s
g afFq g1 g qra {3 o7 <qrgEq IS
&, 9 aF ¥ QT A2f gy, g9 as «nn
1 &8 73z qgr faaa

qregay, g ®1% fa7q 9ga 431 A1
g T g7 18 9T eI g FgATE 4 K
at agr #gar g fs ag o1 faa anq ag
&, T AT 19T § FTi(F TAY IT FI
FI1§ IAT 17 a1aT 747 § AT oF FAA
FAT FT 918 g G AFIU &1 FHEY
gl a1 AEqT 1% qifdqgraz #9317 g,
SgF EIU QU d¥g § TH GHEGT
HqYT U FI, THFT AATIA A1,
fsrad =aemat fga @l &1 g
gasl fassdr faa 1 ga ga gaar &Y za

9T FZAT & |

SHRI G.L. DOGRA (Jammu): I
would like to support the Bill. While
supporting it. I would like to say that this
Bill deals with two problems. As has been
pointed out by Prof. Dandavate, there have
been two Committees and they have made
certain recommendations., 1 am sure the
Minister in charge must have taken note of
the suggestions made in those Committees.
My friend who spoke just now, Mr. Suraj
Bhan has said that the Bill only deals with
maintenance of proper accounts. That is
a very important thing. Without proper
accounts, it is not possible to know what is
happcning and accounts are very important
part of it,

One Hon., Member has said that State
Electricity Boards are the State Boards and
why should the Centre bother about it ?
It is because the Centre has been providing
all the means and it knows how the State
Boards-are functioning. But, unless accounts
are maintained properly, it is not possible to
know the performance of the State Electricity
Boards and even if the Centre provides,
them the funds, if the State Electricity
Boards go on bungling, how can you make
progress ? And if there is anything wrong,
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the Central Government 1is taken to
task. The Centre is told that there has
been a failure on its part whether there has

been a failure on the part of the Board or

a State Government. Therefore, what is
brought forth before the House is a very
essential measure and I am of the opinion
that the duty of scrutiny of accounts should
have been left to the Auditor General and
powers should have been conferred on him
to scrutinise the proforma of accounts so
that all the State Boards in the country
follow the same proforma and maintain
accounts in one and same form and then it
will be known whether they are functioning
properly and efficiently or not.

In regard to our plans for power
generation, 1 would say that we are not
putting in the required efforts, We must be
able to know our requirements of future ten
years. We have not taken note of it. We
have power potential of three kinds. We
have hydro power. Our rivers in Punjab,
Particularly, the Jhelum, the Chenab, the
Ravi and even the Sutlej and the Beas have
sites in far-flung arcas which have high
potential and which can be developed. It
is said about hydro power generation that
there are lean months. But the lean months
are not many ; they are very few, and if
we have more sites developed and if we have
more generation, then we can meet the
problem of lean months also.

As far as thermal generation IS
concerned, it is not proper to have a thermal
power station in every State, at every place,
because coal has to be transported through
railways and there are certain other
difficulties also ; sometimes Boards give
this as an alibi or excuse for their failure,
So, it is much better to have super thermal
stations at pitheads rather than transporting
coal through Railways and creating artificial
pressure on the Railways. This should be
taken note of and we should plan in a big
way. But I am sorry to say that we are

not doing that.

Previously we did not have much experi-
ence about hydro power generation bccause
of geological and various other problems,
but now we have enough of experience and
we can develop in a big way if we want to.
I would request the hon. Minister in-charge
as well as the Plaoning Minister to
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look into this problem. The Planning
Commission should have a Jook into the
future in a big way. Without adequate
power, the country cannot progress ; be it
agriculture or industry or social problems
which we have to solve or the environmental
problem, we have to have adequate power,
We have to save the forests ; the trees are
being cut away. The population is
increasing. Unless we have adequate power,
power is available at every place, we cannot
solve all these problems, I am sorry we do
not seem to be prepared. Theoretically we
may say many things, but practically we
have to take adequate steps, whether it is
hilly area or the desert of Rajasthan or any
other place,..

AN HON. MEMBER :
Jammu & Kashmir ?

SARI G.L. DOGRA : We can generate,
but we need it. In Jammu & Kashmir
there are many sites. So far as Jhelum is
concerned, we have the Uri site where we
can generate power in a big way and it can
be transmitted to the northern States of
India. But, for that, we have to be mentally
prepared.

What about

As far as genecrating power is
concerned, there is one more thing,
Distributing it through our Electricity Boards
is an important function. But there is one
thing which is lacking. Rural electrification
is not sufficient. They say that in Madras
it has been done in a nice way. But it is
not so in other States. There is no proper
distribution of electricity. The network of
lines is missing, particularly in places where
people belonging to the weaker sections live.
In Scheduled Caste mohallas very rarely you
find electricity. Unless it is properly
carried to the villages, to all the huts, it is
no use spending money and generating
power ; unless the distribution is even and
electricity goes to the people who really
deserve .it, it will not serve the purpose,
Otherwise it will not serve the purpose. So
I want to draw the attention of the hon,
Minister towards this aspect also,

There is another thing I would like to
suggest to the hon. Minister, People do
retire and should retire after a particular
age. But experienced hands must be
associated with these big projects as well as
in the distribution and transportation in on
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advisory capacity, because people who know
the job sometimes are not available and
everybody who is promoted in due course of
time does not have as much knowledge and
know the intricacies of the problem as a
few experienced hands have. They are
known to the Department, they are known to
the Government and their experience should
be utilised in an advisory capacity, That
has been the cxpericnce in the past and that
will be in future also,

I do not want to take much of the time

but again T want to say that this is an
important Bill. 1 support it but 1 must say
that we must look ahead in a big way. We

must plan in a much bigger manner because
power is needed and without power we
cannot progress and the country cannot
progress either in industry or in agriculture,
In every walk of life we need power, It is
not like olden days where you can depend
on wood and other things. 1 must say one
thing which the hon. Minister must take note
of. We went to the southernmost part of
the country where a power house was runn-
ing on wood. Thercfore, it must be seen that
the source of cnergy, whether it is wood or
coal, is not wasted unnecessarily. We must
try to preserve sources of energy as far as
possible and the hydcl potential must be
utilised to the maximum extent and other
scarce resources should be preserved.

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad) : This amendment is
an attempt to improve the functioning of the
State Electricity Boards and they want to
introduce some kind of uniformity in the
maintenance of accounts and classilication,
etc. In 1978 the Electricity Boards Act was
amended and an obligation was cost on the
State Boards to specify their surplus in the
beginning., But that obligation has not
been discharged. Now the Government has
come up with this amendment prescribing
that they must specify the surplus and show
not less than 39/ profits. They must
maintain accounts in a uniform manner,
And by this they think that they would be
able to ensure commercial functioning of
the Boards. But these Boards are in such a
mess that I cannot understand how this
amendment is going to improve their
functioning, or in what way the Government
will be able to exercise its control for
improving their performance. There is no
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penal provision or sancfion behind this Law
because if there had been any sanction then
the 1978 amendment of Section 59 was an
obligation on the Boards.

Secondly, Sir, I am at a loss to under-
stand how the Boards will show a surplus
of not less than 2 per cent of profit. Some
of the Boards have already incurred losses to
the tune of Rs., 100 crores. Bihar State
Electricity Board has already incurred a 10ss
of Rs 100 crores. In what way that Board
is going to show any amount of surplus
and this is the case with most of the
Boards.

The Central Government has been keen
on ensuring improvement in the functioning
of the Boards so far as the generation
and distribution of electricity  1s
concerned. At the last Power Ministers
confercnce the Central Government had
made a suggestion that therc should be
national grid and there should be regional
electricity authorities which will control
high-powered voltage transmission lines but
the State Governments stoutly opposed it,
While they agreed to the establishment of
national grid they did not agree to any
control of the central Government over the
Statc Electricity Board through the regional
authorities, They were asked to suggest an
alternate formulae but there too the State
Governments  have not made any
suggestion.

Sir, various State Boards are functioning
without any rcgard for commercial principles
and the reason being that these were
established when the power generation in the
country was very small. Now, the power
generation has gone up and it is necessary
that these State Boards should be re-
structured and should serve as model
management units with a view to making
power sector more efficient. These Boards
are suffering from grouping ..

16.29 hrs.
(MR. SPEAKER n the Chair)
MR. SPEAKER : Mr. Sinha you may

continue with your speech Jater, Now,
the Foreign Minister will make the
statement.
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16.30 Hrs.

STATEMENT RE : RECENT VISIT

BY MINISTER OF EXTERNAL
AFFAIRS TO SRI LANKA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO): Mr. Speaker, Sir, the House will
recall that on July 28 the Prime Minister
telophoned President Jayewardane of Sri
Lanka to convey the cencern of our nation
over the situation of the Sri Lankan Tamil
population, the attacks on Indians, the
human suffering that had ensued in the
disturbances and over deep anxiety as to
the future course of events and their
consequences. President Jayewardene readily
agreed to the P.M s request to receive me
in Colombo to discuss further all these and
other aspects, including any assistance that
might be required.

Accordingly, I, accompanied by the
Secretary concerned in my Ministry, flew to
Colombo the same night and returned in the
early hours of July 30th. There have been
a number of developments since then which

I know will be exercising Members, [ will
first report to them on my visit.
My day in Colombo began and

ended with meetings with the President,

In between, I met the Prime Minister
of Sri Lanka, Mr. R. Premadasa and my
counterpart, Mr, A.C.S. Hameed. 1 also

met several Cabinet Ministers, both Tamil
and Sinhalese. I had hoped to meet with
the Leader of the Opposition in Parliament,
Mr. Amirthalingam of the Tamil United
Liberation Front bnt since he was not in
Colombo, I could only speak to him on the
telephone. 1 also had a telephone con-
versation with Mr: Sivasidanbaram, the
Member of Parliament from Trincomalee.
Both in Colombo and Kandy where I went
by helicopter, 1 met a wide cross-section of
Indian nationals and persons of Indian
origin,

The House will be glad to know that in
these very trying circumstances, we learned
that the Indian nationals have shown great
fortitude and kept their morale. The same
is true of our Mission, including the women
and children ; our staff are acquitting
themselves commendably, o
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There had been a number of attacks om
Indian npationals and their property,
extending also to non-Tamil Sri Lankan
citizens of Indian origin of several
generations standing and to personnel of our
Mission. OQur earlier diplomatic expression
of concern was unfortunately made the
occasion for a virulent press campaign
against India as though we had interfered in
Sri Lankan internal affairs. 1 made it clear
to the Shri Lankan leaders that no such
distorted view could be taken of the
inevitable consequences of our being
neighbours with possible consequences for
our own national life and security. On all
this I conveyed our views to the Sri Lankan
President and his Cabinct Ministers.

The Sri Lankan leaders welcomed my
visit and told me they understood our
position and assured me that Indian
nationals would be given all protection and
assistance, However, our concern has been
not only about the safety of Indian nationals
and their properties but also on the
sensitivity of the Indian people as a whole at
reports of large scale killings and destruction
of property of people of Indian origin, some
of them of stateless category, with whom we
are bound by strong ties of culture and
kinship.

I was told that many were in camps in
Colombo and Kandy, in which conditions
were acknowledged to be far from
satisfactory. These camps were overcrowded
and still had to be organised. Supplies were
limited and medical needs growing. The
Sri Lankan authorities told me that they
were doing whatever they could to improve
conditions and were examining what help
might be needed. This is a human problem
and we in India cannot remain impervious
to the sufferings of large numbers of people
in our immediate neighbourhood, though
separated by boundaries of nationality and
citizenship.

As regards the prevailing situation, it
was acknowledged that the communal
feelings that had been aroused had affected
the law enforcement agencies, who had not
always carried out their responsibilities., We
were told that this was passing and the
armed forces were now conscientiously
carrying out their tasks, The situation ip
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the country-side was uncertain, with many
uprooted people fending for themselves.
The greatest fear was of trouble sprea-
ding to the plantations. A long curfew
was being imposed to help the enforcoment
agencies regain control, and confidence was
expressed that law and order would be
restored shortly.

The must crucial point is the root cause
of the present problem and how to deal
with it. The President gave me a full
account of his long standing effort to
redress Tamil grievances. He acknowledged
failures of implementation and deplored the
shift to violence. The outrages that had
both contributed to and resulted from the
explosion of communal frenzy had, however,
led not only to an enrmous gulf of hatred
between the Tamils and Sinhales but also to a
fear among the latter of a partition of the
country. This the Government was determined
to prevent and that was its first duty. The
Sri Lankan Government believes that its
task had been complicated by the efforts of
a political group which is trying to take
advantage of the communal animosities to
bring down the Government, They said that
they had only lately realised this but were
now seized of the whole situation,
Obviously it is not for us to comment on
the perceptions of the Sri Lankan Govern-
ment about the main causes of the present
troubles. What is of concern to us is that
life and property of Indian nationals are
in danger and that there had been large
scale killings and destruction of property of
people of Indian origin and that communal
frenzy is still the main threat to these
people.

I impressed upon the president and his
colleagues the intensity of the concern felt in
India and the anxiety that the clashes as
the suffering might persist or even grow. I
pointed out the need for reassuring the
minority as essential to the process not only
of restoring harmony but even of restoring
law and order. I conveyed to the President
that we in India are willing to do whatever
we could to help. The President and his
colleagues told me they appreciated our
position and approach. Some of the most
urgant neads mentioned to me were as
follows :

First some relief for the unmanageable
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situation of the Sri Lankan Tamils in
Colombo camps. There are an estimated
50,000 of these displaced persons, not count-
ing these who have sought shelter in the
homes of Sinhala friends. The bulk of the
Tamil population of Colombo knows no
other home but there is a sizeable propor-
tion, possibly around 10,000 who have
relatives or properties in the northern region.
We were told that it would reduce the
dimensions of the problems in Colombo if
these people would be moved by a ship to
Jaffna and we were asked to provide a ship
to carry 2,000 pecople at a time., No one
such ship is available but we have arranged
for three ships with a total carrying capacity
of over 2500 to rush to Colombo and they
will be three in succesion in the next few
days.

We were also told fuel oil, especially
kerosene was running short, We have pro-
mised to help and have alerted our authori-
ties to provide whatever is needed
immediately, We have asked the Sri
Lankans to tell us what kinds they need and
what quantities and where., We have been
promised these details on receipt of which of
we will rush oil across.

Medicines are another problem. In
camps there is an acute shortage of water,
especially after the Sri Lankan drought and
there is fear of disease. A representative
of our Red Cross has réached Colombo
already in response to Sri Lankan request
through the International Red Cross and we
are prepared to extend the utmost help on
getting details,

There were a large number of Indians,
some 3500 to 1000, who were visiting Sri
Lanka on business or tourism, and also some
Sri Lankan business men of Indian origin
who wish to come to India, Indian Airlines
have been ready to provide extra air services
as and when the people can be brought to
Colombo and the airpart. We bave also
revived the ferry service to Taliomannar to
evacute these stranded there.

Sir, the latest position is not fully clear.
My visit has been followed by that to Delhi
of the Sri Lankan Foreign Minister. He
met the Prime Minister, who reiterated the
views she had conveyed both directly and
through me to the President. Mr. Hameed
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in turn conveyed essentially the massage
that the President had conveyed to me. We
have again been told that the Sri Lankan
law enforcement agencies are re-establishing
their central and hope to be able to assure
the safety of all segments of the population.
When the curfew was lifted in Colombo,
yesterday, there were reportedly no inci-
dents. In the previous 48 hours there had
been reports of stray incidents in other parts

of the country including clashes in the tea:

estate regions and major arson in one hill
station township.

Here I should add about this particular
incident that it is not quite clear whether it
is within the last 48 hours or it was earlier.
There is some doubt about it. But we can
find out later.

SHRI R.V. SWAMINATHAN
(Sivaganga) : What is the name of the
place ?

SHRI P.V. NARASIMHA RAO: It
starts with ‘N,

SHRI R.V. SWAMINATHAN : It 1is
Nuwara Eliva ?

SHRI P.Y. NARASHIMHA RAO : Yes,
Nuwara Eliya.

We all earnestly hope that clam will
return but it is prudent to realise that we
shall have to wait and see for some more
time.

Sir, it is e¢vident that anxiety on this
score can only be heightened by the news
report that the Sri Lankan Government has
sought the assistance of some foreign powers
to deal with their situation,

DR, SUBRAMANIAM SWAMY : Is
that true ?

SHRI P.V. NARASIMHA RAO : I am
pot in a position to give details but the
House and the nation should kpnow that
there is substance in the report. Members
may have noted that when asked to comment
on it, the Sri Lankan Foreign Minister told
reporters at Palam before leaving : “If we
seek any assistance from the international
community, rest assured we shall also seek
it from India.” Some papers have carried
the report as though Sri Lanka had sought

SRAVANA 11, 1905 (SAKA)

of Ext. Affairs 422
to Sri Lanka (St.)

assistance not for its law and order situation
but against a foreign power. and there are
even reports that the Colombo press has
projected India as that possible foreign
power. 1 would like to remind Members
that in situations such as this, many reports
circulate, not all well founded and not all
well intentioned. We are looking into all
the aspects of these reports and are also in
touch with several Governments, including
those specified in the press reports, to
emphasise the nature of India’s concern at
the existing situation in Sri Lanka and at
the possibla future course of developments,
including any foreign involvement in the
region. The response of those to whom we
have spoken is favourable.

DR. SUBRAMANIAM SWAMY: What
does that mean ?

SHRI P.V. NARASIMHA RAO: As
for our relations with Sri Lanka, I have
already said the Sri Lankans have told us
they understand our views and position and
the question of Sri Lanka needing any help
against India simply can not arise. If Sri
Lanka needs our assistance, that is another
matter, on which the two governments will
remain in touch. The House may rest
assured that India always function with due
regard both to the natural concern of our
people and to the obligations of .a good
neighbour.

(Interruptions)
PROF. MADHU DANDAVATE : Sir,

we have already given notice for a discus-
sion on this.

(Interruptions)
SHRI CHANDRAIJIT YADAV
(Azamgarh) : Sir, I have a suggestion to
you. I am not asking any question.

MR. SPEAKER : We have already
decided for the discussion and after consult-
ing the Foreign Minister we will fix the
date.

(Interruptions)

MR. SPEAKER : Why are you stand-
ing when I am todeal with it. Please sit
down. In this way we can discuss no
problem,

SHRI P.V. NARSIMHA RAO: In
fairness, I would like to add some informa-
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tion which I have just received within the

last onec hour or so after finalising the
statement,
Our High Commissioner rang from

Colombo to say that the Sri Lankan Foreign
Secretary has just told him that the report
about Sri Lanka asking for assitance from
USA, UK etc. was mischievious and that the
Sri Lankan Government was asking its High
Commission in Delhi to issue an appro-
priate denial.

The UPI Correspondent, who is actually
resident in Delhi and visiting Colombo to
cover the events, has been asked to leave Sri
Lanka, as he had filed another mischievous
report, according to  Authorities of Sri
Lanka. This is what I wanted to add

MR. SPEAKER : We have just had
the Business Advisory Commitiee meeting
and realising the importance of this issue,
we have decided to take up the discussion
on this very subject, After I have consulta-
tions with the Foreign Minister, I will just
put the date for the debate, and do it.

SHRI CHANDRAIJIT YADAV : Sir,
because this is a national issue, I was sug-
gesting to you why not the Prime Minister
call a meeting of all the leaders of the

Opposition and other senior people. Let
there be one voice on this. Through you
I will suggest let the Prime Minister invite

and call a meeting and take the help of all,

SHR]I RAMAVTAR SHASTRI (Patna):
This should be done immediately.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : There is one
important point. The External Affairs
Minister should realize it. The Indian
Press is reporting something. Otherwise,
how will the debate take place ? You must
give us the facts. (/nrerruptions). The Sri
Lankan Government might have said some-
thing.
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SHRI C.T. DHANDAPANI (Pollachi) :
Communications are completely cut off.,

PROF. MADHU DANDAVATE : Why
is the Minister staging a walk out ?

MR. SPEAKER : He is going to Rajya
Sabha.

SHR[ C.T. DHANDAPANI : It con-
tains nothing but the Press reports, He
says he has visited that country. In fact,
he was not allowed even to visit the refu-
gees, camp.

MR. SPEAKER : Mr.
1 have alrcady told you..

Dhandapani,

SHRI C.T. DHANDAPANI : Govern-
ment is doing the job of the Red Cross
Society. It is not functioning as a responsi-
ble Goyernment,

MR. SPEAKER : Why ?

SHRI C.T. DHANADAPANI : I totally
reject the statement,

MR. SPEAKER : Government cannot

run in the manner

you wgnt. [t is an
elected representative Government,
SHRI C.T. DHANDAPANI : 1 protest

against the statement, 1 stage a walk-out,

16.45 Hrs.

(Shri C.T. Dhandapani and some other hon.
Members then left the House.)

(Interruptions)
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SHR]I SUNIL MAITRA: Make sure
that the debate will take place tomorrow:

MR. SPEAKER : How can I say that
it will be done ? We know the importance;
we realize the importance. That is what
we have decided.
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SHRI SUNIL MAITRA : Do you say
this after realizing the importance ?

(Interruptions)

MR. SPEAKER: How do you say
that ? Can’t you realize this thing ?

SHRI SUNIL MAITRA :
have it tomorrow.

Therefore,

MR. SPEAKER : We can discuss it.
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SHRI SATYASADHNA CHAKRA.
BORTY : In the whole statement, not a
single word is there, that fundamental rights

of the Ceylonese people have been violated.
It is not there in the statement.

MR. SPEAKER : You are a professor;
you are a very intelligent person.

(Interruptions)
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MR. SPEAKER : Don't record. I have
not allowed anybody.

(Interruptions)™*

MR. SPEAKER : I would ask you
very respectfully to put all your ideas before
him when you discuss it. What is the use
of saying all this now ?

DR. SUBRAMANIAM SWAMY : In
view of the fast developing situation, the
Minister should make a statement every day.
Otherwise, all these false reports will come
like this report about foreign troops. It is a
very serious reports. Tomorrow itself he
should make a statement.

SHRI G.M.
only one second

BANATWALLA : 1 want

(Interruptions)* "

MR. SPEAKER : I have not allowed
him. Don’t record.
SHRI G.M. BANATWALLA . I walk

out in protest.

16.50 Hrs.
(Shri G.M. Banatwalla then left the House).

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—CONTD.

MR. SPEAKER :
Narain Sinha,

Now Shri Satyendra

SHRI SATYENDRA NARAIN SINHA
(Aurangabad): I was submitting that the
State Electricity Boards have not been func-
tioning on commercial lines, Many of these

Boards have incurred heavy losses.
(Interrupttons)
Most of these boards have incurred

tremendous losses and I gave the example
of the Bihar State Electricity Board, which
has already incurred loss of Rs. 100/—
crores. I cxpress my doubt as to how this
amendment prescribing a minimum profit
of 3 per cent and prescribing a uniform
system of commercial recounting is going
to improve the situation.

**Not recorded.
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16.51 Hrs.
(SHRI F.H. MOHSIN in the Chair)

The Rajadyaksha Committee made a
recommendation two years ago for-structur-
ing the management of the State Boards so
that they may be able to discharge their
obligations with regard to power generation
and distribution, but sensible recommenda-
tion has not yet been given effect to; and
the situation in general in the power sector
is going from bad to worse. Therefore,
I am expressing my deep concern with the
way the Central Government or for that
matter the State Governments are dealing
with the situation., I mentioned a little
while ago that some suggestions were made
at the Power Ministers’ Conference which
took place last year for bringing the
management of the State Electricity Boards
in line with each other. A suggestion for
national power grid was also made. Other
suggestions were also made. While the
State Governments have accepted the sugges-
tion for the national power grid, we do not
know yet what steps the Central Govern-
ment is taking to lay down a norm, for
uniform power. After all, the underlying
idea of thc national power grid is that the
power from the surplus States will be taken
to the deficit States and no State will suffer
for want of power ard there will be coordi-
nation. But, unfortunately, nothing has
been done so far ; and no step has been
taken in this regard. How is the amend-
ment going to streamline the administration
of the Boards ?

The Bihar State Electricity Board has
got 30,000 workers plus 5050 engineers of
officer grade. There is a grouping among
the employees down to the shop floor level.
The result is that the State Electricity Board
has not been able to generate or utilize the
capacity beyond 40 per cent. In what way,
this amendment will help us in improving
the working of the State Electricity Boards?
How will you prescribe norms for staff
requirement ?

Expert committees have suggested that
8,000 to 10,000 employees can easily be
axed. Is it possible for any Government to
retrench such a large number of employees ?
Therefore, I am not very hopeful that this
amendment will make any great dent
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on the functioning of the State Electricity
Boards.

Then, Sir, the Central Government has

not been able to exercise any kind of
conirol on the State Boards. 1 refer to
Madhya Pradesh Electricity Board. The

Planning Commission had sanctioned a
certain amount of money for addition of
capacity which was earmarked for the Korba
Aluminium Plant and despite the fact that
all kinds of pressures were brought to bear
on the Madhya Pradesh Electricity Board,
the Madhya Pradesh Electricity Board did
not supply power to the Korba Aluminium
Plant with the result that this plant suffered
a loss of Rs. 200 crores and now it had
been obliged to go in for a private captive
plant.

Similarly, I was surprised to read in
some newspapers that the Minister of State
for Energy said that there was surplus
energy in some places and he mentioned
Bhatinda which was producing 420 Mega-
watts of power. 1t had to be shut down
because there was no demand. As far as
I know, the National Fertilizers have three
plants there and they have a contractual
agreement with the Bhakra-Nangal Board
which was under obligation to supply them
energy. But Bhakra Nangal Board did not
supply them energy and this plant did not
work for full capacity for want of energy
and now the National Fertilizer Corporation
of India is going to set up its own private
captive plans for these plants, Bhatinda has
got a surplus of 420 Megawatt and it had
to close down because there was no demand
for it. Is it not a sad state of affairs which
the Government should explain ? It appears
that there is no coordination in the matter.
And the public sector undertakings, though
they are Government-owned, they are
suffering for want of electricity and in the
same area they have to go in for private
captive plants and still it appears that the

Government are not awarc of it. So, it
shows the lack of coordination.
On the power scctor, I say that the

performance has not been satisfactory. The
Sixth  Plan target of roughly 20,000
Megawatts is not going to be achieved and
the Planning Minister the other day conce-
ded that the target will have to be lowered
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down to 14,000 Megawatts and -even that
lower target, whether itis going to be
achieved or not has to be seen.

Then, Sir, this Central Electricity
Authority in my opinion should be streng-
thened and made more powerful. Their
monitoring wing has to be strengthened so
that they can pay visits to see how the
State Electricity Boards are functioning, and
if there are any defects in their functioning
they can suggest some methods for

improvement,

And, lastly, my suggestion is that apart
from these Electricity Boards the perfor-
mance in the power sector is disheartening
and is causing anxiety, If we are committed
to-take the country on the road to progress,
you have to improve your performance in
the power sector, to be able to fight poverty.
Then alone we can improve the lot of the
living poor in this country. In America
each individual consumes far more power
than an Indian does. That explains how
Armerica has, through the use of electricity,
increased its agricultural production and
that un-organised sector has become’ so
organised today that it is feeding other
countries also. Indian peasants or agricul-
turists are suffering from want of electricity.
I would submit to thc Minister that he

should not be content only with this amend-

ment, which, I think, is a feeble attempt to
improve the functioning of the State Electri-
city Boards. Rather, as Mr, Arakal has
suggested, electricity is in the Concurrent
List and Government has power to intervene
in this matter, Government should go ahead
with their proposals for establishing regional
electricity |generation  corporations  and
regional electricity authorities and oversee
the functioning of the State Electricity
Boards effectively in order to improve gene-
ration and distribution of electricity.

With these words, T support this attempt
even though feeble, made by the Minister
to improve the working of the State Electri-

city Boards.

st T R afawr (TIEAT)
awiafy wgiga, & fagga saro (Ha14q)
fagas 1983 &1 94T &7 & fad @1
gal § | & o9 fawit & fad g8 gar
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HN AFRT gE¥d FT W@ 4 A IgA
¥9q 39 A fassy & Ieqiga &) sggedr
93 g} fa=ar suza &1 1 ag a1 fafgsa
2 & 2w %)Y gwEs & A% fag &
IEIET ¥ AFAIT FIAT ATIIF |

faga d1q aal & faat & gwRT &
faa ax®r7 grer 1% 9919 5 @1 W@
g7 gad F1§ @F A g fF ITAu
gHITN IeqIEd gl 1 WI g1 I8 I
gl 2 fy fagy aq gar @i & &
213 & Fe71gA § #1%; favrge g @

g9 fasr & grasg § FAt gedeg IIg
3 FIFY fagarz & qq191 | A1T AARTFAT
g9 arg &l & {5 gafazfady 12 o aifes
gEIT 1T T #A 18 I9% fAY o
w29 2 | 357 gW FaF0 A W

BRIX 59 @A § &% I wAAg
q3Eql 7 3 F aury zerfaefady arst #v
R UHIGE I gAY 1 g ag
fasire wzar aifgd fe 77 91t £ aifas
g@d %4l 5 99 aF gH T AI8T &I

wifa® gaizagf T A7 77 9% IJeq03A
*Y agray g §1q1 A7 AgF S awar |

g1 3avgT gafazfad) atd & g0
FI &9T § ST FTAIIT§ | 48 710
agr g fagfadt 1€ 8 1 g9 o128 & F10r
7z 2 f& zdfazfady 1€ & fasen
A FIT F A ITAC 3@ A FAlwA
FIET 40 T8 9fy Afsz st & 1 Afwq o
faset weigry medlErssz T g% F8
dgzst #1_frar #1 9 g8 Se:dw
F gAY 2, THF gIA AT gify &1 @
agdde qu1 A2 ®v4Y &, 9F Fzor q9d
dz F1 sradfaey 3 fr gsalgizee @ qX
faasY 3% ¥ gafacfgd) 1 & o grer
gimT €2z qaAdE #1 gAs qfg s
Trfga |
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aiq fagia gag & f& aui afas
geqrEa g1r, ar Sy |y giy, afewa
gax 3w ¥ a7 eafazfady are afas
fasteY senam Feqr # ar IF AT F
g Y g AT B | AR FIT A {
fe fasst &1 3eor2a 33 | feamal o
§9 JaFzst 41 Asd131zsy YT 9T &faw
fasrst & 7mdY, faFwr qforg ag g
for &2 &1 w0 ag s 06 2 &
I {2 9 A HL ATA 7 W gran g,
zafao gafsefasy o2 m=ar & & afas
JeqTEA FA4 & &1F AT AZ gINT |
Y mdlgm 1 A glAamt gara @
fasre &7AT gm0 |

gdfaciad) aisl & faq ug emazas
2 fx o a5 =1 A% &afady dar
sro &Y gAR, W1 &qfgdy g, Sad!
qit qvg afemzy tHar Am . g8 @94
3 &1 IeAzA 49 gfgma g, IWL 93T
WAz 38840 wii-d & 419 4§ AT
fagre o ag 25 3 30 4fqad & 1 o#x
wag § WY Tc1ET 2zd FH g W
2 3§ fa@u gasr VR 319 FIEI
2. agma Aafedi & gfzargaaa
T HafadY v afg | 3a% fag afas ga-
ufer &1 sagear &1 Tifza, fagd ana
qv :qgx w2 i1 fro @0 @f, #1699
F1 &1qd & ST AF 1T gal Y &1
qaaiT f&ar v 8% ( gAF (A1 FAgA
q&Y ag amar

§a® 1l H14F il A HI2)-
=g gAYy AifgT 1 ara aifan qdegq
Afeq 7 u& wgeaqW g4 SIUI T
91T GIIA FI F1ad 7 94T A gy
AL & &I A P &igd [ OF A3
sigr giAr sifgn | &3 2ar fw fuse
A JpER & gt feg Sd ard
FI1A5T F1 TT FAZT 45-46 TW@T 4T |
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Tg&r adtar ag & {5 g 7@ @uq
Y § 1 eaiz fgagy § 1 q@F AFET
24 ¥ 33 avq7T FfeEF qeg & T35 T
frqa fesa £1 1§ &, &ifdq 6, 17 a1
18 9z HAIRFI 71 Frgar Acqrd
fiarstrard | &Y Fr Al 8 (6 14
femizdz wetfazfadt T & ag «ing =[S
FL, A 24 & 23 9@ FWifE gy
Fiet ®raer & faq faaffa d ) g8 migde
QFZT Y, &ATqU g AT AT Y, gefEz.
fgat q1g *1 qizr FIa1 & |

9gl % HAGAT § g &7 graeg
g, e FRAA F gwa fzar ar,
faa® srgarz gg faa & grr garg fear
nar 21 @fFa dW wgizm &1 oF e
sreagfaa fas qar aifge 1 fagsr oF
FAFT qINFT 8 | I fags F Iegreq
& f10 g3ty &1 s79eqr gza T9q8<
FIA E, a1 NE Feor A 2 fr Iaw
FIIA FIT &) AIHT IS AT T g

awtafq AglIy | AT 19 G FT |

ot a AR afqwr @ § §w g
AT A1ZAT § | I gaa &t F-fagrd
faerdly &1 3eqrsa AQ Fidizgear
BT | F7gd FFII & ¥ gILHAA
qrAY TFAT gAIR agf 2

qq I @At & 5 a3w Y w3 @
N & FY FGTAL KT F 1 FFA G0 HIBT
17 fer g 1 fardat & garaga qEa
139, f4qaqrsr T 923G § 16! gu
gAT § AN qF faean dqica far mar g
g% 2 & goMfecfget aige o o fawan
g I9FI AT Fgl 9T W FAT A @
FWE? Al aig 7 NF @ w30 o
HITT gAY QraAria @ fac § faaw
W9 3 A giraw & fqaw wiqd
AN &Y § FAR O qreEAT [T qE )
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¢ s 9% warar eng 9g fafewa
F fF qys a7g aF w9 9% F gey
16 &H g o WATr g7 g% F1§ Al
FaY Wt 7E} F quAAy | gEd Srsfygar
¥ Y v 2 w1 FEF o «AT AqTRA § 7
NEAF Tq AW § fawe) HT IATEA AL
93 1 gEaF T O FIA ggar, T IAN-
g5 q@N ST 7 € FIW TEEW H
fawrg grgg g | A gEE €A,
sfrodt sfear atey & fawel IqET HI
sfaa ages 35T &1 dragd sEwA A
=gay wifve fear @t wgr fw fasre
aiet # eifas ga gar Iifgq | a8
geTe a+t gee & 19 frg e 9T A9
fawalt §a1 & § IH 9T ATq SHH!
qT |

TE® AWIET FET 9T THG § WYY
qiz WY SO A gid &1 A gl
Yrza gofacfadl ooifed) & waw @
¥g grEcg § 191 GHIT AT g A a9
&1 § FI6 g g qtag § afea
ST QU9 9491 AN & | AAY STt Fg W@ 4
fe gax uxa, fagx, useam arfs usal
¥ HUST &0 & aFrar | faeadt & @
50 FUT ¥ FIT FT aF141 & | T G
gag uq & 91 o &7 wgr A faar
g% & | gafaefadt eI @ & fag ;¢ 7
F:1§ qEgd aard g fagaq f& Iaa
afas feafa 7 garz ar 9% |

it fafwea wsaf & graaes @ faae
grxg g wT g f& eas gfearom &
& gafaeferas ug gfg § sfFT s
g3 § HAT 35 TWTET B 1 T TFIT
®) ST AT AGHEFAT 937 g1 TE § STH
gX &W & fag st #OFr FIW IIW
g | ¥ wafazfehas & fau s o
JET FIYGIRQT 297 & TG graeqg § Sq
g W dgay wifgg f& safecfedy a1
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SaT ggfaa STanr £ @ § A g |
¥ @t ag Tafaa quaT § fe ot o g8
fagqr @ & SEWY gAX FrAT F o fewr
AT @ gafae gq g & fafeas sqeear
HY Y Wifge faad #1 s@  wifa.
fEha &1 98T SGT &4 X @9 (AT
1T |

gaIR ggi Iax wxw W gafeefady
I & AAET TF IqIIT FEqA) {47
& 7 g fagd fF agi ar g gfqag
¥ ST YA T g | IHHT FIWT g
& {5 agl qF g@U F18T 9 TAT¢  #IX
qHINT F) AHL IAH qGAT g | gEforg
agl 9< I9 I FFYAT F1 ga1eq fawgr
ST =1faq | §a% grg @rg & Tigm e
qaT 37 ¥ gga  xAfRfedt Sisw &Y
cfwfarasaY &1 3 @1 srAr |qifge ek
gg 1 gar Aifge e o gar fear ama
2 U Y T A FTATITNTF G § | 5
G F1d FEAT gy A7 fw fasrer ast
F A N FELA@AN AT T HI ITF
fasra § #1% vFH1EC 7 A1 91T | FATHE
F AT I § % qIE TV Fo AT FAT
g f& agi a3 fafaeze ot wga § a1 194-
#T S S1IgdFaq At & g IuF fawdq

ACIEA

qgas frs Y ot g @ a8 sqrTaanyg
g1 AT TFIAYT it Fe&) F Ted¥ g
fear srg, gow faq a&d & f& e
frs & TaTqAT Y | 1T IT gHA 1A
2a7 1 g faad) gadt L F12
fardat &1 qra fewst o9 useg
AT fagr &1 T fFT 9gi 93 LZg7 993
& AT I AT ®T FHAT FEIG A rat
e wafau g grasw ¥ #rE qfad
fagifa # st =1fgd 1+ 9T 50 &
A Sfaa @ *gr § & sta &1 gargen
WA ga A W § 4y g
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17.15 Hrs,
%I &9 8§ TIA rra'a JEHIT T HIT
qk gw gfg ows &1 gaifasr az
fogr @Y I grw g S F FIE AqIQ
ag W & fwgar gz eeFelma g aa
2 zafa ag avd @ f& fearal
% fga & fAu ag ga&r ;s & SIET
gwifasn § & saxr f@fafade &3
qqT F17 & | Y WA oY %7 W@ 9
f& gag & g9 agf fa=wdr § 1 s
(MR. DEPUTY SPEAKER in the Chair)
®1 garasr M & A famgrg ) &
FgaT Argar g fs fasr« &7 aweqr oF
Uty guear 1 gqfag & wgar § fe
arq oF wifrgdfag faq w50 & ag
ara g&q &9 & faq fa +1§ @ wifag.
faar @1€ 40 afama & s7 F1 SearEd
qEY HIAT | 5Td AT IAL IRY 7T 4, G
gy &gl 91 5 ag aga §f @aws
ara § wiéa srEw gia 8 0 22 wfama @
SOTIET AIET 19T gid & | §F TFHIT 7Y
a7 qeIT | oy QY smaedr &g fF da
¥ fasrelt &1 Ie1ET 60 % fawa & &7 gl
g | X® |19 &9y 51 Sfang &1 w&7
g d=garg e e ga@FT 60
gfaea aF @ s1d, a1fs 2 sfaaa 1 3fg
o & fasraY &1 St g% g, g fafzva
aY< & |iT ®Y QA KW F GEAF T |
fagsrelt & IWTEA FY dg14 & fag Fige)
®I ga°9 FL, T8 & sgFeq] FIT A
faoret St & Y FgE@EAGgar G T8
g, STF! G FIT F HAW KT | Aq17=Y
%) a1 ¥ fe wifecfed A9 =1 sacda
a% AT T &1 ZEHRT TG F GEAT
21 gfz Iaer gigex T frar s ay
fasrelt & e 309 g Srdt g 1 gafey
faaeY =@l & W ag e At
gt & et awfyaar gifeq @™ &
FATEN GRATH H §, 73 F1 A1E I17 7
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g, SUHY T°& F | IYISAH TZIZA, ATTH
wraw gom, & Ar9F gre g9 wifkar
war qr | agt gw e forg fawrst g3 H
ag? & fag 7 4, g qEAg T AT R
tfren e Aty & Fgr Alsta
gu Y fHaY §t ggi & 71T 4 gArd avG
Agy a@|r | F aaFr IFT 9B} F) 149
qarar g, 9F agi =t faggarg gaww fag
fasst 9 &1 2@d & fau qu &t 9gf &
qiT gAY AU 7 IAFT fagr F =gq
Agt faar X GIU F19 g9 BIF F AT
wq | wfwT FBT 0F WY A1THY AqA FIH Y
78l gar ) swafe agl gak g fafqex
g8 AT agr & &Y g A WY @y
g7 A A gg W @i fw gw A
fergeart @ g § 1 agf & fedieatd A1
R@FT Agwq grar g & agi & «IT 16
H9Z FTH FIA & | ATA T&E 59 17 HI
g fe 2o & fanlor & fan, fagst &0
SR agrT & fag, g awdt Aisfagar
F1 @I AG0 Far |fzgg | w7 gfagay
g AT T ar & fF ogard gaearg
gl gt wfge, @ Sasr wwgy fear
srar Jifgg & ST &1 @ o9v@ e
FIAT IL71..,. (2mqe) ...

Surener Agtay © ugd f3 dgw,,,
(saFyT)...

sit Tw carR afawr ; § qamEr aigar
gfwaa § @aq ast wwAear aganga
g0 @A &Y ¢ | faset AT § dra gaeg
21 ow 3T guk afawifal &1 &, gue-
qIEAA 1% §, g@U FAFfET Fr
T AU A5G FTE ) I qF §T §a
¥ graaed ag) g, aF aF w1E W Fw
FT GAT GHT AZT & | T &Y oY &Y @1
RGO GAIT [qTHY §, Sa® AT ¥
gaegren &1 fAUsT $301 Fifge 1 goH

AT ST A® I E,‘ sHAfET @x ZaT
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arfasifea) &, ga®) o9 g Usal § A
Afse f& gg sg gl Igawma I
=ifgdy | grar 7T § & aedr esfvaar
F WIW FAIY FTATA FIAT g WX
fra®Y awg & fawst & geargd & aga
2% I% Iyl IeqeA g Wrg | ag AdA
gdter & FaVfw gaF g% AT § | AR
gav w2y ¥ -fagid fawrst qar Al ]
T 487 9T I FFWATLATT 7 I
@odoaiEo T FoTroUR & «IT W
UG & | a1 ama H &gr g @
g1 dma &1 s gAfecfedl e g,

that is going to be ruined due to this atti-
tude and the gencration is lowering day by
day. The industries are going to be starved
of power in West Bengal.

& grew @ faaga swar FIgar g fs st
AT FI07 IqIIA WY FHY F g GFA
g, @zt 9T ¥ WE@YW FINT IF 2
fo st qigufedy & &0, &1 W #v
aaifswd g, ag gl @sfsgar § fag
qsgd & g 7 WI § | q HAE@IAF
il aFY ESAT FIq & | AN € H
F1E TATA FTATH & Al IS AT 7T
& STt T HAT FIA H FIS gIATHA FT
A1y of, @t ggi W qar g g eifea
agi gAY AFATEALAAN KE ET § |

(Interruptions)

MR. DEPUTY-SPEAKER : Why do
you show your finger to Shri Ramavatar
Shastriji ? You address to the Chair,

oY W @R qfAwr ; §H A9 F AqE
% agl o1 w1 a3 wwifad gy § aYc gw A
ggi 9T ag sar § fF u& Taafar w720
fHadl aXF®! & WI & | A AWM &0
gifsMas & &% g awar g afeq Jgi
a% TFAQT &1 |A1H §, IAH  FAFI
GEAT AT ATATAT & | ag SAATqT Ty
10 91 & &g fHIAT G- v agr
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#YT agT 9X fas«r Y IQRT @HAT 120
qRy7T § AT Ty T AT i@l § @
g f& ggf 9T 9ra< g1aqw, q TS
a¥ qger @ @7 §, T fHaar SWET 7
W &1 § qrest St & wgAT WgaT § AR
o9 & GIU IHT § AT FIAT  AIZAT
g I aage afqar #3 a1 ow dweq of
ff 7 9 7 10 a¥ TF ¥ 1% ©ITF
AgY & A AT TIT F WIS BN, A
HI9g ¥ 33 L g9 @Y o1 arfe Q& &1
Ffy IeqraT ag, w0 &1 fasye) 1 FeqrEq
% AT I HT FIAIFTF ITqIET a9 AL
a0 9917 §35Y S A 1 50 Ffwaa Sy
%1 8 993¥Tg IFAT ¥ qIIEf A7 @
FIT IBIA &I 1T HFP 7, IgIA
SE

g9 97F s3] & 919 & qEFT TA9q
N § A gg wan @ar g & A
ST gF ga¥ faq araq MR € ey &
St § gF d91€ 93 QT 91, IS FHI
ag faq smar g ... (sgawmE). . & 8TX
SIAT KT TASH FT I @I § A K
AT T AT FSSIT HIAT § oI 6T @iy
AgY afew ga% faq F14 F@r g |

sl UREAT mRAl (9EAr) 3
fea-via asigl & faars awd § |

#t T @R qfaEr @ A9 19 TAI
®I wigs &1 F19 faar g1 | &7 99 §7

¥ EIgF AT g1 & )

st AAIFATT EAT © HFIAIE G IEF
gar ar |

Sqieae REET ¢ A% g fefrm Qi
et |

sy v A qfawr ;&7 ARl & e

& QAT WIGT GHIKT HYAT § | qgd qga
g7 qTE |
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MR. DEPUTY-SPEAKER : Shri
Panikaji, you ask the workers not to go on
strike. Shri Ramavatar Shastri ask the
workers to go on strike, But it is the
responsibility of the workers to go on strike
or not to go on strike. They do not go on
strike just because a particular person wants
them to go on strike. Similary, just
because a particular person asks them not
to go on strike, they will not refrain from
going on strike. Depending on the problems,
they go on strike. Therefore, don’t worry.
Workers are very careful.

SHRI RAMAVATAR SHASTRI : Why
ate you changing yourself that they are not
goigg on strike on the advice of any leader ?

MR. DEPUTY-SPEAKER: The workers
do not go on strike on the advice of any
leader but they go on strikc on their own
problem.

SHRI RAMAVATAR SHASTRI : Now
you are correct.

MR. DEPUTY-SPEAKER : That is
what I have told. You did not follow it.

17.24 Hrs.

SHRI K.A. RAJAN (Trichur) : Mr.
Deputy-Speaker, Sir, this House is discussing
the very important question of power crisis
especially in this year of 1983 and this
House also had various occasions to high-
light as to what is the state of affairs we are
facing in the power sector.

Of course, through this piece of legisla-
tion, it is not expected to discuss all these
problems and policies regarding the power
generation.

This piece of legislation has been
brought forward with mainly three purposes.
One is the generation of surplus by the
respective State Electricity Board ; the
second is to have some sort of uniformity
in the accounting system and the third is
the re-arrangement of priorities for distribu-
tion of revenues of the Boards. In the
Statement of Objects and Reasons, it has
been stated :

“Though section 59 of the Act, as
amended in 1978, casts an obligation on
the State Governments to specify the
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surplus to be earned by the State Elec-
tricity Boards, no State Government
has so far specified the quantum of
such surplus.”

I would like to know from the hon.
Minister why not a single State Electricity
Board could comply with the provision or
the directive, whatever it is, to specify the
quantum of such surplus.

Why I am surprised is how they can
have a surplus. Of course, the creation of
surplus depends upon various factors. It
depends on the very functioning of the
Electricity Boards. Most of the Boards are
running at a loss, certain Boards are run-
ning at huge losses. It has been brought
before the House umpteen times that the
functioning of the Boards is in a very bad
state because of various reasons. When
these issues regarding the functioning of the
Boards and the Jlosses suffered by the
Boards were discussed, various proposals
were just coming from various sides, such
as, why not the State Electricity Boards
which are being run by the State Govern-
ments be taken over by the Centre ? There
were certain proposals in the Government
circles also. There was another proposal
given by the private monopolists. They
were also making certain statements because
of the functioning of State Electricity Boards
in a bad way, They suggested as to why
not hand over the Boards to private mono-
polists. That was also in the air. Accord-
ing to the 1956 resolution, as stated by the
hon. Minister and also in the interest of the
country, it cannot be done like that. This
major power sector can never be handed
over to the private sector.

The remedy regarding the functioning of
the State Electricity Boards really lies else-
where. The low capacity utilisation of the
various Boards is quite well known. There
is very much low capacity utilisation as
compared to other countries. Then, there
are also huge transmission and distribution
losses as compared to international -
standards. It comes to about 20 per cent.
Also, in the very functioning of the Boards,
there is erosion in the autonomy of the func-
tioning of the Boards. The Boards are
not functioning as envisaged under the Act.
Their autonomy is being taken away. It is
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being run as a departmental undertaking.
Political favouritism is being shown in the
constitution of Boards. The Boards are
not allowed to function independently.
Again, apart from the losses in generation
and transmission of power, there is the
problem of pilferage. Specially in Bihar,
so many stories are being beard that this
is being done by industrialists who are not
accountable to the Electricity Boards.

The unfortunate situation is that the
industrial relations in the Boards are also in
a very bad shape. During the last two to
three years, in the functioning of various
Boards in various States, there is not a single
State where there have been not two or
three strikes at least in a year. These are the
things which could have been avoided
provided there would have been a proper
industrial relations machinery, provided there
would have been a Bill to implement certain
things which had been agreed upon.

These State Electricity Boards are run
by engineers as well as technicians and unless
there is adequate cooperation between the
enginecers and workers who handle the
machine, this cannot be done. Unfortunately,
most of the State Governments do not realise
the conditions detrimental to the larger
interests of these Boards.

There are two Committees which have
submitted their reports regarding this power
sector. One in Venkataraman Committee re-
port. The latest report is that of Rajadhyaksha
Committee which was given in 1980. The Raja-
dhyaksha Committee has gone exhaustively
into the functioning of the Electricity Boards.
All matters have been dealt with in that
report exhaustively and they have made
certain suggestions regarding the functioning
of the Boards, how it can be streamlined
and how the Boards can be run and managed
efficiently. They have also given suggestions
regarding the automony of the Boards and
also about the capacity utilisation, the trans-
mission and distribution system and all those
points which have bcen dealt with and they
have made some very good suggestions. Of
course, we do not agree with all the sugges-
tions. But there are certain suggestions
which very well improve the whole system.
I cannot understand the attitude of the
Government regarding the Rajadhyaksha
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Committee, I do not know whether the
report of this Committee has been discussed
with the various State Governments and
their attitude towards it taken into account
and whether their stand regarding the report
is ascertained. Instead of bringing in such
a piecemeal legislation on this matter,
especially in a matter like the power sector,
you should bave brought a comprehensive
legislation. You must see that the whole
power sector is set right in a proper way. It
will then improve.

The Hon. Minister, while moving this
Bill, was stating that there is one provision
which bas been laid down in this amendment
regarding this surplus as well as regarding
the uniformity in accounting and also regard-
ing the priority in the revenue., The Hon.
Minister has taken np this point because we
are taking loans from the World Bank.
Everyone knows about it and it is not a
secret. The World Bank stipulates certain
terms. They will say that certain things have
to be done in a certain way. So, these stipu-
lations are going to be implemented. That
1s why these amendments have been brought
in here. How can this surplus be created,
as it is, in the present situation ? In the
present situation of the functioning of the
various Boards— especially in two or three
States like Jammu & Kashmir and in Goa,
there is no Board and it is being run depart-
mentally—in the other States it is being run
by State Electricity Boards—how will they
generate 3 surplus ? Unless you have a
thorough overhauj of the whole system and
unless certain recommendations made by the
Rajadhyakasha Committee and certain of the
suggestions which have been offered at various
other forums are implemented, it is not
possible for the State Electricity Boards to
create surplus whatever may be the instruc-
tions and the directions you give and ultima-
tely my anxiety is that the poor consumer
and the other people are going to suffer.
This 39, surplus can be generated under the
present conditions —that it is the gain behind
this Bill—only by increasing the tariff.
Ultimately what is going to happen in the
present conditions, in the present to set up of
Electricity Boards ? How are they function-
ing ? It is going to be a burden on the
common people if the tariff js increased.
But that is the omly way ! That is why, I
say that there lies a connection with the
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World Bank. That is the only way in which
we can just create this surplus of 39, of these
Electricity Boards. Otherwise, how can they
function at all in the circumstances ?

Now the Hon. Minister, while moving
the Bill said that we should see that the
State Electricity Boards are run commercially
and that there should be commercial account-
ing. I am not against it. I am of the opinion
that the Electricity Boards are always run on
a loss basis.

But commercial purpose is not the only
purpose of this infrastructure. The service
of the State Electricity Boards is also poor,
Certain Boards arc incurring losses because
of the rural electrification. On rural electri-
fication, even with subsidy and all other
things, the Boards are incurring losses, I can
cite umpteen instances where the various
Boards have had to suffer heavy losses
because of rural electrification.

For most of the power generationp in the
country, we depend on thermal ; then comes
hydel ; then comes nuclear power, a very
significant percentage, Regarding thermal
power stations, there are various factors
which control the efficiency of the power
stations : availability of coal, the ash content
of coal, availability of wagons ; all these
problems affect the running of thermal power
stations.

Even in States which depend on hydel
power generation, what is the position ? In
my State generation is being done by hydel ;
there is no thermal station. There the mon-
soon has created problems for us. Upto 1982
we were surplus in power and we were
supplying electricity to Tamil Nadu and
Karnataka, But unfortunately this year, in
1983, because of the vagaries of monsoon,
we are facing a serious power crisis and we
have to face serious economic problems also,
Here I would like to draw the attention of
the Minister to one aspect. Unfortunately
this situation in Kerala has been brought
about by bad water management. Water
management in that particular hydel station
ought to have been donc with better imagi-
nation. This ought not to have happened in
Kerala : they sold energy to Karnataka and
Tamil Nadu without taking the water level
into account and acting against the very
principles of water management. There is a
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stipulation that the water level should be
such and such and that, no electricity should
be generated. But Kerala is facing the problem
because this aspect of water management was
not dealt with properly by the State Electri-
city Boards ; otherwise, Kerala would not be
suffering like this, there would not have been
such a crisis as there is today.

What I would like to impress upon the
hon. Minister is this, We have to think in
terms of streamlining the power sector in the
country, If you want that the shortcomings
which we are facing every year, losing a lot
of production and also creating a havoc for
our economy, are to be removed, there
should be a comprehensive legislation to see
that the Electricity Boards are run properly.
We have also to see how far the Central
Authority can act on these things. What is
the position of the national grid ? Will it
be complementary or contradictory to the
State Electricity Boards, No State Govern-
ment would like the rights of their State
Electricity Board to be afringed. So you
cannot have such controls. But we can build
up a system wherc these things will be com-
plementary to each other, so that the nation
will not suffer for lack of coordination or
efficiency in the management.

I do not think that anything will come
out of this piece of legislation as it is. You
cannot expect the Electricity Boards to create,
with a magic wand, a three per cent surplus
under the present conditions, The only thing
which is going to happen— and that is my
anxiety—is that they are going to increase
the tariff rates and it is going to be a burden
on the common people.,.

SHR] CHANDRA SHEKHAR SINGH :
Not at least in Kerala,

SHRI K.A. RAJAN : Instead of going
in for such ad hocism, there should be a
comprehensive legislation. So many years
and rupees have been spent in preparing
comprehensive reports on power sector. We
have got the report of the Rajadhyaksha
Committee. On that Report, still the Govern-
ment has not taken any decision. We do not
know whether there is agreement on various
points between the State Government and
the Central Government and if there are
disagreements what are the disagreements and
how far you will be able to come to reconci-
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liation on those disagreements. Have a
comprehensive legislation instead of this
piecemeal legislation. This type of piecemeal
legislation is not going to do any good to
the power sector or to the country. My
anxiety is that it is only going to create
another problem because the State Govern-
ments are going to create the three per cent
surplus only by increasing the tariff rates.

off Trer Tag g (AWAT) @ SIISAE
wgay, gt faga @ 7 o faqq
(vera) gareq fagas azq § geqa far
g, & g1 QU7 ®7 § FHGT F@T §
agaca g f& faga waral & gare A
HITRAFAT § AYT Wel¥ AZGT 7 ST GG
yega fear 8, ag aifas s & gan
qfd &1 g | = T FHETUwa A, S
1964 ¥ zafezfady 4 & AT,
gga @ fawif &1 1 3% o fawifa
gg ot 9 f5 faas) a1 #) afas gfee
¥ aren-fadz gar [ifgg, A afas
fasdarfeal w1 fagga s@ & faqg &5
AR Zad AT F qFMA & fag—aAR
festg we & graeg ¥ wragE fear srar
Tifg |

A aga & fasren aix &, & TSRS
AT fawrst &1 fgara w@a & gawifaa
FY g0 AgT FW § AR 5@ fag araygar
% fagg § | TORY JAFT T T FW
fo fagre s faaet @S & a7 g0
arar @ fF agi ax fradY faast qar v
S1dY §, feaar sasgeaa grar g, feaar
fefar grar &, fea faaat & (A Gidt
8, feaat FasaaT aq §, g9®r g sAy
AT @I A1 g | USEqrT faqay a1 &
daa giafags aifas 35 § 40 9@
g | AT 2T A FFa & 5 vy fasret
T Y arfas feafa ar g a=dt §, ag
w9 anfas gfee ¥ snen-frsiz g awar
Y i qvg a9y Tea 1 aifas, A,
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frs afx wfe @1 gfc @ fasm 3
qFAT ¢ |

FRITUAA FALT 7 g7 T qgA TF 1T
qx T fzar 91 :—

“The immediate objective of the
State Electricity Board should be to
achieve self-sufficiency. Revenues should
be earned to cover the operation and
maintenance charges, contributions to
depreciation and general reserves and
interest charges on loans.”

AR TA FT qSga grm & grag
&1 dar A fasdt 1F oo, faaq Aa
ar IqF YT & qaqE fHav g 1 e
4,000 FUT TIT ¥ SAIZT & IHTAT FTA
a & faarsy el WY qI® 21 gH AT
afsa® F¥2T & Ivlz 5 & fF ¥ Fw-
ge Fzeefew £ gvg Iaar Ffgg A
T aTg sTFFIT AT &7 FAT A1fEQ |
arsr qfsas dFeT &1 gaar a5 @ui
Tfs9F CFIAFT AT I8 IFT & | Tiqgard
gefrrs o gdfazfady Few@fwma
F5 I FUT ®IC & JHAT UK &
gaA F WS 39 fAg gg Il
¥ T & IAT AMRE A gAF g9
gzeg &1 fafeaa @rar canmfas & g

gun B3 g9.avfy arwAr § faga
JeqIZT FT 20,000 AT &T AT @7
g, afea g+ agigg si9q & fF g9 @&y
F1 Ol@ FW@ H it gwaga g
3% Igq ¥ HIT § | TAHI TH FIT Qb
FIEE TEHAWT 3 | Ifeq 39% 19 qrg
gd gg Wt [@aAr =ifgy f& gy faa
eI YINFEH 9T XaAT {94l T
W@ 8 gt am ¥ &, IAR =\
feafa & 1+ #af @1y @ & ? fow
aafg & IT ASATH ST AU AT 9T
IqH g Fa1 gy QU g§ ! AT A
FTT GHA AFS  FY GgAT THE WY
Frafarga 99s & A FATT §IF ®
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g frar 7ar 9fFT 99§ 939 F TR
fegree g€ &t gud T fax fewre &
g | F41 &0 § & ofeqs eposwefa
7 ol QU 98T FwTar Tar g AR -
fagg & gy g0 AT ¥ s fear @
FEF I JATAT &1 @ gAAT v g
qr gz Agi g1 Wrg ? ¥4} fewrez gia
g ? Fgv Taw! a9 & fag ang
¢ @t Fudy fasrgy faaqg s
gFaqeies A9z &1 7 ¥ fogs d19 ami
a i w2 § 7 oaeas | afg s
3w &1 agfaq fasm &a1 Iw@ga §
g q® AT Agaw faw 9T qrEafue
FIAT A FAT q9 qF  AAP T2 F
awee a0& § fagig geug agr g1 e
¥ga § wra 0§ § s faadr goRT
geraRfage &, &g7 § gl &
fasret geqiea sr=81 ¢ Afwa aga J
0¥ fooe gu wdw Wt § &1 a@ga waw
FIT & 1T I G AT AE) IgT g% &
fag @z 9T e afqaare ar mgrusg
9g | §W 2T ¥ @19 a1 ¥ oF guedr
gg it g f& faadr swgdedls faga
NFad g faad gax usqy &1 9 fgean
g wg fag wsg & wifes & ag
sy gE}  wusat F oyasr e
agf q@rg 1 # faaw w7 ¥ WA
T & R} | Fgar qigar g fw o faga
SR FFg AU w@wEg § § w9 &
TFIA Heq NAq H §, FAYET HEA N
#F & & faade wegsw &g oY
¥ qET 9T §, Ar@E-ANTT gIE T g,
9g USY AR 9_W &1 o1 fa@snt &1
fgear § sgst 37 & faq &4t qare g}
2 & | sarg M9FE § @r guwru fgear
g ag gas) Agl faaar § 1 agsr & @
faars faqdt g agf & | =vaq @ W g
fawsit gl frear @ 1 gafag wq as ane
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gad fag @l aTdr AR geweEs
IS 1t § —FILEA AT I/ 14T H-
9% fag gen wifanr oarf@y san
T8 I qT IF g aOF ¥ FA@A
g & grg WY fasret &1 fgavor agy g
¥ gl g a1 A wsg A &P Argd
7 TSTFAT AT g7 9T HY sragrqa faar
qr f& s @7 9T 9@ET fys a=@
& fag wedflarqas faae & @ &)
& gugar g aawt N g@ fgar & gga
FAr arfge F¥0fF 917 9% 3717 Var w39
AEY TGN 97 aF Iga ¥ faar, @w
qIR & s geaiedty Arsq4AY & graey &
8, SAHT AIT T ALY FT FHA | YT o
as A9 zA faqral & gF g0 F< gwq
a9 9% w@aw o v fagg @1 ewia §
SYF! AT gL AT HT R |

gege gafFefadt qaifed st & six
it Aomw  gAfiefadt ooifids § gas
FETmEAr § f R agfaa gz
ST IR | 1w Fww  wfFafad
quifeet & @ agfag g@Ed a8 &)
afg argiodla aisar & arasg & feedy
A usat W fagre gesw g s ar
Jezw gefezfady oaifcd 3 qra faam
9g QAT F AT FI gEA T ISA H
afger 98f & | safac &g g 937 o
#1€ U faaw ar fggas id fagw gra
sasl qu «fawx fgar ar g% 1 wq
a% &9 IFH! qrIT AE Iq d9 q%
qY T F I§ T AIFAMHT g GE
qURF 9 FEIT g7 HT gHar § | gafag
gq1q Yrzq  serfaefady oaif@ & g
gfas & afas wfeg I, anfew qur
Fasrte graea) afsq gq@ FT

TEF qIar o Y NqFeg § O 5
gl § A¥ fF X ¥ q9gq wwedrT F A
afg T 97 ¥ T R A fa
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15T F gra~q ¥ cwifar sWtaT F qraq
feqtz 7€ &), Sasr AR Y sata T
TqET 3% qer IHAr & o5 of ewiy
gfad, SNAY, N 16 @ 10 AL
4 @ wqu &1 fzar war g1 TE W
234.8] 1 fgarwar g | g9 qray #
F1€ fa2y &7 @ w19 agl fear qar ¢ |
grsr rweard ) faas &t € araqa-
Far g | gEF! 220 amEe faasdy
FIITAFAT § 1T Fad 90 § 99 HATAIZE
gt fawel ;g §1 §@X AQAA qad
q¥ T HT FYAT d g9 T FGIE W
g g f& s1gi av weifagw 9@ cEre
qITAT A7 g IHEY AT 9T U A Q@-
faF qraz s qam@r Tfgg 1 TR
& gzifa® qrav oAz 1 g afqe
fgga a1 @9 ¥ AMATT 9°3 &, 4§ qga
@t wgeaqd afaz 31 waS fag s
T T & giT &Y 91 W@ R F sa A
gua fgar oo, @fea z@ frar & e
a% ®1% ®IH AL I3ATAATE | TE X
g amaiz &1 qgwr  gfAz e gfaz
N wARE qd wT @ @, wafs ag
foan sirar @ fa agar afqz € @ qarare
F1 g1 zafag gw agy § f+ a9 5@
gfae & a4 aefiwar § @ | 3890
fapeqg az & f& fag gawrc &1 @PE
gt afasaris & @amar wan g, g4y
SHIT &I WFIE UG §  UAANIET
% smar fge ) afraag & e #1
A STEIT AAY G0 22 JATE T IFAET
frgragr g | 1 fF aga aa @ra |
w9 am wirz gfefaag Isatarsy qv
g adf N ag aF UITH AT Y
faorent & araer & qrewfasic agy @)
gHAr § ) FAHT AR aga gr fa
fager @tw gl ® agr 9T qY gfawa
qrEaT IWMAT H FE g1 W g | T
FazT o Wt wig fwamEY ¥ 1500 wo
gretar a9 & eifea faset gy ad &
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T A% A9 faataa qefa aF &
FEE A ) % grawa fr o
Pty asts 17 & 1| qrav g 7 fiF
#t asig & wauw &1 FFQT gar &)
IqFT Ieqrzd fiavar @ 1 ga® qaa g €
faset, 215 9ad fadtan @9 o aqa
wWar g | a4z g9 g9 ¥ 1€ @€
g1 gNg F1E § I ar 79 F1 A% q0G
FIE ANT G8Y 8 | 41 H9 YT §
fegay &Y v qu  Sqigr fasdH)
q17g 91 agf fasw @ & | @y #Hw
Sa%! zadty feafa &1 segrar aar g
g |

& IqFr AIY HATC T F AR
¥ garar |gar g | Rk IAm g4 St
Y azi & sAIAY &1 @1 &1 EHI GH
Hggh & atvara dg&l A AT @ana
g fagia *af faar gar g, fawsr a
fagy &t a9z & sasr Frar awic #)
gagAY Agt g WY g T sarsy FqAY
GIIT ¥ T4 QT & 1 UFEGIT Sy fawd
gC &% & fag g amT & fag sear
fea #za &, @fea faweft 7 faad &
7 fegfg gg ¢ f& &t &t agt &
JAT AIZA & | AR FEr g, TR Arwg
21 g AqaT g, Wt «gl § v 99
Y 9T A1 g &, wgh 97 fw faast
1 grera Fsr g feser &, gfegom
¥ mgruse #, dez ama § wgr q¢
fo feafa srsat §, agi 9T s1ar wrga §
gafqq a19 1 g8 Y4l dzq & fag,
S %3S W@zq §, @@ AT g FHaAr-
qFF Gy A sragaRAr 7EAY )

wa% T g am oo § sfey
CHIFE STA KT,  qIAT ARE  ITIA HY
qra &gt o AfwT ot aw ow frar §
faqiy &7 § +1€ gafa a8f g€ & 1 e
¥ IMagdt F fag FAwr & &
dafen Yz ami ¥ gz ¥ W § wfew
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Stakfer ¥z & A A9 HF9 UF SAN-
qfy &1 Tz X1 AT IR TF I
faaix ffsq | § AraF qg wEF Jav §
fs afs us seugfa #Y ewar @&
@M F¥ Agl g, A1 54110, 15 IO
qfg e & @gfgs adF 3, ¢F FA-
fgzq qQF ¥ TEH! A1 AR §, A
g 3T Fal Ag gEa fqg geraa
2 gFy | 59° -4 fegwa agwr g
ITH 919 AT JMT gIewq faasr §, @b
gd Sanmefd ¥UT qAIFE IAT WL,
qqy famy T/ 1 I wWre &
fawe 39 agf T aswar | gafag aAW
Fg1 48 § [ samasar & ogeT A9
F1 g5 o fawrs) geard &1 v §, €9@H
FaeT I F1 agd 9 ArARAFAT § |

# fq o wradrg @A S F gl
FY ST K@M g, YA-AA gIq1 FIq0
g afda 9ad ag Y @ @ar g #0fE
¥ oF 98 agudr g § Hi I grav
&) ®1 Y 2@r & f& sawy s AT
2| st gefdzfwdwa & fag wseay
®HEY ST g7 9, I g9y fwE H
gg aId7 %) #g1 § & sgl as s@
wafarfEhaa & Ga@ & arg g, arHor
fagatdzor & faearz & & D1 8,
9q ANIFAT & T q1d &7 4gF A1 791f2q
f& ga ax fegar @9 g @ & | SaH
gg adF ¥ agf @Ar g fw Igwr
safaad Jad $a1 &, IaN ¥ g7 dad
QT AT | AT T JOF § T HT g9
gt fag YHIT F DFAT T TAIG
AR afgxw ¥ afas gg A9 &1 faeq
F |

USTEA & 7T AT @t gad fassh
g €ew § gad o fuws gu @y §,
9% AT fGIAIE T QAT TG NS
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2 I B gNgYTy JIFAT § ST AEd
qIqY W §, SEATT § 50 gfaga @&y
Fafeg At aragi g & | AMA®
qrg fassl F AAmA FoFEY g,
gafqgag adi g€ &1 &g & q@ 1
sageHed ifgq 3 agl §, |a"T gl &
T EFRIETFAL AT & | T I ¥ AT
& o faget @1 §, <% 9§ T ¥el-
frac § s 7 asAri e &

MR. DEPUTY-SPEAKER : Mr, Yadayv,
you may continue tomorrow.

17.57 brs,
BUSINESS ADVISORY COMMITTEE

Forty-seven Report.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Sir, I beg to present the Forty-
seventh Report of the Business Advisory
Committee,

17.58 Hrs.
PAPER LAID ON THE TABLE—Contd.
Notification Under Customs Act, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.B.P.
PATTABHI RAMA RAO) : I beg to lay on
the Table a copy each of Notification Nos.
219/83-Customs and 220/83-Customs (Hindi
and English versions) published in Gazette of
India dated the 2nd August, 1983 together
with an explanatory memorandum regarding
increase in the rate of import duty (Basic+
Auxiliary) on polyester ’'chips from 175 per
cent ad valorem to 250 per cent ad valorem
under Section 159 of the Customs Act, 1962.

(Placed in Library. See No. LT-6790/83)

18.00 Hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, August 3,
1983|Sravana 11, 1905 (Saka)
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